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BEFORE THE MON'BLE NATI’ONAL GREEN TRIBUNAL (SOUTHERN ZONE)
SOUTHERN BENCH, CHENNAT 8. Nqu.?)\ ..... 21
ORIGINAL APPLICATION No. 221/2015 v
' V}E&A\S{ C. SHAM
‘!s:mak:z ~“v’ cdavmhi. o GOV@?@%%KJDJA
H.No. 16-4-966, Pinakini Avenue, = - 3 BEC 2821
Near Apollo Hospital, ‘
Nellore - 524 003 ...Applicant
VETSUS

1. Union of India
{(Represented by its Secretary),
Ministry of Environment, Forest and Climate change
1 Floor, Prithivi Wing, Indira Paryavaran Bhavan,
Jor Bagh, New Delhi-110 003

2. Andhra Pradcesh Pollution Control Board
(Represented by its Member Sceretary) 5
A-3, Parayavaran Bhavan, Sanath Nagar, Industrial Estate, Hyderabad,
Telangana State-500 018

3. The District Collector/ District Executive Magistrate

Collectorate Buildings,
Nellore Town -524 002
SPS Nellore District, Andhra Pradesh

4. Andhra Pradesh Pollution Control Board,
{(Represented by its Regional Officer) :
Regional office, Floor, A.P.S.F.C Building, A K. Nagar,
Nellore Town & District-524 004, Andhra Pradesh

5. M/s Adani Wilmar Limited (Unit-I) ,
(Formerly M/s Krishnapatnam Oils & Fats Pvt. Ltd.),
Sy. No.292, 317, Pantapalem (V) (Epur 1B),
Muthukur (M), SPSR Nellore Dist.

Andlra Pradesh- 524 323

6. M/s Saraiwwalaa AGRI Refineries Ltd
(Represented by its Managing Director)
Pantapalem Village & Post (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,

Andhra Pradesh- 524 323

7. M/s Gemint Edibles & Fats India Pvt Ltd
(Represented by its Managing Director)
Pantapalem Village & Post, (V'ia) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,

Andhra Pradesh- 524 323
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Pantapalem.Village & Post, (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,
Andhra Pradesh- 524 323

9. M/s Enami Biotech Litd
(Represented by its Managing Director)
Pantapalem Village & Post (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,
Andhra Pradesh- 524 323

10. M/s 3F Industrials Ltd
(Represented by its Managing Director)
Pantapalem Village & Post, (Via) Nidugun‘tapalem,
Muthkur Mandal, SPS Nellore District,
Andhra Pradesh- 524 323

11. M/s. Adani Wilmar -(Unit-1I)
Previously M/s. Louis Dreyfus Commodities India Pvt. Ltd.,
Sy. No.1601, Epuru Bit-1B, APHC,
Pantapalem (V), Muthukur (M), SPSR Nellore Dist
Andhra Pradesh- 524 323
Respondents

REPLY AFFIDAVIT ON BEHALF OF 112 RESPONDENT TO THE JOINT

COMMITTEE REPORT SUBMITTED TO THIS HON’BLE TRIBUNAL ON 20/11/2021

I, Asheesh Gupta, S/o Late Dr. M.L. Gupta, aged about 3§ years, having office at Fortune
House, Near Navrangpura Railway Crossin.g: Ahmedabad-380 009 and residing at Flat No. §01,
Setu Elegance, Motera, A‘hmedabad 380 005, do hereby solemnly affirm and sincerely sm:lc as
follows:

2. 1 am the Senior Manager, Legal of M/s. Adani Wilmar (Unit-II), the 11" Respondent
herein, and the authorized signatory of the 11" Respondent. As such I an; well acquainted with
the facts of the case. T am authorized to file this affidavit on behalf of the 11™ Respondent herein.
3. I submit that this Hon’ble Tribunal had appointed a Joint committee vide its Order dated
16/03/2020 to ascertain whether the edible oil units (Respondents No. 5 to 11 named above)
were complying with applicable laws ;md regulations. The 11" Respondent’s unit was inspected
by the Joint Committee on 13/10/2020 and 14/10/2020. However, even before undertaking
inspection and investigation, the 4" Respondent, unilaterally forfeited the 11" Respondent’s bank
guarantee to the tune of INR 7,50,000/- vide Letter dated 06/10/2020. This drastic step was taken
by the Ld. Environmental Engineer of the 4" Respondent without af%@ing the 11®

an opportunity to present its case.




4. In fact, the Ld. Environmental Engineer who initiated action to forfeit the 11°
Respondent’s bank guarantee was also part of the Joint Committee constituted by this Hon’ble
Tribunal. In light of the above facts and circumstances, the 11" Respondent submits that the
actions of the 4" Respondent reck of pre-determination of guilt and high-handedness in addition
w being violative of the principles of natural justice as they sought to forfeit bank guarantee on

0671072020 cven before undertaking inspection on 13/10/2020 & 14/10/2020 cven beforce

mspecting the 11" Respondent’s unit and without recording any findings of non-compliance on
part of the 11" Respondent.

5. Pursuant to inspection of the 11* Respondent’s unit on 13/10/2020 and 14/10/2020, the
Joint Committee submitted their Joint Committee Report-I dated 01/12/2020 recommending that
LEC of INR 81.30,000/- must be paid by the 11™ Respondent. The 11" Respondent filed their
(f)k,afin:«;;{ions; on 18/02/2021 to the Joint committee Report-I clearly stating that there was no non-
complionee or violation on the part of the | * Rc&pondgnt and that the findings of the Committee
was based on incorrect cvidences as none of the photographs adduced by the Joint Committee
belonged to the unit of the 11" Respondent.

0. I submit that the Joint Committee Report-11 dated 10/08/2021 was issued in a rote and
routine manner, without considering any of the objections raised by the 11" Respondent while
repeating the recommendation for payment of EC. The 11" Respondent submitted their Reply
dated 24709/2021 highlighting how the Joint Conunittee Report-I1 dated 10/08/2021 did not
a:m‘ni‘:ly wix:h' the mandate cast on the Joint Committee to record findings against the objections
ratsed by the 11" Respondent.

7. While the matter stood thus, this Hon’ble Tribunal, vide Order dated 16/09/2021 directed
the Joint Commii‘tée to file their further report. .

8. Subsequently, the 4™ Respondent issued Order bearing reference no.
No.T4YAPPCB/UH-IWTE/NLR/2018 dated 23/09/2021 (*Order dated .23/09/20213) directing
the 11° Respondent to pay the EC of INR 73,80,000/- [INR 81,30,000/- Jess INR 7,50,000/-
already forfeited] within a week’s time. The 11* Respondent furnished a detailed Reply dated
03/10/2021 to the Order dated 2370972021 praying that no coercive steps be taken pending
221 0f 2015,

Wultancously, the 11" Respondent filed Interim Application No. 155 of 2021 praying

ihe direetion t ding di | of the OA 22] of 2015. The 1A 155 of 2021
e direetion to pay EC pending disposal of the A w(; \FOR Aple WILMAQL&%% |
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was disposed of by this Hon'ble Tribunal vide Order dated 24/11/2021 whercin the 4
Respondent was dirccted to keep the order dated 23/09/2021 in abeyance until the next hearing
i.e., 16/12/2021.

10.  This Hon’ble Tribunal had, vide Order dated 16/09/2021, directed the Joint Committec 1o
file a further report and also directed the 4* Respondent to file their further action taken report.
The 4" Respondent has filed a report titled “Action taken report in the matter of O.4.

No0.221/2015 submitted to Hon’ble National Green Tribunal, Southern Beunch, Chennai in

November, 2021 (hereinafter referred to as “Joint Committee Report-1117). The Joim
Committee Report-111 was uploaded on the websi.te of the Hon’ble NGT on 25/11/202]., after the
Original Application No. 221 of 2015 was listed for hearing on 24/11/2021.

11.  Against the said report, the 11" Respondent is filing this Reply as permitted by this
Hon’ble Tribunal during the hearing of the OA 221 of 2015 on 24/11/2021.

12. 1 submit that vide the Joint Committee Report-Iil, the JToint Commitiee repeated the
request for directions to be issued against the 11™ Respondent for payment of Environmental
Compensation of INR 73,50,000/- (henceforth: *EC’). The 11" Respondent herewith sets out the
following objections to the Joint Committee Report-111.

SUBMISSIONS AGAINST JOINT COMMITTEE REPORT-111

A. At the outset, I submit that the Joint Committee Report-1II captures the various cvents
that have transpired in the Original Application No. 221 of 2015. However, the Joint Committec
Report-11I does not present a complete and correct picture of the ongoing issue as they do not
refer 1o any of the objections pressed by the 11* Respondent in their Reply dated 18/02/2021
filed against the Joint Committee Report -1 dated 01/12/2020 and in their Reply dated
24/09/2021 filed against the Joint committee Report-11 dated 10/08/2021. The above velerred
replies dated 18/02/2021 and 24/09/2021 may be -‘read as part and parcel of this reply.

B. I submit that despite multiple opportunities extended by this Hon'ble Tribunal, the 4%
Respondent had failed to counter or even consider the submissions pressed by the 11®
Respondent and has blatantly ignored the 11* Respondent’s rebuttals to the allegations of non-

compliance levelled by the Joint Comunittee Reports 1 and 11.
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C. Pages 4-7 of the Joint Committee Report-111 effect a “Review of the objections raised by
the industry against committee report of December, 2020". Sl. 12 of the Table (Page 7 of the

Joint Committee Report-111) records the following review w.r.t. the 11" Respondent:

St
Na | Ohjection raised by Industry Decision of Committee Remarks
4\\ - . : : _—
h M/s. Adani Wilmar Ltd (Unit-I1) (Formerly M/s. Louis Dreyfus India Pvt. Ltd.)
It is clarified that no fiesh EC
$ \ e . , was  levied as  the  industry
ma%fﬁ% @ The industry claimed  that S L
AR \ L complied with the conditions.
TSTaTE they complied in all aspects . L , )
26 // ’ As  there are certain  non- | Qbjection need not
82 L8N 2 (as  per  the  report  dir | lia O be considered
/”.‘,g».,, 10.08.202] and the EC was | COMpliances during previous | he considered.
= w‘&:;ﬁj/ lovied o © | inspection of the committee, the
;M':' B industry is liable to pay
' Environmental Compensation.
0. From the above extract, it is evident that the Joint Committce has not even adverted to

any ol the submissions pressed by the 11" Respondent. The Toint Committee Report-1IT merely

,,,,,

vepeats the direction o pay EC without any cognizance of the- fact that the very allegation of
non-compliance is being resisted. A bare perusal of the Joint Commitice Report-111 indicates that
none of the factual and legal ol:{iections‘raiscd by the 11" Respondent have been considered,
mcluding the issue of the non-compliance of the mandate fixed on the Joint Committee by this
Haon’ble Tribunal.

E 1 further submit that as none of the objections raised time and again by the 11%
Respondent were ever considered by the Joint Committee, this Respondent is constrained to
draw reference (o the issués sct out in the Joint Committee Reports herein again to apprise this
Hoo ble Trihunal of {‘hlc; various objections that were taken at various stages, which were not
considered by the foint committee:

.

F.o SUBMISSIONS ON THE ISSUE OF FLY ASH SPILLAGE

Findings of Joint Comumittee Report-I dated 01/12/2020 and 11" Respondent’s Reply dated
1870272027

Vide Para V19.d.(h) of the report, findings regarding alleged fly ash spillage were made.

e lm\
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the finding was factually incorrect,

the 11" Respondent generates 24 MT fly ash cach weck, and existing silos with .
capacity of 40 MT could store fly ash for 15 days.

Further, the requirement for silos to store Fly Ash upto 30 days is a newly
imposed condition, which the 11* Respondent was also in the process of

complying with.

circumstances.

Findings of Joint Committee Report-11 dated 10/08/2021 and 11" Respondent’s Reply daidl.
24/09/2021
F.2.  The Joint Committee Report-1I dated 10/08/2021 recorded in page 10 the fact that a new
silo of 120 MT capacity is under installation and that the unit is disposing the fly ash on alternate
days further recorded that no fly ash spillage was observed, and concluded the status as yet to
comply. The 11" Respondent pointed out in their Reply dated 24/09/2021 that:

a. the Joint Committee Report-1I was non-speaking on all counts as it disregarded ail

submissions made and was silent on all rebuttals of the 11* Respondent;

b. The Joint Committee had failed to satisfy the mandate of the Hon ble Tribunat:
¢. the 11" Respondent had alrcady installed a silo with capacity of 120MT.

operational from 30/09/2021.
Findings of Joint Committee Report-111 dated 20/11/2021

F.3.  The Joint Commitiee Report-I11 submitted to this Hon’ble Tribunal on 20/11/2021 docs
not consider the above submissions and merely records in SL. 12 of Page 7 that “The industry
claimed that they complied in all aspects as per the report dt: 10.08.2021 and the EC was
levied”. BEvidently, it is silent on all the objections raised by the 11" Respondent. The Joint
Committee has conveniently suppressed the various objections raised by the 11" Respondent and
has cursorily remarked that “Objection need not be considered”. Therefore, the findings of the
Joint Committee Report-111 is incorrect, incomplete and desérves no indulgence.

G. ON THE ISSUE OF EFFLUENT TREATMENT PLANT (ETP)

Findings of the Joint Committee Report-I dated 01/12/2020 and 11" Respondent’s reply daied
18/02/2021

G.1. It has been obscrved vide Paragraph VI.D (j) of the Joint Committec Report- 1 that the
ETP was not properly maintained; that the ETP sludge is stored in the open; and that the Effluent
carrying drains were clogged.

G.2.  In responsc to the same, it was objected vide Para C. | to C.5 of the 1™ Respondent’s

reply that the observations were factually incorrect; the photographs.in Report were not-of LY
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Respendent unit and that the 1% Respondent had replaced the ATFD which had depreciated duc

1o nermal wear and tear and consequently the EC recommendation deserves to be set aside.

Findings of the Joint Committee Report-1I dated 10/08/2021 and 11" Respondent’s reply dated

240072621

The Joint Committee Report-I1 was conspicuously silent on various objections raised by

SABAD I™ Respondent, even though it recorded the status of compliance as “complying”, in Page 10

VI'STATE
2260/02

ifhe Report.

The 11" Respondent in Paragraph C1 to C10 of Reply dated 24.09.2021 specifically
sainted out that none of the objections raised by the 11" Respondent were even considered.
Further, the Joint Committce had gone on an incorrect premise that there was non-compliance
carlier. which stood complied later. The Joint Committee ignored the fact that there was never
any non-compliance in the first place. The 11" Respondent prayed that recommmendation of EC
merits no indulgence.

Findings of the Joint Committee Report-ITII submitted to this Hon’ble Tribunal on 20/11/2021
(.50 The Joint Committee has merely recorded that “The industry claimed that they complied
in wll aspects as per the report dt: 10,08.2021 and the EC was fevied”, which is self evidently
sifept onany ol the objections rmsed by the 11" Respondent. The Joint Comumittee has
conveniently suppressed the various objections raised by the 11™ Respondent and has cursorily
remarked that "Objection need not be considered”, when cven the primary evidence (the
photographs) basis which the allegation was levelled, is being challenged. Therefore, the
findings of the Joint Committee Report-I11 is incorrect, incomplete and descrves no indulgence.

H. ON THE ISSUE OF HAZARDOUS WASTE GENERATION

Findings of the Joint Committee Report-I dated 01/12/2020 and 11" Respondent’s veply dated

1876272021

.10 Para Vi.D (§) records that hazardous waste was found lying in ETP area. In response
thereto, the ™ Respondent responded vide Ground G that:

a. the said findings were factually incorrect;

éT A R}, . that the photographs adduced in the Report did not belong to the unit of the 11*
A Zespondent, o A
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c. that the ETP sludge (being the hazardous waste) was taken out from sludge drying
beds, bagged in HDPE bags, and kept near the sludge drying beds so that they could |
be shifted into the separate storage shed.

d. the ETP Sludge is then dispatched to Waste Management Entities for further |
processing once in cvery 90 days.

Findings of the Joint Commirtee Report-11 dated 10/08/2021 and 11" Respondent’s reply duted

24/09/2021

H.2.  The Joint Committee Report-11 was conspicuously silent on various objections raised tfy

l?ff* XY

the 11" Respondent, and recorded the status of compliance as “complying”, in Page 12 of th} .,,‘;"gf
: T

N

Report even though they proceeded to confirm the levy of EC.
H.3. The 11" Respondent in Ground D1 to D8 specifically pointed out that nonc of the
objections raised by the 11" Respondent were even considered. The Joint Committee had not
even addressed the objection that they has relied on incorrect photographs to fasten liability on
the 11" Respondent. Further, the Joint Committee has gone on an incorrect premise that there
“was non-compliance earlier which stood complicd later. The Joint Commitice ignored the tact
that there was no non-compliance in the first place.
Findings of the Joint Conunittee Report-ITT submitted to this Hon’ble Tribunal on 20/11/2021
H.4. The Joint Committee Report-111 has merely recorded that “The industry claimed that they
complied in all aspects as per the report dt: 10.08.2021 and the EC was levied”, which is sclf
evidently silent on any of the objections raised by the 11" Respondent. The Joint Committee has
conveniently suppressed the various objections raised by the 11™ Respondent and bas cursorily
remarked that “Objection need not be considered”. Therefore, the findings of the Joint
Committee Report-111 is incorrect, incomplete and deserves no indulgence.
L 1 submit that apart from the above, there are several other issues which were raised in the
Joint Committec Report-], on which compliance status was recorded in so far as the I1®
Respondent i.e., with respect to installation of online emission monitor system, stack emissions
and ambient air standard ctc. Therefore, the same are not specifically extracted herein, and the
1" Respondent may be permitted to file additional submissions on those aspeets, if the need
arises, in the interest of justice.

1. Therefore, in sum and substance, the Joint Committee Report-li1 though it flectinglv
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2020 [Table 1-Page 4], it has paid a mere lip scrvice approach to the mandate cast on it by this

Honble Tribunal.
K. In the said table, at SL.12 on Page 7, it has been bluntly stated that the 11* Respondent’s
objections need not be considered as EC was being levied for non-compliance obscrved during

yrevious ingpections of the Joint Committec.

[ submit that neither has the objection of the 11" Respondent been recorded correctly, nor
dhere been a sufficient response to any of the objections placed on record by the 11®
Fpondent.

Therefore, the Joint' Committec Report-1II is a non-speaking report and is wholly silent
on the objections raised by the 11% Respondent, and therefore the recommendations and findings
of the Joint Committee Report-I11 deserves to be set aside.

N, Further, the Joint Committee Report-INT records that “since the industries have tuken
corrective measures and ure currendy complying with the stipulated standards and with the
directions issued by APPCB, on these grounds the industries requested the Joint commitiee (o
waive-off the Environmental Compensation.” It is however denied that such a stand of current
cmﬁplizmce was sought as a ground by the 11" Respondent to set aside the EC. It is not the case
that the 11" Respondent has only currently complied, but has been in compliance since and
before the findings of the Joint Committee Report-l arose. This is evident from various
paragraphs of the 11™ Respondent’s reply dated 18/02/2021 to the Joint Committee Report-1
which records that the 1™ Respondent has remained all along compliant with its obligations. The
LI Respondent has also vehemently contested the imposition of EC as the very basis for
recommending the EC was flawed, and as the EC has been recommended without establishing
pollution being caused by the 11* Respondent, and by relying on photographs that do not even
beloing to the 11" Respondent unit,

0. In effect, the challenge to the recommendation of EC has not been addressed even as on
date by the Joint Committee, and the Joint Committee Report-111 sets out as objections, whatever

is convenient lo them while ignoring the multifold factual and legal objections on record.

the Joint Committee Report-l1 is incomplete and arc replete with incorrect
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actions subvert the directions of this Hon’ble Tribunal, where the intent was to ascertain if there
was any non-compliance by the Respondcnl’-_uni{:s warranting the levy of EC, the Joinl
Committee has repeated the demand for EC without any positive finding that non-compliance on
part of the 11™ Respondent led to poliution.

Q. 1 therefore submit that the recommendation of imposition of EC as set out in the Joint
Committee Report-111 are without any basis whatsoever and are to be dismissed at the threshold.
I3.  Itis prayed that the 11" Respondent may be permitted to file additional submissions aver
the course of proceedings, as may be required, in the interest of justice.

14. It is therefore prayed that this Hon’ble Tribunal may be plcased to dismiss the prayer as

sought in the Joint Commitiee Report- Il and consequently set asidc the recommendation of

Environmental Compensation as against the 11" Respondent.

Solemnly affirmed at Ahmedabad on )
this the}h’kiay of December, 2021 )
and signed his name in my )
Presence. )
BEFORE ME,
ADVOCATE, AHMEDABAD
SOLEMNLY AFFIRMED
SR BEFORE ME
’ ' VIJAY C. SHAH

~ S NOTARY
TSI | . GOVT. OF INDIA
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Ty T I ANDHRA PRADESH POLLUTION CONTROL BOARD
‘h=d~i ' : REGIONAL OFFICE :: NELLORE
Ny~ o .
1% Floor, A.P.S.F.C BUILDING, A K.NAGAR, NELLORE - 524 004
M. Pramod Kumar Reddy e-mail: roplr-eel@appch.gov.in
ENVIRONMENTAL ENGINEER Phone : +91- 861-.2329730
—— e e -
r No. N-855/PC O- 20- £ Dated .
Lrfo. N-835/PCR/RO-NLR/2020- £ 5 3 ‘Dated 06:10.2020.
To - ‘ ~ °
The Manager, ' ‘
HDFC Bank Limited, :
Hdfc Bank House No.40-5-4a,
Tikkle Road,
Vijayawada ~ 520 010
Sir,

 Sub.: APPCB ~ RO, Nellore ~ M/s, Adani Wilmar Uimited (Unit-I1) (formerly M/s.
Louis Dreyfus Company India Pvt. Ltd.,) Sy. No.1601, Epuru Bit-1B, APIIC,
Pantapalem (V), Muthukur (M), SPSR Nellore District - Forfeit an amount of
Rs.7.5 Lakhs from the existing BG ~ Requested - Reg.

Ref.: 1. B. G. No. 006GT02190850002 dated 26.03.2019 (HDFC Bank
Vijayawada) foriRs.20.0 lakhs valid period up to 25.03,2021,
2. Hearing held by External Advisory Committee(Task Force) meeting he!d
on 09.09.2020 - '
3. Board issued directions vide Order No.149/APPCB/UH- II[TF/NLR/2019 -47%
dated 28 09.2020 received at RO, Neilore on 06,10.2020.

x XK

It is to inform that M/s. Adani Wilmar Limited (Unit-II) (formerly M/s. Louis Dreyfus
Company India Pvt. Ltd.,) situated at Sy. No:1601, Epuru Bit-18, APIIC, Pantapalem (V),
Muthukur (M), SPSR Nellore Oistri&t has submitted a Bank Guarantee fot Rs,20.0 Lakhs for
the period upto 22.02,2021 towards their compliance to Board Directions/ conditions
stipulated vide reference 1% clted.

. The External Advisory Committee (Task Force) of the A.P. Pollution Control Board
In its meeting held on 09.09.2020 reviewed the pollution control status of M/s. Adani
Wilmar Limited (Unlt ~II) and observed certain non compliance of the Board directions/ N
conditions. After detailed discussion, the committee recommended to forfeit worth of Rs.7.5
Lakhs from the existing Bank Guaranteé pf Rs““zo Alakhs for non-compliance of Board

directions.




o \ﬁde reference 3¢ cited, it was directed the Environmental Engineer, APPCB, RO,
"Nellore to invoke the B’ank Guarantee worth of Rs.7.5 Lakhs from the existing Bank and to
" obtain the amount by-way of Demand Draft In favour of the Member Secretary, A.P.

Pollution’ Contro! Board payable at Vijayawada immediately. Copy of the directions
issued by the Board is herewith ericlosed.

Ay

Hence, it Is requested the Manager to forfeit an atmount of Rs.7.50 Lakhs from the
existing Bank Guarantee of Rs.20.0 Lakhs furnished by the above industry & issue DD in
favour of the Member Secrétary, A.P. Pollution Control Board, Vijayawada for an
amount of Rs.7.50 Lakhs (Rupees seven lakhs fifty thousand only) "and send the Demand
Draft to the A.P. Pollution Control Board, Regional Office, Nellore immediately
along with .Bank Guarantee for the rest of the amount-of Rs,12.50 lakhs.

This may be treated as MOST URGENT.

Yours faithfully,

. \ﬁ&vgemﬁ ENGNNEER '

Encl: Original Bank Guarantee of Rs.20.0 Lakhs
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L. HDFC BANK CIN Number: LES220MH1994PLCO80618
e N N ¥eb Addrass: Supportéhdfcdank.com

DEBIT ADVICE CUM INVOICE

B Y

GUARANTEE ISSUED

ADANI WILMAR LIMITED
PORTUNE HOUSE
NR NAVRANGSURA RLY CROSSING
NAVRANGPURA
" AMMEDABAD 380009

QUR GTEE REF NO. + 0060T02190850002

USER REFERENCE NO. : 0006DG0213000582

BENEFTCIARY - :  ANDHRA PRADESH POLLUTION CONTROL
BG AMOUNT .+ INR 2,000,000.00

1SSUE DATE :  26-MAR-2013

EXPIRY DATE ¢ 25-MAR-2021

CLAIM DATE T .25-MAR-2022

WE HAVE DEBITED YOUR ACCOUNT NO. 00060330000760

DESCRIPTION [oleg § AMOUNT DR/CR
Avallment amount paid INR 760,000,00 Dr.
DETAILS

TOTAL AMOUNT DEBITED INR 750,000.00 Dr.

(RUPEES SEVEN HUNDRED FIFTY THOUSAND ONLY)

VALUE DATE : 12-0CT-2020

......... B T R L L L L L T T P A A

CUSTOMER PAN NO : AABCRA0SEC

CUSTOMER GSTN NO : 24AABCAO0SEG22U

STATE CODE : 24 STATE NAME : GUJARAT

BANK GSTN NO : 24PAACH2702H1Z6

BANK ADURESS : ASTRAL TOWERS OPP RELIANCE GEN,INSU, NBAR MITHAXKALI 8XX ROAD, NAVRARGPURA AHMEDABAD GUJARAT

gés'ngegogogmer Charges : 997113-Credit granting sexvices including stand by commitment guarantees and

ggguﬁ\%%s NG. 1 {Other Charges): FCU2003582859978 Value of Sexviece 12000

GST AMOUNT t»  CGST : INR 2080 8QST : INR 1080 IG8T ¢+ INR O UGST : INR 0

GST RATE s ¢es8T : 9 ¢ SGST : 9 % IGST + 0 % ' UesT : 0 %
KCESS : INR O .

GST INVOICE NO. 2 (Discrepancy Charges): Diacrepancy Charge :

GST AMOUNT DISCP it~  COST : INR O * SGST : INR O 1687 ¢+ INR O VGST ¢ INR O

GST RATE DISCP H CGST : & BGST : & 68T @ % UGST + %

HEN No for FX Conversion : 987187-Foreign exchange services

GST INVOICE RO. 3 {Px Conversion Chargea): FX Conversion .

GST AMOUNT t- CGST : INR O 8GST : INR O IGST : INR © UGST : INR O

GST RATE FX te €GsT : 8 % 8GST : 9 % 08T : 0 % UGST :+ O %

KCESS : INR O
REGISTERED OFFICE ADDRESS: BDFC BANK HOUSE, SENAPATI BAPAT MARG,
LOWER PAREL, MUMBAI-400 018.
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IN CASE OF ANY DISCREPANCY, PLEASE CONTACT US WITHIN 7 DAYS.

R CH e RN Rt AE R R R GRS LA RO DU N N O T AN G C RS O ERCEERC AT ot Earason

End of Advice
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BEFORE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH, CHENNAI
ORIGINAL APPLICATION No. 221/2015

COMMITTEE REPORT IN THE MATTER OF OA NO.221/2015 SUBMITTED TO
HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN BENCH, CHENNAI IN
COMPLIANCE TO HON’BLE NGT ORDER DATED 16" MARCH, 2020 AND
29" SEPTEMBER, 2020

INDEX
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REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A. NO. 221/2015 IN
COMPLIANCE TO THE HONBLE NGT SOUTHERN BENCH ORDER DATED
MARCH 16, 2020 AND 29.09.2020.
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Satellite image of Cluster of Edible Oil Industries in Krishnapatnam Port area, SPSR
Nellore district, Andhra Pradesh.

Submitted to
Hon’ble National Green Tribunal

Southern Bench, Chennai

me—————
st 3
30@3..\.:0

ANDHHA PRADESH

N
ST
& Climate Change Qq Vp
Ministry of Environment Central Pollution Andhra Pradesh Pollution
Forest and Climate Change Control Board Control Board
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Committee Report in the matter of OA 221/2015 (SZ)

I Preamble

Cluster of Edible Oil Industries are operating in Krishnapatnam Port region in SPSR Nellore
district. The applicant Smt. Isanaka Vedavathi submitted a representation stating that pollution
has been caused by edible oil units. Hon’ble National Green Tribunal Southern Bench in order to
ascertain the present status of the functioning of the edible oil refinery units and also to find out
as to whether they are complying with the conditions of “consent” issued and whether the
pollution control mechanism provided by them are proper and sufficient and whether they are
complying with the norms and whether the “Zero Liquid Discharge” system said to have been
established by them are properly functioning and whether there is any violation by any of the
edible oil refinery units and if so, what is the action taken by Pollution Control Board in this
regard has appointed a joint committee comprising of (1) a Senior Officer from the Central
Pollution Control Board, Regional Office, Bangalore (2) Senior Officer from the Regional Office
of MoEF & CC, Chennai and (3) Senior Scientist from Andhra Pradesh Pollution Control Board.

I1 Orders of the Hon’ble National Tribunal dated 16.03.2020 in OA No 221/2015
Hon’ble NGT vide order dated 16.03.2020 has directed the following “ So in order to ascertain

the present status of the functioning of the edible oil refinery units and also to find out as to
whether they are complying with the conditions of “consent” issued and whether the pollution
control mechanism provided by them are proper and sufficient and whether they are complying
with the norms and whether the “Zero Liquid Discharge” system said to have been established
by them are properly functioning and whether there is any violation by any of the edible oil
refinery units and if so, what is the action taken by Pollution Control Board in this regard, we
appoint a joint committee, comprising of (1) a Senior Officer from the Central Pollution Control
Board, Regional Office, Bangalore (2) Senior Officer from the Regional Office of MOEF & CC,
Chennai and (3) Senior Scientist from Andhra Pradesh Pollution Control Board to inspect the
units in question and submit a factual as well as action taken, if there is any violation found. The
committee shall also go into the question as to whether the units are strictly complying with the
conditions imposed either in the “consent to operate” or any other permission granted, whether
there is any violation in the use of surface water and whether necessary permission has been
obtained by the units for drawal of surface water for their purpose, whether pollution control
mechanism provided to suppress the air pollution or water pollution are sufficient to meet the
requirements as has been provided under the Environment (Protection) Act, 1984, whether these
units are properly disposing the fly ash generated during their manufacturing process and if
there is any violation found, what is the action taken, including the imposition of environment
compensation against the erring units on the basis of the guidelines given by Central Pollution
Control Board in this regard and also what is the status of the implementation of the action plan
if any, evolved durihg the review meeting conducted by Pollution Control Board and whether
those actions have been brought into action by the units, as undertaken by them and if not, what
is the action taken by Pollution Control Board against those erring units and submit a
comprehensive report to this Tribunal within a period of two months through e-mail at

netszfiling@email.com.” Hon’ble NGT order dated 16.03.2020 and 29.09.2020 is enclosed as

Annexure-I and Annexure-II respectively.

20f42
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Committee Report in the matter of OA 221/2015 (S7)

III Composition and Scope of Committee

In compliance to Hon’ble NGT order, the following committee was composed:
1. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional Directorate,
Chennai
2. Dr. C. Palpandi, Scientist-C, Ministry of Environment Forest and Climate Change,
Regional Office, Chennai
3. Sri. M. Pramod Kumar Reddy, Environmental Engineer, Andhra Pradesh Pollution
Control Board, Regional Office Nellore (Nodal agency)

The Committee has been vested with the mandate to visit and inspect the site in question and
vested with following scope vide the Order dated 16.03.2020:
a. to ascertain the present status of the functioning of the edible oil refinery units
b. to find out whether edible oil units are complying with the conditions of “consent” issued
and whether the pollution control mechanism provided by them are proper and sufficient
and whether they are complying with the norms and whether the “Zero Liquid Discharge”
system said to have been established by them are properly functioning
c. action taken by Andhra Pradesh Pollution Control Board
d. to find out whether whether there is any violation in the use of surface water and whether
necessary permission has been obtained by the units for drawal of surface water for their
purpose
e. to find out whether pollution control mechanism provided to suppress the air pollution or
water pollution are sufficient to meet the requirements has been provided under the
Environment (Protection) Act, 1984
f. to determine whether these units are properly disposing the fly ash generated during their
manufacturing process

g. imposition of environment compensation against the erring units

v Site Visit by the Committee
The committee constituted by Hon’ble NGT vide order dated 16.03.2020 convened its first

meeting on 27.07.2020 through video conference (VC) with the officials of Regional
office, Nellore and reviewed the status of operation of Edible oil industries with respect to

Pollution control issues. The committee inspected the units on 13.10.2020 and 14.10.2020. As

per the scope vested on the committee, the information is compiled in tables Vla to Vig.

A% Process Description- Edible Oil Refining Process

V. a. General information:

Seven edible oil units are operating in Krishnapatnam Port region. The units are involved
in refining of crude palm and sunflower oil. The Palm Oil extraction is to be done with the fresh
Palm fruit to avoid the deterioration of Palm Oil. Hence, palm oil is extracted in the countries

where it is cultivated to avoid its deterioration. All the seven edible oil units are importing crude

30f42
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palm oil from Indonesia, Singapore and Malaysia. Crude Palm Oil is yellow red or dark yellow
in color and contains certain impurities which are removed by physical refining. During refining,
Phospholipids, free fatty acids, colouring pigments (Carotenoids), Moisture, oxidative material,
metal impurities, and water soluble impurities (glycerol, Phenols, Sugars) are removed. Crude
sunflower oil is imported from Ukraine, Argentina, Malaysia. The crude palm oil is physically
refined while the sunflower oil is chemically refined. All units are practising similar refining
process with only minor modifications in the stages of refining. (carotenoids).

V.b ___ Physical refining of crude palm oil: Crude palm oil contains 3.5% to 4.5% fatty acids that

comes out as waste. Around 1% to 2% of fats or oil is lost in bleaching section. Total loss will be
around 4.5% to 6.5%. The stages in physical refining are as follows:

a. De-gumming: It is the process of removal of gums or phosphatides. It comprises the
treatment of crude oil with water, salts, enzymes, caustic soda, or dilute acids such as
phosphoric acid to remove phosphatides, waxes, pro-oxidants, and other impurities.

b. Bleaching: Trace metal complexes such as iron & copper, colouring pigments and
oxidative products are removed by adsorption using bleaching earth. Spent Earth is sold
to soap manufacturing units.

c. De-odorizer: Deodorization / De-acidification is done to remove the volatile components,
mainly aldehydes and ketones, which causes smell in refined oil. In Deodorization
process, free fatty acid removes in the form of Palm fatty acid distillate as a refining
waste. During deodorization, bleached palm oil is steam distilled or boiled. The vapors
from this section is the palm fatty acid distillate.

d. Crystallization: Portion of palm oil will crystallize on cooling and is known as palm-
stearin or margarine and the other portion remains as liquid and is called palm-olien or
cooking oil.

Waste from physical refining: gums and other impurities and wastewater from degumming
section, refining waste from refining section. The waste water contains oil and it is removed by
centrifuge principles.

V.c __ Chemical refining of Sunflower oil/ Soybean oil: The steps involved in chemical refining

are as follows:
a. Neutralization: Addition of caustic to reduce FFA (gum/ phospho lipid) from crude palm
oil
b. Bleaching: Removal of colouring pigments and other impurities
c. De-waxing: The wax so removed is sold to cosmetic industry
d. De-odorization: Removal of fatty acids and other volatile components.

e. Fractionation: separation of hard fraction from refined palm oil

4 0f 42
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V1. The status of edible oil industries is as follows
VI.a Compliance Status of M/s Gemini Edibles & Fats India Pvt Ltd
a Name & complete address of the | M/s Gemini Edibles & Fats India Pvt Ltd,
unit Sy.No. 1607/2, Industrial Park, Pantapalem (V),
Muthukur (M), SPSR Nellore district
b Contact Details Sh. Prathap
Vice- President Operations
+91 -9866556188
c Geo-cordinates 14°15'36.3"N  80°04'19.0"E
d Area 15.2 acres
e Status of CFO & Authorizations | The combined Consent and Authorization issued by
and its compliance APPCB is valid till 30.06.2021.
f Year of commissioning 2010
g Production capacity Refined Vegetable Oil (Physical refining)-550TPD

Refined Vegetable Oil (Chemical refining)-250 TPD
Fractioned vegetable oil- 600 TPD

Interesterified fats- 125 TPD

Vanaspathi-100 TPD

By-products

Distilled fatty acids-13386 Tons Per annum

Acid 0il-1690 Tons Per annum

Coal and flyash storage measures
taken to control fugitive

emissions

The unit has constructed separate shed for coal
storage but however, it _was observed during
inspection that the size of the shed is small and coal
was stored in open. The unit has installed water
sprinklers in storage yard.

The unit has installed flyash silo of capacity 100
Tonnes (10 days storage capacity against the
direction of APPCB to install silo for 30 day storage.
The flyash is sold to brick manufacturers.

Partially complied.

Source of water and quantity of

water used per day

Through water tankers and bore wells.

The total water requirement of the unit is 610 KLD
including domestic requirement.

Quality of water will be having TDS of more than
1200 ppm, which has to be treated through RO.
Ground water and water audit department has given
permission to the unit to utilize 350 KLD of ground
through four bore wells but three of them have
become dry and the unit has constructed three new

bore wells and is drawing 180 KLD of ground water

5of42
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and has obtained fresh permission to draw additional
70 KLD of water. The unit has permission to utilize
250 KLD of ground water by 10 hrs of pumping
from the filter points. But however the major water

requirement is met by procuring water in tankers.

j Effluent generation

Around 30 KLD of efﬂuent is generated from
physical refining and is Low TDS effluent which is
treated in ETP of capacity 200 KL. ETP comprises
of collection tank=> oil recovery systemi—> primary
settling tank-> DAF aeration tank-> secondary
clarifier-> RO. Raw water is treated in two stage RO
system and RO rejects (70 KLD) is also treated in
MEE. Outlet effluent from ETP is treated in RO of
200 KLD capacity. RO permeate is taken to cooling
tower and for dust suppression. RO reject is taken to
MEE. 20 KL of HTDS effluent is generated from
chemical refining section and after oil recovery it is
treated in MEE followed by ATFD .ATFD salts sent
to TSDF. MEE condensate is used for gardening and
dust suppression.

There is no proper effluent conveyance system, the
open drains carry both effluent and storm water.
Though the effluent generation is only 30 KLD and
capacity of ETP is 200 KLD. The industry has not
given justification for providing higher capacity of
the ETP and RO even the industry is generating 30
KLD and 20 KLD of LTDS and HTDS effluents,
hence it prevails the industry is operating ETP in
phased manner. During storage in collection tank,
settling and putrefaction of effluent takes place
which is likely to emanate odour.

There is no proper mechanism for sludge collection
and transferring to sludge drying beds. Sludge was
haphazardly stored in ETP area.

Part of sewage generated from the unit is also treated
in ETP even the industry provided STP of 30 KLD
capacity.

Not complying

6 of 42
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TableV].a 1: Analysis results of samples collected by APPCB during 30.06.2020

S.No | Paramete | APPC | Inlet of | Outlet | MEE |[MEE |MEE |RO RO
rinmg/L | B ETP of ETP | feed conden | concen | permea | reject
except standar sate trate te
pH d

1 pH 5.5-9.0 | 7.26 7.5 8.85 8.53 10.09 | 6.74 8.35

2 TSS 200 184 136 201 12 186 4 76

3 TDS 2100 3256 4018 10170 | 2486 52500 |90 7240

4 COD 250 960 196 928 192 19680 | <10 116

5 BOD 100 364 62 350 56 6152 BDL 34

6 Oil & |10 12.6 8.4 25 47 226 BDL | 4.0
grease

The results indicate that MEE condensate is not complying with discharge standards stipulated
by APPCB. Therefore MEE condensate shall be treated in RO. ETP outlet is around 30 to 35
KLD and RO capacity is 200 KLD, treated effluent is stored in a tank and RO is operated once in

a week during which oxidation may take place resulting in BOD & COD reduction. RO reject is
having TDS of 7240 mg/L against APPCB stipulated standard of 2100mg/L. Hence RO reject

will be treated in MEE.

k Installation of magnetic flow

meters with totalizer

Partially complied

The unit has installed flow meters and totalizer at the
inlet and outlet of ETP but however the unit has not
installed flow meter at raw water inlet. Since both
ground water and water from tankers is utilized, the
unit has not quantified the total water consumption
and water used for various utilities.

Partially complied

Air pollution sources and type of
APCDs, status of stack, porthole,
OCEMS installation, location

Boiler of capacity 20 TPH | Multi cyclone dust

Thermic fluid heater of collector followed
capacity 16.0 Lakh k.cal/hr
(2Nos.-6.0 Lakh K.cal/hour

+ 10 Lakh K.cal/hour

by Bag filters

capacity)

3x 1000 KVA DG Sets Acoustic enclosures
with silencer &

Muffler

OCEMS has been installed at 24 mtr height of
chimney.

Not complying
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TableVI.a.2: Stack monitoring at M/s Gemini Edibles by APPCB on 30.06.2020

Source

SPM measured value

APPCB emission standards

Stack attached to 20 TPH

boiler

129.7 mg/Nm3

115 mg/ Nm®

TableVIa.3: Ambient air quality monitoring at M/s Gemini Edibles by APPCB on 30.06.2020

Source

PM 10 measured value

APPCB emission standards

Near the main gate within

132.2 pg/m’

100 pg/m’

unit premises

m

Status of installation of online

stack monitoring equipment

The unit has installed online continuous stack
monitoring system to measure SPM and it is

connected to APPCB server.

Status of green belt

Partially complied.

The unit has developed green belt in an area of 3.5
acres against the requirement of 5.0 acres (33%)
with avenue plants. It was informed to the
committee that the unit has taken compensatory
plantation in their own 32 acres of land in other area.
Rain water harvesting pit of S0Mtr X 40mtr is
established inside the plant.

Hazardous waste generation

Unit is generating MEE salts, ETP sludge, used oil
and spent nickel catalyst. MEE salts and ETP sludge
are disposed to TSDF. The quantity of MEE salts &
ETP sludge sent to TSDF is around 9 to 10 MT
every three months against consented quantity of 10
MT / month.

ETP sludge is not properly removed and stored.
Used oil and oil recovered from ETP is sold to soap
manufacturers/ oil reclamation units, however no
records were shown to committee.

No records were shown to the committee on disposal
of spent nickel catalyst. There is no proper covered

shed for hazardous waste storage.

Actions taken by APPCB during

last one year

The APPCB has issued directions to the industry
15.02.2018, 27.12.2018, 17.01.2020. The APPCB
has forfeited Bank Guarantee of Rs.5.0 Lakhs on
17.01.2020 for non-compliance of Board directions.
Directions were again issued on 28.09.2020.

The APPCB has again forfeited Bank guarantee of
Rs 10.00 lakhs on 28.09.2020 for non compliance of

8 of 42
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the Board directions.

Overall Compliance status

APPCB issued directions to the unit vide order dated 15.02.2018. The unit has taken steps for
improvement but partially complied with few of the directions as detailed above. But the
committee observed that APPCB has not received specific complaints against the unit for
discharging of effluent outside the industry premises. As per OCEMS records available with
APPCB, the unit is not complying with APPCB standards for Particulate Matter. ZLD system
installed. The actual water requirement of the unit is more than available water resources in the
region.

Since the unit is partially complying the committee calculated environmental compensation

using CPCB formula EC=PI x Nx Rx Sx LF

S.N Period of PI S LF | R (Rs) N Environmental
noncompliance (days) compensation (Rs)

1 17.01.2020 to 80 1.5 1 250/- 270 81,00,000/-
13.10.2020*

Total EC for violation 270 81,00,000/-

Compensation levied by APPCB from 17.01.2020 onwards 15,00,00
Net Compensation to be paid by M/s Gemini Edibles 66,00,000/-
Rupees Sixty-Six Lakhs Only

List of major non-compliances
¢ stack emission and ambient air not complying with APPCB standards w.r.t SPM and PM
10 respectively
¢ MEE condensate and RO reject which is used for green belt development/ dust
suppression is not complying with APPCB discharge standards w.r.t TDS and O&G

e No proper effluent conveyance system from production block to ETP

ot s P .
Open drains used for carrying both effluent Stack
and storm water
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Rice husk storage shed

flyash loading into silo

VI.b  Compliance Status of Emami Agrotech Limited

M/s Emami Agrotech Limited,

a Name & complete address of the
unit Sy No.s 501, 502/1 etc., Pantapalem (V),
Muthukur (M), SPSR Nellore
b Contact Details Sri M.V.Narayana Murthy- Unit Head
Mobile: 9677167862

c Geo-cordinates 14°15'40.2"N 80° 04' 23.2"E

d Area 29.78 acres

e Status of CFO & Authorizations | The CFO and Authorization are valid till 30.11.2021

and its compliance

f Year of commissioning 2013

g Production capacity Refined Palm oil 1886 TPD
Sunflower oil 186TPD
Interesterfied oil 100 TPD
Hydrogenated Oil 100 TPD
Vanaspathi 200 TPD
Refining of Soft Palm oil | 130 TPD
Palmolein 800 TPD
Bakery Fat 210 TPD
Palm stearine 200 TPD

By Product

Distilled Palm Fatty Acids 106.325TPD
Distilled sunflower Fatty
acids 0.5 TPD
Acid Oil 14 TPD

h Coal and flyash storage measures | The unit has constructed separate shed for stofége of

rice husk and coal however it was stored both inside
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and outside the shed. 41 TPD of ash is generated per
day. The unit has installed a silo of 150 Tonnes
(roughly six days storage capacity) against APPCB
direction of 30 days storage capacity. Fly ash
spillage was observed in the area. The fly ash is also
dumped in North east side of the industry.

On the day of inspection, chemical refining plant
was not in operation

Not complying

i Source of water and quantity of

water used per day

The total water requirement of the unit is 902 KLD
and majority (80 to 90%)of the water requirement is
met from tankers. The total water consumed is not
quantified by means of flow meter but however the
units have maintained registers for the no. of tankers
of water received. The quantity of water drawn from
borewells is amounted by no. of pumping hours

which is not accurate.

meters with totalizer

J Effluent generation Source Wastewater generation
Process & Washings 23.0KLD
Acid Oil Plant ] 6.0 KLD
Boiler Bleed off 28.0KLD
Cooling Tower Blow 32.0KLD
down
RO Reject 60.0 KLD
Domestic 6.0 KLD
The quantity of the effluent collected in the ETP
is not proportionate with their production and water
consumption. The effluent is transferred in open
drains from production block to ETP and committee
observed that effluent spillage, over flow into
adjoining areas. Storm water drains were filled with
effluent and drains were clogged. The MEE and
Sludge Centrifuge were not in’ operation since
chemical refining was not taking place.
STP is provided for treatment of sewage.
k Installation of magnetic flow Flow meters installed at inlet and outlet of ETP&

STP but total water consumed is not quantified

] Quantity of effluent discharged
and mode of disposal.

Components of ETP.

The ETP is very poorly maintained. The aeration
was not in operation. Sludge is not removed and oily

sludge was accumulated in all components of ETP
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and which results in improper operation of ETP .
The unit has to first scrap and remove the
accumulated sludge and send it to TSDEF. After
sludge removal, the mixing chambers and aerators
has to be repaired and ensure that ETP is properly
operated.

Presently, effluent from filter press is pouring down
and not recycled into ETP and sludge is lying below
the filter press. Periodically, the sludge is manually
removed, packed in bags and stored in ETP area.
The unit has not provided dedicated storage shed for
storing hazardous wastes. Provision shall be made to
recycle the effluent from filter press into ETP. A bin
will be provided to collect the sludge from filter
press. MEE condensate and RO permeate as well as
RO reject is used for dust suppression and green belt
development.

A periphery drain carrying the effluent and storm
water drain was found to joiﬁ the creek at south-east
corner of the unit. Though it is temporarily closed
but during heavy rains, there are likely chances of
effluent joining the drain.

Not complying

TableVLb 1: Analysis results of samples collected by APPCB during 18.06.2020

SNo | Parameter | APPCB |lnlet of | Outlet of |[MEE | RO RO
in mg/L | standard | ETP ETP feed permeate | reject
except pH

1 pH 5590 |6.63 7.29 2.00 7.30 7.54

2 TSS 200 132 118 156 4 120

3 TDS 2100 2352 2798 11955 [ 198 5137

4 COD 250 1960 320 7800 <10 176

5 BOD 100 627 104 2496 BDL 40

6 Oil & | 10 13.4 10.8 15.8 BDL 12.0
grease

The unit is using RO reject for dust suppression and green belt. From the analysis results it is

found that RO reject is not meeting APPCB discharge standards and hence the unit will treat RO
reject in ETP. The outlet of ETP /treated water of ETP not meeting the APPCB stipulated

standards.
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m Source Air pollution control

device installed

FBC Boiler of capacity | Multi cyclone dust
16 TPH collector followed by
Thermic fluid heater of | Bag filters and

capacity 8.0 lakh attached to Common
k.cal/hr (Coal or husk | stack of height 30m
fired)

Thermo siphon of Bag filters

capacity 20 lakh
k.cal/hr

Air pollution sources and type of
Thermic fluid heater of | Bag filters

APCDs, status of stack, porthole,
capacity 6.0 lakh

k.cal/hr (Coal or husk
fired)

OCEMS installation, location

DG sets of 1x750 Acoustic enclosures
KVA, 1x1500 KVA

FBC Boiler of Electro-static

capacity 36 TPH precipitators(ESP)- 3
no. of fields with stack
height of 35 mtrs

Thermo siphon of Bag filter
capacity 20 lakh
k.cal/hr

TableV1.b.2: Stack monitoring at M/s Emami Agrotech Limited by APPCB on 18.06.2020

Source SPM measured value APPCB emission standards
Stack attached to 36 TPH 123.5 mg/Nm® 115 mg/ Nm®
boiler

TableV1.b.3: Ambient air quality monitoring at M/s Emami Agrotech Limited by APPCB on
18.06.2020
Source PM 10 measured value APPCB standards

Near the main gate within 125.5 ug/m’ 100 ug/m’

unit premises

The unit is not complying with stack emissions and ambient air standards. Odour problem

was also observed in the industry.
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n Status of installation of online

stack monitoring equipment

FBC boilers are connected with continuous online

PM monitors and connected to APPCB servers

0 Status of green belt Reported that the unit has planted 7000 trees along
the unit boundary but is not complying with 33%
green belt. Unit shall further develop green belt in
vacant spaces.

p Hazardous waste generation MEE Centrifuge salts and ETP sludge are the

hazardous wastes generated from the unit. As per the
production records and as per consent, the unit has to
generate 30 TPM of MEE-centrifuge and 8.4 tons of
ETP sludge but from the hazardous waste manifest
copies it is observed that the unit has despatched
only 10-15 tons of hazardous Waste to TSDF. This
implies that either the unit is not properly operating
ETP and MEE & MEE Centrifuge or the hazardous
waste so generated is haphazardly disposed. It was
observed that sludge was lying in open in the unit
premises. There is no dedicated hazardous waste
storage shed.

Oil recovered from ETP is sold to soap

manufacturers.

q Actions taken by APPCB during

last one year

APPCB has vide order dated 17.01.2020 issued
directions for not complying with APPCB discharge
and emission standards and for exceeding the
consented production in terms of chemical refining.
The unit was again inspected by APPCB officials on
31.01.2020 & 04.02.2020 and found non-complying.
APPCB vide order dated 20.03.2020 issued
directions to the unit to ensure compliance. APPCB
carried out analysis and monitoring on 18.06.2020
and found non-complying. Directions were issued on
28.09.2020.The APPCB has forfeited Bank
guarantee of Rs 10.00 lakhs on 28.09.2020 for non

compliance of the Board directions.

Overall Compliance status

APPCB issued directions to the unit vide order dated 15.02.2018. The unit has taken steps for

improvement like replacement of old MEE with new MEE and installation of Centrifuge in place

of ATFD which is not adequate for converting MEE concentrate in to salts. During APPCB

inspections during January and February, 2020, unit was found discharging effluent into

adjoining drains.
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Further, the unit is not complying with effluent discharge and emission standards stipulated by

APPCB, with APPCB directions dated 20.03.2020, no proper effluent transfer system. Since the

unit is partially complying the committee has assessed environmental compensation using CPCB

formula EC=PIx NxRx Sx LF

S.N Period of PI S LF | R (Rs) N Environmental
noncompliance (days) | compensation (Rs)
1 17.01.2020 to 80 1.5 1 250/- 63 18,90,000/-
20.03.2020*
2 21.03.2020 to 80 1.5 1 250/- 206  [61,80,000 x 2
13.10.2020 (for repeated
violation)
=1,23,60,000
3 |Compensation levied by APPCB on or after 17.01.2020 10,00,000/-
Total Environmental Compensation for violation 269 1,32,50,000/-

Rupees One Crore Thirty-two lacs fifty thousand Only

Major Non-Compliances

e The unit has not achieved ZLD. Instead of MEE-ATFD the unit has installed MEE-

centrifuge which is not adequate to convert MEE concentrate to salts.

e The unit is not complying with effluent discharge and emission standards stipulated by

APPCB. No proper effluent transport system is provided, the drains are completely

clogged. The effluent generated and hazardous waste generated is not matching with the

production details and water consumption.

e Flyash is found dumped adjacent to the unit in north-eastern direction

e During APPCB inspections in January and February, 2020, the unit was found

discharging the effluent into storm water drains located outside the industry.

Effluent transferred through drains

Effluent disposed from production block
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Thick oily sludge accumulated in the drains

16 of 42




Committee Report in the matter of OA 221/2015 (SZ)

VI.C. Compliance Status of M/s Adani Wilmar Limited (Unit-I)
a Name & complete address of the | M/s Adani Wilmar Limited (Unit-I)
unit (Formerly M/s.Krishnapatnam Oils & Fats Pvt.
Ltd.), Sy. No.292, 317, Pantapalem (V) (Epur 1B),
Muthukur (M), SPSR Nellore Dist.
b Contact Details Sri. Vishal Jain, Unit Head
‘ Email: Vishal.Jain]l @adaniwilmar.In
Mobile No.: 8886060496
c Geo-cordinates 14°15'27.14"N 80° 03' 16.38"E
d Area 14.91 acres
e Status of CFO & Authorizations | The CFO and Authorization are valid till 31.03.2021
and its compliance
f Year of Commissioning 2011
g Production capacity
Refined vegetable Oils 600 TPD
(Physical Refining)
Interesterfied Vegetable Fats 100 TPD
Hydrogenated Vegetable Oils | 100 TPD
Refined vegetable Oils 200 TPD
(Chemical refining)
Bakery Fat 145 TPD
By Products
Distilled Fatty Acid 45.55 TPD
h Coal and flyash storage measures | The industry has provided shed for storage of coal
taken to control fugitive with water sprinklers.
emissions The unit is generating 480 TPM of flyash and unit
has installed ash silo of 100MT (around seven days’
storage capacity) against APPCB direction of
installing silo of 30 days’ storage capacity. Reported
that unit is disposing the flyash on alternate day
basis.
i Source of water and quantity of | The total water requirement of the unit is 260 KLD
water used per day and additional 4KLD is recycled from RO plant. The
unit is having permission from Ground Water and
Water Audit department to draw 150 KLD of ground
water. But due to high salinity the unit 75% of water
requirement is met from tankers.
] Effluent generation The unit is generating 90 KLD of effluent. Low TDS

effluent is treated in ETP of 115KL capacity

comprising of Fat trap, equalisation tank, chemical
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dosing tank, primary settling tank, aeration,

Secondary settling tank, Aeration tank 2, clarifier,
Tube settler and filter press. Treated effluent from

ETP is further treated in RO. It is a ZLD plant.

Source Wastewater
generation

Process & washings include 73.0 KLD

( ‘Boiler Bleed Off, Cooling

Towers blow down, RO rejects)

Acid wash 8.0 KLD

Domestic 10.0 KLD

High TDS effluent is treated in three stage MEE-15
KL capacity followed by ATFD.

Sewage is treated in septic tank followed by soak pit.
Rainwater harvesting pits and Summer storage tank

is available. Summer storage tank capacity is 180MT

Installation of magnetic flow

meters with totalizer

Flow meters installed at inlet and outlet of ETP and
MEE feed tank. Flow meter is not installed to

quantify raw water consumption.

RYPLE

b

Table VI.C 1: Analysis results of samples collected by APPCB during 23.06.2020

S.No | Paramete | APPC | Inlet of | Outlet | MEE |MEE |MEE |RO RO
rinmg/L | B ETP of ETP | feed conden | concen | permea | reject
except standar sate trate te
pH d

1 pH 5.5-9.0 | 6.42 7.22 5.56 4.09 5.94 6.5 7.69

2 TSS 200 200 122 136 12 200 20 120

3 TDS 2100 2642 1380 | 28925 | 208 38051 | 740 4990

4 COD 250 1712 260 34000 |24 67200 |32 112

5 BOD 100 420 60 8500 2.6 16800 | 52 28

6 Oil & |10 20.2 16.4 28.2 BDL |20 BDL BDL
grease

MEE condensate is not complying with discharge limits stipulated by APPCB for pH.

shall neutralize the MEE condensate before discharging,

The unit
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RO reject is not complying with APPCB discharge limits for Tlﬁ{o reject shall be treated in
MEE before discharging. RO permeate is complying with standards.

From the analysis results it is found that RO reject is not meeting APPCB discharge standards

and hence the unit will treat RO reject in ETP.

]

Boiler of capacity 1 x 16 TPH Mechanical
dust collectors
Boiler of capacity 1 x 12.0 TPH fol.by bag
filters
. . Thermic Fluid Heater 2 x 6

Air pollution sources and type of
Lakh. K.Cal/ hour & 1x 10

APCDs, status of stack, porthole,

. . ) Lakh. K. Cal/hour

OCEMS installation, location
Thermo siphon of capacity 4
lakh k.cal/hr
DG sets of 1x1250 KVA, Acoustic
2x625 KVA enclosure

Table V1.C.2: Stack monitoring by APPCB on 23.06.2020

Source SPM measured value APPCB emission standards
Stack attached to 36 TPH 101.8 mg/Nm’ 115 mg/ Nm’
boiler

Table VI.C3: Ambient air quality monitoring at M/s, Adani Wilmar Limited (Unit-I)
by APPCB on 23.06.2020

Source

PM o measured value

APPCB standards

Near the main gate within

unit premises

95.5 ug/m’

100 pg/m’

" The unit is complying with stack emissions and ambient air standards.

m Status of installation of online Stack attached to boiler is provided with continuous
stack monitoring equipment online PM monitors and connected to APPCB
servers
n Status of green belt The unit has developed green belt in around 4 acres
of land.
0 Hazardous waste generation MEE salts (0.2 TPD) and ETP sludge (0.4 TPD) are

the hazardous wastes generated from the unit and it
is stored in 40 MT covered shed and it is disposed to

TSDF

i

p Actions taken by APPCB during

ast one¢ year

APPCB has vide order dated 17.01.2020 issued
directions for not complying with APPCB discharge
and emission standards. The unit was again
inspected by APPCB officials on 27.07.2020 and
found non-complying. Directions were issued on
28.09.2020.The APPCB has forfeited Bank
guarantee of Rs 7.50 lakhs on 28.09.2020 for non
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compliance of the Board directions.

Overall Compliance status:

As compared to other units in the region, M/s Adani Wilmar Unit-I has implemented lot of

corrective measures. There were proper effluent transfer system, Emissions are complying with

APPCB norms.

Major non-compliances observed in the unit are

MEE condensate is not meeting the APPCB stipulated standards w.r.t pH. The unit shall

be directed to check for pH and neutralize the effluent before final discharge.

Illegal drawal of ground water through tankers from outside agencies.

Not provided ash silo for 30 days storage capacity

Compliance Status of M/s. Adani Wilmar -(Unit-I1)

VId.
a Name & complete address of the | M/s. Adani Wilmar -(Unit-II) Previously M/s. Louis
unit | Dreyfus Commodities India Pvt. Ltd., Sy. No.1601,
Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur
(M), SPSR Nellore Dist
b Contact Details Sri G. Sreenivasulu, Plant Head
+91- 9444398011
sreenivasulu.gundarapu@adaniwilmar.in
c Geo-cordinates 14°15'20"N 80° 04' 25.9"E
d Area ' 15.58 acres
e Status of CFO & Authorizations | The CFO and Authorization are valid till 29.02.2024 |
and its compliance
f Year of Commissioning 2011
g Production capacity S.N | Products Quantity
01 | Physical Refining Refined 600 TPD
Vegetable Oil (Palm Oil,
Palmolein, Palm Stearin)
02 | Chemical Refining Refined 200 TPD
Vegetable Oil (Soya bean Oil,
Sunflower Oil, Groundnut Oil,
Rice Bran Oil, Cotton Seed Oil,
Mustard Oil, Rapeseed Oil,
Sesame Oil)
02 | Fractionated Vegetable Oil 800 TPD
03 | Interesterified Vegetable Oil 150.0 TPD
04 | Vanaspathi 150.0 TPD
Co-Product
1 | Palmstearin -1 167.0 TPD
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By-products

1 | Distilled Fatty Acids (Physical | 48.0 TPD
refining) (Palm Oil, Palm

kernel, Palmolein)

2 | Distilled Fatty Acids (Chemical | 0.8 TPD

refining)

(Soya bean Oil, Sunflower Oil,
Groundnut Qil, Rice Bran Oil,

Cotton Seed Oil, Mustard Oil,

Rapeseed Oil, Sesame Oil)

3 | Acid Oil 4.0 TPD
4 | Soap Stock 4.0 TPD
5 | Acid Sludge 0.6 TPD
6 | Gums 9.0 TPD
h Coal and flyash storage The unit is generating 940 TPM of flyash and unit

has installed silo of 40 tonnes (roughly around Two
days storage) against APPCB direction of 30 days
storage capacity storage capacity. Lot of Fly ash
spillage was observed in the area.

Reported that unit is disposing flyash on alternate
days. The unit should have had minimum of 10 days

storage capacity.

i Source of water and quantity of Source Water

water used per day consumption

Floor washings,plant washings | 15.0 KLD
from physical refining process,
inter-esterfied fats, vanaspathi
unit

Chemical refining 25.0 KLD

Manufacturing Process

Washings in chemical refining | 30.0 KLD
(Acid Oil Wash)
DM/ Softener 5.0KLD

Boiler R.O. (Fresh water for 275.0 KLD
Boiler feed-210 KLD)
Cooling towers (Non 70.0 KLD

contaminated)

Cooling towers (contaminated) | 60.0 KLD
Gardening 30.0 KLD
Domestic 20.0 KLD
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Total 530

Though the unit s obtained permission to
withdraw 380 KL of ground water but 75% of the

water requirement is met from tankers.

j Effluent generation Process & Washings physical 100.0 KLD
’ and chemicals, Cooling tower,

Boiler blow down
Feed water RO Reject & DM/ 70.0 KLD

Softener back wash
Acid Oil Wash 30.0KLD
Domestic 15.0 KLD

The unit has installed an E’IQf 200 KLD capacity
followed by RO plant of 10 KLH capacity for
treatment of LTDS. HTDS effluent is treated in three
stage three stagcQEE -60 KLD followed by ATFD
to meet ZLD system but ATFD is completely worn Q

out and is not in operation. Sewage is treated in
Septic tanks followed by soak pits. But it was
observed that ETP is not properly maintained. ETP
sludge is stored in the ETP section in open and
leachate was flowing. ETP comprises of Fat Trap,
Equalization tank, Chemical Dosing tank, Primary
Clarifier, Collection tank, Aeration tank, Secondary
Clarifier, secondary Collection tank, Filter Press
(2No.). Effluent carrying drains were clogged.

Unit has constructed rainwater harvesting pits and

summer storage tank of 1600 KL capacity.

k Installation of magnetic flow Flow meters with totalizers at ETP inlet, Primary
meters with totalizer clarifier outlet, RO inlet, RO outlet, MEE outlet.
Table VI1.d 1: Analysis results of samples collected by APPCB during 18.06.2020 G
SNo | Parameter | APPCB | Inlet of | Outlet | MEE MEE MEE
in  mg/L | standard | ETP of ETP | feed condensate | concentrate
except pH -
1 pH 5.5-9.0 5.27 7.64 713 8.08 6.24
2 TSS 200 | 186 122 206 4 180
3 TDS 2100 4279 2516 5100 80 22840
4 COD 250 772 360 404 BDL 58020
5 BOD 100 290 114 136 BDL 14876
6 Oil & |10 18.2 12.6 15 BDL 158
grease

On the day of APPCB inspection RO was not in operation and treated effluent was directly
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discharged without treating in RO. The outlet of ETP /treated water of ETP not meeting the
APPCB stipulated standards.

1

Air pollution sources and type of
APCDs, status of stack, porthole,
OCEMS installation, location

Air pollution source Air pollution
control device

provided

FBC Boiler of capacity Multi cyclone dust

20.0 TPH collector followed
by Bag filters
Thermic fluid heaters of | Chimney to

capacity 5.0 lakh k.cal/hr,
12.5 lakh k.cal/hr & 6.0 | gases

disperser the flue

lakh K.cal/hr ;
FBC boiler of Capacity 7.0 | Dust Collector &
TPH Bag filter

Thermo Syphon 1x15 Mechanical dust

Lakh k.cal collectors fol.by bag -
filters

DG sets of 1x1010 KVA, Acoustic enclosure

1x1250KVA

The unit has installed online emission monitor
system to measure SPM and is connected to APPCB

server.

TableVI1.d.2: Stack monitoring at by APPCB on 30.06.2020

Source SPM measured value APPCB emission standards
Stack attached to 7 TPH 85.5 mg/Nm°> 115 mg/ Nm’
boiler

TableVI.d.3: Ambient air qualit

y monitoring by APPCB on 30.06.2020

Source

PM g measured value

APPCB standards

Near the main gate within

90.5 pg/m’

unit premises

100 pg/m’

The unit is complying with stack emissions and ambient air standards. Odour problem was

observed in the industry.

m Status of installation of online

stack monitoring equipment

FBC boilers are connected with continuous online

SPM monitors and connected to APPCB servers

n Staﬁus of green belt

Unit has planted trees in vacant spaces and along
roads in the unit. The unit has developed green belt
to an extent 3.5 to 4.0 acres against APPCB

requirement of 5 acres (33%)
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O Hazardous waste generation 5.5 TPD of ATFD salts and ETP sludge are the
hazardous wastes generated from the unit. Though
there is separate shed but hazardous waste was found
lying in ETP area.

Oil recovered from ETP is sold to soap
manufacturers.

Spent earth is disposed to incense sticks
manufacturers

p Actions taken by APPCB during | APPCB has vide order dated 17.01.2020 issued

last one year directions for not complying with APPCB discharge
and emission standards. The unit was again
inspected by APPCB officials on 28.07.2020 and
found non-complying. Directions were issued on
28.09.2020.The APPCB has forfeited Bank
guarantee of Rs 7.50 lakhs on 28.09.2020 for non

compliance of the Board directions.

Overall Compliance status

APPCB issued directions to the unit vide order dated 15.02.2018. Further, the unit is not
complying with APPCB directions dated 17.01.2020, no proper effluent transfer system, effluent
clogging in drains, flyash and hazardous waste spillage, flyash silo of storage capacity of Two
days against requirement of 30 days. Since the unit is partially complying the committee has

assessed environmental compensation using CPCB formula EC=PIx Nx Rx Sx LF

S.N Period of P1 S LF | R (Rs) N Environmental
noncompliance (days) | compensation (Rs)
1 17.01.2020 to S(G 1.5 1 250/- 271 81,30,000/-
14.10.2020
EC for violation 271 81,30,000/-
EC levied by APPCB after 17.01.2020 7,50,000/-
Total EC to be paid by unit 73,80,000/-
Rupees Seventy-Three lacs and Eighty thousand Only

24 of 42




Committee Report in the matter of OA 221/2015 (SZ)

Fly ash spillage

hazardous waste storage shed

VLE Compliance Status of M/s South India Krishna Oil & Fats Pvt.Ltd

a Name & complete address of the | M/s.South India Krishna Oil & Fats Pvt.Ltd.,
unit Sy.No.275,279,280 & 281,Epuru Bit - 1B,
Pantapalem (V), Muthukur (M), SPSR Nellore Dist
b Contact Details Sri B. Muthu Krishnan, GM
+91-7799800065
vincent.paul@sioils.com
c Geo-cordinates 14°15'19.7"N 80° 02' 50"E
d Area 16.12 acres
e Status of CFO & Authorizations | The CFO and Authorization are valid till 31.03.2022
and its compliance
f Year of Commissioning 2014
g Production capacity Refined Oil (Physical Refining) 1000 TPD
RBDPalmolein 800 TPD
TBD Stearine 200 TPD
Vanaspathi 200 TPD

25 0f 42

40




Committee Report in the matter of OA 221/2015 (SZ)

Palm Powder 72 TPD 41
Palm Flakes ‘ 50 TPD

By Product

Distilled Fatty Acid (Physical 42 TPD

Refining)

Refined Vegetable Oil 192 TPD

(Soyabean,Sunflower,Round
Nut, Ricebean, Cotton Seed,
Mustarad, Rape Seed by
Chemical Refining)

By Product
Distilled Fatty Acid (Chemical 0.488 TPD
Refining)
Acid Oil 4.0 TPD
Soap Stock 8.0 TPD
Wax 2.05 TPD
g Coal and flyash storage Unit is generating 14 TPD of flyash and is equipped

with ash pneumatic conveying system for conveying
ash from different points to ash silos and ash shed to
avoid the ash escaping into the air.

Ash storage yard having a capacity of 30 days
including silo & closed storage shed. Lot of fugitive
dust is emitted while loading from storage shed into

trucks.

h Source of water and quantity of

water used per day Source of water Consumption

in KLD

Process & washings (physical 21.0 KLD

& chemical)

Cooling Make up 319.0 KLD

Boiler | 586.0 KLD

Domestic 23.0 KLD
Total 949 KLD

Though the unit has obtained permission to
withdraw 360 KL of ground water but entire water

requirement of 949 KLD is met from tankers.
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I Effluent generation

Source Effluent generation
Trade effluents ( Boiler &
Cooling tower blow down,
136.0 KLD
Process, Primary dual RO,
back wash)
HTDS effluents from Acid ‘
53.0KLD
plant and dual RO rejects
Primary RO rejects 93.0 KLD
Domestic 16.0 KLD

ETP of 300 KLD & Dual RO Plant, MEE of 18
KLD followed by ATFD provided to meet ZLD .
STP of 20 KLD provided for domestic purposes.
ETP comprises of Collection tank, Oil & grease trap,
Equalization tank, Primary clarifier,

Aeration tank 1 & 2, buffer tank, Secondary
clarifier, Sludge drying beds &

Filter Press, Pressure Sand filter, activated carbon
filter etc.

The effluent is transferred in drain which is
completely clogged. Thick oily scum is accumulated
on the surface of aeration and clarification tank.
Aerator was not working. Effluent and oil spillage in
production block and ETP section. The unit has not

installed rain water harvesting pits.

Table VI.e 1: Analysis results of samples collected by APPCB during 18.06.2020

S.No | Parameter | APPCB |Inlet of | Outlet of | MEE MEE MEE
in mg/L | standard | ETP ETP feed condensa | concentr
except pH te ate

1 pH 5.5-9.0 6.99 7.02 4.89 6.99 5.62

2 TSS 200 132 86 156 12 145

3 TDS 2100 2982 1874 32669 128 36278

4 COD 250 456 216 90800 72 38000

5 BOD 100 146 68 29056 16 12160

6 Oil & 110 12.4 6.2 16.5 --- 17.0
grease

From the analysis results it is evident that MEE is not properly operated, the concentration of

COD and BOD is high in MEE feed rather than in MEE concentrate. There is only slight

variation in TDS concentration in MEE feed and concentrate.
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j Installation of magnetic flow Flow meters with totalizers at ETP inlet, Primary
meters with totalizer clarifier outlet, RO inlet, RO outlet, ATFD inlet,
MEE outlet.
k

Boiler of capacity 1x24 | Mechanical dust
TPH collectors fol.by

Boiler of capacity 1x15.0 | bag filters
TPH

Thermo Syphon 1x20

Air pollution sources and type of
Lakh.k.cal.

APCD:s, status of stack, porthole,

) ) Thermic Fuel Heater 2x6 | Mechanical dust
OCEMS installation, location

Lakh. K.cal’/hour collectors fol.by
bag filters
4x750 KVA D.G. Sets Acousic enclosures

The unit has installed online emission monitors to

measure SPM and is connected to APPCB server.

Table: Stack monitoring by APPCB on 16.06.2020.

Source SPM measured value APPCB emission standards
Stack attached to 16 TPH 105.8 mg/Nm® 115 mg/ Nm®
boiler
Table: Ambient air quality monitoring by APPCB on 16.06.2020
Source PMy measured value APPCB standards
Near the main gate within 89.5 ug/m’ 100 pg/m’
unit premises

The unit is complying with stack emissions and ambient air standards. Odour problem

was observed in the industry.

1 Status of installation of online OCEMS installed in both the chimnies attached to
stack monitoring equipment Boiler -24 TPH & common chimney provided to 15
& 16 TPH boilers which is connected to APPCB

Server.

m Status of green belt Unit has planted trees in vacant spaces and along
roads in the unit. The unit has developed green belt
to an extent 3.5 acres against APPCB requirement of
5 acres (33%). The unit has developed 1.0 Acre of
green belt towards South Side outside of the

industry.
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N Hazardous waste generation 0.6 TPD of ATFD salts and 0.037 TPD of ETP
sludge are the hazardous wastes generated from the
unit. Though there is separate shed but hazardous
waste was found lying in ETP area.

Oil recovered from ETP is sold to soap
manufacturers.

Spent earth is disposed to incense sticks

manufacturers

0 Acﬁons taken by APPCB during | APPCB has vide order dated 17.01.2020 issued

last one year directions for not complying with APPCB discharge
standards. The unit was again inspected by APPCB
officials on 28.07.2020 and found non-complying.
Directions were issued on 28.09.2020.The APPCB
has forfeited Bank guarantee of Rs 10.0 lakhs on
28.09.2020 for non compliance of the Board

directions.

Overall Compliance status

APPCB issued directions to the unit vide order dated 15.02.2018. The unit has taken steps for
improvement like compliance of stack, AAQ and ETP discharge standards.

MEE shall be operated properly

Further, the unit is not complying with APPCB directions, no proper effluent transfer system,
effluent clogging in drains, flyash and hazardous waste spillage, flyash silo of storage capacity
of Five days against requirement of 30 days. Since the unit is partially complying the committee

has assessed environmental compensation using CPCB formula EC=PIx NxR x Sx LF

S.N Period of PI S LF | R (Rs) N Environmental
noncompliance (days) | compensation (Rs)
1 17.01.2020 to 80 1.5 1 250/- 271 81,30,000/-
14.10.2020
EC for violation 271 81,30,000/-
EC levied by APPCB on or after 17.01.2020 10,00,000/-
Total EC to be paid by the unit to APPCB 71,30,000/-
Rupees Seventy- One lacs and thirty thousand Only
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VLF Compliance Status of M/s. Santhoshimatha Oils and Fats Private Limited

a Name & complete address of the | M/s. Santhoshimatha Oils and Fats Private Limited,
unit Sy.No.252, Epuru Bit-IB, Pantapalem Village,
Muthukur Mandal, SPSR Nellore District
b Contact Details Sh. Ganesh Vidhun Kota
ganeshvk@smoils.com
9963329792
c Geo-cordinates 14°15" 18.1"N 80° 02'39.1"E
d Area 5.52 acres
e Status of CFO & Authorizations | The CFO and Authorization are valid till 31.01.2022
and its compliance
f Year of Commissioning 2016
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G

Production capacity

Refined Palm oil 225 TPD

By product
Distilled Fatty 15 TPD
_ Acids

Coal and flyash storage

Unit is generating 8 TPD of flyash and has installed
ash silo of 30 tonnes(4- 5 days storage capacity). In
addition a covered shed is provided for flyash

storage.

Source of water and quantity of

water used per day

Source Water consumption
Process & Wash 12 KLD
Boiler Feed & Cooling 70 KLLD

Tower Make up
Domestic 8.0 KLD
Total 90 KLD

The unit has obtained permission from Ground
Water and Water Audit Department, Government of
Andhra Pradesh vide order dated 01.10.2020 to draw
70 KLD of ground water. Previously the water
requirement was met through tankers. As per the
Ground water report the quality of ground water is
moderate saline in nature. The water is procured

through tankers.

Effluent generation

Trade effluents 20KLD
Domestic 5.0KLD

The unit is involved in only physical refining and
only LTDS effluent is generated. The effluent is
treated in ETP of 50 KLD followed by RO Plant.
ETP comprises of bar screens, oil & grease trap,
equalization cum neutralization tank, aeration tank,
primary clarifier, aeration tank, secondary clarifier,
sand filter, carbon filter, sludge drying beds. ETP
outlet is treated in RO plant of Sm3/hr capacity. The
treated effluent is utilized for green belt
development and RO reject is used for ash

quenching.
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TableVLf 1: Analysis results of samples collected by APPCB during 19.06.2020

S.No | Parameter APPCB | Inlet of | Outlet of | RO feed | RO RO reject
in mg/L | standard | ETP ETP permeate
except pH

1 pH 5.5-9.0 4.94 6.69 7.56 7.11 7.28

2 TSS 200 183 150 160 140 120

3 TDS 2100 4500 2844 1310 521 3460

4 COD 250 860 320 104 20 96

5 BOD 100 326 112 22 2.8 15

6 Oil & | 10 22.4 18.3 40 BDL BDL
grease

The unit is not complying with effluent discharge standards with respect to TDS, COD, BOD
and Oil & Grease. The RO reject is having TDS higher than the APPCB discharge limits and
| hence RO reject shall be recycled back to ETP for treatment.

k Installation of magnetic flow

meters with totalizer

Flow meters with totalizers at inlet and outlet of ETP

OCEMS installation, location

Air pollution sources and type of

APCDs, status of stack, porthole,

Boiler of 8.0 TPH Mechanical dust

collectors fol.by

Thermic Fluid Heater -15

bag filters
Lakh. K.cal/hr
DG sets of 1x750 KVA, | Accoustic
1x125 KVA enclosures

Table VIf 2: Stack monitoring at by APPCB on 16.06.2020

Source

SPM measured value

APPCB emission standards

boiler

Stack attached to 8TPH &

92.5 mg/ Nm3

115 mg/ Nm3

Table VI {3: Ambient air quality monitoring by APPCB on 16.06.2020

Source

PM10 measured value

APPCB emission standards

Near the main gate within

unit premises

118.5 pg/m’

100 pg/m’

The unit is not complying with ambient air standards.

stack monitoring equipment

M Status of installation of online

The industry has installed small boiler of 8.0 TPH

hence not installed Online Stack monitoring.

n Status of green belt

Unit has planted trees in vacant spaces and along
roads in an extent of 1.4 Acres. But unit is yet to
develop green belt in 0.4 acres of land to meet

33%.0f Green belt area.
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0 Actions taken by APPCB during

last one year

APPCB vide order dated 17.01.2020 issued
directions for not complying with APPCB discharge
and emission standards. The unit was again
inspected by APPCB officials on 28.07.2020 and
found non-complying. Directions were issued on
28.09.2020.The APPCB has forfeited Bank
guarantee of Rs 5.0 lakhs on 28.09.2020 for non

compliance of the Board directions.

p Overall Compliance status

with 225 TPD capacity.

The industry is not a respondent in the Hon’ble NGT OA No 221/2015 as the
industry was not established at that time. But as it is located in the cluster at
present, the APPCB issued directions to the unit vide order dated 15.02.2018. This

is small scale edible oil refinery unit operating with only physical refinery section

The unit has taken steps for improvements. Further, the unit is not complying with

APPCB directions, flyash silo of storage capacity of Four days against requirement of 30

days, not meeting the effluent discharge standard and ambient air quality.

ETP section

T

VI. G Compliance Status of M/s. 3F Industries Limited

a Name & complete address of the

unit

M/s. 3F Industries Limited (Formerly Foods fats &
Fertilizers 1.td.,) Sy.No. 1604, APIIC- IALA,
EPURU 1-B Pantapalem (V) Muthukuru (M) SPSR
Nellore Dist.

b Contact Details

P. Srinivasa Rao, Plant Manager
91-9642225502

psrao@fff.co.in
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and its compliance

c Geo-cordinates 14°15'28.8"N 80° 04' 09.4"E
d Area 11.62 acres
e Status of CFO & Authorizations The CFO and Authorization are valid till 31.03.2022

f Year of Commissioning 2011.
g Production capacity Refined Edible Oils 670.166 TPD
(Physical Refining)
Refined Edible Oils 100 TPD
(Chemical Refining)
Vanaspathi & Bakery 90 TPD
Shortenings
Margerine 30 TPD
Fatty Acids 200 TPD
Toilet Soap Noodles 50 TPD
BY PRODUCT
Fatty Acids 27.74 TPD
Glycerine 18 TPD
Pitch Oils 7 TPD
Filter Cake/ Spent Earth 1.22 TPD
Fatty acids/ Acid Oils 3.35TPD

h Coal and flyash storage

Unit is generating 27 TPD of flyash. Unit has
provided ash silo of 60 Tonnes capacity which is
sufficient for ash storage for 2 days against APPCB

direction of 30 days storage.

i Source of water and quantity of

water used per day

J Effluent generation

Source Water consumption |
Process & Washings 50.0 KLD
Boiler make up & 360 KLD
Cooling tower make up
RO reject water (used 253 KLD
for cooling tower
makeup)
Total 663 KLLD
Entire water requirement of 663 KLD is met from
Tankers.
Source Quantity of
effluent
Process & Washings Boiler blow 152 KLD
down, Cooling tower bleed off,
Acid Oil plant waste water
Fresh Water RO rejects 110 KLD
Domestic 15 KLD

34 0f 42

49




Committee Report in the matter of OA 221/2015 (SZ)

ETP of 200 KLD & RO plant , MEE-100 KLD
provided with ATFD to meet ZLD system. Septic

treatment of domestic effluents.

On the day of inspection, it was observed that the
ETP was not in operation. Thick Sludge was
deposited in ETP section. The oil was spilled all
over the plant. MEE and ATFD were not p\roperly
operated. The pumps were not working and effluent
was leaking. There was no proper effluent transfer

system from production block to ETP. There were

lot of temporary arrangements.

tanks followed by soak pits are provided for |

TableVl.g 1: Analysis results of samples collected by APPCB during 23.06.2020

S.No | Parameter | APPCB | Inlet of | Outlet | MEE Ro feed | RO RO
in mg/L | standar | ETP of ETP | feed permeat | reject
exceptpH | d e

1 pH 5.5-9.0 |5.34 6.85 7.92 7.53 7.09 5.74

2 TSS 200 160 90 204 76 54 4

3 TDS 2100 3772 1248 5826 1248 3134 430

4 COD 250 1580 232 3580 128 368 12

5 BOD 100 410 68 1124 40 106 1.8

6 Oil & |10 22.4 9.0 20.8 1.8 1.2 BDL
grease

The Outlet of ETP is meeting the Board stipulated standards. The MEE is not in operation

during the Board officials inspection and sample collection. ON the day of committee inspection

MEE was not in operation.

K Installation of magnetic flow Flow meters with totalizers at ETP inlet, MEE inlet
meters with totalizer and outlet
L Boiler of capacity 1x35 TPH ESP
Boiler of capacity 1x2.0 TPH Bag filters
Boiler of capacity 1x8 TPH; Bag filters

Air pollution sources and type of
APCDs, status of stack, porthole,
OCEMS installation, location

Fuel: Coal/Husk
Thermo Fluid heater of
capacity 1x20.0Lakh k.cal/hr; Bag filters
Fuel: Coal/Husk
Thermo Fluid heater of

capacity 1x40 Lakh.k.cal/hr; Bag filters
Fuel: Coal/Husk
Thermic Fluid heater of Dust collectors

capacity 1x6 Lakh.k.cal/hour;

Fuel : Coal/Husk

Coal Mill of capacity 10 TPH Bag filters
DG sets of 3x750 KVA Acoustic

enclosure

The unit has installed online emission monitors to

measure SPM and is connected to APPCB server.
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Table VIg 2: Stack monitoring at by APPCB on 23.06.2020

Source SPM measured value APPCB emission standards
Stack attached to 35TPH 133.5 mg/Nm3 115 mg/Nm3
boiler

Table VI g 3: Ambient air quality monitoring by APPCB on 23.06.2020

Source

PM10 measured value

APPCB emission standards

Near the main gate within

unit premises

138.6 pg/m’

100 pg/m’

The unit is not complying with stack emissions and ambient air standards. Odour problem

was also observed in the industry.

M Status of installation of online OCEMS installed in the stack connected to 35 TPH

stack monitoring equipment boiler and connected to APPCB Server.

N Status of green belt The plantation is very sparse and is not complying
with 33% of green bellt.

O Hazardous waste generation The unit is generating 1TPD of MEE salts and 0.034
TPD of ETP sludge. The quantity of sludge
generated is very less and sludge is not properly
disposed.

P Actions taken by APPCB during | APPCB has vide order dated 16.02.2018 issued

last one year

certain directions to the industry and forfeited Bank
Guarantee of Rs.5.0 Lakhs for non-compliance of
the directions. The APPCB has again issued
modified directions on 17.01.2020 for not
complying with APPCB discharge and emission
standards. The unit was again inspected by APPCB
officials on 28.07.2020 and found non-complying.
Directions were issued on 28.09.2020.The APPCB
has forfeited Bank guarantee of Rs 10.0 lakhs on
28.09.2020 for non compliance of the Board

directions.

Overall Compliance status

The committee observed major violations in the unit w.r.t effluent handling and treatment and

sludge disposal. ETP was accumulated with sludge. The unit is not complying with emission

monitoring, ambient air quality.

The industry has constructed and commissioned hydrogenated

stearine and stearine beads

manufacturing plant inside the existing industry without obtaining consent for establishment and

consent for operation of the APPCB.
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Since the unit is partially complying the committee has assessed environmental compensation

using CPCB formula EC=PIx Nx Rx Sx LF

S.N Period of P1 S LF | R (Rs) N Environmental
noncompliance (days) | compensation (Rs)
1 17.01.2020 to 80 1.5 1 250/- |255 76,50,000/-
28.09.2020
2 29.09.2020 to 80 1.5 1 250/- |15 4,50,000/- * 2 for
14.10.2020 repeated violation
Total EC for violation 271 85,50,000/-
EC levied by APPCB on or after 17.01.2020 10,00,000/-
EC to be paid by unit to APPCB 75,50,000/-
Rupees Seventy- Five lacs and Fifty thousand Only

PO L ::lfé; /?1_

‘xf‘

' Clogged drains ' Secondary clarifier
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VII

Vil

Actions taken by APPCB

. The APPCB is continuously reviewing the status of air pollution/ water pollution control

equipments provided and compliance of the APPCB standards etc for control of pollution
problems from the edible oil industries operating at Krishnapatnam port area from last
Five years in connection with the O.A. NO.221 of 2015 filed before the Hon’ble NGT.

The status of industries with regards to compliance of the directions are reviewing before
External Advisory Committee meetings held at Board office, APPCB and issuing
directions time to time. It is to submit that the status of implementation of action plan by
the edible oil units was reviewed before Task Force Committee at Board Office during
its meetings held on 25.06.2016, 15.07.2016, 05.08.2016, 27.08.2016, 16.09.2016,
30.09.2016, 11.11.2016, 03.12.2016, 30.12.2016, 20.01.2017, 04.02.2017 & 09.11.2017.

. The board has issued directions to the Edible oil industries on 15.02.2018, 17.01.2020 &

28.09.2020.

The APPCB has also forfeited Bank Guarantee amount of Rs.65 Lakhs in the year 2020
from the above 7 nos of Edible oil industries for non compliance of the APPCB
directions.

Overall Observations

. Presently all edible oil units were operational but on the day of committee inspection

ponly physical refining of palm oil was in operation.

The units have made improvements, augmentation of ETP and air pollution control
devices. The units have installed facilities like ETP followed by RO, MEE & ATFD to
achieve “ Zero Liquid Discharge” but there are no proper effluent transport system. But
units are yet to achieve 100% compliance to consent conditions of APPCB. All units
shall make improvements in drains) pipelines used for transporting effluent from
production block to ETP. The units shall ensure that storm water is not mixed with
effluent.

The flyash generated from the units is sold to brick manufacturers. The units have
provided ash silo and covered shed for storage of flyash. But the units are not complying
with APPCB condition of 30 days silo capacity. The units represented to the unit that
installation of such large silo is difficult. The flyash is sold to brick manufacturers at
frequency of two to three days in a week. Since the condition was imposed by APPCB,
the committee suggests APPCB to review the condition.

APPCB is continuous vigil on the edible oil units and issued directions, forfeited bank
guarantees due to which no discharge of effluent outside the unit premises was observed

during committee inspection.

. Based on CPCB formula the committee has assessed environmental compensation on the

the erring units for violating the directions issued by APPCB vide order dated
17.01.2020. '

Fly ash is being dumped in the North-Eastern Direction of M/s Emami Agrotech Ltd in
public lands adjacent to M/s Gemini Edible and M/s Emami Agrotech. The land does not

belong to any edible oil unit, and none of the industry are ready to take responsibility for
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IX

removing the flyash. Since the flyash is dumped in land adjacent to M/s Emami and M/s
Gemini, both of these industries as part of CSR activity will take complete responsibility

to remove the dumped flyash and send it to brick manufacturers.

. The committee submits to Honble NGT that the units shall carry out performance

evaluation of ETP and ZLD system. Based on the TDS concentration in RO reject, the
unit shall either treat RO reject in ETP or MEE. (If TDS> 5000mg/l in RO reject, it may
be treated in MEE or else in ETP). The units in any case shall not discharge the RO reject

without further treatment.

Conclusions

. Construction of CETP: Previously all the units had proposed for construction of common

effluent treatment plant but the district administration and the units could not find a
suitable land for construction of CETP. Currently all seven units have established their

individual effluent treatment plants and hence the proposal of CETP is shelved.

. As per the Ground Water and Water Audit Department, Government of Andhra Pradesh,

the ground water in the region is saline in nature due to sea water intrusion. The units
have to treat the ground water in RO system for use for domestic and industrial purpose.
Due to high salinity there are high chances of frequent clogging of RO membranes. In
addition, the available ground water resources are not sufficient to meet the industrial
water requirements. Considering thié the committee recommends that all edible oil units
in Krishnapatnam Port area to install common desalination plant thereby sea water may
be drawn, treated and to be used by all edible oil industries by requesting the
management of the Krishnapatnam port Ltd who is nodal agency for importing the crude
edible oil on behalf of the edible oil industries management. Thereby withdrawal of
ground water and procurement of water from tankers will be avoided. The units shall
install desalination plant within a period of one year and entire water requirement has to
be met from desalination only. The units shall install electromagnetic flow meters with

totalizer to quantify the water consumption.

. The units have not disposed spent nickel catalyst to authorized re-processors stating that

the small quantity of waste is generated. The committee submits to Hon’ble NGT to
instruct APPCB to direct APPCB to safely store the spent nickel catalyst and to dispose
the same to authorized re-processors. The units shall be directed to comply with
Hazardous Waste Rules, 2016 and shall dispose the hazardous wastes as directed in the

consent within 90 days period.

. During the inspection, the committee did not observe any discharge of effluent into the

Budhakaluva drain, Pantapalem irrigation channel or into land outside the industry
premises. But however, in all the units except M/s Adani Wilmar unit-I, there is no
proper effluent conveyance system/ pipelines to transfer effluent from production blocks
to effluent treatment plant. The committee observed that open drains were used for

effluent transfer and during rains, effluent and rain water may overflow into the
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peripheral drains (drains are provided all along the boundary of the units to collect the
effluent). The units informed that during rains, water/effluent is taken to ETP from
peripheral drains and no effluent is let out of the unit. The units shall be directed to close
the peripheral drains at the exit point near unit boundary. The drains used for transfer of
effluents from production block to ETP are clogged, thick oily scum is floating on top
and sludge is settled at bottom of drains. Under these circumstances very little effluent
may be transferred to ETP and effluent may overflow into area/ soil adjacent to the
drains. The committee submits to Hon’ble NGT to instruct APPCB to direct the
industries to establish proper effluent pipelines within a period of two months of adequate
size to transfer effluent from production block to ETP and for utilization of treated
effluent. The pipelines shall be periodically cleaned and cleaning water shall be routed to
ETP to prevent any clogging. The status of cleaning shall be submitted to APPCB while

submitting compliance reports.

5. The units shall maintain proper records for fullers earth (bye-product) generated and oil
recovered from the ETP and its mode of its disposal. Though all units informed that the
same were disposed for incense sticks manufacturer and soap industries, however no

records were shown to committee.

6. The units are importing crude palm oil and sunflower oil from Malaysia, Singapore and
Indonesia. The Port Authorities are testing the crude oil for presence of any mineral oil
and after ensuring that no mineral oil is present, the consignment is handed to the units.
While verifying the documents, the committee observed that the quantity of the imported
crude is around 60% to 70% of the unit production. The units are locally procuring crude
oil from other industries (it was reported that these industries purchase palm and
sunflower from farmers and extract crude and sell to edible oil refineries in
Krishnapatnam). The crude that is locally purchased is not tested for the presence of
mineral oil content or Hydrocarbons. The committee humbly submits to Hon’ble NGT
that the units have to carry out mineral oil test with every batch of consignment locally
procured also. These reports have to be submitted to APPCB along with their compliance

report.

7. The flyash generated from the industries are sold to brick manufacturers. APPCB
directed the units to install flyash silo of 30 day storage capacity with an objective that
during rainy season, if the ash is not taken by the brick manufacturers on a daily or
weekly basis, the ash could be safely stored in silo for a period of atleast 30 days and
from silo it can be transferred directly into trucks. But all seven units have not complied
with this condition and have installed a silo of capacity handling flyash for period varying
from seven to ten days. Further it was informed to the committee that the units are
disposing the flyash on alternate days and is not stored in the unit beyond a week. The
committee submits to Hon’ble NGT to direct APPCB to hold a meeting with edible oil

units, brick manufacturers, flyash transporters and any other flyash users and review the
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direction. Fly ash is being dumped in the North-Eastern Direction of M/s Emami
Agrotech Ltd in public lands adjacent to M/s Gemini Edible and M/s Emami Agrotech.
The land does not belong to any edible oil unit, and none of the industry are ready to take
responsibility for removing the flyash. Since the flyash is dumped in land adjacent to M/s
Emami and M/s Gemini, both of these industries as part of CSR activity will take

complete responsibility to remove the dumped flyash and send it to brick manufacturers.

The units have not made proper arrangements for flyash storage and loading into the
trucks. It was observed during inspection that lot fugitive dust was emitted during loading
operations. The units shall ensure wetting or water spraying at the time of loading of

flyash and also the feeding hopper is covered.

The committee has assessed environmental compensation for serious violation and for
not meeting conditions stipulated in the consent. The units shall pay Environmental

Compensation to APPCB as summarized below:

SI. No | Name of the Unit Environmental
Compensation to be paid by
the unit to APPCB in INR

10.

11.

1 M/s Gemini Edibles & Fats India Pvt Ltd 66,00,000/-
2 M/s Emami Agrotech Limited 1,32,50,000/-
3 M/s. Adani Wilmar -(Unit-1I) 73,80,000/-
4 M/s.South India Krishna Oil & Fats Pvt.Ltd 71,30,000/-
S M/s. 3F Industries Limited (Formerly Foods 75,50,000/-

fats & Fertilizers Ltd.,)

The units have provided online emission monitoring system to measure PM10. The
porthole provided for manual monitoring are utilized by the units to install online dust
monitors. The Committee submits that Hon’ble NGT instructs APPCB to direct the units
to establish fresh points for online dust monitors. The units have to ensure that all the
stacks connected to boilers are provided with APCD’s and OCEMS including the stand-
by boilers. The units shall augment their pollution control devices so as to ensure that
they comply with the standards stipulated by APPCB. The units shall take measures to
prevent fugitive dust generated during loading, unloading of raw materials, products,

flyash etc so as to meet the National Ambient Air Quality Standards.

The units shall upgrade the effluent treatment plants, periodically remove the
accumulated sludge and oil from the tanks and send the same to TSDF. The units shall
properly operate the ETP and ensure that they comply with the effluent discharge
standards stipulated by APPCB.
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12. The public roads surrounding the industries are in very poor condition due to movement

of heavy vehicles. All the edible oil units shall collectively construct new concrete roads

as part of CSR activity. The units shall develop green belt all along the boundary of the

units and in vacant spaces and ensure that the 33% of total area is covered with green

belt. In addition as part of CSR activity the units can take up compensatory green belt in

public lands.

, ey !
l. //’M%ﬁ/‘z{»{/
p \“ «
Dr. C. Palpandi
Scientist-C, Ministry of Environment Forest
and Climate Change, Regional Office,

Chennai

M' D“ B o S G M\)

M. Pramod Kumar Reddy, Environmental
Engineer, Andhra Pradesh Pollution Control
Board, Regional Office Nellore

ahima T
Scientist-D

Central Pollution Control Board
Regional Directorate, Chennai
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Item No.9 BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

0.A.No.221 of 2015 (S2)
IN THE MATTER OF:

Isanaka Vedavathi .. Applicant
Vs.

Union of India & others ... Respondent(s)

Date of hearing: 16.3.2020

CORAM: HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For applicant Nil '

o Y

For Respondent(s): © g Mrs. Me. Sarashwathy forR1  ~,

o Mrs. Madhuri Donti Reddy\for R2, R3 & R4
Mr. C. Seethapathy for R5

Mr. S. Giritharan for R6,R7,R9 & R10 *
Mrs. Niveda C.P for R8

. ~ Mrs. Lakshmi Kumaran

AR .. ORDER T
The aboyé‘épplicatior{\‘hés been filed by the applicant, aIIegi'n'g't'hat pqllutién“is being caused
\ . PR . [ N
Te A N s ) e / -
on account of operation of cluster.of edible oil refinery- units situated in-the industrial estate.

N

.

Respondents 5 to 11 are\ some of the edible. ail refinery uni\{é by \vyhor'h pollution has been

X,
~

caused. It is alleged iﬁ fhe'@pplication that the edible oil refinéries are discharging their
untreated effluents into the drainage, the“ré‘bg contaminéting the surface water quality, which
indirectly affects agricultural yield of the properties of the applicant. According to the applicant,
they are getting water for irrigation from Budda Kalva Drain. These edible oil refineries are
discharging their untreated trade effluents into this drain, affecting the quality of water and this in
turn affects the fertility of the agricultural lands nearby. It is also alleged in the application that

apart from draining the same into Budda Kalva Drain, they are letting the same into Pantapalem
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irrigation channel as well. It is so alleged that sufficient green belt has not been provided, there
by dust emission could not be suppressed, causing air pollution as well. Though the units are
expected to apply the technology of “Zero Liquid Discharge”, that is not being followed by them,
thereby affecting the quality of water in that area. Applicant filed this application seeking the

following relief:

“Issue an order of injunction restraining the respondents 5 to 11 not to discharge the edible oil
industrial effluents with contaminated water into the irrigation channels and drain channels in

Pantapalem village, Muthukur Manda, SPS Nellore District, Andhra Pradesh 524 323.

Issue an order of difection directing the respondents 1 to 4 to remove industrial contaminated

wastes and effluent Water on the water channels which were discharged-by-'the respondents 5

to 11.

.
\. -~ ", o
AN / \

Issue a d/rect/on to remediate and restore the water cannels, agr/cultural f/elds and the water

tanks to the or/g/na/ posmon due to Water pol/utlon and other env:ronmenta/ damages arising out

of effluents re/eased from the edible o:l ref/nerles by the respondents 5 to11” .

e AR ST
- . R .‘\ }/»

2. First reépondent fled counter staternent contending that‘the application has been filed

S »

alleging that pollutlon is. bemg caused on account of operat|on of the edlble on refinery units and
that will have to be regulated under the Water (Preventlon and Control of Pollution) Act, 1975
and Air (Prevention and Contro"l of Pollution) Act, __1981v and the respective State Pollution
Contro! Boards have to take action against the‘viol_ating units. The MoEF & CC has notified
effluent standards for edible oil and vanaspati industry at Serial No.67 in schedule | of the
Environment (Protection) Rules, 1986 wherein waste water discharge standards are also

notified. The concerned State Poliution Control Board, being the regulating authority, has to

take action against the erring units, if there is any violation.
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3. Second respondent filed counter statement contending that the Rolling Task Force, a
team of officials constituted by the Board, has inspected the seven edible oil refinery units
which have been arrayed as respondents 5 to 11 and submitted a detailed report on various
issues like non compliance of water and air pollution control aspects, depletion of surface water
level, instances of illegal discharge of untreated trade effluents into the waterbodies and
inadequate air pollution control system provided by the edible oil refinery units, thereby causing
air poliution and requested the Board to conduct review meetings with the edible oil refinery
units. The second respondent Board conducted the review meeting on 6.7.2015 with all the
edible oil refinery,units'b'perating in Krishnapattinam area and \reviewed the pollution control
status and directed the edible oil industries to prepare a comprehensive action plan to over
come the sé\/,ere _pollution and environmental issues noticed by the "insbection team and
directed the edible oil refinery units to take measures to implement the action plan. They have
conducted stack. and ambient air quality monitoring of the edible oil refinery units and observed
that SPM- & .RSPN:I_; values exceeded the prescribed norms’ stipulated by the Board.
Respondgnts 5 to 1-1‘;ha‘ve constructed tﬁe effluer;t‘treatment plant for treating waste water.
Some of the units are.'not having adéquate extent of land to u_til_i‘z.e treatéd effluents for online
applications. These indugtries have provided ZLD-systems, as. per the directions of this Board.
After the receipt of several cén{pléir}ts from the pu{blic .regarding the operation of ETPs, the
Board conducted review meeting on 6.7.055, after the inspection ‘cond'ucted by the Rolling Task
Force Team. As per the discgussions during the meetin;q', all the managements of edible oil
refinery units have submitted an actibn pléh for the construction of common ETP, permissions
from the concerned departments for drawal/allotment of water by the State Government,
upgradation/rectification of the existing air pollution control systems to meet Board's standards.
During the subsequent monitoring it was noticed that the SPM levels of stack emissions are not
meeting the standards stipulated by the Board and also not taken steps for effective

implementation of pollution control resource as committed in the action plan submitted to the
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Board by the edible oii refinery units. In respect of the violations of the provisions of the

APWALTA Act, 2002 for drawal of huge quantities of water from unauthorized external
agencies, second respondent Board has addressed a letter to the Revenue Divisional Officer
for taking necessary action against respondents 5 to 11 for causing public nuisance by letter
dated 8.7.2015 and the review meeting was again held on 3.2.2016 and the Board reviewed the
implementation status of the action plan proposed on 6.7.2015 during which revised time lines
for implementation were submitted by the industries and the industries have been directed to
stick to the revised time line and complete the action plan within nine months time. It is alleged

in the counter statement that they are periodically submitting thehi\mplementation of the action

/.r . - e N \\.

plan with the representatives of the edible oil industries in task force meetin\gs and also taken up
s -~

issue with the cohoerned government agencies for providing of surface water and infrastructure
facilities mcludmg Iand for construction of common treatment and dlsposal facrlltles They have

also produced the copy of the minutes of the review meeting and also the report of the task

- N e .
force commlttee. o o .0
it : \

s o - PN . . , ",'.
o i . . [N

4, The frfth respondent filed counter statement denying the- allegatlons in the application.
7

‘\. -Q

According to them Adam Wilmar Ltd., is a company mcorporated under the Companies Act

Vs \«'

engaged inter alla in the bus’lness of manufacture and sale of edlble orl Knshnapatnam Qils and
Fats Pvt. Ltd., amalgamated wuth Adanr Wlmar Ltd V|de order of the Hon ble High Court of
Guijarat, passed in Company Petltlon No.309 of 2015 dated '28.10.2015 which was prior to the
filing of the application. They ahé?ero Liquid Dischar'ge unit and so there is no question of
discharge of water effluents by fifth respondent into \;vaterbodies or drain arise. Fifth respondent
has been permitted by the Ground Water Department of the Government of Andhra Pradesh for
drawal of water. Further, they were also permitted to draw water from Sarvapally reservoir. In

so far as drawal of surface water is concerned, fifth respondent is operating in strict compliance

of the permission granted by the Ground Water Department, Government of Andhra Pradesh.




Fifth respondent is permitted to draw 264 KLD of water per day from Sarvapalli reservoir by
Chief Engineer, NTR Telugu Ganga Project, Tirupati. This helps in reducing the withdrawal of

water from the ground.

5. As far as air pollution is concerned, they have provided an effective mechanism to
suppress air pollution. They have installed stack monitoring system and it is being monitored by
the Pollution Control Board. They have 3.5 acres of green belt within its factory premises.
There is no odour nuisance caused on account of the operation of the fifth respondent unit .
They are not dlschargmg any trade effluents, causing any water pollutlon as alleged, affecting
the fertility of the agrlcultural field of the applicant. They have prowded aII the safeguards to
meet the efﬂuentswand’dlscharge the same within their premises, after recycling the same, for
their crop. They/"are maintaining the standard provided for the treated effluents and also
suppress air bollhtion. Solid waste is being transported to Ramky Enviro for disposal which is

authorized by the Pollution Control Board and they are submitting the necessary periodical

report to the Pollution_.éontrol Board. They are not causing any pollution, as alleged.

6.,, Slxth respondent also f:led thelr counter statement stating that they are also

complying W|th the condltlons |mposed by Pollutlon Control Board for operatmg their unit. They

7 K3

are not dlscharglng -any'waste water through tankers orjlet out \fvaste\watet outS|de their factory
premises. They areioperati»ng efﬂuent ‘treatrnent olant and forced evaporation plant. Water is
being used after recycting for t\heir factory,p_urpose and also for development of green belt and
for ash quenching. They have installed ﬂow‘.rneters fot .recording flow of water at each stream.
They have established full fledged biological effluent treatment plant with two stages aeration
system as per the approval given by Andhra Pradesh Pollution Control Board for treating
effluents generated from process areas, washing and blow down and forced evaporation

systems with a drier of high TDS effluents generated from chemical refining effluents. They are

maintaining the parameters fixed by the Pollution Control Board. They have approached the
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District Collector for allotment of land for CETP and as per his advice, they met APHC ZM and
MRO to identify suitable land. To conduct the feasibility study of CETP, work order has been
issued to NEERI. As regards management of solid waste, they have approached District
Collector, Nellore to allot abandoned mine for disposal of solid waste and identified one mine
belonging to M/s. Penna Cements at Nalagonda. They have agreed to take solid waste/ETP
sludge to co incinerate in the kiln. The details have been submitted to MRO for further
processing. The Regional Office of the Pollution Control Board has forwarded the report to the

zonal office for further action in this regard. They have installed necessary equipments to
P LA
suppress air pollution.’ _‘]’hey have provided closed shed for .coal/husk storage wit covered

. , RS
conveyors and ash storage shed as per the directions of Pollution Control Board. They have

..
\x

taken all necessary orecautions to suppress air as well as water polluticn‘.'- 'fhey are complying
with the poIIu_tion"controI norms as fixed by Pollution Control Board. They.‘have also created

N -
necessary green belt wrthm their unit. o
o { .h ) o ~

# - ~
s RN \ < - .

7.7 Seventh respondent filed deta|led counter statement, more§ or Iess m “tune with the

# RIS
/ RN "; f; . ,'

contentrons rarsed by the other edlble oil refrnery unlts relteratmg that they are complyrng with
. '- "* ‘ o / \ +
. ~3 e
all the necessary poIIutlon “Control norms and there is ho poss:brllty of any water or air pollution

R “/e 3 \”_/

caused on account of their® operatlon They are purchasrng water from outsrde vendors as

’ﬁ\ - .. " - \_t ’
adequate quanttty of water has not been supphed by the Government Necessary
representations have been made to' District Collector ahd Commrssmner of Industries to provide

some mechanism for supply of adequate ‘water for (their purpose. They have installed all
necessary pollution control mechanism to suppress air pollution. They have made arrangement
for disposal of their hazardous solid waste as well as other wild waste, including sludge from
ETP to Ramkay Enviro Engineers, who are the approved agency for disposal of such waste, as

authorized by Pollution Control Board. The are also undertaking Corporate Social

Responsibility activities for the welfare of the local people.
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8. Eighth respondent also filed a detailed counter statement, more or less adopting the
contentions of the other edible oil refinery units, reiterating that they are also implementing all
precautionary methods and provided all necessary pollution control mechanism and there is no
possibility of air or water pollution being caused on account of their operation. This respondent
also reiterated the source of water from which they have obtained water. They are complying

with all pollution norms, as fixed by Pollution Control Board.

9. Ninth respondent filed counter statement, more or less adopting the contentions of other
edible oil refineries, reiterating that they are complying unit and they have obtained all

necessary “conseht”;frorﬁ the Board and they have provided all necessary pollution control

-

mechanism and they-are not discharging any effluents. They. Ijav_e obtained necessary

“~

o . R 3 : "
permission from the concerned department for drawal of water for their purpose. They are also
, N ~

adopting “Zero Liquid Discharge” system. The allegation that pollution‘..i's being caused on

account of their operation is not correct. L
L] o £ o - -

+ 7 A

10. Tenth respondent also filed counter statemeht, more or less in tune with the contentions

5

raised by tHé other edible oil refinery'«units:, reitera_ting the fact jth'éit they .are complying with all

‘o

the conditions ‘a.nd \t‘hey é;é::ZQro Liquid ’_Dischargge:' unit. S‘g.there‘_“_is no possibility of trade
effluents beiﬁg_ discr\]arged into _hei_"ny V\;éterbo‘dy,_as allé\QéEi. , The:y\h'évé also installed all
necessary poIIuti\c;n‘ E;gntrol mechanis;n ’ana .th\é,ire is no possibiiity 6f af'ly bollution being caused
on account of operatioh of their unlt The_y 'a‘lso obtained necéssary permission from various
departments for drawal of water fér their p'u;rpose. Thc;y have developed green belt necessary

to protect air pollution. There is no possibility of odour nuisance caused on account of operation

of their unit.

11. Tenth respondent also filed an additional counter statement, reiterating that they are

complying with the directions issued by Pollution Control Board from time to time and also



approached District Collector for allotment of land for CETP and necessary steps have been

taken for issuing work order for this purpose.

12. Eleventh respondent also filed counter, more or less adopting the contentions raised by
the other edible oil refinery units, reiterating the contentions that they have obtained all
necessary “consent” and they have installed all pollution control mechanism to suppress air
pollution. They are adopting “Zero Liquid Discharge” system and thereby there is no possibility
of discharge of trade effluents being discharged from their unit. They have also developed
necessary green belt to suppress air pollution. They have also obtained necessary permission

’Fo Y
from the concerned department for drawal of water. There is no illegal drawal of surface water,
: - R
as alleged. .| N,
(‘ ’ s / ,

- - . ‘-\

13. Applrcant filed rejoinder to the counter statement filed by respondents reiterating his

™
contentions of pollutron being caused on account of operation of edlble orl reflnery units in that

area. o N .
- LA -

- . . s -
. . -

~ ~, .

rd

14. Flfth respondent flled rejomder ‘as per the order of this Tnbunal in lA Nos.7 and 8 of

o

’ ra
2019, rerteratlng thelr contentrons and the pollutlon control mechanlsm adopted by them to

- L

suppress air as well'as water pollution. T - T

-t >
- ; :

. e, R . -

A ' T4 . o . : /

15. There is N representation for applicant, since long time However’ considering the fact
that the issue raised is regardrng pollutlon being caused on account of operation of the
industries, there is a duty cast upon the Tnbunal to fmd out whether there is any pollution
caused on account of operation of the units and if so, what are all the necessary remedial
measures to be taken to rectify the same. Applicant as well as some of the respondents filed
written submissions in support of their case in the respective pleadings. We are not aware of
the present status of the operation of the edible oil refinery units in the disputed area. It is not

known as to whether the directions given by Pollution Control Board to suppress air or water
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pollution or usage of surface water has been properly complied with by the units or not. It is
seen from the report submitted by Pollution Control Board in the year 2016 that when
inspections were made, certain deficiencies were found and a review meeting had been
conducted, calling upon the refineries to evolve a management plan to suppress air pollution
and also to submit implementation of their action plan and it is also seen that time line has been
extended by nine months on an earlier occasion. We do not know what is the present status of
the pollution control mechanism that is being adopted by the edible oil refinery units, including
establishment of CETP or treatment of the trade effluents discharged from the industrial area. It
is seen from some of the, cbunter statements that they have a'pp_ro'ached District Collector and
certain work ordérs havye been issued for this purpose. It is not kno\}vn évé to whether thi;s has
been put into operétion or not and if so whether it is properly functioning or not. It is also not
clear as to whether the fly ash created during the process of manufacturing and refining of oil,
has been properly disposed of by these units and what is the arrangemenjcs rnade by them for

this purpose and whether that has been properly disposed in a scientific manner

.

16. So in order to ascertain the pl"ésent status of the functioning of the edible oil refinery

units and also to find out-as to whether they are complying. with the conditions of “consent”
~ Ve b . T . .

issued and whether the pollution'control mechanism prowd_(::d.by them are proper and sufficient

™ -

and whether they -aJr;e_fcdmpIying with- the., no'r‘ms and whether the “Zero Liquid Discharge”

~,

hY

system said to have been éstaEIished by them are properly functioning and whether there is
any violation by any of the ediblet\c;il_;rgfiner‘y units and if so, what is the action taken by Pollution
Control Board in this regard, we appoint a joint committee, comprising of (1) a Senior Officer
from the Central Pollutidn Control Board, Regionai Office, Bangalore (2) Senior Officer from the
Regional Office of MOEF & CC, Chennai and (3) Senior Scientist from Andhra Pradesh Pollution
Control Board to inspect the units in question and submit a factual as well as action taken, if

there is any violation found. The committee shall also go into the question as to whether the
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units are strictly complying with the conditions imposed either in the “consent to operate” or any
other permission granted, whether there is any violation in the use of surface water and whether
necessary permission has been obtained by the units for drawal of surface water for their
purpose, whether pollution control mechanism provided to suppress the air pollution or water
poliution are sufficient to meet the requirements as has been provided under the Environment
(Protection) Act, 1984, whether these units are properly disposing the fly ash generated during
their manufacturing process and if there is any violation found, what is the» action taken,
including the imposition of environment compensation against the erring units on the basis of
the guidelines given b'y"CentraI Pollution Control Board in this\re'"gard‘ and also what is the
status of the invw.pleme_/ntation of the action plan if any, evolved \‘doring\‘ the review meeting
conducted b§/ Poliution Control Board and whether those actions ha\re been ‘Brought into action
by the units, ‘as-undertaken by them and if not, what is the action taken by'PoIIution Control
Board agai\nst't;\ose erring units and submit a comprehensive report to bt\ﬁis:ll'ri\bunal within a
period of two months .through e-mail at nqtszﬁhnq@qmall com. Andhra Pradesh Pollution

N
Control Board will be nodal agency “for coordmatlon and provrdlng necessary Iogrstlc for this

purpose. The Reglstry shall communicate thls order to the, above offrmals *through e-mail

immediately so as to enable them to comply wrth the directions of thrs Tnbunal

R L PR
; PR
. .

LN o et
For consideration of report post on‘22.5.2020.

S JM.

: ("Justice K. Ramakrishnan)

......................................... E.M.
(Shri. Saibal Dasgupta)
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1.

ORDER

As per order dated 16.03.2020, this Tribunal had considered the
pleadings in the matter and appointed a Joint Committee to
inspect the area in question and directed them to submit a

report and posted the case to 22.05.2020.

On 22.05.2020, the matter was adjourned to 16.06.2020 and on
16.06.2020, it was adjourned to 28.07.2020 and on 28.07.2020,
it was adjourned to 14.08.2020 and on 14.08.2020, it was

adj_ourned'to today by successive notifications.

. When’ the matter came up for hearing today “through Video

L : . - . i
Conference,. there is no reépresentation for the applicant. Smt.

N

Me. Sarasv?‘/éthy represented 1st respondent, Smt. Madhuri Dontf

Reddy represénted respondents 2, 3 & 4, Sri. CiSeethapathy

represéented 5t respondent, M /s. Lakshmi Kurharan represented.

§

11th respondent, M/s. Niveda C.P. represented M/s. Apparajitha

Vishwanath, learned counsel appearing for 8t respondent and

!

Sri. D. Srinivasan represented respondents 6, 7, 9 & 10.

Smt. Madhuri Donti Reddy, learned counsel submitted that due
to Covid pandemic situation prevailing in the State, they were
not able to conduct the inspection and they wanted some more

time for that purpose.
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5. The issue is regarding industrial pollution in the disputed area.
The committee is also expected to note the fact that the matter is
relating to the pollution which is pending from 2015 onwards.
Though, as per the provisions of the National Green Tribunal
Act, 2010, the matter will have to be disposed of within six
months from the date of filing of application, this could not be

disposed of so far.

. S0 considéririg this fact, they are also e)ipeCted\to act swiftly to
meet the situation and help the Court in disposing the case in an

effective manner.

. However, considering the circumstances we feel that one more

\

oppbrtunitf‘y\ can be given to the committee to submit the report.

. The comr\nitt'é"e,is directed to complete jﬁhe exercise and submit
the re?or:cza's-dire'cted' by -this Tribuﬁal on or before 03.12.2020

by e-ﬁlin;g\albhg,_\with necessary hardcopies to be produced as

-
Y

per rules. R

. The Registry is directed to communicate this order to the
members of the committee by e-mail immediately so as to enable

them to comply with the direction.

(3]
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10. For consideration of report, post on 03.12.2020.

O.A. No.221/2015,
29th September, 2020. Mn.




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)
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SOUTHLERN BENCH, CHENNAI | 5 No.! \10\‘] /
ORIGINAL APPLICATION No. 221/2015 ‘ oy L\f
VIIAY C. SHAH
Isanaka Vedavathi NOTARY

H.No. 16-4-966, Pinakini Avenue,
Near Apollo Hospital,

GOVT. OF INDIA-

Nellore - 524 003....Applicant

versus

1.

6.

Union of India

(Represented by its Secretary),

Ministry of Environment, Forest and Climate change
III Floor, Prithivi Wing, Indira Paryavaran Bhavan,
Jor Bagh, New Delhi-110 003. & Others

Andhra Pradesh Pollution Control Board

(Represented by its Member Secretary)

A-3, Parayavaran Bhavan, Sanath Nagar, Industrial Estate, Hyderabad,
Telangana State-500 018

The District Collector/ District Executive Magistrate
Collectorate Buildings,

Nellore Town -524 002

SPS Nellore District, Andhra Pradesh

Andhra Pradesh Pollution Control Board,
(Represented by its Regional Officer)

Regional office, Floor, A.P.S.F.C Building, A.K. Nagar,
Nellore Town & District-524 004, Andhra Pradesh

M/s Adani Wilmar Limited (Unit-I)

(Formerly M/s Krishnapatnam Oils & Fats Pvt. Ltd.),
Sy. No0.292, 317, Pantapalem (V) (Epur 1B),
Muthukur (M), SPSR Nellore Dist.

Andhra Pradesh- 524 323

R plenel

M/s Saraiwwalaa AGRI Refineries Ltd ‘:, /:‘\Q‘Tﬂ'\u\?

(Represented by its Managing Director)

Muthkur Mandal, SPS Nellore District,
Andhra Pradesh- 524 323 Vi ‘\\w” g
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7. MJs Gemini Edibles & Fats India Pve Ltd

(Represented b).f its Managing Director)
,PantapalemViL]ége & Post, (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,

-Andlira Pradesh- 524 323

| 8. MJs South India Krishna Oil & Fats (P) Ltd

(Represented by its Managjng Director)
Pantapalem Village & Post, (Via) Niduguntapalem,
Mauthkur Mandal, SPS Nellore District,

Andhra Pradesh- 524 323

9. M/s Enami Biotech Ltd
(Represented by its Managing Ditector)
Pantapalem Village & Post (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District, e U

Andhra Pradesh- 524 323 ‘\OTA ﬂ? j N\,

10. MUs 3F Industiials Ltd 3
(Represented by its Managing Director)

AHMEDABAD
GUJARAT STATE

Pantapalem Village & Post, (Via) Niduguntapalem, 5, O p

' ) N

" Muthkur Mandal, SPS Nellore District, \[1}7“ Og; ‘*&‘é‘ﬂ/
Andhra Pradesh- 524 323 R

11. MUs. Adani Wilmar Limited -(Unit-I{)
Previously M/s. Louis Dreyfus Commodities India Pvt. Ltd.(now Louis Drefyus
Commodities Pvt.litd),
Sy. No.1601, ) : .
Epuru Bit-1B, APIIC,
Pantapalem (V), Muthukur (M), SPSR Nellore Dist
Andhra Pradesh- 524 323... Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENT NO. 11 IN RESPONSE

TO JOINT COMMITTEE REPORT DATED 01.12.2020

I, Asheesh Gupta, S/o Late. Dr. M.L.Gupta, aged about 37 years, having its registered
office at Fortune House, Near Navrangpura Railway Crossing, Ahmedabad- 380009 and residing
at Flat No.801, Setu Elegance, Motera, Ahmedabad-380005, do hereby solemnly affirm and

sincerely state as follows:

1. I am the Senior Manager Legal of M/s Adani Wilmar Limited, the 11" Respondent

herem and the authorised signatory of the 11" Respondent. As such 1 am well acquainted with ‘mp

gy
the facts of the case. 1 am authoriz¢d to file this affidavit on behalf: ofl@ tltlonelgo&m W &

Page2.0f 17 - ( -




2. A Joint Committee comptising of Representatives of the Ministry of Environment, Forest
and Climate Change, Central Pollution Control Board (CPCB) and Aﬁdhra Pradesh P‘ollution
Control Board (APPCB) (henceforth: ‘Joint Committee’) had filed the “Committee Report in
the matter of OA No.221/2015 submitted in compliance of Hon’ble NGT Order dated 16.03.2020
And 29.09.2020” (hereinafter: ‘Joint Committee Report’) on 01.12.2020.

3. The 11" Respondent received the Joint Committee Report on 19.01.2021. and is
aggrieved by the findings contained therein to the extent that the Joint Committee Report has
found the 11" Respondent as only partially compliant,

4, The Joint Committee has assessed INR 81,30,000/- as the Environmental Compensation
(hercinafter: *EC”) allegedly payable by the 11™ Respondent for non-compliance with APPCB
directions over the period from 17.01.2020 to 14.10.2020.

5. At the outset, the 11" Respondent denies all averments contained in the Joint Committee
Report to the extent they are prejudicial to the 11" Respondent unless they are specifically
admitted herein. The 11®Respondent submits that they are fully compliant with the requirements
under environmental laws.

6. The 11" Respondent is filing this paragraph-wise reply totheJoint Committee Report.

7. Paragraphs T to V of the Joint Committee Report are prefatory, and hence no response is

required by the 11 Respondent.
8. Paragraphs VI details the compliance status of the seven edible oil refineries operating in
the Krishnapatnam Port region (Respondents No. 5 to 11 herein). Only the contents of Paragraph

VLd of the Joint Committec Report are relevant to the 11"

Respondent.
9. Paragraph V1.d.(a) to (g) are admitted facts and no reply is warranted by the 11"
Respondent.

A. Observations in Paragraph VLd.(h) regarding inadequate storage capacity for Fly

Ash are inaccurate.

A.1  Paragraph VILd.(h) of the Joint Committee Report states that Fly ash spillage was
abserved in the area and that the 11" Respondent is disposing Fly Ash on alternate days, whereas

the minimum requirement is of 10 days storage capacity.

i -...._.:\ .
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A2 The 11" Respondent submits that this finding is factually incorrect and puts"{@}g' AR }w\\
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. A3 The 1™ Respondent is authorised fo generate Fly ash upto 940 TPM (Tons Per Month)
under the Consent for Operaiion bearing reference APPCB/VJA/NLR/161/CFO/HO/2019 dated
09.03.2019(hereinafter:' CFQ’).The CFO is enclosed as Annexure-1.

A4 While this is ‘so, the actual quantity of Fly Ash generated by the 11™ Respondent is far
below the permitted limit.

‘i A5 Over the period 17.01.2020 to 14.10.2020, the 11" Respondent generated an average of

| 66.968 TPM. and did not exceed 119.9 TPM. The quantity of Fly Ash generated every week is

approximate 24 MT.

A6  The 11" Respondent has installed silo with capacity to store upto 40 MT of Fly Ash,

which can accommodate the Fly Ash generated by the 11"

Respondent for upto 15 days.

A.7  Going further, the 1" Respondent submits that no accumulation of Fly Ash is taking
place. The 11™ Respondent disposes the Fly Ash twice or thrice a week. The 11" Respondent is
disposing Fly Ash to various brick manufacturing units as per Clause 16 of the conditions
rél.ating to Solid Waste in the CFO.

A8  Therefore, the observation is factually incorrect and should be dismissed.

Requirement for silos to store Fly Ash upto 30 days is a newly imposed condition. The 11"
Respondent is in the process of complying with said requirement.

A9 It is relevant to note that the CFOdoes not specify any time-limit within which the 11"
Respondent is required to dispose Fly Ash from boiler and heater or any maximum storage limit.
Condition 16 of the CFO only requires that Fly Ash must be disposed to brick manufacturing
units.

A.10 For the first time, Sl No. 15 of the APPCB directions vide reference No.

J49/APPCB/UH-I/TF/NLR/2020 dated 17.01.2020 (dmnexure — 2) required the 11"

Responde.n.t to install silos with capacity for storing Fly Ash for 30 days within 3 months.

A1l The 11™ Respondent immediately initiated the process for increasing storage capacity as
required under the APPCB directions dated 17.01.2020. However, due to unforeseen
circumstances arising out of the COVID-19 Pandemic, the 11" Respondent was able to execute

the Purchase Orders only in 2021.

A.12 The N Respondent is installing silos with storage capacity of 120 Ton, which can store

o .4.-.......

Fly Ash for upto 30 days. The installation is expected to be completed by July, 2021. /‘fﬁ g@\

The relevant Purchase Orders are collecti e}yxnclosed as Annexure -3. ° | \'i.my
C. 8Ka
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A3 The APPCB directions with reference No. 149/APPCB/UH-IVTR/NLR/2019 dated
28.09.2020 (Adnnexure — 4) again direcled the installation of silos with storage for upto 30 says.
The Respondent had replied to said Letter vide its Letter dated 09.10.2020.

A.14  Without prejudice to the above arguments, the APPCB Guidelines dated 17.01.2020 had
stipulated 3 months’ time for the 11" Respondent to complete installation of the silos for storing
Fly Ash for upto 30 days.

1th

A.15  Assuming without admitting that any EC is leviable on the 117 Respondent, it is prayed

that the said period of 90 days should be excluded from the period for computing EC liability on

the alleged inadequate facilities for storage of Fly Ash.

Requirement for silos to store Fly Ash upto 30 days is not a final instruction as on date.

A.16  Without prejudice, the 11% Respondeht submits that the Joint Committee Report has
;‘ecounm_ended in Paragraph VIIL3 that the APPCB (the Respondent No. 2 herein) should
review its instructions for installing silos to store Fly Ash upto 30.

A.17 The observation in the Joint Committee Report that the 11" Respondent should have _
installed silos capab‘ie'of storing Fly Ash for 30 days must not be treated as final because the
APPCB’s instructions have been subjected to review.

A.18 Hence, the observation that 11" Respondent has not complied with APPCB Guidelines
for storing Fly Ash upto 30 days cannot operate against the 11™ Respondent until the APPCB
completes the review.,

A.19 The il"‘ Respondent submits that any amount of EC levied on this count must be set
aside,

B. In Paragraph VI.d.(i) regarding surface water consumption, no violation is alleged

by the Joint Committee Report.

B.1  The Joint Committee Report has stated that the 11" Respondent is sourcing 75% of its

water requirements from tankers, though the 11"

Respondent is permitted to withdraw 380 KL of
ground water.
B.2°  There can, therefore, be no allegation that the 11" Respondent has violated any direction,

becausc

"%‘OT ‘&L@ ﬁw \I\bcre was no prohibition over usage of surface water for industrial purposes;

4 JAY C. SHAY There was a specific prohibition oye&:-thhdrawal of ground water to prevent
{
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c. There is no allegation that the 11" Respondent has used water in excess of permitted
limits.

B.3 It is a matter of record that the 11" Respondent is permitted to withdraw 380 KL of
ground water under Letter No. 3205/Hg/1I/2015 dated 18.12.2015 (enclosed as Amnexure-3)
jssﬁed by the Ground Water Department, Government of Andhra Pradesh.

y B4  The 11" Respondent made every effort to meet their industrial water requirements from
ground water and had even instituted a rainwater harvesting plant within the factory premises.

B.5  Unfortunately, and for reasons beyond human control, the region receives scanty rainfall.

Being unable to meet industrial water requirements using the ground water alone, the 1
Respondent was constrained to file an onlinerepresentation with the Ld. District Collector
requesting permission to source water for their industrial water requirements from the neavest
water reservoir. |

B.6  Subsequently, the 11" Respondent’s Representation was allowed, and permission was
grénted for drawing up to 550 KLD from Survepalli Reservoir under Letter with reference
CWTGP/TPTDW/EE]DEEI/AEEZ/Industriai Water- M/s Adani Wilmar Ltd Unit- II(formerly
Louis Dreyfus Company India Pvt. Lt_d,.)/ZOS/ dated 20.03.2019 (enclosed as_Annexure-G).

B.7 It is relevant to note that the APPCB had issued Letter with reference Lr. No
3/APPCB/chIal/2015 638 dated 14.09.2015 (enclosed as Annextre-7) to the Department of
Industries and Commerce stating that the drawl of ground water by the 7 edible oil refineries

(Respondents 5 to 11 herein) was leading to depletion of ground water levels and contamination

of fresh ground water due (o intrusion of saline water. The APPCB Letter requested that

surface water be supplied on cost basis to prevent further environmental degradation to

the ground water resources.

B.8  Therefore, even the APPCB Letter dated 14.09.2015 acknowledged that supply of sutface
water 1o avoid drawl from ground water is the only way to ensure sustainable development of the
edible oil refineries.

B.9. In such. circumstances, the 11" Respondent prays that the Joint Committee Report’s
observation must not operate against them because even the APPCB acknowledged that the 11"
Respondent should procure surface water to prevent degradation of ground water and has
recommended that the 11" Respondents’ water requirements .should be met from surface water

and not ground water. ;
° ADAN] WILMAR LRMITED
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LI"™ Respondent is willing to make efforts for setting up common desalination plant

B.10  The Joint Committee Report has reccommended in Paragraph IX.2 that all Respondents
No. 5 to 11 should install a common desalination plant to draw, treat and use sea water to avoid

withdrawal of ground water and procurement of surface water from tankers. The Joint

‘_Commitfeé Report has further directed that the desalination plant should be installed within one

year.”

B‘.}}ff Without prejudice to the above submissions, the 1t

Respondent represents their
commitment to set up a common desalination plant as recommended by the Joint Committee,
subje:ct to necessary approvals and due co-operation of Respondents No. 5 to 10 herein.

B.12 The 11" Respondent submits that the issue concerning usage of surface water vis-a-vis
withdrawal of ground water is not caused solelyor even partly by the actions of the 11°
Respondent herein. The 11™ Respondent has no alternative but to source surface water instead of
drawing ground water.

B.13  The situation is truly paradoxical, for reasons already explained hereinabove. Hence, the

11" Respondent prays that the EC demand, if any, on this count must be set aside.

C.  Observations in Paragraph VLdA.(j) that Effluent Treatment Plant (ETP) is not

properly maintained are incorrect.

C.1  The Joint Committee Report has stated in Paragraph V1.D.(j) that ETP was not properly
maintained, that ETP sludge is stored in the open, and that effluent carrying drains were clogged.
C2  The 11" Respondent submits that the observations of the Joint Committee Report are
incorrect and based on an incomplete understanding of the operative facts. The 11" Respondent

makes the following submissions in this regard:

Table 1- Rebuttals to allegations that ETP is not properly maintained

Observation Response Documentary Proof adduced
The ATFDs have corroded but are still
functioning. Salt generation and disposal | Purchase Order no.

data for the relevant period is enclosed as | 3200008050 dated 13.06.2020
Annexure-8, to show that the effluents were | (dnnexure-9)for upgrading the

Agitated . Thin | well-within required parameters. MEE plant.
Film Dryers
(ATED) are worn | The 11™ Respondent commenced the

out. process of upgrading the entire Multi Effect Photographs (Annexure-10) to

Evaporator (MEE) plant even prior 10 receipt | .y idence the on going works in

of the Joint Committee Report. The upgradatxon of the. MEE Plant.

upgraded MEE Plant will be operational P r WILMAR
OK; a3 R,ADAN'I

[IMITED
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‘Observation Response Documentary Proof adduced
The 11™ Respondent does not store ETP
sludge in the open. Paragraph V1.d.(o) states
ETP sludge is separate shed is used for storing ETP

stored in the open.
and leachate was
flowing.

L4 .,

Sludge.

The sludge is taken out from sludge drying

- beds, bagged in HDPE bags and kept near

the sludge drying beds to shift to the sludge
storage area.

Photographs (dnnexure-11) to
show that ETP Sludge is not

stored in the open.

Effluent-carrying
Drains were
clogged.

The Krishnapatnam Port area received heavy
rainfall on 14.10.2020, the day prior to the
visit by the Joint Committee. Due to the
rains, some silt accumulated in the drainage
pit and in adjacent packing drains. No
complaints were reported that effluent
discharge had drained outside plant
premises.

The photographs of drains enclosed in Page
26 of the Joint Committee Report do not
belong to the 11" Respondent.

Correct photographs showing
that drains are well-maintained,
dry, and not clogged are
enclosed as Annexure-12.

C3

The 11" Respendeni submits that the observations in the Joint Committec Report are

mere assertions without due consideration ‘of surrounding facts and circumstances.

C.4 Furthcrmore,ﬁ the IAJIiotIQ'g’raphs adduced in Page 26 of the Joint Committee Report
_showing fly ash spillége, hazarc}oﬁs,"storage area and clogged drains are incorrectly labelled as
belonging to the 11" Respondent, when in fact, those photographs do not belong to the 1%
Respondent at all. Theréfore, the observations of Joint Committee shall not be taken into
consideration and no liability must be cast on the 11" Respondent to this extent.

C.5  Inview of the above sﬁbmissions, the 11™ Respondent prays that EC is not warranted for

the alleged improper maintenance of the ETP area.

D. Observations in Paragraph VId.(k) regarding non-functioning of RO plant are
incorrect.

D.1. The 11" Respondent submits that the samples were collected on 18.06.2020 by the
APPCB,

the 2"¢ Respondent herein. The Joint Committee Report has averred that during the inspection on

18.06.2020, the RO Plant was not in operation, that treated effluent was directly discharged

without RO treatment, and that the outlet of treated water of ETP was not meeting the standards

stipulated by the APPCB. '
/@ WIS o‘. OR, ADANI WILMAR LIMITED
e ".:.,' %

N AUTHORISED SIGNATORY

W
Darma O ~F17 N PN



79

D2 The 11" Respondent denies the above allegation in foto. The 11" Respondent submits

that the ETP as also the ETP-RO Plant were fully functional on 18.06.2020 and all the tested

parameters were within the prescribed ranges. The 11" Respondent submits a copy of the RO

analysis report and Jogbook dated 18.06.2020 (4nnexure-13) to prove that the ETP and RO plant
£ were in use on the above date.

D.3.  The 11" Respondent denies the allegation that the outlet of treated water of ETP does not

fulfil the standards stipulated by the APPCB. The 11™ Respondent submits a report analyzing

samples of the past year (2020) as recorded by Global Enviro Labs, (Annexure -14) to prove that
outlet of ETP/treated waste of ETP was meeting APPCB stipulated standards.

Samples collected on 18.06.2020 violate Section 21 of The Water (Prevention and Control of
Pollution) Act, 1974 and are not admissible as valid evidence.
D4. The 11" Respondent further submits that the Analysis results of samples collected by

APPCI on 18.06.2020 contained in Table VI.d. 1 are not admissible as evidence because they
were collected in vioiation of the procedure prescribed in Section 21 of The Water (Prevention
and Control of Pollution) Akct, 1”?74 (h_efeinaﬁer: ‘Water Act’).

D5, Section 21(1) of ‘the Water Act empowers a State Pollution Control Board or any
authorised officer to take siémples of water from any stream/well/sewage/tfade effluent for the
purpose of analysis. The APPCB had collected samples of treated effluents under Section 2(k) of
the Water Act on 18.06.2020.

D.6. As per Section 21(2), samples so collected under Section 21(1) are admissible as
evidence in legal proceedings only when the procedure in Sections 21(3), (4), and (5) are
complied with.

D.7.  To illustrate, Section 21(3)(a) of the Water Act requires the person collecting the sample
to serve a notice on the person in charge of the plant from where the sample is collected. Section
21(3)(b) of the Water Act mandates that the samples so collected will be divided in two different
containers, sealed and then sent to different laboratories for testing.

D.8. The 11™ Respondent states that the none of the requirements in Sections 21(3), 21(4), or

21(5) were adhered to on 18.06.2020. Hence, the samples collected for analysis on 18.06.2020
are not admissible as evidence in the present OA 221 of 2015. Therefore, the analysis in Table
V1.d.1 must be disregarded.

D.9. The11™ Respondent submits that no EC is warranted against these findings.
m ] :r@ FOR, ADANI WILMAR LXMITBD
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E. Observations in Paragraphs VLd.() and (m) affirm that the 11™ Respondent is
compliant with prescribed standards. No response is required in this regard beca;:se no

finding has been made on these parameters in the ‘Overall Compliance status’.

F.  Observations in Paragraphs VI.d.(n) that green belt maintained by the 11"

‘)'Respoﬁaent is inadequate are unfounded.

F. 1 The Joint Committee Report has stated that the 11" Respondent has developed green belt

£
.,
3£

f,;&’ y "éﬁ}'y to an extent 3.5 to 4.0 acres against the APPCB requirement of 5 acres (33% of total area).
& 4 F2. The 11™ Respondent denies the above observation as false. The 11" Respondent has
developed a total of 9 acres as green belt to protect the en;lironment. Out of these 9 acres, 4
acres are within the 11" Respondent’s plant premises itself The 11™ Respondent is also
maintaining compensatory plantation of 5 acres outside factory premises in nearby villages due
to space constraints at its unit.

F.3.  The Respondent No. 2 (APPCB) under letter no. Green Belt/PCB/RO/ NLR/2018-988
dated 12.07.2018(enclosed as Amnmexure-15) directed the 11% Respondent to take up and
maintain plantation outside factory premises.

F4.  Accordingly, the 11" Respondent maintains green cover at Venkatachalam Mandal,
Epuru Bit-11 village, Survey Nos.1212/2 and 1215/2 in compliance with the APPCB Instructions
dated 12.07.2018 and hence the 11" Respondent is fully compliant with the requirement for
maintaining 33% green cover.

F.5. The Joint Committee has ignored the balance 5 acres despite the fact that the 117
Respondent informed the Joint Committee of this fact at the time of inspection on 13.10.2020
and 14.10.2020. However, for reasons best known to themselves, the Joint Committee Report has
not addressed this fact at all.

E.6.  Tor the reasons pressed above, the 11" Respondent submits that no EC can be levied

upon them.

G. Observations in Paragraph VI1.d.(o) that hazardous waste was lying around the ETP
area are baseless.

G.1.  The 11" Respondent denies this observation in Paragraph V1.d.(o) as being untrue.
G.2. The Joint Committee Report has stated though the 11" Respondent has provided for a

separate shed in which to store the ETP Sludge, said ETP sludge was found lying around in the

ETP area.

Page 10 of 17



G.3. The 11“? Respondent diligently follows best practices in respect of hazard waste
management. In the instant case, the ETP sludge (being the hazardous waste) was taken out from
: thc sludge drying beds, bagged in HDPE bags, and kept near the sludge drying beds so that they
could be shifted into the separate storage shed. The ETP Sludge is then dispatched to Waste
Management Entities for further processing once in every 90 days.
Photcﬁ;graphs showing manner of storing ETP sludge have already been enclosed as dnnexure-
1 W
G.4.  Tttis evident that the ETP sludge is properly contained within the bund created in the
ETP area to avoid any leakages. Till date, no leakage of ETP sludge has ever occurred on the
11™Respondent’s plant. The actions of the 11" Respondent are conscientious and compliant with
the prescribed norms.
G.5. Going further, the 11" Respondent submits that the picture enclosed in Page 26 of the
Joint Committee Report which alleges i Improper mamtenance of shed for ‘hazardous waste’ does
not belong to the 11" Respondent’s factory at.all. |
G.6. The 11" Respondent prays that EC Icvied to this extent must be set aside.
H.
regarding actions taken by the APPCB.

The 11" Respondent is aggrieved by the Observations in Paragraph VLd.(p)

H.1.  The Joint Committee Report has listed out the actions taken by the APPCB over the last

1 th

one year. The 11" Respondent makes the following submissions in respect of each action:

Table 2- Rebuttals to action taken by APPCB

Sl Action taken by 2" Respondent
Issued Order dated 17.01.2020 with
directions
APPCB

standards.

Response

for non-compliance with | The 11" Respondent has been complying with

discharge and emission | each direction and will continue to comply.

The 11™ Respondent has been complying with
) . each direction and will continue to comply.
Inspected the unit again on 28.07.2020. .
All compliance reports filed are collectively

enclosed as Annexure — 16.

The 11™ Respondent was not given any

Issued Directions dated 28.09.2020 and
Forfeited Bank guarantee of INR

opportunity to demonstrate its compliaﬁce
with all the directions issued by the APPCB.

7,50,000/- for non-compliance with | Forfeiting the Bank Guarantee in the midst of
directions. ongoing proceedings without any notice to the
1Bk Respondent is violative of the principles

OR-ADANIWIL MAR
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SL| . Action taken by 2™ Respondent "~ Response

of Natural Justice. The 11™ Respondent
responded to said directionsunder Letter
dated09.10.2020much before the date when
BG was revoked on 12.10.2020. Therefore,
APPCB revoked the BG unilaterally, in spite

of receiving our response and without giving

any opportunity for hearing.

H.2. The 11" Respondent submits that the actions of the APPCB are unconscionable,

unjustified, and violative of the principies of Natural Justice.
H.3. The 11" Respondent has already-submitted how the photographs relied upon in Page 26
of the Joint Committee report are not from the 1 1 Respondent’s factory premises.

H.4.  On this count alone, the findings of the:Joint _Co_mmittee Report must be set aside, and the

EC imposed must be quashed.

L The 11" Respondent is not liable to pay Environmental Compensation as alleged by
the Joint Com‘mittee Report,

11 The Joint Committee has fixed INR 81,30,000/- as the EC allegedly payable by the 1"
Respondent over the period from 17.01.2020 to 14.10.2620for:

i) improper effluent transfer system.

(i)  effluent clogging in. drains,

(i)  Spillage of Fly Ash and ETP sludge

(iv) Inadequate storage capacity of silos for Fly Ash (only Five days against

requirement of 30 days).

12 The 11" Respondent submits as a matter of fact that no EC has been contemplated for the
observations pertaining to withdrawal of ground water, and for alleged non-maintenance of 33%

green Cover.

13 The 11™ Respondent submits that the Joint Committee Report is marred by

-

inconsistencies and. is based on unreliable evidences.

14 The 11™ Respondent subm:i‘ts that its effluent transfer system is fully functional, and the
Joint Committee Report has erred in claiming that the RO system was not operational on the date
of the visit.

15  The 11™ Respondent denies that its drains are clogged with effluents and that the
hazardous wastes of ETP sludge/Fly Ash were spilled around the ETP area. The 11™ Respondent

reiterates that none of, the pictures enclosed in Page 26 of the Joint ittee Report belong to

LZEYOR, ADANI WXLMA&EE)MMﬁED
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.1.6- The 11 ™ Respondent submits that they are in the process of enhancing storage capacity
. l‘for Fly Ash in line with the APPCB directions dated 28.09.2020. In any case, the said Directions
> -are currently under review by the APPCB, and the said allegation cannot sustain against the n®

Res:p'o'ndent until and unless the direction is upheld in toro.

17 The 11" Respondent submits that the APPCB (2" Respondent herein) has concluded
non-compliance on part of the 1 1* Respondent without heeding the 1% Respondents

submissions on facts.

Forfeiture of Bank Guarantee is mala fide and violative of Natural Justice
1.8 The APPCB had issued a letter with reference Lr. No. N/855/PCB/RO-NLR/2020-657

dated 07.10.2020 (Annexure-17) to the Manager, HDFC Bank Ltd. requesting that INR

7,50,0007- be forfeited out of the existing Bank Guarantee of INR 20,00,000/- and a Demand
Draft be furnished in favor of the APPCB.

1.9 The Letter dated 07.10.2020 references the APPCB Directions dated 28.09.2020 as if it
contained directions for forfeiture of bank guarantee. However, the APPCB Directions dated
28.09.2020 did not make even a passing mention of Bank Guarantees or their revocation thereof.
The revocation of BG within period of 7 days of issuance of directions is it itself unfair and
unreasonable.

.10 The 11" Respondent submits that the APPCB hés violated the principles of natural justice
by taking coercive steps to forfeit the 11" Respondent’s Bank Guarantee even prior to
determination of EC by the Joint Committee and without so much as putting the 11% Respondent
on notice to this fact.

111 The 11™ Respondent wrote to the APPCB under communication dated 13.10.2020
Annexure-18)registering their protest on the above count.

L12  This act shows pre-meditation on part of the APPCB, thercby debasing the whole
investigation directed by this Hon’ble Tribunal.

113 Therefore, the EC sought to be imposed on the 11% Respondent is illegal and

unjustifiable.

Page 13 of 17

83




K,

1.

j, x;&:‘spons_e is warranted for the facts stated therein.

1:especf of the Respondents 5 to 11.

therein, to the extent applicable to the 11™ Respondent:

Table 3- Specific replies to ‘Overall Observations®

: J. Paragraph VII of the Joint Committee Report lists out the action taken by the APPCB. No
Paragraph VIII of the Joint Committee Report states the ‘Overall observations’ made in

The 11" Respondent makes the {following submissions against each observation specified

Paragraph VIII Observation Rebuttal
. On the ddy of inspection, only physical | The 11" Respondent is not
refining of palm oil was in operation, required to respond to this.
Units are yet to achieve 100% compliance. | The 11™ Respondent is fully
All units shall make improvements in | compliant. The MEE Plant is
5 drains/ pipelines used for ftransporting | being replaced due to normal
effluent from production block to ETP. | depreciation and this should
The units shall ensure that storm water is | not be termed as wilful neglect
not mixed with effluent. of factory machinery.
The 11" Respondent has
already purchased the silos
. . . with enhanced storage
Units are not complying with APPCB ) L
. L capacity. Without prejudice,
3 Stipulation that silos installed must have ,
_ no EC should be levied for the
capacity to store Fly Ash for 30 days. . ) _
period till this
recommendation is still under
review,
The 11" Respondent is an
environmentally  responsible
_ . company with rigid standards
APPCB’s continuous vigilance ensured | ‘
§ ~Jof  self-governance.  Any
4 that no effluent was discharged outside ) o
. . allegation that supervision of
premises. ,
APPCB has ensured
compliance is only a self-
serving statement.
The 11" respondent is not an
) erring unit as they are fully
5 EC has been affixed on erring units. - ] )
compliant with all prescribed
conditions. No EC is liable.
6 : Fly Ash is being dumped in land adjacent | 11% Respondent is not required
to Respondents No. 7 and 9 to respond to this.
— ; — LI . .
7 All units to cary out performance : A1 l}iefg?n‘c}g&t AﬁXNI%HEm
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Paragraph VII1

Observation

Rebuttal

evaluation of MEE Plant and RO plant. No
uit to discharge RO reject without

treatment.

complying and will continue to

comply.

M.

Paragraph IX of the Joint Committee Report has recorded conclusions in respect of the

Respondents 5 to 11. The 11"™ Respondent makes the following submissions against each

observation specified therein, to the extent applicable to the 11" Respondent:

Table 4- Specific rebuttals to ‘Overall Observations’

Paragraph IX

Conclusion

Rebuttal

Construction of Common  Effiuent
Treatment Plant (‘CETP’) is shelved as

cach unit has set up their own ETP.

11" Respondent is not required

to respond to this.

Joint Committee recommended a common

desalination plant to be set up by all units.

The 11" Respondent is ready
to participate in setting up a
common desalination plant,
subject to permissions and
cooperation of

Respondents No. § to 10.

other

Units have not disposed spent nickel
catalyst to authorized re-processors stating
that the small quantity of waste is

generated.

The 11™ Respondent is not
required to respond to this as
no such specific allegation was

made against them.

Effluence

improper.

Transport  systems  were

11" Respondent has proper
effluent treatment pipelines in
its factory. The photos on
which Joint Committee Repott
has relied to allege non-
compliance do not even belong

to its factory.

Units to maintain proper records for
fullers’® earth (bye-product) generated and
oil recovered from the ETP and its mode of

its disposal.

11"

compliant and will continue to

Respondent is already

/

comply.

Units must carry out mineral oil test on
every batch of crude oil which is procured

Jocally.

11" Respondent is already
compliant and will continue to

comply.

Recommendation that Fly Ash Silo with

increased storage capacity is under review.

conféfehices.
YA

1 1 th
participate

Respondent will

in the review

o TED
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. Paragraph IX

Conclusion

Rebuttal

| Fly Ash dumped in lands adjacent to R7

and R9 will have to be removed and sent to

‘brick manufacturers

11" Respondent is not required

to respond to this.

Improper arrangements for flyash storage

and loading into the trucks. Recommended |

that units must wet the Fly Ash at the

loading. -

11" Respondent is already
compliant and will continue to

comply.

Joint committee EC for serious violation
and for not meeting conditions stipulated
in the consent order. 11" Respondent
allegedly liable to pay INR 73,80,000/-
(after forfeiture of BG of INR 7,50,000/-).

“factual

The 11" Respondent is not
liable to pay EC because no
conditions have been violated.
Committee

Further, Joint

Report has made baseless
conclusions due to incorrect
understanding  and

incorrect photographs.

10

The units to measures to prevent fugitive
dust generated during loading, unloading
of yaw materials, products, flyash etc so as
to meet the National Ambient Air Quality
Standards

11" Respondent is already
compliant and will continue to

comply.

11

Units to upgrade the effluent treatment
plants. '

The upgraded ETP will be
operational from May 2021.

Units to collectively constiuct new
concrete roads as part of CSR activity and

ensure green Cover.

11" Respondent is already
compliant and will continue to

comply.

10.  The 11™ Respondent submits that severe prejudice has been caused to their case by virtue

of the Joint Committee Report, which has adduced unreliable evidences.

11.  The 11" Respondent submits that there is no violation of EC Compensation guidelines to

attract Environmental Compensation in this case.

12.  The 11" Responded craves leave to raise additional grounds and adduce additional

cvidences, should the need arise, during the course of the proceedings.

86
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? PRAYER
/ It is, therefore, respectfully préyed that thié Hon’ble Tribunal may be pleased to pass orders for-
/ | |
(1) Deletion of the findings of the Joint Committee Report insofar as they are
prejudicial to the 11™ Respondent;
(i)  Setting aside the Environmental Compensation imposed ﬁnder the Joint
Committee Report dated 01.12.2020; and
(i)  Dismissing the OA 221 of 2015 to the extent it is ijrejudicial to the case of the
11" Respondent and pass such other Orders. as this Hon’ble Tribunal may
deerp fit and necessary in the interests ofjust{ce. S '
. Solemnly affirmed at Ahmedabad on ) o : ORY
thisthe .~ February, 2021 ) AUTHORISED ¥ NATORY,
- and signed his name in my ) ' o
Presence. ) T -
BEFOREME,
ADVOCATE, AHMEDABAD

BEFORE ME

VIJAY.C. SHAH
" NOTARY
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BEFORE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH, CHENNAI
ORIGINAL APPLICATION No. 221/2015

COMMITTEE REPORT IN THE MATTER OF O.A. NO.221/2015 SUBMITTED TO
HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN BENCH, CHENNAI IN COMPLIANCE
TO HON’BLE NGT ORDER DATED 03" FEBRUARY, 2021 AND 13" JULY,2021.

INDEX
SI.No. Description ' Page No.
1 Report of the Joint Committee Comprising Represehtatives
of Ministry of Environment Forest and Climate Change, 1-23
Central Pollution Control Board (CPCB) and Andhra
Pradesh Pollution Control Board (APPCB)
2 Annexure-| - Acknowledgment copy of the letter of Joint
Committee Inspection report served to the Edible Oil 24-26
industries
3 Annexure-Il- Hon’ble NGT order copy dated 03.02.2021 27-66
4 Annexure-lll- Hon’ble NGT order copy dated 13.07.2021 67-70

4 G%/@,glj«w
Ch. Rajasekhar,
Environmental Engineer,

Andhra Pradesh Pollution Control Board,
Regional Office Nellore

Date: 10.08.2021
Place: Nellore
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- Committee Report in the matter of OA 221/2015 (SZ)
. '.REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A. NO. 221/2015 IN
COMPLIANCE TO THE HON’BLE NGT SOUTHERN BENCH ORDER DATED 03.02.2021.
’ égggru_Bn-lfA
Emami Agrotech Limited _ _
JGemnlEdibles and Fats India,Pyt L Td
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Committee Report in the matter of OA 221/2015 (SZ)

i Preamble

Seven Edible Oil Industries are operating in Krishnapatnam Port region in SPSR Nellore
district. The applicant Smt. Isanaka Vedavathi submitted a representation stating
that pollution has been caused by edible oil units. Hon’ble National Green Tribunal
Southern Bench vide order dated 16.03.2020 appointed a joint committee comprising
of (1) a Senior Officer from the Central Pollution Control Board, Regional Office,
Chennai (2) Senior Officer from the Regional Office of MoEF& CC, Chennai and (3)

Senior Scientist from Andhra Pradesh Pollution Control Board to ascertain the status

of functioning of edible oil refinery units at Krishnapatnam. In compliance to Hon’ble

NGT order dated 16.03.2020, the committee inspected the edible oil units in October,
2020 and submitted the report during Decémber, 2020. Out of seven units operating in
the region, five edible oil units raised objections to the committee report. Hon’ble
NGT vide order dated 03.02.2021 directed the committee to go into the objections
~and come with their findings on that aspect. Copy of Hon’ble NGT order dated
03.02.2021 is placed as Annexure-l.

In compliance to Hon’ble NGT order 16.03.2020 and 03.02.2021 the following
committee was composed:
1. Dr. Suresh Babu Pasupuleti, Scientist-C, Integrated Regional Office (IRO),
Ministry of Environment, Forest and Climate Change, Vijayawada
2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional
Directorate, Chennai '
3. Sri. Rajashekar, Environmental Engineer, Andhra Pradesh Pollution Control
Board, Regional Office Nellore (Nodal agency)

The Committee has been vested with the mandate to review the objections raised by
the edible oil units on committee report, verify the compliance status. The
committee convened a meeting with the edible oil units on 25..03.2021 to understand
the issues raised by them. During the meeting the five edible oil units informed the
committee members that they have upgraded the treatment units, laid effluent
conveyance system and presently are fully complying with all the CFO conditions
stipulated by APPCB. In order to verify the ground level implementation of the
corrective measures the committee inspected five edible oil units which have filed

objections to committee report during 29t to 30th July, 2021.

II.The current status of edible oil industries is as follows: Post submission of

committee report to Hon’ble NGT and assessment of Environmental compensation on

erring edible oil units, the units have taken corrective actions on priority.
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Committee Report in the matter of OA 221/2015 (SZ) o1

Il.a

a Name & complete address of

Compli&nce Status of M/s Gemini Edibles & Fats India Pvt Ltd

M/s Gemini Edibles & Fats India Pvt Ltd,

Sy.No. 1607/2, Industrial Park, Pantapalem (V),
Muthukur (M), SPSR Nellore district

Sri SS Manna,
Factory Manager \
+91 77299 96854

14°15'36.3"N  80°04'19.0"E

15.2 acres

| the unit

b Contact Details

c . | Geo-coordinates

d Areé

e Status of CFO &
Authorizations and its

The combined Consent and Authorization
issued by APPCB is valid till 30.06.2026.

compliance
f Year of commissioning 2010
g Production capacity Refined Vegetable Oil (Physical refining)-
700TPD
Refined Vegetable Oil (Chemical refining)-400
TPD
Fractioned vegetable oil- 600 TPD
Interesterified fats- 125 TPD
Vanaspathi-100 TPD
By-products
Distilled fatty acids-49.176 TPD
Acid 0il-6.42 TPD
Spent Earth - 8.693 TPD
Parameter | Non-compliances Present status of the unit Status of
observed by the during committee visit in complian
committee during July, 2021 ce
October, 2020
Separate sheds for coal and
Coal and fly | Open storage of coal. The | rice husk is constructed. Coal | Complying

ash storage
measures
taken to
control
fugitive
emissions

unit has installed fly ash

silo of capacity 100
Tonnes (10 days storage
capacity  against the

direction of APPCB to
install silo for 30 day
storage.

stored in closed shed of 35 mtr
X 41 mtr x 3 mtr area. Total
capacity 4305m3. Water
sprinklers are installed in sheds
and are working.

Unit has installed two silos
each of 150 Tons capacity for

fkyash storage upto 30 days.
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Effluent
generation

No proper effluent
conveyance system, no
proper mechanism for
sludge collection and
transferring to sludge
drying beds. Sludge was
haphazardly stored in ETP
area.

sewage is also treated in
ETP inspite of having STP
of 30 KLD capacity

Unit has installed dedicated
pipelines to transfer process
effluent to ETP. All

water drains are cleaned.

storm

Sludge storage room s

provided and sludge from
sludge press is sent to storage
room in conveyors. The sludge
was stored in closed shed.
Sewerage generated from unit
is treated in STP. Sewage is not
diverted into ETP

Separate energy meters are

provided at ETP and RO plant

Complying

Sludge filter

Marsbc 1ot by i
el BN & U e imig

it eim tprintetl

-

Conveyor belt and storage room Energy meter at ETP

Flow meter

and totaliser

Flow meter is not
installed to quantify the

total water consumed

Magnetic flowmeters with
totalizer installed at inlet
point for the raw water
purchased & distribution of

raw water.

Complying
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Magnetic flowmeters available
in all the inlet & outlet point
of ETP

Stack

emissions

The unit was not meeting
APPCB standards

The unit has upgraded the MDC

and bag filters and online

Complying

emission monitoring system is
installed in the stack and
connected to APPCB server.
The wunit is found meeting
APPCB Unit has

installed VOC meter

standards.
and

connected to APPCB server

Online stack reading

W EIECT PATTTE L

VOC meter

Developing The unit has developed
33% of green | green belt in an area of
belt 3.5 acres against the

requirement of 5.0 acres

(33%) with avenue plants

Unit has developed 33% green
belt with avenue trees and
Unit has
purchased 2.4 acre of land to

Conacarpus trees.
develop compensatory green
belt.

Unit is having rain harvesting
pond measuring 50 Mtr X 40
mtr to collect roof top water

collection.

S5of23
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Committee Report in the matter of OA 221/2015 (5Z)

Hazardous No hazardous waste | Unit is generating around 10 to | Complying 94

waste storage room 15 MT of hazardous waste
which is stored in dedicated
shed and is sent to Ramky TSDF
every  month. Unit  bhas
constructed a closed shed for

hazardous waste storage.

Overall Compliance status

The committee observed that the unit has taken steps for improvement and has
complied with the conditions stipulated in CFO and directions issued by APPCB. As per
OCEMS records available with APPCB, the unit is complying with APPCB standards for
Particulate Matter.

Based on the non-compliances observed during committee inspection in October, 2020
environment compensation of Rs. 66.00 lakhs was assessed for non-compliances during
period 17.01.2020 to 13.10.2020. The committee has calculated EC using CPCB
formula EC=PI x Nx R xS x LF

The committee submits to Hon’ble NGT to direct the unit to pay EC of Rs. 66.00 lakhs
to APPCB for non-compliance during the period 17.01.2020 to 13.10.2020. Presently
unit is found complying with all conditions stipulated in CFO. Unit is not discharging
effluent outside unit premises. Proper effluent conveyance system is laid and ETP was

fully operational.

II.b Compliance Status of Emami Agrotech Limited

a Name & complete address of “T'M/s EmamiAgrotech Limited,
the unit SyNo.s 501, 502/1 etc., Pantapalem (V),
Muthukur (M), SPSR Nellore
b Contact Details Sri M.V.Narayana Murthy- Unit Head
Mobile: 9677167862
Geo-cordinates 14°15 40.2"N 80° 04' 23.2"E
d Area 29.78 acres
e Status of CFO & The CFO and Authorization are valid till
Authorizations and its 31.12.2025 |
compliance
f Year of commissioning 2013
g Production capacity Refined Palm oil 1886 TPD
Sunflower oil 186TPD
Interesterfied oil 100 TPD
Hydrogenated Qil 100 TPD
Vanaspathi 200 TPD
Refining of Soft Palm oil | 130 TPD
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Palmolein

800 TPD

Bakery Fat

210 TPD

Palm stearine

200 TPD

By Product

Distilled Palm Fatty Acids

106.325TPD

Distilled sunflower Fatty
acids

0.5TPD

Acid Oil

14 TPD

Parameter

Non-compliances
observed by the
committee during
October, 2020

Present status of the unit
during committee visit in
July, 2021

Status of
compliance

Coal and fly ash

storage measures

Coal and fly ash

were stored in open

Unit has constructed
separate sheds and both rice
husk and fly ash are stored

inside the shed.

Complying

Effluent transfer

The

transferred in storm

effluent s
water drains from
production block to
ETP and committee
observed - effluent
spillage, over flow
into adjoining areas.
Storm water drains
filled with

effluent and drains

were

were clogged

The unit has laid separate
pipeline to transfer effluent
from production block to
ETP. The drains were clear,
no effluent was found in
storm water drains.
Reported that deposition in
the drain was treated in

ETP.

Complying

Flow meter and

totaliser

Flow meter is not
installed to quantify
the total

consumed

water

Magnetic flowmeters with
totalizer installed at inlet
point for raw  water
purchased & distribution of
raw water.
Magnetic flow meters
available in all the inlet &

outlet point of ETP

Complying

Effluent

treatment

ETP is very poorly
The

aeration was not in

maintained.

operation. Sludge is

not removed and

oily sludge was

ETP was in

Aeration

operation.
tanks are
revamped. Diffused aerators
are installed. Adequate MLSS
was present indicating that

ETP was fully operational.

Complying
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Committee Report in the matter of OA 221/2015 (SZ)

accumulated in all

components of ETP

which  results in
improper operation
of ETP

ETP was fully operational during committee inspection

Hazardous waste

No dedicated

storage room

The unit has constructed one
dedicated hazardous waste
storage room. But however
the wastes were not stacked
properly.

The quantity of hazardous
waste generated was very
less as compared to other
units with similar production
capacity. The unit replied
that it is wusing advance
technology for refining oil
water

due to which

consumption and  waste

generation is less.

Complying
The
shall
properly
segregate
different
type of

unit

hazardous
wastes and
provide
provision for
leachate

collection.

Overall Compliance status

The committee observed that the unit has taken steps for improvement and has
complied with the conditions stipulated in CFO and directions issued by APPCB. As per
OCEMS records available with APPCB, the unit is found complying with APPCB
standards for Particulate Matter. During previous inspection the committee had
observed serious non-compliances w.r.t effluent transfer & its treatment and sludge
disposal. Based on these non-compliances observed during committee inspection in

October, 2020 environment compensation of Rs. 123.5 Lakhs was assessed based on

8 023
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repeated violation for non-compliances during period 17.01.2020 to 13.10.2020. The

committee has calculated EC using CPCB formula EC=PI x N x R x § x LF

The committee submits to Hon’ble NGT to direct the unit to pay EC of Rs. 123.5.00
lakhs to APPCB for non-compliance during the period 17.01.2020 to 13.10.2020.
Presently unit is found complying with all conditions stipulated in CFO. Unit is not

discharging effluent outside unit premises. Proper effluent conveyance system is laid

and ETP was fully operational.

Il.c. Compliance Status of M/s. Adani Wilmar -(Unit-Il)

M/s.  Adani Wilmar -(Unit-Il) Previously M/s. Louis Dreyfus Commodities India Pvt.
Ltd., Sy. No.1601, Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore

District.

Status of CFO & Authorizations and

its compliance 29.02.2024

The CFO and Authorization are valid till

Year of Commissioning 2011

Production capacity

S.N Products Quantity
01 Physical Refining Refined Vegetable Oil (Palm Qil, 600 TPD
Palmolein, Palm Stearin)
02 Chemical Refining Refined Vegetable Qil (Soya bean 200 TPD
0Oil, Sunflower Qil, Groundnut Oil, Rice Bran QOil,
Cotton Seed Oil, Mustard Qil, Rapeseed 0Oil, Sesame
0il)
02 Fractionated Vegetable Oil 800 TPD
03 Interesterified Vegetable Oil 150.0 TPD
04 Vanaspathi 150.0 TPD
Co-Product
1 Palmstearin 167.0 TPD
By-products '
1 Distilled Fatty Acids (Physical refining) (Palm Oil, 48.0 TPD
Palm kernel, Palmolein)
2 Distilled Fatty Acids (Chemical refining) 0.8 TPD
(Soya bean Qil, Sunflower Oil, Groundnut Oil, Rice
Bran Qil, Cotton Seed Qil, Mustard Oil, Rapeseed Qil,
Sesame Qil)
3 Acid Oil 4.0 TPD
4 Soap Stock 4.0 TPD
5 Acid Sludge 0.6 TPD
6 Gums . 9.0TPD
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Parameter

Non-
compliances
observed by
the
committee
during
October,
2020

Present status of the unit during
committee visit in July, 2021

Status of
compliance

Coal and fly

ash storage

Fly ash

spillage. Fly
ash storage
capacity for

two days.

120 MT is under
installation. Presently, the existing silo

of 40 MT is under use. The unit is

New silo of

disposing the fly ash on alternate days.
Reported that the new silo will be
made operational by September, 2021.
No fly ash spillage observed.

Yet to
complied.
Silo is under

installation

Fly ash silo work under progress

Effluent

treatment

ETP was worn

out

The unit has installed an ETP of 200
KLD capacity followed by RO plant of
10 KLH capacity for treatment of LTDS.
HTDS effluent is treated in three stage
three stage MEE -60 KLD followed by
ATFD to meet ZLD. ETP
revamped. New MEE plant of 35 KL is
HTDS
Reported that the Cloggings

is fully
installed for treatment of
effluent.
from drains were removed and treated
in ETP. Presently storm water drains
were clear. Flow meters and toralizer
installed.

LTDS treatment plant

Collection tank—>flocculation tank->
primary clarifier>primary aeration->
secondary aeration-> secondary
clarifier> collection tank-> sand

filters->carbon filters> RO plant

complying

10 0f 23
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Storm water drains are cleaned

Green belt
Flow meter Flow meters with totalizers are | complying
installed at raw water inlet , ETP inlet,
Primary clarifier outlet, RO inlet, RO
outlet, MEE outlet.
Stack The unit has installed online emission | Complying
emission monitor system to measure SPM and is

connected to APPCB server. Last six

months online data was verified and

unit is found complying.

Air pollution
source

Air pollution
control device
provided

FBC Boiler of
capacity 20.0 TPH

Multi cyclone
dust collector
followed by Bag

capacity 5.0 lakh
k.cal/hr, 12.5 lakh
k.cal/hr & 6.0 lakh
K.cal/hr ;

filters
Thermic fluid Chimney to
heaters of disperser the

flue gases

FBC boiler of
Capacity 7.0 TPH

Dust Collector &
Bag filter
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100

Thermo Syphon Mechanical dust
1x15 Lakh.k.cal collectors fol.by
bag filters

DG sets of 1x1010 | Acoustic

KVA, 1x1250KVA enclosure

Hazardous Hazardous 5.5 TPD of ATFD salts and ETP sludge Complying
waste waste spillage | are the hazardous wastes generated
generation from the unit and stored in separate

shed and disposed to Ramky TSDF,

Nellore

Overall Compliance status
The committee observed that the unit has taken steps for improvement and has

complied with the conditions stipulated in CFO and directions issued by APPCB. As per
OCEMS records available with APPCB, the unit is found complying with APPCB
standards for Particulate Matter. During previous inspection the committee had
observed non-compliances w.r.t effluent transfer & its treatment and sludge disposal.
Based on these non-compliances observed during committee inspection in October,
2020 environment compensation of Rs. 73.85 Lakhs was assessed for non-compliances
during period 17.01.2020 to 13.10.2020. The committee has calculated EC using CPCB
formula EC=PI x N x R x S x LF.

The committee submits to Hon’ble NGT to direct the unit to pay EC of Rs. 73.8 lakhs
to APPCB for non-compliance during the period 17.01.2020 to 13.10.2020. Presently
unit is found complying with all conditions stipulated in CFO. Unit is not discharging
effluent outside unit premises. Proper effluent conveyance system is laid and ETP was

fully operational.

Il.d  Compliance Status of M/s South India Krishna Oil & Fats Pvt.Ltd

M/s. South India Krishna Oil & Fats Pvt.Ltd., Sy.No.275,279,280 & 281,Epuru Bit - 1B,
Pantapalem (V), Muthukur (M), SPSR Nellore District.

Contact Details Sri B. Muthu Krishnan, GM

+91-7799800065

vincent.paul®@sioils.com

Geo-cordinates 14°15"19.7"N  80° 02' 50"E

Area 16.12 acres

Status of CFO &

Authorizations and its The CFO and Authorization are valid till 31.03.2022
compliance

Year of Commissioning 2014
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Production capacity
-Refined Oil (Physical Refining) 1000 TPD
RBDPalmolein 800 TPD
TBD Stearine 200 TPD
Vanaspathi 200 TPD
Palm Powder 72 TPD
Palm Flakes 50 TPD
By Product
Distilled Fatty Acid (Physical Refining) 42 TPD
Refined Vegetable Oil (Soyabean,Sunflower,Round 192 TPD
Nut, Ricebean, Cotton Seed, Mustarad, Rape Seed by
Chemical Refining)
By Product
Distilled Fatty Acid (Chemical Refining) 0.488 TPD ‘
Acid Oil 4.0 TPD
Soap Stock 8.0 TPD
Wax 2.05TPD 7
Parameter | Non- Present status Compliance
compliance status
observed
during
committee ‘
inspection in {
Oct, 2020
Effluent Effluent Source Effluent Partially
generation | transferin generation complying
drains. ETP is || Trade effluents (Boiler Unit has
not in & Cooling tower blow taken
operation down, Process, 136.0 KLD corrective
Primary dual RO, back actions and
wash) there are
HTDS effluents from improvements
Acid plant and dual 53.0 KLD but effluent
RO rejects found in
Primary RO rejects 93.0 KLD storm  water
Domestic 16.0 KLD drains.
ETP of 300 KLD & Dual RO Plant, MEE of
18 KLD followed by ATFD provided to
meet ZLD. STP of 20 KLD provided for
domestic purposes. ETP comprises of
Collection tahk, Oil & grease trap,
Equalization tank, Primary clarifier,
Aeration tank 1 & 2, buffer tank,
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Secondary clarifier, Sludge drying beds

&

Filter Press,

Pressure Sand

activated carbon filter etc.

Separate pipeline for effluent transfer is
under installation. Storm water network
ETP is under

operation. Effluent was observed

has to be improved.

storm water drains.

102

Air

pollution

Odour
problem.

Boiler of capacity | Mechanical
1x24 TPH dust
Boiler of capacity | collectors
1x15.0 TPH fol.by bag
Thermo Syphon filters
1x20 Lakh.k.cal.
Thermic Fuel Mechanical
Heater 2x6 Lakh. | dust
K.cal/hour collectors
fol.by bag
filters
4x750 KVA D.G. Acousic
Sets enclosures

The unit has installed online emission
monitors in both the stacks attached to
Boiler -24 TPH & common chimney
provided to 15 & 16 TPH boilers and
same is connected to APPCB Serverto
monitor SPM. The committee verified
the online results for last six months
and found that the unit is complying
with Stipulated standards.

But however odour nuisance is still

persisting.

Partially
complied.
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v

Y

Overall Compliance status

The committee observed that the unit has taken steps for improvement and has not
fully complied with the conditions stipulated in CFO and directions issued by APPCB.
As per OCEMS records available with APPCB, the unit is found complying with APPCB
standards for Particulate Matter. During previous inspection the committee had
observed non-compliances w.r.t effluent transfer & its treatment and sludge disposal.
Based on these non-compliances observed during committee inspection in October,
2020 environment compensation of Rs. 71.30 Lakhs was assessed based on non-
compliances during period 17.01.2020 to 13.10.2020. The committee has calculated
EC using CPCB formula EC=PI x N x R x S x LF.

Presently though unit has taken measures for improvement but it not fully complying.

Hence committee has calculated EC:

S.N| Period of Pl S LF| R (Rs)| N Environmental
noncompliance (days) | compensation (Rs)

1 |14.10.2020to | 80 | 1.5 1 | 100/- | 288 34,56,000/-
29.07.2021

EC for violation 288 34,56,000/-

EC assessed by committee for non-compliances during 71,30,000/-
17.01.2020 to 13.10.2020 _
Total EC to be paid by the unit to APPCB 1,05,86,000/-

Rupees One crore five lakhs eighty six thousand Only

Rupee Factor of Rs.100/- is taken considering that the unit is improving.The
committee submits to Hon’ble NGT to direct the unit to pay EC of Rs. 105.86 lakhs to

APPCB.
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Il.e Compliance Status of M/s. 3F Industries Limited
a Name & complete | M/s. 3F Industries Limited (Formerly Foods fats &
address of the Fertilizers Ltd.,) Sy.No. 1604, APIIC- IALA, EPURU 1-B
unit Pantapalem (V) Muthukuru (M) SPSR Nellore Dist.
b Contact Details P. Srinivasa Rao, Plant Manager
91-9642225502
psrao@fff.co.in
Geo-cordinates 14°15 28.8"N 80° 04 09.4"E
d Area 11.62 acres
e Status of CFO & The CFO and Authorization are valid till 30.06.2026
Authorizations |
and its
compliar;ce
f Year of 2011.
Commissioning
g Production Refined Edible Oils 670.166 TPD
capacity (Physical Refining)
Refined Edible Oils (Chemical 100 TPD
Refining)
Vanaspathi& Bakery Shortenings - 90 TPD
Margerine 30 TPD
Fatty Acids 200 TPD
Toilet Soap Noodles 50 TPD
BY PRODUCT
Fatty Acids 27.74 TPD
Glycerine 18 TPD
Pitch Qils 7 TPD
Filter Cake/ Spent Earth 1.22 TPD
Fatty acids/ Acid Oils 3.35TPD
Parameter | Non-compliance Present status Compliance
observed  during status
committee
inspection Oct,
2020
Coal and fly | Unit has provided | The industry provided silos 2x70T | Complied.
ash storage | ash silo of 60 & 1x60 m3 capacity for storage of
Tonnes capacity ash and ash is being disposed to
which is sufficient | the brick units without
for ash storage for | accumulation  in the  plant
2 days premises.
16 of 23
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Source Quantity |! Improvemen :
Effluent ETP not in of ts observed
generation | operation . effluent || but yetto

Process & Washings 152 KLD comply
Boiler blow down,
Cooling tower bleed
off, Acid Oil plant
waste water
Fresh Water RO 110 KLD

rejects
Domestic 15 KLD

ETP of 200 KLD & RO plant , MEE-
100 KLD provided with ATFD to
meet ZLD system. Septic tanks
followed by soak pits are provided
for treatment of  domestic
effluents.

On the day of inspection, it was
observed that the ETP was not in
operation. Storm water drains
were used for transfer of effluent.
The oil was spilled all over the
plant. There was no proper
effluent transfer system from
production block to ETP.

Air Not complying with Boiler of capacity ESP | Improvemen
: inulated 1x35 TPH ts observed
pollution stipulate Boiler of capacity Bag filtersbut yet to
standards - - 1x2.0 TPH comply
Boiler of capacity 1x8 Bag filters
TPH; Fuel: Coal/Husk
Thermo Fluid heater
of capacity 1x20.0 .
Lakh.lf.cal/hr; Fuel: Bag filters
Coal/Husk
Thermo Fluid heater
of capacity 1x40 .
Lakh.k‘.)cal/%r;Fuel: Bag filters
Coal/Husk
Thermic Fluid heater Dust
of capacity 1x6 collectors
Lakh.k.cal/hour;Fuel
: Coal/Husk
Coal Mill of capacity Bag filters
10 TPH '
DG sets of 3x750 KVA | Acoustic
enclosure
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106

The unit has installed online
emission monitors to measure SPM
and is connected to APPCB server.
Committee verified last six months
data and found that the unit is
complying standards stipulated by

APPCB.
Hazardous | Haphazard disposal | Separate shed constructed for Complying
waste of hazardous waste | storage of hazardous wastes

generation

Overall Compliance status :

The committee observed that the unit has taken steps for improvement and has not
fully complied with the conditions stipulated in CFO and directions issued by APPCB.
As per OCEMS records available with APPCB, the unit is found complying with APPCB

standards for Particulate Matter. During previous inspection the committee had

observed non-compliances w.r.t effluent transfer & its treatment and sludge disposal.
Based on these non-compliances observed during committee inspection in October,
2020 environment compensation of Rs. 75.50 Lakhs was assessed based on non-
compliances during period 17.01.2020 to 13.10.2020. The committee has calculated
EC using CPCB formula EC=PI x Nx R x S x LF.

Presently though unit has taken measures for improvement but it not fully complying.

Odour nuisance is still persisting, oil spillage observed, effluent is found in storm
water drains.

Hence committee has calculated EC:

S.N Period of P S |LF R (Rs) N Environmental
noncompliance (days) |compensation (Rs)
1 14.10.2020to (80 | 1.5 | 1 | 100/- 288 34,56,000/-
29.07.2021
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I

EC for violation 288 34,56,000

EC assessed by committee for non-compliances during the 75,50,000/-

period 17.01.2020 to 14.10.2020

Total EC to be paid by the unit to APPCB 1,10,06,000/-

Rupees One crore ten lakhs six thousand Only

Rupee Factor of Rs.100/- is taken considering that the unit is improving. The

committee submits to Hon’ble NGT to direct the unit to pay EC of Rs. 110.06 lakhs to
APPCB.

Vil

it

Actions taken by APPCB

. The APPCB is continuously reviewing the status of air pollution/ water pollution

~control equipment provided and compliance of the APPCB standards etc for

control of pollution problems from the edible oil industries operating at
Krishnapatnam port area from last Five years in connection with the O.A.
NO.221 of 2015 filed before the Hon’ble NGT.

. The status of industries with regards to compliance of the directions are

reviewing before External Advisory Committee meetings held at Board office,
APPCB and issuing directions time to time. It is to submit that the status of
implementation of action plan by the edible oil units was reviewed before Task
Force Committee at Board Office during its meetings held on 25.06.2016,
15.07.2016, 05.08.2016, 27.08.2016, 16.09.2016, 30.09.2016, 11.11.2016,
03.12.2016, 30.12.2016, 20.01.2017, 04.02.2017& 09.11.2017.

. The Board has issued directions to the Edible oil industries on 15.02.2018,

17.01.2020 & 28.09.2020.

_ The APPCB has also forfeited Bank Guarantee amount of Rs.65Lakhs in the year

2020 from 7 nos of Edible oil industries for non compliance of the APPCB

directions.

Common lIssues jointly to be addressed by all edible oil industries:

Issue related to drawl of water from tankers and ground water: There are

seven edible oil industries operating in Muthukur village, Krishnapatnam which
were established during 2011 and even after lapse of 10 years, there is no
assured source of water supply by Department of industries. As per the Ground
Water and Water Audlt Department, Government of Andhra Pradesh, the
ground water in the region is saline in nature due to sea water intrusion. The

units have to treat the ground water in RO system for use for domestic and
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industrial purpose. Due to high salinity there are high chances of frequent 108
clogging of RO membranes. In addition, the available ground water resources

are not sufficient to meet the industrial water requirements. Currently the

units are dependent on water supply from tankers. Reported that the industries

are pursuing with Andhra Pradesh Industrial Infrastructure Corporation (APIIC)

to get water supply through pipeline. The committee humbly submits to
Hon’ble NGT to direct the Andhra Pradesh Industrial Infrastructure Corporation

(APIIC) and Department of Industries, Nellore to provide water supply to the
industries.

2. Fly ash dumping: Fly ash is found dumped in low lying area to an extent of ten
acres in vacant plot. All the industries informed that they are not responsible
for the dumping. The committee submits to Hon’ble NGT to direct all seven
industries to jointly compact the fly ash and to cover with minimum 10cm clay/

soil cover to prevent ambient dust.

3. Augment capacity of oil skimming: To further effectively remove oil & grease
from effluent the committee suggested the industries to enhance the capacity
of oil skimming. The units have collectively agreed to install one additional

skimmers for removal of oil & grease in ETP.

4. Presently all edible oil units are fully operating the physical refining process

while the units are operating the chemical refinery at 50% capacity.

5. In compliance to Hon’ble NGT directions and post committee visit in Oct, 2020
the units have taken up corrective measures. Significant improvements were
observed during committee inspection in July, 2021 as compared to Oct, 2020.
Dedicated pipelines are laid for transferring the process effluent into ETP. The
effluent treatment plants are fully operational. The no. of filters are increased
and air pollution control devices are augmented. But however two units are yet

to achieve 100% compliance to consent conditions of APPCB.

6. The fly ash generated from the units is sold to brick manufacturers. The units
have provided ash silo and covered shed for storage of flyash. But the units are
not complying with APPCB condition of 30 days silo capacity. The units
represented to the unit that installation of such large silo is difficult. The fly
ash is sold to brick manufacturers at frequency of two to three days in a week.

Considering this, APPCB may amend the condition.

7. APPCB is continuous vigil on the edible oil units and issued directions, forfeited
bank guarantees due to which there is no discharge of effluent outside the unit
premises. The committee went around the surrounding to check for any bypass
discharges and observed that no edible oil unit is discharging outside its

premises.
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8. Based on CPCB formula the committee has assessed environmental

V.

compensation on the erring units for violating the directions issued by APPCB
vide order dated 17.01.2020.

Ambient Air Quality Monitoring

APPCB monitored ambient air quality in nearby villages to verify whether the

operations of the industries impact on air quality in Pantapalem, Subbareddypalem,

Daruvupalem and Epuru villages. All four villages are complying with ambient air

quality standards.

Measured - | Ambient air | Remarks
value in [ quality 24 hrs

Hg/m3 standard in pg/m3

Pantapalem 84.4 The ambient air quality

Subbareddypalem 66.4 in the villages is meeting

Daruvupalem 57.7 100 24 hrs. National ambient

Epuru village 78.4 air quality standards.

IX

Conclusions:

1.

Construction of CETP: Previously all the units had proposed for construction of
common effluent treatment plant but the district administration and the units
could not find a suitable land for construction of CETP. Currently all seven
units have established their individual effluent treatment plants and hence the
proposal of CETP is shelved. The individual ETP’s established in the units are

fully operational.

. As per the Ground Water and Water Audit Department, Government of Andhra

Pradesh, the ground water in the region is saline in nature due to sea water
intrusion. The units have to treat the ground water in RO system for use for
domestic and industrial purpose. Due to high salinity there are high chances of
frequent clogging of RO membranes. In addition, the available ground water
resources are not sufficient to meet the industrial water requirements.
Thereby withdrawal of ground water and procurement of water from tankers
will be avoided. The committee humble submits to Hon’ble NGT to direct the
Andhra Pradesh Industrial Infrastructure Corporation (APIIC) and Department of
Industries, Nellore to provide water supply to the industries. There are seven

edible oil industries operating in Muthukur village, Krishnapatnam.

. The units have not disposed spent nickel catalyst to authorized re-processors

stating that the small quantity of waste is generated. The committee submits
to Hon’ble NGT to instruct APPCB to direct the industries to safely store the
spent nickel catalyst and to dispose the same to authorized re-processors. The
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units shall be directed to comply with Hazardous Waste Rules, 2016 and shall

dispose the hazardous wastes as directed in the consent within 90 days period.

4. During the inspection, the committee did not observe any discharge of effluent
into the Budhakaluva drain, Pantapalem irrigation channel or into land outside

the industry premises.

5. The units shall maintain proper records for fullers earth (bye-product)
generated and oil recovered from the ETP and its mode of its disposal. Though
all units informed that the same were disposed for incense sticks manufacturer

and soap industries, however no records were shown to committee.

6. The units are importing crude palm oil and sunflower oil from Malaysia,
Singapore and Indonesia. The Port Authorities are testing the crude oil for
presence of any mineral oil and after ensuring that no mineral oil is present,

committee observed that the quantity of the imported crude is around 60% to
70% of the unit production. The units are locally procuring crude oil from other
industries (it was reported that these industries purchase palm and sunflower
from farmers and extract crude and sell to edible oil refineries in
Krishnapatnam). The crude that is locally purchased is not tested for the
presence of mineral oil content or Hydrocarbons. The committee humbly
submits to Hon’ble NGT that the units have to carry out mineral oil test with
every batch of consignment locally procured also. These reports have to be

submitted to APPCB along with their compliance report.

7. Based on the inspection during October, 2020 the committee had assessed
environmental compensation for non-compliances during the period 17.01.2020
to 14.10.2020. The committee again inspected during July, 2021 and
considering the improvements and compliances/ non-compliances the
committee has ascertained EC. The committee submits to Hon’ble NGT to

direct the units to pay Environmental Compensation to APPCB as summarized

below:
Environmental
Sl. No Name of the Unit ' Compensation to be
paid by the unit to
APPCB in INR
1 M/s. Gemini Edibles & Fats India Pvt Ltd 66,00,000/-
2 M/s. Emami Agrotech Limited 1,32,50,000/-
3 M/s. Adani Wilmar -(Unit-Il) 73,80,000/-
4 M/s.South India Krishna Oil & Fats Pvt. Ltd 1,05,86,000/-
5 M/s. 3F Industries Limited 1,10,06,000/-
(Formerly Foods fats & Fertilizers Ltd.,) '
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8.

10.

The units have provided online emission monitoring system to measure PM10.
The porthole provided for manual monitoring are utilized by the units to install
online dust monitors. The units shall ensure that real time data is directly

transferred from analyser to APPCB server without any interface.

. Fly ash is found dumped in low lying area to an extent of ten acres in vacant

plot. All the industries informed that they are not responsible for the dumping.

The committee submits to Hon’ble NGT to direct all seven industries to jointly
compact the fly ash and to cover with minimum 10cm clay/ soil cover to

prevent ambient dust.

The public roads surrounding the industries are in very poor condition due to
movement of heavy vehicles. M/s. Emami, M/s. Gemini and M/s. Adani Wilmar
Unit shall collectively construct new concrete roads as part of CSR activity. The
units shall develop green belt all along the boundary of the units and in vacant
spaces and ensure that the 33% of total area is covered with green belt. In
addition as part of CSR activity the units can take up compensatory green belt

in public lands.

B M e

Dr. Suresh Pasupuleti
Scientist-C, Ministry of Environment
Forest and Climate Change, Regional

Mahima T
Scientist-D, Central Pollution Control Board

Regional Directorate, Chennai

Office, Vijayawada

£ RL S

Ch. Rajasekhar

Environmental Engineer,

Andhra Pradesh Pollution Control
Board, Regional Office Nellore
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—wopgek ANDHRA PRADESH POLLUTION CONTROL BOARD
—— REGIONAL OFFICE: NELLORE

/4 15t Floor, A.P.S.F.C BUILDING, A.K.NAGAR, NELLORE - 524 004

Lr.No. GN/PCB/RO/NLR/2021- | R822 . te: 18.01.20

Sub: APPCB - RO, Nellore - Hon'ble National Green Tribunal Order
dated.07.01.2021 in 0.A.N0.221 of 2015 - Joint Committee Inspection

report communicated - Reg.

Ref: 1. Hon’ble NGT Order dated.07.01.2021 in 0.A.No.221 of 2015.
2. Joint committee inspection dt13.10.2020 & 14.10.2020 & report
' dated.01.12.2020.
3. B.0. Memo No.221/APPCB/legal /NGT /2020 dt.12.01.2021.

etk

With reference to the above, it is to inform that as per the Hon'ble National
Green Tribunal orders in 0.A. No.221 of 2015, a joint committee was constituted with
senior officials from MoEF&CC, Gol, CPCB & APP(CB for inspection of edible oil

industries located at Krishnapatnam Port area, SPSR Nellore district.

The Joint committee has inspected the edible oil industries on 13.10.2020 &
14.10.2020 and submitted a detailed report to the Hon’ble NGT on 01.12.2020.

The Hon’ble NGT passed an order on 07.01.2021 directing the APPCB to serve
the copy of the report to the respondents so that they can file their objections, if any, to
the report.

In view of the above, copy of the Joint committee report dated 01.12.2020
submitted to the Hon’ble NGT is herewith enclosed for information & necessary action.

Yours faithfully

XTM &Q.QJ/(

ENVIRONMENTAL ENGINEER (FAC)

Encl: Copy of Joint Committee report

To

1. M/s. South India Krishna Oil & Fats Pvt. Ltd,, Sy. No.275, 279, 280 & 281, Epuru
Bit - 1B, Pantapalem Village, Muthukur Mandal, SPS Nellore District
2. M/s. Emami Agrotech Limited (formerly M/s. Emami Biotech Limited), Sy.
Nos.501, 502/1, 502/2, 503/1, 503/2, 504, 505/2, 507/2, 509/1, 509/2, 510/1
& 510/2, Pantapalem (V), Muthukur (M}, SPSR Nellore District
3. M/s. Gemini Edibles & Fats India Pvt. Ltd, Sy No0.1607/2, Industrial Park,
Pantapalem (V), Muthukur (M), SPS Nellore District
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4. M/s. Adani Wilmar Limited ( Unit-l) (formerly M/s. Krishnapatnam Qils & Fats
Pvt. Ltd.), Sy. No.292, 317, Pantapalem (V) (Epuru- 1B), Muthukur (M), SPS
Nellore District

5. M/s. Adani Wilmar Limited (Unit-lI} (formerly M/s. Louis Dreyfus Company
India Pvt. Ltd.,) Sy. No.1601, Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M),
SPSR Nellore District.

6. M/s.3F Industries Limited {formerly M/s.Foods Fats & Fertilizers Ltd.) Sy. No.
1604, Epuru 1-B, Pantapalem (V), Muthukuru (M), SPS Nellore District.

7. M/s.Santhoshimathaa Oils and Fats Private Limited, Sy No.252, Pantapalem
Village, Epuru Bit IB, Muthukur Mandal, SPSR Nellore District.

Copy to the JCEE ( Unit-11), APPCB. Board office, Vijayawada for favour of information.
Copy to the SEE ( Legal cell), APPCB. Board office, Vijayawada for favour of information.

Copy to the JCEE, APPCB. Zonal office, Vijayawada for favour of information.
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Name & Address of the

. . ) " Received Name & Stamp & Signature
Edible oil unit Designation, Phone no.
Email id
M/s. South India Krishna 0il & A ‘ )
Fats Pvt. Ltd. Epuru Bit - 1B, S’ E-vintent (3

Pantapalem Village, Muthukur

Mandal, SPSR Nellore District
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M/s. Emami Agrotech Limited
(formerly M/s. Emami Biotech
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SPSR Nellore District
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M/s. Adani Wilmar Limited
(Unit-1) (formerly M/s.
Krishnapatnam Qils & Fats Pvt.
Ltd.), Pantapalem (V) (Epuru-
1B), Muthukur (M), SPS
Nellore District
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M/s. Adani Wilmar Limited
{Unit-11) (formerly M/s. Louis
Dreyfus Company India Pvt.
Ltd.,), Epuru Bit-1B, APIIC,
Pantapalem (V), Muthukur
(M), SPSR Nellore District

C.SReENTNEIL
Doger . Dfe PO OSS
PPIELL)EDT

SricentVodinlu. Ghndod

aPv 8 adani wilnan
- ,6)

M/s.3F Industries Limited
(formerly M/s.Foods Fats &
Fertilizers Ltd.) Pantapalem

(W), Muthukuru (M),
SPSR Nellore District
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17999 35E 7
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M/s.Santhoshimathaa Oils and
Fats Private Limited, Sy
No.252, Pantapalem Village,
Epuru Bit IB, Muthukur
Mandal, SPSR Nellore District.
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994 232 29 792~
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Item No.5:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 221 of 2015 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Isanaka Vedavathi,

H.No. 16-4-966, Pinakini Avenue,

Near Apollo Hospital, -~
Nellore — 524 003. »

... Applicant(s)
Versus o
Union of India””’ .
Rep. by its Secretary, ’
Ministry of Env1ronment Forest & Chmate Change, .-
New Delhi and Ors L N
= '_\\ -... Respondent(s)

Car
e

Date of hearing: 03.02.2021.

. S

CORAM: N , '\

el o "
™,
“

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): None.

For Respondent(s): Smt. Me. Saraswathy for R1.
Smt. Madhuri Donti Reddy for R2 to R4.
Sr1. C. Seethapathy for RS.
Sri. D. Srinivasan for R6, R7, R9, R10.
M/s. Snegha represented
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M/s. Apparajitha Vishwanath for R8. }
Sri. Parthasarathy represented |
Sri. Lakshmi Kumaran for R11.

ORDER

1. As per order dated 07.01.2021, this Tribunal had directed the 5t
respondent to submit details regarding the change of identity of the 5t
respondent unit as according to them, it has been amalgamated with M/s.
Adani Wilmar Limited vide order of the Hon’ble High Court of Gujarat,
passed in Compdny Petition No.309 of 2015 deted -28.1\0.2015 . We have
also;'directed;the committee to submit a further report on the basis of the
observetions made by them in the report filed and ,, posted the case to
today for that purpose. .

2. WhenA the matter came up for hearlng today through Vldeo “Conference,
there'was no, representatron for the apphcant - Smt. Me Saraswathy
represented 1St respondent Smt. Madhurl Dont1 Reddy represented
respondents 2 to 4, Sr1 C. Seethapathy represented 5™ respondent Sri. D.
Srinivasan represented'reSpondents 6, 7, 9& 10, M/s. Snegha represented
Sri. Apparajitha Vishwanath, lvearned_-counsel appearing for 8" respondent
and Sri. Parthasarathy represented Sri. Lakshmi Kumaran, the learned
counsel appearing for the 11" respondent.

3. The learned counsel appearing for the 11" respondent submitted that in

th

respect of 117 respondent also, there is a change in ownership and now
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the unit is amalgamated with M/s. Adani Wilmar Limited group and they
wanted some time to furnish the details regarding the same.
4. The report of the Joint Committee dated 01.12.2020 which was received

on 06.01.2021 by this Tribunal reads as follows:

“I Preamble

Cluster of Edible Oil Industries are operating in Krishnapatnam
Portregion in SPSR Nellore district. The applicant Smt. Isanaka Vedavathi
submitted a representation stating that pollution has been caused by edible
oil units. Hon'ble National Green Tribunal Southern Bench in order to
ascertain the present status of the functioning of the edible oil refinery
‘-"—unﬂé and also to find out as to whether they are coh1plying with the
'_c”onditions of “consent” issued and whether '{he pol;ution control
 mechanism provided by them are proper and sufﬁci\enl and hether they
are complying with the norms and whether the “Zero l.,i_quid Discharge”
ST system said to have been established by them are properly‘_}”unctioning and
. w)hether there is any violation by any of the edible oil reﬁnei:'y‘ un’ils and if

"6, what is the action taken by Pollution Control Board in this regard has

,,' f“a}vpointed a joint committee comprising of (1) a Senior Ojj‘;‘c:g;' from the
N L o~ T ' - ’

) {Central Poltution Control -Board, Regional Office, Bangalore (2) Senior

s o~ bjj’iwrﬁom the‘\“Regio.nal Office of MoEF & CC, Chennai and (3) Senior

Scférzii.v; from Andhra Pradesh Pollution Control Board.

)i Of}le;‘s ‘o_f the Hon’ble Nati(m‘al Tribunal da{ted 16.03.2020 in
L 04Ne2212015 T ' - ' .
" Hon’ble NGT vide order dated 16.03.2020 has divected the following “ So

in order 10 ascertain the present status of the functioning of the edible oil
refinery units ‘and also-f;‘ﬁnd out a.-s to whether they are complying with
the conditions of ‘“consent” issued and whether the pollution control
mechanism provided by them are proper and sufficient and whether they
are complying with the norms and whether the “Zero Liquid Discharge”
system said to have been established by them are properly functioning and
whether there is any violation by any of the edible oil refinery units and if
so, what is the action taken by Pollution Control Board in this regard, we
‘appoint a joint committee, comprising of (1) a Senior Officer from the

Central Pollution Control Board, Regional Office, Bangalore (2) Senior
Officer from the Regional Office of MoEF & CC, Chennai and (3) Senior
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Scientist from Andhra Pradesh Pollution Control Board to inspect the units

in question and submit a factual as well as action taken, if there is any '

violation found. The committee shall also go into the question as o
whether the units are strictly complying with the conditions imposed either
in the “consent to operate” or any other permission granted, whether there
is any violation in the use of surface water and whether necessary
permission has been obtained by the units for drawal of surface water for
their purpose, whether pollution control mechanism provided to suppress
the air pollution or water pollution are sufficient to meet the requirements
as has been provided under the Environment (Protection) Act, 1984,
whether these units are properly disposing the fly ash generated during
their manufacturing process and if there is any violation found, what is the
action taken, including the imposition of environment compensation
against the erring units on the basis of the giiidelines given by Central
Pollution Control Board in this regard and also what is the status of the
“implementation of the action plan if any, evolved during the r:éview meeting
" conducted by Pollution Control Board and whether those aétions have
been brought into action by the units, as undertaken by them and if not,
what is the action taken by Pollution Control Board agamst those erring
,.units and submit a comprehensive report to this Tribunal within a per_zod of
two months through e-mail at ngtszfiling@gmail. cém ” }-Ion’blé NGT
(rorde; dated 1 6 03.2020 and 29.09.2020 is enclosed as Annexure-] and

-

Annexure-]l )espectzvely - . ‘
.. ; ..\ " *- . R N ‘ . . I 1'

Ve ’ SN
ar - Composztzon and Scope of Commzﬂee

/ \ In compltance to Hon’ble NGT" order, the followtng commzttee was

. camposed <y '}? Ce e LT .
',"_'. . .,I. Smt. Ma/nma T Sczentzst-D Central Pollution Control Board,
.- .I\?.egionalDirectorate, Chennai .
2. D\r. C: Palpandi, Scientist-C, Ministry of Environment Forest and
Clirln'az'fe'Change; kégiona] C.)jj‘;‘ce, Chennai
3. Sri. M. Pramod Kumar Reddy, Environmental Engineer, Andhra
Pradesh Pollution Control Board, Regional Office Nellore (Nodal

agency)

The Committee has been vested with the mandate (o visit and inspect the
site inquestion and vested with followingscope vide the Order dated
16.03.2020:

a. to ascertain the present status of the functioning of the edible oil

refinery units
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b
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to find out whether edible oil units are complying with the

conditions of “consent” issued and whether the pollution control
mechanism provided by them are proper and sufficient and
whether they are complying with the norms and whether the “Zero
Liquid Discharge” system said to have been established by them
are propérlyfunctioning
action taken by Andhra Pradesh Pollution Control Board
to find out whether whether there is any violation in the use of
surface water and whether necessary permission has been
obtained by the units for drawal of surface water for their purpose
to find out whether pollution control mechanism provided to
suppress the air pollution or water pollution are sufficient to meet
the requirements has been provided under the Environment
(Protection) Act, 1984 “
to determine whether these units are prb}Jerlydisposing the fly ash
generated during their manufacturing process \
imposition of environment compensation agcﬁ'nst the erring units
«

Site Visit by the Committee

o The committee constituted by Hon'ble NGT vide order dated 16.03.2020

“lconvened its first meetingon 27.07.2020 through video conference (VC)

Swith the officials of Regional office, Nellore and reviewed the status of
af

toperation of Edible oil industries with respect to Pollution control
issues. The committee inspected the units on 13.10.2020 and 14.10.2020. As

per the scope vested on the committee, the information is compiled in

k‘»-, tables Via to Vig.

Process Description- Edible Oil Refining Process

“V.a.General information:

Seven edible oil units are operating in KrishnapatnamPort region.

The units are involved in refining of crude palm and sunflower oil. The

Palm Oil extraction is to be done with the fresh Palm fruit to avoid the

deterioration of Palm Qil. Hence, palm oil is extracted in the countries

where it is cultivated to avoid its deterioration. All the seven edible oil

units are importing crude palm oil from Indonesia, Singapore and

Malaysia. Crude Palm OQil is yellow red or dark yellow in color and

contains certain impurities which are removed by physical refining. During

refining, Phospholipids, fiee fatty acids, colouring pigments (Carotenoids),

Moisture, oxidative material, metal impurities, and water soluble

impurities (glycerol, Phenols, Sugars) are removed. Crude sunflower oil is

(5]



imported from Ukraine, Argentina, Malaysia. The crude palm oil is
physically refined while the sunflower oil is chemically refined. All units
are practising similar refining process with only minor modifications in the
stages of refining. (carotenoids).

V.b Physical refining of crude palm oil: Crude palm oil contains

3.5%to 4.5% fatty acids that comes out as waste. Around 1% to 2% of fats
or oil is lost in bleaching section. Total loss will be around 4.5% to 6.5%.
The stages in physical refining are as follows:

a. De-gumming: It is the process of removal of gums or
phosphatides. It comprises the treatment of crude oil with water,
salts, enzymes, caustic soda, or dilute acids such as phosphoric
acid to remove phosphatides, waxes, pro-oxidants, and other
impurities.

b Bleaching: Trace metal complexes such as iron & copper,

' colouring pigments and oxidative produ:ts are removed by
adsorption using bleaching earth. Spent Earth s sold to soap
manufacturing units.

¢. De-odorizer: Deodorization / De-acidification is done to remove
the volatile components, mainly aldehydes and ketones, which
causes smell in refined oil. In Deodorization process, free faity
acid removes in the form of Palm fatty acid distillate as a refining
waste. During deodorization, bleached palm oil is steam distilled
or boiled. The vapors from this section is the palm fatty acid
distillate.

'd.  Crystallization: Portion of palm oil will crystallize on cooling
and is known as palm-stearin or margarine and the other portion

} remains as liquid and is called palm-olien or cooking oil.

Waste Jfrom physical refining: gums and other impurities and wastewater
1from degumming section, vefining waste from refining section. The waste
water contains oil and it is removed by centrifuge principles.

Ve Chemical refining of Sunflower oil/ Soybean oil: The steps

involved in chemical refining are as follows:
a. Neutralization: Addition of caustic to reduce FFA (gum/ phospho
lipid) from crude palm oil
b.  Bleaching: Removal of colouring pigments and other impurities
¢.  De-waxing: The wax so removed is sold to cosmetic industry
d. De-odorization: Removal of fatty acids and other volatile
components.

e. Fractionation. separation of hard fraction from refined palm oil

(6]
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VI

The status of edible oil industries is as follows

Via

Compliance Status of M/s Gemini Edibles & Fats India Pvt Ltd

121

Name & complete address of the unit

M/s Gemini Edibles & Fats India Pvt Ltd,
Sy.No. 1607/2, Industrial Park, Pantapalem (V), Muthukur
(M), SPSR Nellore district

Contact Details

Sh. Prathap
Vice- President Operations
+9] -9866556188

Geo-cordinates

14°15'36.3"N 80°04'19.0"E

Area

15.2 acres

Status of CFO & Authorizations and its

compliance

The combined Consent and Authorization issued by APPCB is
valid till 30.06.2021.

Year of commissioning

2010

Production capacity .

o L

- ‘.

Refined Vegetable Oil (Physical refining)-550TPD
Refined Vegetable Oil \(Cl1é1nic¢;l refining)-250 TPD
Fractioned vegetable oil—'bgo TPD'

Interesterified fats- 125 TPD

Vanaspathi-100 TPD

By-products
Distilled fatty acids-13386 Tons Per annum
. N }

| Acid 0il-1690 Tons Per annum S

Coal and flyash storage measures taken<

to control fugitive emissions N
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The unit has constructed separate shed for coal storage but
however, it was observch d;n'ing inspection that the size of the
shed is small and cio'a[ was stored in open. The unit has
installed water sprink/t;r& in storage j)qrd.

The unit \has ip._stqlféd Slyash silo\ of capacity 100 Tonnes (10
days storérge capacity. ag:ainst thé direction of APPCB to install
silo forv 30 day storage.*The flyash is sold to brick

manufacturers. .

Partially complied.

Source of water and quantity of water -

used per day

Through water tankers and bore wells.

The total water requirement of the unit is 610 KLD including
domestic requirement.

Quality of water will be having TDS of more than 1200 ppm,
which has to be treated through RO.

Ground water and water audit department has given
permission to the unit to utilize 350 KLD of ground through
Jfour bore wells but three of them have become dry and the unit
has constructed three new bore wells and is drawing 180 KLD

of ground water and has obtained fresh permission to draw
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additional 70 KLD of water. The unit has permission to utilize
250 KLD of ground water by 10hrs of pumping from the filter
points. But however the major water requirement is met by

procuring water in tankers.

Effluent generation
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Around 30 KLD of effluent is generated from physical refining
and is Low TDS effluent which is treated in ETP of capacity
200KL. ETP comprises of collection tank=> oil recovery
tank DDAF aeration tank >
secondary clarifier 2 RO. Raw waler is treated in two stage
RO system and RO rejects (70 KLD) is also treated in MEE.
Outlet effluent from ETP is treated in RO of 200 KLD capacity.

system=> primary settling

RO permeate is taken to cooling tower and for dust
suppression. RO reject is taken to MEE.20 KL of HTDS
effluent is generated from chemical refining section and after
oil recovery it is trea\fed z'n,]tJ‘EE Jfollowed by ATFD .ATFD
salts sent to TSDF. MEE 'condeizsa\ie is used for gardening and
dust suppression. - . ’A\

There is no proper effluent conley?ﬁce .;ystem, the open drains
carry both effluent and storm"'.water;.,-Though the effluent
generation is only 30 KLD and\ \ca'pjaéity of ETP is 200
“KLD.The industry has not ,given\'just‘iﬁcation for providing
f:iglz’er capacity of the ETP and"‘RAO‘ even the industry is
generating 30 KLD and 20 KLD of LTDS and HTDS effluents
.henbe it prevails the .industry is\op/e’rating ETP in phased
manner. During storage in ‘colléet{on tank, settling and

putrefaction of effluent takes jolac‘e;'wl}ich is likely to emanate

- odour~ " - o

There is no proper; mechanism for sludge collection and
transferring to sludge drying beds. Sludge was haphazardly
stored in ET P area.

];fzrt of Seﬂ’age generated from the unit is also treated in ETP

even the industry provided STP of 30 KLD capacity.

Not complying
TableVI.a 1: Analysis results of samples collected by APPCB during 30.06.2020
SNo | Parameter | APPCB | Inlet of | Outlet of | MEE MEE MEE RO RO
in  mg/L | standard | ETP ETP feed condens | concentr | permeat | reject
except pH ate ate e
1 pH 5.5-90 |[726 7.5 8.85 853 10.09 6.74 8.35
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2 788 200 184 136 201 12 186 4 76

3 TD§ 2100 3256 4018 10170 2486 52500 90 7240

4 CcoD 250 960 196 928 192 19680 <]0 116

5 BOD 100 364 62 350 56 6152 BDL 34

6 Oil & |10 12.6 8.4 25 47 226 BDL 4.0
grease

The results indicate that MEE condensate is not complying with discharge standards stipulated by APPCB.
Therefore MEE condensate shall be treated in RO. ETP outlet is around 30 to 35 KLD and RO capacity is 200 KLD,
treated effluent is stored in a tank and RO is operated once in a week during which oxidation may take place

resulting in BOD & COD reduction. RO reject is having TDS of 7240 mg/L against APPCB stipulated standard of

2100mg/L. Hence RO reject will be treated in MEE.

k Installation of magnetic flow meters with | Partially complied * .
totalizer , g The unit has installed flow meters and tolalizer at the inlet and
‘ . 2 outlet of ETP but however the unit has not installed flow meter
at raw water inlet. Since \both ground water and water from
) tankers is utilized, the unit ha:s not quantified the total water
. consumption and water used for various utilities.
i . Partially complied
) oo Boiler of capacity 20 TPH |- Multi cyclone dust
‘ /‘ :"‘}. Thermic fluid heater of capacity | = collector followed by
| T 7|l 16.0Lakh kcalr (2Nos-60 Bag filters

APCDS,’ status of . stack,) porthole,
OCEMS ir_zstallqtion, Iocatcian. ‘

Lol

1

“
S
- ~.
e

Air ﬁgllution sources and type of "

* Lakh K.cal/hour + 10 Lakh
K.calfhour ca]ugcity)
3x 1000 KVA DG Sets

‘| Acoustic enclosures with
) silencer & Muffler
OCEMS has been installed at,24 mtr height of chimney.

-

Not complying

TableVI.a.2: Stack monitoring at M/s Gemini Edibles by APPCB on 30.06.2020
v Sy

Source

SPMmeasin;ed value

APPCB emission standards

Stack attached to 20 TPH boiler

129.7 mg/Nm’

115 mg/ Nm®

TableVIa.3: Ambient air quality monitoring at M/s Gemini Edibles by APPCB on 30.06.2020

Source PM 10 measured value APPCB emission standards
Near the main gate within unit 132.2 ug/m’ 100 pg/m’
premises
m Status of installation of online stack The unit has installed online continuous stack monitoring

monitoring equipment

system to measure SPM and it is connected to APPCB server.

n Status of green belt

Partially complied.
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The unit has developed green belt in an area of 3.5 acres
against the requirement of 5.0 acres (33%) with avenue plants.
It was informed to the committee that the unit has taken
compensatory plantation in their own 32 acres of land in other
area. Rain water harvesting pit of 50MtrX40mir is established

inside the plant.

Hazardous waste generation

Unit is generating MEE salts, ETP sludge, used oil and spent
nickel catalyst. MEE salts and ETP sludge are disposed to
TSDF. The quantity of MEE salts & ETP sludge sent to TSDFis
around 9 to 10 MT every three months against consented
quantity of 10 MT / month.

ETP siudge is not properly removed and stoved. Used oil and
oil recovered from ETP is sold to soap manufacturers/ oil

reclamation units, hoii)ever\no records were shown to
A :

committee. - .
N

No records were shown to the committee on disposal of spent
nickel catalyst. There is no proper covered shed for hazardous

waste storage.

Actions taken by APPCB during last one

b

year | .

The APPCB has issued directions to the industry 15.02.2018,
27.12.2018, 17.01.2020. The APPCB has forfeited Bank
Giarantee of Rs.5.0 Lakhs on 1 7.0] :2020 for non-compliance

of Board directions. N

. Dlrectzons were again zssued on 28.09. 202()

T he’ APPCB has again forfeited Bank guarantee of Rs 10.00
lakhs on 28.09. 2020/01 non compltance of the Board

directions.

Overall Compltance status.. . “‘-dlg‘ e

APPCB issued dztecttons to the unit vide ordet “dated 15.02. 2018 The unit has. taken steps for improvement but

partially complied with /ew of the dtrectzons as detailed above. But the committee observed that APPCB has not

received specific complaints agamst the unit for discharging of effluent outside the industry premises. As per
OCEMS records available with APPCB, the unit is not comp‘lyi.ng with APPCB standards for Particulate Matter.

ZLD system installed. The actual water requirement of the unit is move than available water resources in the region.

Since the unit is partially complying the committee calculated environmental compensation using CPCB
JormulaEC=PIx NxRxSx LF

SN Period of PI S LF R (Rs) N Environmental
noncompliance compensation (Rs)
(days)
) 17.01.2020 to 80 1.5 1 250/- 270 81,00,000/-
13.10.2020*
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Total EC for violation 270 81,00,000/-
Compensation levied by APPCB from 17.01.2020 onwards 15,00,00
Net Compensation to be paid by M/s Gemini Edibles 66,00,000/-

Rupees Sixty-Six Lakhs Only

List of major non-compliances

e stack emission and ambient air not complying with APPCB standards w.r.t SPM and PM 10 respectively
®  MEE condensate and RO reject which is used for green belt development/ dust suppression is not
complying with APPCB discharge standards w.r.t TDS and O&G
*  No proper effluent conveyance system from production block to E TP
7 ' ;
VIi.b Compliance Status of Emami Agrotech Limited R
a Namé & complete address of the unit M/s Emami Agrotech Limited, Sy No.s 5 01, 502/1 etc.,
o Pantapalem (V), Muthukur (M), SPSR Nellore
b Contact Qetails . Sri M.V .Narayana Murthy- Unit He\ad .
N Mobile: 9677167862 :
Geo_—c_qrdinatesi 1 | 14°15"40.2"N 80°04'23.2"E
d Area “’\ ;i 3 7 . l 29.78 acres . .
e Statu.i.of CFO & Any?gr'izationS and its | The CF O and Authori;alion. are va{i;z' tvi.ll‘3( 0.11.2021
compliance xi B : :
Year of commissioning "~ ¢ 12013 Lo I
g Production capacity . e - -+ «-|| Refined Palm oil‘ e . | 1886 TPD
‘ .—\ - / R éurrjlowe;' oil “ 186TPD
e \ ) Interesterfied oil g 100 TPD
.7 7 || Hydrogenated Oil 100 TPD
N Vanaspathi 200 TPD
Refining of Soft Palm oil 130 TPD
Palmolein 800 TPD
Bakery Fat 210 TPD
Palm stearine 200 TPD
By Product
Distilled Palm Fatty Acids 106.325TPD
Distilled sunflower Fatty acids 0.5TPD
Acid Oil 14 TPD
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Coal and flyash storage measures

The unit has constructed separate shed for storage of rice husk
and coal however it was stored both inside and outside the
shed. 41 TPD of ash is generated per day. The unit has
installed a silo of 150 Tonnes (roughly six days storage
capacity) against APPCB direction of 30 days storage
capacity. Fly ash spillage was observed in the area.The fly ash
is also dumped in North east side of the industry.

On the day of inspection, chemical refining plant was not in
operation

Not complying

Source of water and quantity of water

The total water requirement of the unit is 902 KLD and

used per day majority (80 to 90%)of the water requirement is met from
tankers. The total water consumed is not guantified by means
! of flow meter but however the units have maintained registers
S Jfor the no. of tankers bf watelﬂ';'ec.eived. The quantity of water
drawn from borewells is amounted by no. of pumping hours
/,.. . i which is not accurate. ‘ X Sl (
Efﬂu_enl geﬂération Source Was’tewéter generation
! ( Process & Washings 7 : 2?.0 KLD
. Acid Oil Plant " 6.0KLD
) - " Boiler Bleed off ~ 28.0KLD
- . o Cooling Tower Blow T 32.0KLD
4 : down .
.o ’ S RO Reject 60.0 KLD
. o Domestic 6.0 KLD
W - .
o * The qu“aniiiy of the ejﬂue;zt collected in the ETP
“; is not proportionate with their production and water

consumption. The effluent is transferred in open drains from
pro-duction_bl'ock to ETP and committee observed that effluent
spillage,” over flow into adjoining areas. Storm water drains
were filled with effluent and drains were clogged. The MEE
and Sludge Centrifuge were not in operation since chemical
refining was not taking place.

STP is provided for treatment of sewage.

Installation of magnetic flow meters with

totalizer

Flow meters installed at inlet and outlet of ETP& STP but total

water consumed is not quantified

Quantity of effluent discharged and
mode of disposal. Components of ETP.

The ETP is very poorly maintained. The aeration was not in
operation. Sludge is not removed and oily sludge was

accumulated in all components of ETP and which results in
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Y

improper operation of ETP . The unit has to first scrap and
remove the accumulated sludge and send it to TSDF. After
sludge removal, the mixing chambers and aerators has to be
repaired and ensure that ETP is properly operated.
Presently, effluent from filter press is pouring down and not
recycled into ETP and sludge is lying below the filter press.
Periodically, the sludge is manually removed, packed in bags
and stored in ETP area. The unit has not provided dedicated
storage shed for storing hazardous wastes. Provision shall be
made to recycle the effluent from filter press into ETP. A bin
will be provided to collect the sludge from filter press. MEE
condensate and RO permeate as well as RO reject is used for
dust suppression and green belt development.

A periphery drain carrying the effluent and storm water drain
was found to join the creek at south-east corner of the unit.
Though it is temporarily closed but during heavy rains, there
are likely chances of ef/lue;;t joining the drain.

Not complying

TableVI1.b 1: Analysis results of samples collected by APPCB during 18.06.2020

S.No Parameter in"| APPCB Inlet  of | Outlet of | MEE feed Rd : RO reject
mg/L exce}%’t l_standard ETP . ETP ' peri.neate.
| pH ' " . . ‘ ’
) pH = 3.5-9.0 6.63 * 7.29 2.00° 7.30 -, 7.54
2 VAN ZQOA - 132 118 156 . 4 . 120
3 DS 2100, N 2352 2798 - 11955 198 . 5137
y COD . | B0  ~{Jse0 - (320 7800 <70 176
5 BOD -\’ ‘ 10}) 627 ‘. 104 2496 | BDL 40
6 Oil&greasé Sl 10N 134 10.8 1158 BDL 12.0

The unit is using RO reject for dust suppression-and green belt. From the analysis resuls it is found that RO reject

is not meeting APPCB discharge standards and hence the unit will treat RO reject in ETP. The outlet of ETP

/treated water of ETP not meeting the APPCB stipulated standards.

m

Air pollution sources and type of
APCDs, status of stack, porthole,
OCEMS installation, location

Source

Air pollution control device

installed

TPH

FBC Boiler of capacity 16

Thermic fluid heater of
capacity 8.0 lakh k.cal/hr
(Coal or husk fired)

Multi cyclone dust
collector followed by Bag
filters and attached to
Common stack of height
30m
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Thermo siphon of capacity | Bag filters
20 lakh k.cal/hr
Thermic fluid heater of Bag filters
capacity 6.0 lakh k.cal/hr
(Coal or husk fired)
DG sets of 1x750 KVA, Acoustic enclosures
Ix1500 KVA
FBC Boiler of capacity 36 | Electro-static
TPH precipitators(ESP)- 3 no. of
fields with stack height of
35 mirs
Thermo siphon of capacity | Bag filter
20 lakh k.cal/hr
TableVI.b.2: Stack momtonng at M/s Emami Agrotech Limitedby APPCB ¢ on 18.06.2020
Source < SPM measured value APPCB emission standards
Stack attached to 36 TPH boiler 123.5 mg/Nm’ 115 mg/ N~ ;

~

TableVI.b. 3 Amblent air gualtry monitoring at M/s Emamz Agrotech Limited by APPCB on ]8 06 2020

Source ' PM 10 measur red value APPCB szandards
Near the main gate within unit ]25 Sﬂg/m 100 ughm®>
premises - 7 L N
. ] Y
MR s ' B

The unit is not complymg wztk stack emzsszons and amb:ent air standards Odour problem was also observed in

the industry. ~“

-

n

Status of installation of online stack

monitoring equipment

FBC boilgrs are connected with continuous online PM

monitors and connected to APPCB servers

] Status of green belt Reported that the unit has planted 7000 trees along the unit
boundary but is not complying with 33% green belt. Unit shall
Jurther develop green belt in vacant spaces.

p Hazardous waste generation MEE Centrifuge salts and ETP sludge are the hazardous

wastes generated from the unit. As per the production records
and as per consent, the unit has to generate 30TPM of MEE-
centrifuge and 8.4 tons of ETP sludge but from the hazardous
waste manifest copies it is observed that the unit has

despatched only 10-15 tons of hazardous waste to TSDF. This

implies that either the unit is not properly operating ETP and
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MEE&MEE Centrifuge or the hazardous waste so generated is
haphazardly disposed.]t was observed that sludge was lying in
open in the unit premises. There is no dedicated hazardous
waste storage shed.

Oil recovered from ETP is sold to soap manufacturers.

Actions taken by APPCB during last one

year

L

7

hd

APPCB has vide order dated 17.01.2020 issued directions for
not complying with APPCB discharge and emission standards
and for exceeding the consented production in terms of
chemical refining. The unit was again inspected by APPCB
officials on 31.01.2020 & 04.02.2020 and found non-
complying. APPCB vide order dated 20.03.2020issued
directions to the unit to ensure compliance. APPCB carried out
analysis and monitoring on 18.06.2020 and found non-
complying. Directions were issued on 28.09.2020.The APPCB
has forfeited Bank gua;‘aniee‘of Rs 10.00 lakhs on 28.09.2020

Jor non compliance of the Board directions.

Overall Compliance status

APPCB issued directions o the unit vide order dated 15.02.2018. The unit has taken steps for improvement like

replacement.of old MEE with new MEE and installation of Centrifuge in place of A TFD which is not adequate for

converting MEE concentrate in to salts. During APPCB inspections during Janua Y and F ebruary, 2020, unit was

Jound discharging efﬂuent mto adjoining drains.

f an

Further, the unit is not complymg with eﬁ?u‘eﬁt dzschai ge and emission standards snpulated by APPCB, with

APPCB divections dated 20, 03 2020, no pr oper efj’luent tr ansfe; system. Since the unit is par tzal[y complying the

committee has assessed envzronmental compensatzon using CPCB formula EC=PIx N x R xSxLF

S.N “Period of 1N 1%1 S | LF | R (Ry) . N Environmental
noncompliance :’\"‘,__’,;_‘-r» ] o » ' - compensation (Rs)
: Iore R (days)
. it [ Qﬁ“c \:l'v E
Ty N !- \\ 1J IR
{ . 250/ 63 " 118,90,000/-
1 ]7012020t0\\’}§’£)’“ | 1.5 ) 50
20.03.2020* )
‘\] oL
2 21.03.2020 to 80 1.5 ) 250/- 206 61,80,000 x 2 (for
13.10.2020 repeated violation)
=1,23,60,000
3 Compensation levied by APPCB on or after 17.01.2020 10,00,000/-
Total Environmental Compensation for violation 269 1,32,50,000/-
Rupees One Crore Thirty-two lacs fifty thousand Only

Major Non-Compliances
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The unit has not achieved ZLD. Instead of MEE-ATFD the unit has installed MEE-centrifuge which is not

adequate to convert MEE concentrate to salts.

The unit is not complying with effluent discharge and emission standards stipulated by APPCB. No proper

effluent transport system is provided, the drains are completely clogged. The effluent generated and

hazardous waste generated is not matching with the production details and water consumption.

Flyash is found dumped adjacent to the unit in north-eastern direction

During APPCB inspections in January and February, 2020, the unit was found discharging the effluent

into storm water drains located outside the industry.

VI.C. Compliance Status of M/s Adani Wilmar Limited (Unit-I)
a Name & complete address of the unit M/s Adani Wilmar Limited (Unit-1) (Formerly
o Mis.Krishnapatnam Oils & Fats Pvt. Ltd.), Sy. No.292, 317,
ST Pantapalem (V) (Epur )P),'Muﬁtukur (M), SPSR Nellore Dist.
b Contact Details Sri. Vishal Jain, Unit Head o
,‘h o Email: Vishal.Jainl @adaniwilmar.In Mobile
No.: 8886060496 B
Géo-cordinates 14°15727.14"N 80°03'16.38"E
d Az*ea ~ ; 7 o 14.91 acres | . _
e Status of CFO &ﬁ;thorizations and its | The CFO and Authorization are valid till 31.03.2021
compliance v ' N
f Year of Commiss‘ioning . 2071
g Production capaci}yj B . v
y RN Refined vegetable Oilsel(Physical | 600 TPD
B Refining) -
Interesterfied Vegetable Fals, 100 TPD
Hydrogenated Vegetable Ol;s 100 TPD

Refined vegetable Oils (Chemical 200 TPD
refining)

Bakery Fat 145 TPD
By Products
Distilled Fatty Acid 45.55 TPD

[16]



131

Coal and flyash storage measures taken

to control fugitive emissions

The industry has provided shed for storage of coal with water
sprinklers.

The unit i;v generating 480 TPM of flvash and unit has installed
ash silo of 100MT (around seven days’ storage capacity)
against APPCB direction of installing silo of 30 days’ storage
capacity. Reported that unit is disposing the flyash on alternate

day basis.

Source of water and quantity of water

The total water requirement of the umit is 260 KLD and

used per day additional 4KLD is recycled from RO plant. The unit is having
permission from Ground Water and Water Audit department to
draw 150 KLD of ground water. But due 1o high salinity the
unit 75% of water requjrefnent is met from tankers.
Effluent generation The unit is generating 90 KLD of effluent. Low TDS effluent is
! treated in ETP of 115KL capaciiy comprising of Fat trap,
- equalisation tank, chemical dosing tank, primary settling tank,
aeration, Secondary settling tank, Aeration tank2, clarifier,
Tube settler and filter press. T rea;ed effluent from ETP is
o further treated in RO. It is a ZLD plant. '
:. / | Source Wastewater
. £ . generation
\'};; K || Process & washings include ( 73.0KLD
. ‘r S, PV 4 ’
Y ““y? || Boiler Bleed Off, Cooling Towers blow
, 7 _ .
*j <\p ) down, RO rejects) :
S AN AAY '
- : [ plV I -
o xt r‘\\ 3 -| Acid wash 8.0KLD
- ""'34 4 g : J
'\*\__j / | Domestic 10.0 KLD
AT

High TDS effluent is treated in three stage MEE-15KL capacity
followed by ATFD.

Séwage is treated in septic tank followed by soak pit.
Rainwater harvesting pits and Summer storage lank is

available. Summer storage tank capacity is 180MT

Installation of magnetic flow meters with

totalizer

Flow meters installed at inlet and outlet of ETP and MEE feed

tank. Flow meter is not installed to quantify raw water

consumption.

Table VI.C 1: Analysis results of samples collected

by APPCB during 23.06.2020
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SNo | Parameter | APPCB | Inlet of | Outlet of | MEE MEE MEE RO RO
in  mg/L | standard { ETP ETP Jeed condens | concentr | permeat | reject
except pH ate ate e

1 pH 5.5-9.0 | 6.42 7.22 5.56 4.09 5.94 6.5 7.69

2 788 200 200 122 136 12 200 20 120

3 TDS 2100 2642 1380 28925 208 38051 740 4990

4 CoD 250 1712 260 34000 24 67200 32 112

3 BOD 100 420 60 8500 2.6 16800 52 28

6 Oil & |10 20.2 16.4 28.2 BDL 20 BDL BDL
grease

MEE condensate is not complymg with dlschar ge Timits stipulated by APPCB for pH. The unit shall neutralize the

MEE condensate before dlschargmg Se

RO reject is not complymg with APPCB discharge limits for TDS. RO reject shall be treated in MEE before
+ -

discharging. RO permeate is complying with standards.

From the analyszs results it is found that RO reject is not meeting APPCB discharge standai ds and hence the unit

will treat RO reject in ETP. _‘ -
I L . Boiler of capacity I x 16 TPH
- L . o . Mechanical dust
e S ‘ = > - \ collectors fol.by bag
' Tl ; Boiler of capacity I x 12.0 TPH ' filters
RN s W, o B
Air p‘ollufion sources and type of | Thermic Fluid Heater 2x6 " Dust collectors
APCDs, status ofstack porthole, | Lakh. K-Cal/ hour -& 1x 10+ * .~
OCEMS mstallatzon Iocatzon I Lakh. K. Callhour ke
. _' . - Thermo siphon ofcapaczty 4
T e lakh k.cal/hr o
N ;
! DG sets of Ix1250 KVA, 2x625 | Acoustic enclosure
KvVA - -

Table V1.C.2: Stack monitoring by APPCB on 23.06.2020

Source SPM measured value APPCB emission standards

Stack attached to 36 TPH boiler 101.8 mg/Nm’ 115 mg/ Nm’
Table VI.C3: Ambient air quality monitoring at M/s, Adani Wilmar Limited (Unit-I) by APPCB
on 23.06.2020

Source PM omeasured value APPCB standards

Near the main gate within unit 95.5 ug/m’ 100 pug/m’

premises
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The unit is complying with stack emissions and ambient air standards.

m Status of installation of online stack Stack attached to boiler is provided with continuous online PM
monitoring equipment monitors and connected to APPCB servers
n Status of green belt The unit has developed green belt in around 4acres of land.
0 Hazardous waste generation MEE salts (0.2 TPD) and ETP sludge (0.4 TPD) are the
hazardous wastes generated from the unit and it is stored in 40
MT covered shed and it is disposed to TSDF
P Actions taken by APPCB during last one | APPCB has vide order dated 17.01.2020 issued directions Jfor

year

not complying with APPCB discharge and emission standards.
The unit was again inspected by APPCB officials on
27.07.2020 and found non-complying. Directions were issued
on 28.09.2020.The APPCB has forfeited Bank guarantee of Rs
7.50 lakhs on 28.09.2020 for non compliance of the Board

directions.

Overall Compliance status:

As compared to other units in the region, M/s Adani Wilmar Unit-I has implemented lot of corrective measures.

There were proper e]ﬂuént transfer system, Emissions are complying with APPCB norms.

Major 11011-compliances observed in the unit are

\

MEE conden sate is not meeting the APPCB stipulated standards w.r.t pH. The umt shall be directed to

check for PH and neutralize the effluent before final discharge.

\

* ]Ilegal drawal of gr oround water thy ough tarkers from outside agencies>
e Not provided ash s:lo Jfor 30 days stor age/capaaty e -
VId. Complzance Status of M/s Adan:h thmar —(Umt-ll) _,:: \; R / "
a Name & complete address of the unit / M/s. Adani Wilmar. (Umt -1]) Previously M/s. Louis Dreyfus
f \ - L]‘ i'::\ g Commod.t.tzes India Pvt. Lid., Sy. No.l 601, Epuru Bit-1B,
| m‘ R ™ . APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore Dist
b Contact Details — &, Sri G. Sreenivasulu, Plant Héad
AN +91- 9444398011
}:: sreenivasulu.gundarapu@adaniwilmar.in
c Geo-cordinates = 74°75'20'N_80° 04' 25.9"E
d Area 15.58 acres
e Status of CFO & Authorizations and its | The CFO and Authorization are valid till 29.02.2024
compliance
f Year of Commissioning 2011 .
g Production capacity SN | Products Quantity
600 TPD

01 | Physical Refining Refined Vegetable
Oil (Palm Qil, Palmolein, Palm

Stearin)
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02 | Chemical Refining Refined Vegetable | 200 TPD
0il (Soya bean Oil, Sunflower Oil,
Groundnut Qil, Rice Bran Oil, Cotton
Seed Oil, Mustard Oil, Rapeseed Oil,
Sesame Qil)
02 | Fractionated Vegetable Oil 800 TPD
03 | Interesterified Vegetable Oil 150.0 TPD
04 | Vanaspathi 150.0 TPD
Co-Product
1 Palmstearin 167.0 TPD
By-products
1 Distilled Fatty Acids (Physical 48.0 TPD
refining) (Palm Oil,)fal_m kernel,
Palmolein) ‘
N
2 Distilled Fatty Acids (Cheniical 0.8 TPD
AN
refining) oL
(Soya bean Oil, Sunflower oil, p
Groundnut Oil, Rice Bran bil, §btfon
Seed Oil, Mustard Oil, Rapeseed Oil,
Sgsar;1e Oil) - : .-“.\ Px |
3 | Acid Oil ’ 4.0 TPD
A <. S
{4 | Soap Stock .- S 4.0 TPD
5 |AcidShdge 0.6 TPD
S
6 Gums T 9.0TPD

Source of water and quantity of water

used per day

silo of 40 tonnes (roughly around Two days storage) against

APPCB direction of 30 days storage capacity storage capacity.

The unit is generating 940 TEM of flyash and unit has installed

Lot of Fly ash spillage was observed in the area.

Reported that unit is disposing flyash on alternate days. The

unit should have had minimum of 10 days storage capacity.

Source

Process

Water
consumption
Floor washings,plant washings from 15.0KLD
physical refining process, inter-
esterfied fats, vanaspathi unit
Chemical refining Manufacturing 25.0 KLD
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Washings in chemical refining (Acid 30.0 KLD
Oil Wash)
DM/ Softener 5.0KLD
Boiler R.O. (Fresh water for Boiler 275.0KLD
feed-210 KLD)
Cooling towers (Non contaminated) 70.0 KLD

Cooling towers (contaminated) 60.0 KLD
Gardening 30.0KLD
Domestic 20.0KLD
Total 530

Though the unit has obtained permission to withdraw 380 KL

of ground water but 75% of the water requirement is met from

totalizer

tankers.
B N
J Effluent ge;zeratiqn Process & Washings physical and 100.0 KLD
chemicals, Cooling tower, Boiler blow
’ down ’
Feed water RO Reject & DM/ Softener 70.0 KLD
— back wash A
‘;{{ Acid Oil Wash . 30.0 KLD
:-i’i‘ ’ . Domestic' . ' | 15.0KLD
%‘-j‘:i g The unit has installed an ETP of 200 KLD capacity followed
c?é’if;\ by RO p?ant of 10 KLH capacity for lréa;ment of LTDS. HTDS
, }:{;}; effluent is treated in three stage three stage MEE -60 KLD
’ !,.?\‘ @}6 - fol/éWed by A TFD‘ to meet ZLD system but ATFD is completely
/l N *r worn out and is not in operation. Sewage is treated in Septic
“"‘\;‘_‘,,“_lt \/ tanks followed by soak pits. But it was observed that ETP is not
\\_ T properly maintained. ETP sludge is stored in the ETP section
\\~ a in open and leachate was flowing. ETP comprises of Fat Trap,
; Equalization tank, Chemical Dosing tank, Primary Clarifier,
Collection tank, Aeration tank, Secondary Clarifier, secondary
Collection tank, Filter Press (2No.). Effluent carrying drains
were clogged.
Unit has constructed rainwater harvesting pits and summer
storage lank of 1600 KL capacity.
Ik Installation of magnetic flow meters with | Flow melers with totalizers at ETP inlet, Primary clarifier

outlel, RO inlet, RO outlet, MEE outlet.

[ Table Vid 1: Analysis vesults of samples collected by APPCB during 18. 06.2020
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S.No Parameter in | APPCB Inlet of | Qutlet of | MEE MEE MEE
mg/L  except | standard ETP ETP feed condensate concentrate
pH

I pH 5.5-9.0 5.27 7.64 7.13 8.08 6.24

2 7SS 200 186 122 206 4 180

3 DS 2100 4279 2516 5100 80 22840

4 coD 250 772 360 404 BDL 58020

5 BOD 100 290 114 136 BDL 14876

6 Oil & grease | 10 18.2 12.6 15 BDL 158

On the day of APPCB inspection RO was not in operation and treated effluent was directly discharged without
treating in RO. The outlet of ETP /treated water of ETP not meeting the APPCB stipulated standards

!

. .
y .

Air pollution sources and type of

APCDS; status of stack, porthole,

OCEMS installation;‘ location

Air pollution source

Air pollution control

“ -

device provided

FBC Boiler of capacity 20.0 TPH

Multi cyclone dust
collector followed by
|. Bag filters

Thermic fluid heaters of capacity

Chimney to disperser

5.0 lakh k.cal/hr, 12.5 lakh "tl;g Slue gases
k.cal/hr & 6.0 lakh K.calthr ;.
R 2
FBC boiler of Capacity 7.0 TPH | Dust Collector & Bag
. " IS 'ﬁlter
Thermo Syphon Ix1 5 Lakh kcal Mechanical dust
' : . collectors fol by bag
, Silters
| DG sets of 1x1010 KVA, Acoustic enclosure
Ixi25 O-K VA

The unit has installed online emission monitor system to

measure SPM and is connected to APPCB server.

TableVI.d.2: Stack monitoring at by APPCB on 30.06.2020

Source

SPM measured value

APPCB emission standards

Stack attached to 7 TPH boiler

85.5 mg/Nm’

115 mg/]\’;n3

TableV1.d.3: Ambient air quality nwhiz‘oring by APPCB on 30.06.2020

Source

PM,y measured value

APPCB standards

(22]




137

Near the main gate within unit 90.5 ug/m® 100 ug/m’

premises

The unit is complying with stack emissions and ambient air standards. Odour problem was observed in the

industry.

m Status of installation of online stack FBC boilers are connected with continuous online SPM

monitoring equipment monitors and connected to APPCB servers

n Status of green belt Unit has planted trees in vacant spaces and along roads in the
unit. The unit has developed green belt to an extent 3.5 to 4.0

acres against APPCB requirement of 5 acres (33%)

o Hazardous waste generation 5.5 TPD of ATFD salts and ETP sludge are the hazardous
wastes generaled from the unit. Though there is separale shed
but hazardous waste was found lying in ETP area.

Oil recovered from ETP is sold to soap manufacturers.

Spent earth is disposed to incense sticks manufacturers

P Actions taken by APPCB during last one | APPCB has vide order dated.]7.01.2020 issued directions Jor

year . not complying with APPCB diséharge and emission standards.

| - The unit was again inspecteéi by APPCB officials on

: 28.07.2020 and found non-complyi’ng. Directions were issued

S : on 28.09.2020.The APPCB has fo;_;feited Bank guarantee of Rs
.- 7.30 lakhs on 28.09.2020 for non comp/zance of the Board

i

<

b |directions. -

£

- f

Overall Compliance status. . &% -

APPCB issued directions to Ihe unit vide order dated 15.02.2018. Further, the unit is not complymg with APPCB
directions dated 17.01.2020, no prope) effluent transfer system effluent c[oggmg in drains, ﬂyash and hazardous
waslte spillage, flyash silo of 9[07 age capacity of Two days against requirement of 3 0 days. Since the unit is partially

complying the committee has assessed environmental compensation using CPCB form ula EC=PIx NxRxSxLF

S.N Period of v PI S - LF R (Rs) N Environmental

k .
noncompliance / compensation (Rs)

. (days)

1 17.01.2020 to 80 1.5 -1 250/- 271 81,30,000/-

14.10.2020

271 81,30,000/-
EC for violation

7,50,000/-
EC levied by APPCB after 17.01.2020

73,80,000/-
Total EC to be paid by unit

Rupees Seventy-Three lacs and Eighty thousand Only
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VI.E  Compliance Status of M/s South India Krishna Oil & Fats Pvt.Ltd
a Name & complete address of the unit M/s.South India Krishna Oil & Fats Pvt.Ltd.,
Sy.No.275,279,280 & 281,Epuru Bit - 1B, Pantapalem (V),
Muthukur (M), SPSR Nellore Dist
b Contact Details Sri B. Muthu Krishnan, GM
+91-7799800065
vincent.paul@sioils.com
Geo-cordinates 14°15"19.7"N 80° 02" 50"E
d Area 16.12 acres
e Status of CFO & Authorizations and its | The CFO and Authorization are valid till 31.03.2022
compliance -’ - '\ .
f Year QfConzmissio;1i;zg 2014 — B = .
g ProduActioln capqcity Refined Oil (Physical Refining) 1000 TPD
, . RBDPalmolein . 800 TPD
C TBD Stearine 200 TPD
S Vanaspathi |, 2007PD
. Palm Powder 72 TPD
o | [ P Flakes ‘ 507PD
. R p | ~Bykj’}'oducl L - B o .
_ | Distilled Faity Acid (Physical T 727TPD
A S " || Refining) :
" ' - - > R.eﬁned Vegetable Qil P ‘ 192 TPD
T L. (Soyabean,Sunflower,Round Nut,
, ) A Ricebean, Cotton Se'e/(;, Mustarad,
T Rape Seed by Chemical 0Reﬁ‘ning)
~ By Product
Dz‘stillec? Fatty Acid (Chemical 0.488 TPD
‘ Refining)
Acid Oil 4.0 TPD
Soap Stock 8.0 TPD
Wax 2.05TPD
g Coal and flyash storage

Unit is generating 14 TPD of flyash and is equipped with ash
preumatic conveying system for conveying ash from different

points to ash silos and ash shed to avoid the ash escaping into

the air.,

Ash storage yard having a capacity of 30 days including silo &
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closed storage shed. Lot of fugitive dust is emitted while

loading from storage shed into trucks.

Source of water and quantity of water

sed per
used per day Source of water Consumption in
KLD
Process & washings (physical & 21.0KLD
chemical)
Cooling Make up 319.0KLD
Boiler 586.0 KLD
Domestic 23.0KLD
Total 949 KLD
) Though the unit has obtained permission to withdraw 360 KL
of ground water but entire water requirement of 949 KLD is
y met from tankers. .
Effluent generation
Source Effluent generation
Trade effluents ( Boiler &
.y Cooling tower blow down, :
2] . . 136.0KLD
S Process, Primary dual RO, back
F o '
=4
tr. - ‘ wash) ‘
T p
et HTDS effluents from Acid plant - ,
g /& _ : 53.0KLD
o and dual RO rejects ;
¥, T f} . .
Y Primary RO ;'ejeqt; - 93.0 KLD
, AN '
‘ wTY
j N T (o Domestic 16.0KLD
O -
-

ETP of 300 KLD &DualRO‘Plani, MEE of 18 KLD followed
by ATFD provided to meet ZLD . STP of 20 KLD provided for
domestic purposes. ETP comprises of Collection tank, Oil &
gr'edse t;ap, Equalization tank, Primary clarifier,

Aeration tank 1 & 2, buffer tank, Secondary clarifier, Sludge
drying beds &

Filter Press, Pressure Sand filter, activated carbon filter elc.
The effluent is transferred in drain which is completely
clogged. Thick oily scum is accumulated on the surface of
aeration and clarification tank. Aerator was rnot working.
Effluent and oil spillage in production block and ETP section.

The unit has not installed rain water harvesting pits.
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Table Vi.e I: Analysis results of samples collected by APPCB during 18.06.2020

S.No Parameter in | APPCB Inlet of | Outlet of | MEE feed | MEE MEE
mg/L  except | standard ETP ETP condensate | concentrat
pH e

1 pH 5.5-9.0 6.99 7.02 4.89 6.99 5.62

2 788 200 132 86 156 12 145

3 TDS 2100 2982 1874 32669 128 36278

4 COoD 250 456 216 90800 72 38000

5 BOD 100 146 68 29056 16 12160

6 Oil & grease | 10 12.4 6.2 16.5 --- 17.0

From the analysis results it is evident that MEE is not properly operated, the concentration of COD and BOD is

high in MEE feed rather than in MEE concentrate. There is only slight variation in TDS concentration in MEE feed

-

-

and concentrate. Y W™
j Installation of magnetic flow meters with | Flow meters with totalizers at ETP inlet, Primary clarifier
totalizer . ;:7 outlet, RO inlet, RO outle:'tﬂ,!ATFD inlet, MEE outlet.
k y bi
£ s _ v
\ ) 3 Boiler of capacity 1x24 TPH._ | Mechanical dust
- .| Colleztors fol.by bag
;’ - R ‘¢ Y
. . Silters
; et Boiler of capacity 1x15.0 TPH | - ‘
- ‘".! % - v ‘ [
‘\““\ # £ - /,/ ’ . . \\ - ‘
. . r)' . ;/, ' L. M
. ) T . . ,
N ; . 1| Thermo Syphon 1x20 ~. -
Air,pgllution sources’and type of N o wermo Syphon 1 < I
R s Lakh.k.cal. /" e
APCDs, status of stack, porthole, ) i -
OCEMS z:psta'?lation, loc:a’t;o'n ) / || Thermic Fuel Heafer 2x6 Lalfh. ) .Mechanical dust
\ ' . T ;}i . K.calthour . | collectors fol by bag
. Y .‘_‘. » # G
O 5 e filters
q\\ ) N : -7
“ - L
- N 4x750 KVA D.G. Sets -~ Acousic enclosures
\ _
The unit has installed online emission monitors to measure
SPM and is connected to APPCB server.

Table: Stack monitoring by APPCB on 16.06.2020.

Source SPM measured value APPCB emission standards
Stack attached to 16 TPH boiler 105.8 mg/Nm’ 115 mg/ Nm’

Table: Ambient air quality monitorin 2 by APPCB on 16.06.2020
Source PM,p measured value APPCB standards
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Near the main gate within unit 89.5 ug/m’ 100 ugim®

premises

.

The unit is complying with stack emissions and ambient air standards. Odour problem was observed in the

industry,

! Status of installation of online stack OCEMS installed in both the chimnies attached to Boiler -24
monitoring equipment TPH & common chimney provided to 15 & 16 TPH boilers
. which is connected to APPCB Server.

m Status of green belt Unit has planted trees in vacant spaces and along roads in the
unit. The unit has developed green belt to an extent 3.5 acres
against APPCB requirement of 5 acres (33%). The unit has
developed 1.0 Acre of green belt towards South Side outside
of the industry.

n Hazardous waste generation 0.6 TPD of ATFD salts and 0.037 TPD of ETP sludge are the
hazardous wastes ge;zér'ated Sfrom the unit. Though there is
separate shed but hazérdous wa.ste. was found lying in ETP

y area. ' \
to . o Oil recovered from ETP is sold t6 soap manufacturers.
L Spent earth is disposed to incense sticks manufacturers
0 Actions taken by APPCB during last one | APPCB has vide order dated 17.01.2020 issued directions for
year . -y not complying with APPCB dischar;ge siandards. The unit was
ffi |"again inspected by APPCB ofﬁcials‘on 28.07.2020 and found
ﬂ: ‘% j | non-complying. Directions were issznxed on 28.09.2020.The
o -i_ﬁi f o fAPPCB has forfeited Bank guarantee o‘f Rs 10.0 lakhs on
/‘\\ ?%, K‘ o 128, 09.2020 for non cqﬁmphance of the Board directions.
Overall Compliance status ‘3 -~ r

y . .
APPCB issued dnectzons to the umt vzdeer der dated 15.02.2018. The unit has taken steps fo; improvement like
compliance of stack, AAQ and ~E TP dzscharge standards. '

MEE shall be oper ated pr operly o
Further, the unit is not complymg wzth APPCB directions, no proper effluent transfer system, effluent clogging in

drains, flyash and hazardous waste vp:llage {flyash silo of storage capacity of Five days against requirement of 30

days. Since the unit is partially complymg the committee has assessed environmental compensation using CPCB

formula EC=PIx NxRx §x LF

S.N Period of PI S LF R (Rs) N Environmental
| liance compensation (Rs)
noncompli days)
1 17.01.2020 0 80 1.5 1 250/- 271 81,30,000/-
14.10.2020
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EC for violation 271 81,30,000/-
EC levied by APPCB on or after 17.01.2020 10,00,000/-
Total EC to be paid by the unit to APPCB 71,30,000/-

Rupees Seventy- One lacs and thirty thousand Only

VIF  Compliance Status of M/s. Santhoshimatha Qils and Fats Private Limited
a Name & complete address of the unit Mis. Santlmshimatha'Olls and Fats Private Limited, Sy.No.252,
. Epuru Bit-IB, Pantapalem Village, Muthukur Mandal, SPSR
§ ’f 7 -' Nellore District ’\\ ) \f_ N
b Contact Df;tails - Sh. Ganesh Vidhun Kota \
.yl ’ ganeshvk@smoils.com > |~
AR 9963329792 S
Ggf;qurdinates 14°15'18.1"N 80°02'39.1"E ‘
d Area . 5.52 acres R
e Status of CFO é;}lutlzorizations and its |.The CFO and Authorizatiorn_?re valid till 31.01.2022
compliance ‘ T N . t
T ) o i 2
f Year of Commissioning 2016 . Ety ,
g Prqd@ct:‘o;z\capaci{y; ‘-\‘ ' -Reﬁn.ed Palm oil A : 225 TPD
NS \: - . Byproduct i“ k /, '
YN SN Distilled Fatty Acids 15 TPD
- - >

Coal and flyash storage  “+.; - ¢

~,
» [ Y

Unit is generating 8 T PD of. ﬂyashr and has installed ash silo of
30 tonnes(4- 5 days s‘torage.’c/gpacity). In addition a covered
shed is provided for flyash storage.

Source of water and quantity of water

used per day

, tS'ource : Water consumption
Process & Wash 12KLD
Boiler Feed & Cooling 70KLD
Tower Make up
Domestic 8.0KLD
Total 90 KLD

The unit has obtained permission Jrom Ground Waye d
r an

Water Audit Department, Government of Andhra Pradesh vid
Vi
order dated 01.10.2020 to draw 70 KLD ]

of ground water.
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Previously the water requirement was met through tankers. As
per the Ground water report the quality of ground water is
moderate saline in nature. The water is procured through
tankers.
J Effluent generation
Trade effluents 20KLD
Domestic 35.0KLD
The unit is involved in only physical refining and only LTDS
effluent is generated. The effluent is treated in ETP of 50 KLD
Sollowed by RO Plant. ETP comprises of bar screens, oil &
grease trap, equalization cum neutralization tank, aeration
tank, primary clarifier, aeration tank, secondary clarifier, sand
” -'*'”’,’ Jilter, carbon filter, sludge drying beds. ETP outlet is treated in
S — RO plant of Sm3/hr capacity. The treated effluent is utilized Jfor
/‘} green belt developmeni ‘v‘and Rb reject is used for ash
‘ quenching. ‘
TableVIif I: Analysis 7:esults of samples collected by APPCB during 19.06.2020
S.No Parameter in | APPCB Inlet of | Qutlet  of | RO feed RO _ RO reject
mg/L  except_| standard ETP ETP permeate
pH ‘:,"‘i -
oA ..
I pH 5.59.0 |94 1669 7.56 7.11 7.28
2 7SS 7200 83 1750 160 (740 120
3 DS ‘,%]eﬁ)‘\\ 450(? 28‘44 1310 521 3460
4 cop 7N 250 |80 20 [ 104 20 96
= T LW{:{' T700 1326 11z 2 2.8 75
6 Oil & gre;s:‘e'\ 10 22.4 18.3 40 BDL BDL
, " Iying with effluent di§cha;ge standards with respect to TDS, COD, BOD and Oil & Grease. The
The unitis not compye . i limits and hence RO reject shall be recycled back 1o
RO reject is having TDS higher than the APPCB discharge li
fn’far t;::!t:;le;zt?on of magnetic flow meters with | Flow meters with totalizers at inlet and outlet of ETP
totalizer Boiler of 8.0 TPH Mechanical dust
! Air pollution sources and type of callectors fol by bag
APCDs, status of stack, porthole, Thermic Fluid Heater -15 Silters
OCEMS installation, location Lakh. K.cal/hr
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KVA

DG sets of 1x750 KVA, I1x125

Accoustic enclosures

Table VIf 2: Stack monitoring at by APPCB on 16.06.2020

Source

SPM measured value

APPCB emission standards

Stack attached to 8TPH & boiler

92.5 mg/ Nm3

715 mg/ Nm3

Table VI f 3: Ambient air quality monitoring by APPCB on 16.06.2020

Source

PMI10 measured value

APPCB emission standards

Near the main gate within unit

118.5 ug/m®

100 ug/m’

premises

The unit is not complying with ambient air standards.

M Status of installation of online stack The industry has mstal/ed small boiler of 8.0 TPH , hence not
monitoring équipmen't/ installed Online Stack momlormg
n Status of green belt Unit has planted trees in vacant spaces and along roads in an
v extent of 1.4 Acres. But w;;t is-yel 10 Hfzvelop green belt in 0.4
. v. acres of land to meet 33%.0f Green beli area.
0. Actions taken by APPCB during last one | APPCB vide order dated 17.01. 2020 zssued directions for not
yéa;"f “ / .. complying with APPCB dzschar ge and émission standards. The
Lt -unit was again inspected by APPCB ojfczals on 28.07.2020
“ o < I and found non-complying. Directions were issued on
N /,; ’ C 28 09. 2020 The APPCB . lzas forfezted Bank guarantee of Rs
A .. N 5.0 Iakhs on 28.09. 2020for non compllance of the Board
. » i | directions. o
p Overall Complzance stal;.; 7 _ ] e
The zndustry is not a respondent in the hon ’ble NGT 0OA No 221201 5 as tlte mdustry was not
estabhshed at that tzme But as it is located in the cluster at present, the APPCB issued directions to the
unit vide order dated 15. 02. 201 8. This is small scale edible oil refinery umt operating with only physical
refinery section with 225 T. PD capacity.
The unit has taken steps for improvements. Further, the unit is not complying with APPCB directions,
Sflyash silo of storage capacity of Four days against requirement of 30 days, not meeting the effluent
discharge standard and ambient air quality.
VI.G  Compliance Status of M/s. 3F Industries Limited
a Name & complete address of the unit M/s. 3F Industries Limited (F ormeﬂy Foods fats & Fertilizers
Ltd.) Sy.No. 1604, APIIC- IALA, EPURU I-B Pantapalem (V)
Muthukuru (M) SPSR Nellore Dist.
b Contact Details P. Srinivasa Rao, Plant Manager
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91-9642225502
psrao@fff-co.in

Geo-cordinates

14°15'28.8"N 80°04' 09.4"E

Area

11.62 acres

Status of CFO & Authorizations and its

The CFO and Authorization ave valid till 31.03.2022

compliance
Year of Commissioning 2011
Production capacity Refined Edible Qils 670.166 TPD
(Physical Refining)
Refined Edible Oils (Chemical 100 TPD
Refining)
Vanaspathi & Bakery Shortenings 90 TPD
Margerine 30 TPD
Fatty Acids - 200 TPD
‘ Toilet Soap Noodles 50 TPD
BY PRODUCT
“ Fatty Acids . 27.74 TPD
: Glycerine . 18 TPD
- Pitch Oils 7 TPD
. L A | Filter Cake/ Spent Earth "+ | 1.22TPD
e Falty acids/ Acid Oils [3357PD

Coal and flyash storage

Unit is generating 27 TPD of flyash. Unit has provided ash

silo of 60 Tonnes capacity which is sufficient for ash storage

Jor 2 days against APPCIB.direction of 30 days storage.

Source of water and qu(@t\ityxof water Source Water consumption
used per day . K 52‘5“, o Process & Washings 50.0KLD
: q:f o™ Ly . : S . -
v ' "|™**Boiler make up & Cooling, 360 KLD
. . ) - (M‘ k >
~ . N tower make up
i’\‘. - RO reject water (used for 253 KLD
) cooling tower makeup)
Total 663 KLD
Entire water requirement of 663 KLD is met from Tankers.
Effluent generation Source Quantity of
effluent
Process & Washings Boiler blow down, 152 KLD
Cooling tower bleed off; Acid Oil plant
waste water
Fresh Water RO rejects 110 KLD
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Domestic 15 KLD

ETP of 200 KLD & RO plant , MEE-100 KLD provided with
ATFD to meet ZLD system. Septic tanks followed by soak pits
are provided for treatment of domestic effluents.

On the day of inspection, it was observed that the ETP was not
in operation. Thick Sludge was deposited in ETP section. The
oil was spilled all over the plant. MEE and ATFD were not
properly operated. The pumps were not working and effluent
was leaking. There was no proper effluent transfer system from
production block to ETP. There were lot of temporary

arrangements.

TableVl.g 1: Analysis vesults of samples collected by APPCB during 23.06.2020

S.No Parameter | APPCB Inlet ~ of | Outlet of | MEE feed | Ro feed RO RO reject
in mg/L.| standard | ETP ETP . | permeate
except?h’ ' "

7 SH 5590 [3534 6.85 7.92 753 | 7.09 5.74

2 7SS | 200 760 ) 704 76 54 7

3 DS 2100 3772 1248 5826 1248|3134 | 430

7 coD | 250 1580 | 232 3580|128 | 368 12

5 "BOD 700 410 68 7124 0 106 |18

6 o &[0 24 |90 208|185 |12 |BDL
grease ) .

The Outlet of ETP is meetmg the Board vtzpulated standards.The MEE is not in operatlon durlng the Board offi cials

inspection and sample collec tion. ON the day of commitiee inspection MEE was nol in operatzon

K Installation of magnetzc flow meters with | Flow meters with totalizers at ETP inlet, MEE inlet and outlet
lotalizer ’
L Boiler of capacity 1x35 TPH ESP
Boiler of capacity 1x2.0 TPH Bag filters
Boiler of capacity 1x8 TPH; Fuel: Bag filters
Coal/Husk
" 4 Thermo Fluid heater of capacity
Air polluti es and type o
17 pOTUTION SOUTees ope of 1x20.0 Lakh.k.cal/hv; Fuel: Bag filters
APCDs, stat stack, porthole,
s, status of stack, porthole, Coal/Husk
OCEMS installation, location :
Thermo Fluid heater of capacity
Bag filters
1x40 Lakh.k.cal/hr;Fuel: Coal/Husk
Thermic Fluid heater of capacity Dust collectors
1x6 Lakh.k.cal/hour, Fuel :
Coal/Husk
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Coal Mill of capacity 10 TPH
DG sets of 3x750 KVA

Bag filters

Acoustic enclosure

The unit has installed online emission monitors to measure

SPM and is connected to APPCB server.

Table Vig 2: Stack monitoring at by APPCB on 23.06.2020

Source .

SPM measured value

APPCB emission standards

Stack attached to 35TPH boiler

133.5 mg/Nm3

115 mg/Nm3

Table VI g 3: Ambient air quality mon

itoring by APPCB on 23.06.2020

Source

PM10 measured value

APPCB emission standards

Near the main gate within unit

premises

138.6 ug/n’

100 ug/m’

The unit is not complying with stack emissions and ambient air standards. Odour problem was also observed in

the industry.

M Status of installation pf online stack OCEMS installed in thg stack connected to 35 TPH boiler and
monitoring equipme;zt connected to APPCB Se\rvber.? '
N Status of green belt The plantation is very spérse and is not complying with 33% of
’ ) green belt. .
0 Hazardous waste generation The unit is generating 1TPD of MEE salts and 0.034 TPD of
ETP sludge. The quantity of sludge genemted is very less and
. sludge is not properly disposed.
P Actions taken by Ai’PCB during last o;zé | APPCB has vide order dated 16.02.2018 issued certain

year . 7

directions to the industr y and forfezted Bank Guarantee of

" Rs.5.0 Lakhs Jor non- complzance of tlze directions. The APPCB
“has again issued modzfzed directions on 17.01.2020 for not
| complying with APPCB dzscha; ge and emission standards. The

unit was agam mspected by APPCB officials on 28.07.2020

and fornd non- complymg Directions were issued on

28.09.2020.The APPCB has forfeited Bank guarantee of Rs
10.0 lakhs on 28. 09.-2020‘701' non compliance of the Board

| directions.

Overall Compliance status

The committee observed major violations in the unit w.r.t effluent handling and treatment and sludge disposal. ETP

was accumulated with sludge. The unit is not complying with emission monitoring, ambient air quality.

The industry has constructed and commissioned hydrogenated stearine and stearine beads manufacturing plant

inside the existing industry without obtaining consent for establishment and consent for operation of the APPCB.

Since the unit is partially complying the committee has assessed environmental compensation using CPCB formula
EC=PIxNxRxSxLF

S.N

Period of PI S

noncompliance

LF R (Rs) N Environmental

(days) compensation (Rs)
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I 17.01.2020 to 80 1.5 1 250/~ 1255 76,50,000/-
28.09.2020 .
2 29.09.2020 to 80 15 ) 250/~ |15 4,50,000/- * 2 for
14.10.2020 repeated violation
Total EC for violation 271 85,50,000/-
EC levied by APPCB on or after 17.01.2020 10,00,000/-
EC to be paid by unit to APPCB 75,50,000/-

Rupees Seventy- Five lacs and Fifty thousand Only

VI  Actions taken by APPCB

.‘\

1. The APPCB is continuously reviewing the status of air bdllution/ water pollution

r

control equipments provided and compliance of the APISCB standards etc for

B c'o'n‘tr:dl of pollution problems from the edible oil industries operating at

Krishnapatnam port area from last Five years in connection with the O.A. NO.22]

\*" 0of 2015 filed before the Hon’ble NGT.

* -
L
. 4
~ i

2. T he status of industries with regards to compliance of the directions . are rewewmg

before External Advisory Committee meetings held at Board  office, APPCB and

issuing duectzons time to time, It is to submzt that the status of Implementatzon of

, _action plan by the edible oil units was reviewed before T ask Force Commztiee at
v Board Oﬁ‘ce during its “meetings held on 25.06. 2016 15.07. 20]6 05 08.2016,
27. 08 2016, 16 09 2016, 30.09.2016, 11.11.2016, ,03.12.2016, 30.12.2016,

20 01. 2017 04022017&0911 2017.

-
L

3. The board has zssued ‘dzrectzons to the Edzble oil mdustrzes on ]5 02.2018,

17.01: 2020 & 28.09.2020.

4. The APPCB has also forfelted Bank Guarantee amount of Rs.65 Lakhs in the year
2020 from the above 7 nos of “Edible oil industries for non compliance of the

APPCB directions.

| 2711 Overall Observations

I.  Presently all edible oil units were operational but on the day of committee

inspection ponly physical vefining of palm oil was in operation.

2. The units have made improvements, augmentation of ETP and air pollution control
devices. The units have installed facilities like ETP followed by RO, MEE & ATFD

to achieve “ Zero Liquid Discharge” but there are no proper effluent transport

system. But units are yet to achieve 100% compliance to consent conditions of

APPCB.All units shall make improvements in drains/ pipelines used for transporting
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. di schai ge the RO )eject wzthout Jurther tr eatment

effluent firom production block to ETP. The units shall ensure that storm water is not

mixed with effluent.

The flyash generated from the units is sold to brick manufacturers. The units have
provided ash silo and covered shed for storage of flyash. But the units are not
complying with APPCB condition of 30 days silo capacity. The units represented to
the unit that installation of such large silo is difficult. The flyash is sold to brick
manufacturers at frequency of two lo three days in a week. Since the condition was
imposed by APPCB, the committee suggests APPCB o review the condition.
APPCB is continuous vigil on the edible oil units and issued directions, forfeited
bank guarantees due to which no discharge of effluent outside the unit premises was
observed during committee inspection.

Based on CPCB formula the committee has assessed environmental compensation
on the the erring units for violating the directions issued by APPCB vide order
dated 17.01:2020. N

Fly ash is being dumped in the North-Eastern Direction of M/s Emami Agrotech Lid
in public lands adjacent to M/s Gemini Edible and M/s Emami Agro‘lech. The land
does no; belong 1o any edible oil unit, and none of the industry ave ready to take
resp‘onsibililyfor removing the flyash. Since the flyash is dumped 1:i1 land adjacent to
]V.I)s Emami and M/s Gemini, both of these industries as part of CSR acﬁ,vily will
take complete responsibility to remove the dumped flyash and sei;d it to brick
manu]acture;s S . '

“The commzttee submits to Honble NGT that the units shall carry out pe;fm mance

.evaluatlon of ETP and ZLD system Based on the TDS concentiatton zn RO reject,

the unit vhall either treat.RO* ;cject in ETP or MEE. (]f IDS> 5000mg/l in RO

reject, it may be ti eated in MEE or else in ETP). The umis in any case 9hall not

"

. 6o

Conclusions . - . s

~

Constriction of CETP: Previously all the units had proposed Jor construction of
common effluent tizatment plant but the district administration and the units could
not find a suitable land Jor constl uctlon of CETP. Currently all seven units have
established their individual effluent treatment plants and hence the proposal of
CETP is shelved.

As per the Ground Water and Water Audit Department, Government of Andhra
Pradesh, the ground water in the region is saline in nature due to sea water
intrusion. The units have to treat the ground water in RO system for use for
domestic and industrial purpose. Due to high salinity there are high chances of
Jrequent clogging of RO membranes. In addition, the available ground water

resources are not sufficient to meet the industrial water requirements. Considering
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this the committee recommends that all edible oil units in Krishnapatnam Port area
to install common desalination plant thereby sea water may be drawn, treated and
to be used by all edible oil industries by requesting the management of the
Krishnapatnam port Ltd who is nodal agency for importing the crude edible oil on
behalf of the edible oil industries management. Thereby withdrawal of ground water
and procurement of water from tankers will be avoided. The units shall install
desalination plant within a period of one year and entire water requirement has to
be met from desalination only. The units shall install electromagnetic flow meters

with totalizer fo quantify the water consumption.

3. The units have not disposed spent nickel catalyst to authorized re-processors stating
that the small quantity of waste is generated. The committee submits to Hon'ble
NGT to instruct APPCB to direct APPCB to safely store the spent nickel catalyst
and to dlvpos‘e the same to authorized re-processors. The umts shall be directed to
comply ;wzth Hazardous Waste Rules, 2016 and shall dzspose the hazar dous wastes
ds directed in the consent within 90 days period. Nt

~ i1 " . ¢
el

;
A Durmg the inspection, the committee did not observe any dzscharge of e/ﬂuent into
~

:\- ¢ ihe Budhakaluva drain, Pantapalem irrigation channel or into la‘{zd fou?tslde the
mdustry pr emises. But however, in all the units except M/s Adani Wzlmar unit-I,
o there tsﬁno proper effluent conveyance system/ pipelines 1o, tians/er\ejj‘luent Sfrom
T pr oductton blocks to ejﬁuent freatment -plant. The committee observed that*open

dr ains were used for efﬂuent tr amfer and durmg rains, efﬂuent and rain M):ate; may
< over; ﬂow mto the perzpheral drains (drains are provided all along the boundary of
the units to collect the eﬂluent) The units informed zhat/durmg razns, wate)/ej]hlent
zs taken to ETP from pe) tpheral drains and no ej]luent is let out of the unit. The
umts shall be dnected to close the per zpheral drams at’ the. exzt pomt near unit
boundar Por The drains used for'tr ansfer of eﬁluents from production block to ETP
are clogged thzck “oily scum is floating on top and sludge is settled at bottom of
drains. Under thes; czrcumstances verjy little effient may be transferred to ETP and
effluent may overflow into area/. sozl adjacent to the drains. The committee submits
to Hon'ble NGT to instruct APPCB to direct the industries to establish proper
effluent pipelines within a period of two months of adequate size to transfer effluent
from production block to ETP and for utilization of treated effluent. The pipelines
shall be periodically cleaned and cleaning water shall be routed to ETP to prevent
any clogging. The status of cleaning shall be submitted to APPCB while submilting

compliance reports.

5. The units shall maintain proper records for fullers earth (bye-product) generated
and oil recovered from the ETP and its mode of its disposal. Though all units

(36]
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informed that the same were disposed for incense sticks manufacturer and soap

industries, however no records were shown to committee.

The units are importing crude palm oil and sunflower oil from Malaysia, Singapore
and Indonesia. The Port Authorities are testing the crude oil for presence of any
mineral oil and after ensuring that no mineral oil is present, the consignment is
handed to the units. While verifying the documents, the committee observed that the
quantity of the imported crude is around 60% to 70% of the unit production. The
units are locally procuring crude oil from other industries (it was reported that
these industries purchase palm and sunflower from farmers and extract crude and
sell to edible oil refineries in Krishnapatnam). The crude that is locally purchased is
not tested for the presence of mineral oil content or Hydrocarbons. The committee
humbly submits to Hon’ble NGT that the units have to carry out mineral oil test with
every batch of consignment locally procured also. T Izece reports have to be
submztted to'APPCB along with their compliance report. R
/'f

The ﬂyash generated from the industries are sold to brick manufaclw ers. APPCB
duecled the units to install flyash silo of 30 day storage capaaty wzth an objective

that during rainy season, if the ash is not taken by the brick manufactur ers on a

’ dazly or weekly basis, the ash could be safely stored in silo for a perzod of atleast 30

‘days and ﬁ om silo it can be tr ansfe;red directly into trucks. But all seven units have

. not complzea’ with this condttzon and have installed a silo of capac:ty handling

]

Sflyash fo; peuod varymg from seven fo ten days. Further-it was mformed to the

s commzttee that the units dre. dmposmg the flyash on alter nate days and 17 not stored
. .

" in the unit beyond a week. The comm:tiee submits to Hon ’ble NGT to a'u ect APPCB

>

to hold a meeln’;«gkwnh edible ozl units, brick manufactul ers, ﬂyash transpoz ters and
dny othe) ﬂyash b/useis ind review the dir ectlon Fly ash is bemg dumped in the
North Eastel n Direction of M/s‘Emamz A grotech Ltd in public lands adjacent to M/s
Gemzm Edible and M/s Emami Agrotech. The land ‘does not belong to any edible oil
unit, and none of \ihe‘indufny'are ready to take responsibility for removing the
flyash. Since the ﬂya.;h is dump’ed ;n' land adjacent to M/s Emami and M/s Gemini,
both of these industries as part of CSR activity will take complete responsibility to

remove the dumped flyash and send it to brick manufacturers.

.8 The units have not made proper arrangements for flyash storage and loading into

the trucks. It was observed during inspection that lot fugitive dust was emitted

during loading operations. The units shall ensure weiting or waler spraying at the

time of loading of flvash and also the feeding hopper is covered.
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The committee has assessed environmental compensation for serious violationand
Jor not meeting conditions stipulated in the consent. The units shall pay

Environmental Compensation to APPCB as summarized below:

SI. No Name of the Unit Environmental
Compensation to
be paid by the unit
to APPCB in INR

1 M/s Gemini Edibles & Fats India Pvt Lid 66,00,000/-

2 M/s Emami Agrotech Limited 1,32,50,000/-

3 M/s. Adani Wilmar -(Unit-11) 73,80,000/-

4 M/s.South India Krishna Oil & Fats Pvt.Ltd 71,30,000/-

5 M/s. 3F Industries Limited (Formerly Foods fats & 75,50,000/-

Fertilizers Ltd.,)

-

10. The units have provided online emission monitoring system to’measure PM10. The

N

1;‘ An QualztyStandards ~o o IR

porthole ptovxded Jor manual monitoring are utilized by the unils to mstall online

dust monitors. The Committee submits that Hon’ble NGT instructs APPCB to direct
the units to establish fresh points for online dust monitors. The units have to ensure
that all the stacks connected to boilers are provided with APCD’s and OCEMS
mcludmg the stand-by boilers. The units shall augment their pollutzon control
devzces so as to ensure that they comply with the standards sttpulated by APPCB.
" The unzts shall take measures to prevent Jugitive dust generated durzng loading,
un[oadmg of raw materials, products /Iyash elc so as to meet the Natzonal Ambient

¥

\ -
N o ¢
. s . x

o~

1] Thefunzts shall upgrade the effluent treatment plants perzodzcally remove the

‘accumulated. sludge and. ozl ﬁom the tanks and send the same to T SDF. The units
shallrploperly operate the ETP and ensure that they comply with the effluent
di scharge standards snpulated by APPCB.

12. The public roads surr'aunding_tlze industries are in very poor condition due to

movement of heavy vehicles. All the edible oil units shall collectively construct new
concrete roads as part of CSR activity. The units shall develop green belt all along
the boundary of the units and in vacant spaces and ensure that the 33% of total area
is covered with green belt. In addition as part of CSR activity the units can take up

compensatory green belt in public lands.”

(38]
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5. The 5" respondent has filed their objection to the report of the Joint
Committee along with certain documeﬁts to show that thé obsérvation
made by the committee regarding the alleged insufficiency of the system
that is being operated in their unit is not correct.

6. Though the applicant is absent, we feel that on the basis of the objections
raised by the 5 respondent regarding the change in ownership of the 5®
respondent unit, we direct the office to substitute the name of the 5"
respondent as M/s Adani Wilmar Limited repyesented by its Managing
Direjctm; Heiy/ing its registered office at Fortune H'ogée, Nea}r Navrangpura

Railway}Crossing, Ahmedabad — 380009, Gujarat, India.

7. Thé,Ofﬁce is flirected to carry out the amendment in the ”caﬁéé title.
8. Other respiofident units w}}p"’” hé\{e “not filed ‘?hejr ije'ct_ions to the
comgnit}ee réég{t are dir)e\\‘g:c%_()i,t\‘o"ﬁle their object{i‘o‘i:aé Wit}iin_,a‘ period of 15
(Fiftééqj dgys :t/érslgj__s\’l‘ribul}al by e-filing Withjv ‘copy to t‘;he committee so
that the _com}nitte;&“czﬁ; g;h“’iRFo the ijégtiohs and. c;)me with their

: s

< S
findings on that aspect, apart from filing their further action taken report,

A

after considering the 6Bjection‘s to the findings arrived at by them to this
Tribunal on or before 26.03.2021 by e-filing in the form of Searchable
PDF/OCR Supportable PDF and not in the form of Image PDF along

with necessary hardcopies to be produced as per Rules.
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9. The Registry is directed to communicate this order to the members of the
committee by e-mail immediately so as to enable them to comply with the
direction.

10.For consideration of further report, objections if any, to the report, post

on 26.03.2021.
...................................... IM.
(Justice K. Ramakrishnan)
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Item No.7:
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 221 of 2015 (SZ)
(Through Video Conference)
AN
IN THE MATTER OF: \ f”w";’ g é’ .
Isanaka Vedavathi, v Buvy

H.No. 16-4-966, Pinakini Avenue, gt~ %
Near Apollo Hospital, :
Nellore — 524 00

Union of Indlh

Rep. by its Secret ryj;
Ministry of
New Delhi and OrsW

X gRAMAKRISHUQ;p'.'IAL MEMBER
E

HON’BLE DR. K. SATYAGOPAL, EXPERT MBER

For Applicant(s): None Appeared.

For Respondent(s): Smt. Me. Saraswathy for R1.
Smt. Madhuri Donti Reddy for R2 to R4.

Sri. C. Seethapathy for Mr. P.R. Raman for RS.

Sri. D. Srinivasan for R6, R7, R9, R10.

(1]
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Ms. N. Shivani for M/s. Apparajitha
Vishwanath for RS.

Ms. Krithika for Sri. Lakshmi Kumaran for
R11.

ORDER

1. As per order dated 03.02.2021, this Tribunal had considered the Joint
Committee report dated 01.12.2020 received on 06.01.2021 and the same
was extracted in para 4 of the order. Thereafter this Tribunal passed the

following order:

5. The 5th respondent has filed their objection to the report of the Joint Committee
along with-certain documents to show that the observation made by the
committee regarding the alleged insufficiency of the system that is being operated
in their unit is not correct. :

6. Thowugh the applicant is absent, we feel that on the basis of the objections raised
by the 5th respondent regarding the change in ownership of the 5th respondent
unit, we direct the office to substitute the name of the 5th respondent as K/s.
Adani Wilmar Limited represented by its Managing Director having its registered
office at Fortune House, Near Navrangpura Raifway C‘rossmg, Ahmedabad —
380009, Gujarat, India. :
7. The Office is dfrected to carry out the ainendment in the cause m}e

8. Other respona’@nt units who have not filed their objections. to the committee
report arg dlrected to file their objections within a period of 15 (Fifteen) days to
this Tribunal by e fflmg with a copy to the committee so that the committee tan go
into the object/ons and come with their findings on that aspect, apart from filing
their further nct/on taken report, after considering the. objectlons to the findings
arrived at by them to this Tribunal on or before 26.03.2021 by’ e-filing in the form
of Searchable PDF/OCR Supportab/e PDF and not in the form of Image PDF along
with necessary hardcopies to be produced as per Rules.

9. The Registry is directed to communicate this order to the members of the
committee by e-mail immediately so as to enable them to comply with the
direction.

The case was posted to 26.03.2021 for consideration of further report and
objection, if any, to the report. Thereafter the matter has been adjourned
from time to time and lastly it was adjourned to today by notification

dated 10.06.2021.

(2]
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. When the matter came up for hearing today through Video Conference,
there 1s no representation for the applicant. Smt. Me. Saraswathy
represented 1% respondent, Ms. Madhuri Donti Reddy represented
respondents 2 to 4, Mr. P.R. Raman through Sri. C. Seethapathy
represented 5™ respondent, Sri. D. Srinivasan represented respondents 6,

AT TN
7,9 & 10, Ms. N. Shivani for Sri. ,Apf)aréjitha Vishwanath represented

/
8" respondent and Ms. Krlthlka for Su ‘Lakshmi Kumaran represented

11" respondent. Cj Q

. The Lealtlred Counsel appearing ;for, the Statexf An(dya Pradesh

submlt,tgd that they want Some: mor\e/ t1me-f01 ﬁhng the*rep@s directed

T

resp ndents ' g N T2 I§

: The@/\/e\l is| o%]e year 2015. %\_&? cons1der1ng£lj€: CJrcum nces,

ST

by ths Tnbunal on the basis of the objections received Mrom thejSJ rty-

ﬁ«

we feél(tjlﬁ some'@ore tlme ca?exgranted to the @/mlttee jﬁle the

report as dlreEtJed. l@?j@mmltt e is dlrecte thsubmlt éle report on or

before 11.08. 02 by“e ﬁlmg mh@ rm,»of ble PDF/OCR

Supportable PDF and no mfthe form of Image’PDF along with necessary
W
hardcopies to be produced as per ‘Rules.

. The Registry is directed to communicate this order to the members of the

committee as well as official respondents for their information and

compliance of the directions.
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0.A. No.221/2015,

13" July, 2021. AM.

e

e DML
(Justice K. Ramakrishnan)
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 221 of 2015 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Isanaka Vedavathi, -~
H.No. 16-4-966, Pinakini Avenue, 7,4/
Near Apollo Hospital, L e
Nellore — 524 003.

Union of India
Rep. by its Secretarg

For Applica

nt(s o
M.\ %
For Responde k%

Shw%"ﬁla asuw
/s. Apparajitha Vishwanath for R8.

Ms. Krithika represented
Sri. Lakshmi Kumaran for R11.

ORDER
1. The above case has been posted today for filing objections to the report

of the committee and also for completion of pleadings.

(1]



. The respondents 9 and 10 filed their objections to the committee report.
We feel it appropriate to direct the committee to consider the objections
filed by the respondents 9 and 10 and also objections, if any, to be filed
by the 11™ respondent before them within a week after filing the same

before this Tribunal within that time.
~ 5 \ o
. The respondents 9 and 10 are also d1rected to submit their copy of the
objections filed by them before. the members of the committee, so that
; H \ :
they can consider the same as dlf‘ected by this Tribunal.

e |,

Twivg i oWy

1' .
The 11 Ce)spon’dent is d1rected to 'ﬁle hls/hewdbje{:tions to the

committee report before one week,’ before thlS Tribunal and also to serve
(AW e =D
\!
a copyof.the same to the members of the committee within that-time.

‘\
. The@nﬁlttee G&s directed. to con51der these obJectlons an%ve their
A N B

e

' l |
opinion /regardl._g the same, so that that can also be &%nmde\ed/ by th's

\l\\ Q, ‘ O/ Qi \_.

Trlbuneﬁ at the tifie of conmdermg)the matter durmgﬁf&palfhe\ ing’

R

. The leamed counse(l' \g‘pearmg fOpthe~AQghra Praiesh’Pollutl ontrol

<7
Board (APPCB) @bmtt@d@bavre%ar@“g\%e fifther. action taken,
/ U

certain dlscus?wele sTadé with:the ﬁ'nifg ;nd‘recommendamons have
been made to the Board "and_i;t_ is+for the Board to take some decision,
and if some time is granted, they may be able to file the further action
taken report in this regard.

. The committee as well as the Andhra Pradesh Pollution Control Board

must understand the fact that the matter is of the year 2015, and it is
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pending for last six years now and it will have to be completed at the
earliest possible time, as the entire proceedings will have to be
completed within six months from the date of application and as per the
provisions of the National Green Tribunal Act.

8. The committee as well as the Andhra Pradesh Pollution Control Board

X
.-
vk

18.10.2021.

(Justice K. Ramakrishnan)

Sd/--
.............................. E.M.
(Dr. K. Satyagopal)
0.A. No.221/2015,
16.09.2021. Sr.

(3]
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A )
ANDHRA PRADESH POLLUTT())N CONTROL BOARD
D.No0.33-28+14, DI2, Near Sunrise Hospital, Pushpa Hotel Cantrs,
Chalamalavar] street, Kasturibaipet, Vijayawada - 520 010

gnone:oe}s(af‘s-meah%oo.

N ans . Us!

% ’, _ Website ::ww?:ppc?:::‘c.in

Order No. 149/APPCBIUH-IITF/NLRI2018- Date; 23.00.2021,

DIRECTIONS

Sub:  peg . HO - UH-I ~ TF - Mis. Adani Wilmar Limited (Unit 1), (formerly M/s.
Krishnapatnam Qils & Fats Pvi. Ltd.), Sy.No.292,317, Pantapalem (V) (Epur 1B),
Muthukur (M), SPS Nellore District ~ The Hon'ble NGT (S2), Chennai order dated -
11.08.2021in O.A. No.221 of 2015 - Non-compliance of Board d«recﬂons - Legal
hearingheld on 07.09.2021 - Directions — Issued ~ Reg.

Ref: . CFO order issued to the industry on 19.03.2016.

1

2. O.ANo. 221 of 2015 filed by Smt. Isanaka Vedavathi, R/o. Daruvulapalem,
Muthukur Mandal, SPSR Nellore District before the Hon'ble National Green
Tribunal, Chennai.

Qrder No. 148/APPCB/UH-ITF/NLR/2020-1813 dt.17.01.2020.

The Hon'ble NGT order dated 16.03.2020 in O.A. No.221 of 2015.

Order No. 149/APPCB/UH-ITF/NLR/2018, Date:28.09.2020,

Joint committee inspection on 13.10.2020 & 14.10.2020 and committee
reportdated.01.12.2020.

The Hon'ble NGT order datad 07.01.2021 in O.A, N0.221 of 2015.

Joint committe inspection on 29.07.2021 & 30.07.2021 and committee
reporidated. 10.08.2021.

8. The Hon'ble NGT order dated 11.08.2021 in O.A. No.221 of 2015,

10. Extemal Advisory Committee (Task Force) Mesting held on 07.09.2021.

B

QN

A hw

WHEREAS you are operating ah edible oil refinery unit in the name & style of M/s, Adani
Wilmar Limited (formerly M/s, Krishnapatnam Oils & Fats Pvt. Ltd.) at Sy. No.292, 317,
Pantapalem (V) (Epur 18), Muthukur (M), SPS Nellore District.

WHEREAS the Board vide reference 15! cited, issued consent for operation to the industry on
19.03.2016 for a period upto 30.03.2021 to produce Refined Vegetable Oils (Physical)- 600
Tons/day, Interestified Vegetable fats - 100 Tons/day, etc.

WHEREAS vide reference 2nd cited, an application was filed by Smit. 1sanaka Vedavathi, R/o.
Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the Hon'ble National Green
Tribunal, Chennat against Pollution problems caused by the above edible oil industries (
SI.No.1 to 7) vide O.A.N0.221 of 2015. The Board is reviewing the industries and issuing
directions time to time.

WHEREAS the Board vide reference 3" cited, reviewed the edible oil industries existing near
Krishnapatnam area and issued directions on 17.01.2020.

WHEREAS vide reference 4th cited, the Hon'ble NGT, SZ, Chennai vide order dt.

16.03.2020 in O.A. No. 221 of 2015 has appointed a joint committee to inspect the edible oil -

-

industries located near Krishnapatnam area, SPSR Netlore district and directed to submit a

factual repori.

WHEREAS Vthe Board vide reference sth cited, reviewed the edible oll industries existing
near Krishnapatnam area and issued directions dated 28.09.2020.

WHEREAS vide reference sth cited, the joint committee inspected the Edible Oil lpdustries
on 13.10.2020 & 14.10.2020 and submitted report to the Hon’ble National Green Tribunal on
01.12.2020. _

WHEREAS vide reference 7“’ cited, the Hon'ble NGT vide order dated 07.01. 2021 dlrected
the A.P. Pollution Control Board to serve the copy of the report to the respondents so that they
can file their objections, if any, to the NGT.
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. 'WHEREAS the M/s.Adani Wilmar Limited (Formerly M/s. Krishnapatnam Qils & Fats Pvt. Ltd.),
. Sy.No. 292, 317, Pantapalem (V), Muthukuru (M), SPSR Nellore District submitted their
objections on joint committee report.

WHEREAS vide reference 8t cited, the committee again inspected the edible oil industry on
. 29.07.2021 & 30.07.2021 and submitted inspection report on 10.08.2021 to the Hon'ble NGT
. {82Z), Chennai .

WHEREAS vide reference oth cited,'the Hon'ble NGT heard the case on 11.08.2021 and
. directed the Board to take necessary action.

WHEREAS vide reference 10t cited, legal hearing was conducted before the External
Advisory Committee (Task Force) of A.P. Pollution Control Board on 07.09.2021. The
rapresentatives of the Edible oll units and EE RO Nellore attended the meeting through VC.
The representatives attended the meeting and could not propose the permanent water source
to cater requirement of edible oil industries, despite of ample opportunity and time. Further,
they could not able to explain the reasons for delay in repairing of common roads to villages
and also reported progress of other conditions.

After detailed discussions the committee recommended that the edible oil units shall pay the
Environmental Compensation as recommended by the NGT Committee, shall comply with all
recommendations of the Committee and also to come up with detailed time bound action plan
on utilization of surface water. The committee observed that the industries were given several
opportunities for compliance ,and the committee by the NGT after considering the objections
have inspected the industries again and finally recommended levying EC and to issue
directions. Thus, having already given ample opportunity, the EAC committee recommended lo
issue following directions and to levy Environmental Compensation as recommended by the
NGT Commiittee. The Board hereby issue the following directions under Sec.33 (A) of Water
{Prevention and Control of Poliution) Amendment Act, 1988 and under Sec.31 (A) of Air
{Prevention & Control of Pollution) Amendment Act, 1987:

1. The industry shall stop procurement of water from the outside agencies which
was tapped in illegal manner. They shali meet water requirement from
government authorized sources only.

2. The industry shall store the spent nickel catalyst safely until its disposal to the
authorized re-processors. The industry shall dispose the waste within 90 days
from date of generation and shalli comply with other provisions of HWM Rules,
2016 for transportation and disposal.

3. The industry shall not discharge treated/ untreated effluents into the
Budhakaluva drain, Pantapalem irrigation channel or into land outside the
industry premises.

4. The industry shall maintain proper records for fullers earth (by-product)
generated and oil recovered from the ETP and its mode of disposal.

5. The industry shall maintain test results for mineral oil in v/v% in the crude
paim & sunflower oil procuring from Indigenous sources and from the crude
edible ofl being imported from foreign countries. The proof of test reports for
every consignment submitted to Food Quality Dept.,/ regulatory bodies shall
be produced to Regional Office, Nellore for avery 3 months.

6. The industry shall provide online AAQ monitoring station to continuousiy
monitor PM10, SO2 & other critical pollutants in the upward and cross wind
directions at surrounding villages, in network with other edible ofl industries

7. The porthole provided to the stacks for manual monitoring shall not be utilized
for online stack monitoring. The units shall ensure that real time data is
directiytransferred from analyzer to APPCB server without any interface.

8. The committee observed fly ash dumped towards North side of M/s . Emami
Agrotech Limited. All the 7 nos of edible oil industries directed to jointly
compact the fly ash and to cover with minimum 10 em clay { soil cover to
prevent ambient dust. The compliance of the above shall be submitted to the
Board within 15 days along with photographic evidence.

9. The public roads surrounding the industries are in very poor condition due
to movement of heavy vehicles. M/s. Emami, M/s. Gemini and M/s. Adani
Wntlpnlz:; Units shall collectively construct new concrete roads as part of CSR
activity.

10.The industry shall develop green belt all along the boundary and in vacant
spaces and ensure that the 33% of total area is covered with green belt. In
addition as part of CSR activity the units can take up compensatory green belt
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in public lands.
11.The industry shall ensure that proper segregation of various types of
hazardous wastes and shall provide with leachate collection system and to
route the run-off / leachate to ETP for treatment.
12.The industry shall ensure that the storm water drainage system as below:

i. Entlre effluent, including floor washings, spillages etc. shall be sent to the
ETP through permanent pipeline network laid above the ground level with
appropriate color coding.

ii. The first flush of storm water for the first 15 minutes shall be collected
and routed to the ETP. Implementation plan of action shall be furnished to
the Board within 15 days.

fii. There shall not be any entry of contaminated wastewater into the storm
water drains. P

13.The industry shall scrupu,!lously comply with all other recommendations made
by the Joint Committee in.its reports dated 1.12.2020 and 10.08.2021,

You are hereby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under Sec.33 (A) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of Public Health and Environment.

This Order comes into effect from today i.e., 23.09.2021.

Sd/-
VIJAY KUMAR GSRKR IAS

/ SECRETARY TO GOVERNMENT

p

M/s. Adani Wilmar Limited (Unit -},

{(formerly M/s. Krishnapatnam Oils & Fats Pvt. Ltd.),
Sy.No.292,317, Pantapalem (V) (Epur 1B),

Muthukur (M), SPS Nellore Distric
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ANUHRA PRADESH POLLU Hi‘?& ONTROL BOARD
D.No.33-28-14, DI2, Near Sunrige 1, Pushpa Hotel Cantra,
Chalamalavarl streot, Kasturibalpet, Vijayawada - 520 610

Phone:0866-2463200.
Grams : Kalusya Nivarana

-y ' 7 Waebsite :vwav.apoch.ao.nlc.in '
OrderNo.149/APPCB/UH-IITF/NLR/2018~ g\ Date: 23.09.2021.
DIRECTIONS

Sub: PCB - HO - UH-Il - TF - M/s. Adani Wilmar (Unit-il) (Formerly Louis Dreyfus
Comimodities India PWl. Ltd.), Sy. No.1601, Epuru Bit-1B, APIIC, Pantapalem (V),
Muthukur (M), SPSR Nellore District - The Hon'ble NGT (82), Chennai order dated

11.08.2021in O.A. No0.221 of 2015 - Non-compliance of Board directions - Legal
hearing held on 07.09.2021 - Directions ~ Issued ~ Reg.

Ref: 1. CFO order issued to the industry on 19.03.2019.
2. Memorandum of Application No. 221 of 2015 filed by Smt. Isanaka Vedavathi,

* Rlo. Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the = __ ,
Hon’ble National Graen Tribunal, Chennai . ' T
Order No.149/APPCB/UR-II/TF/NLR/2020-1813 dt.17.01.2020.

The Hon'ble NGT ‘order dated 16.03.2020 in O.A. No.221 of 2015.

Order No. 149/APPCB/UH-IITF/NLR/2019, dt. 28.09.2020.

Joint committee inspection on 13.10.2020 & 14.10.2020 and commlttee |
reportdated.01.12,2020. : |
The Hon'ble NGT order dated 07.01.2021 in O.A. No.221 of 2015.

Joint committee inspection on 29.07.2021 & 30.07.2021 and committee
reportdated. 10.08.2021.

The Hon'ble NGT otder dated 11.08.2021 in Q.A. No.221 of 2015,
0 External Advisory Committee (Task Force) Meeting held on 07.09.2021.
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WHEREAS you are operating industry in the name. & style of M/s. Adani Wilmar Limited (Unit-
1) (formerly Mfs. Louls Dreyfus Company india Pvi. Ltd.,) an edible oit refinery unit at Sy.
No.1601, Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore District. |

WHEREAS the Board vide reference 15t cited, issued consent for opearation to the industry

dated 19.03.2019 valid upto 28.02.2024 to produce Physical refining of Refined Vegetable Oils

(Paim oil, Palmolein, Palmstearin) - 600 Tons/day, Chemical refining Refined Vegetable Qi -

* {Soyabeen oil, Sun flower cil, Ground nut oil, Rice bran oil, Cotton seed oil, Mustard oil,
Rapeseed oil, Sesame oil) - 200 Tons/day etc.

WHEREAS vide reference 2Md cited, an application was filed by Smt. isanaka Vedavathi, R/o.
Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the Hon'ble National Green
Tribunal, Chennai against Pollution problems caused by the above edible oll industries (
SI.No.1 to 7) vide O.ANo0.221 of 2015. The Board is reviewing the industries and issuing
directions time to time.

WHEREAS the Board vide reference 3'd  cited, reviewed the edible oil industries existing
near Krishnapatnam area and issued directions on 17.01.2020.

WHEREAS vide reference 4 cited, the Hon'ble NGT, SZ, Chennai vide order dt.
16.03.2020 in O.A. No. 221 of 2015 has appointed a joint committes to inspect the edible oil
industries located near Krishnapatnam area, SPSR Nellore district and directed to submit a
factual report.

WHEREAS the Board vide reference sth  cited, reviewed the edible oll industries existing
near Krishnapatnam area and issued directions dated 28.09.2020.

WHEREAS vide reference 6t cited, the joint committee inspected the Edible Oil Industries

on 13.10.2020 & 14.10.2020 and submitted report to the Hon’ble National Green Tribunal on
01.12. 2020

WHEREAS vide reference 7th cited, the Hon'ble NGT vide order dated 07.01.2021 directed
the A.P. Poliution Control Board to serve-the copy of the report to.the respondents so that they
can fila their objections, if any, to the NGT,

A1




WHEREAS the M/s. Adani Wilmar (Unit-ll) (Formerly Louls Dreyfus Commodities India Pwt.
Ltd.), Sy. No.1601, Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore Dist
submitted their objections on joint committee report.

WHEREAS vide reference 8th cited, the committee again inspected the edible oil inqustry on
20.07.2021 & 30.07.2021 and submitted inspection report on 10.08.2021 to the Hon'ble NGT
(82), Chennai.

WHEREAS vide reference 9th cited, the Hon'ble NGT heard the case on 11.08.2021 and
directed the Board to take necessary action.

WHEREAS vide reference 10t cited, legal hearing was conducted before the External
Advisory .Committee (Task Force) of A.P. Pollution Control Board on 07.09.2021. The
representatives of the Edible oil units and EE RO Nellore attended the meeting through VC.
The representatives attended the mesting and could not propose the permanent water source
{o cater requirement of edible oil industries, despite of ample opportunity and time. Further,
they could not able to explain the reasons for delay in repairing of common roads to villages
and also reported progress of other conditions.

After detailed discussions, the committee recommended that the edible oil units shall pay the
Environmental Compensation as recommended by the NGT Committee, shall comply with all
racommendations of the Committee and also to come up with detailed time bound action plan
on utilization of surface water. The committee observed that the industries were given several
opportunities for compliance ,and the committee by the NGT after considering the objections
have inspected the industries again and finally recommended levying of EC and issue of
directions. Thus, having already given ample opportunity, the EAC committee recommended
to issue following directions and to levy Environmental Compensation as recommended by
the NGT Committee. The Board hereby issue the following directions under Sec.33 (A) of
Water (Prevention and Control of Pollution) Amendment Act, 1988 and under Sec.31 (A) of Air
(Prevention & Control of Pollution) Amendment Act, 1987:

1. The industry shall immediately pay the EC of Rs. 73,80,000/- within a week
time

2. The industry shall stop procurement of water from the outside agencies
which was tapped in illegal manner, They shall meet water requirement from
government authorized sources only,

3. The industry shall store the spsnt nickel catalyst safely until its disposal to
the authorized re-processors and the unit shall comply with Hazardous
Waste Rules, 2016 and shall dispose the hazardous wastes as directed in the
consent within 90 days period.

4. The industry shail not discharge any treated/ untreated effluents intoc the
Budhakaluva drain, Pantapalem irrigation channe! or into land outside the
industry premises.

5. The industry shall maintain proper records for fullers earth (by-
product) generated and oil recovered from the ETP and its mode of its
disposal.

6. The industry are purchasing crude palm & sunflower oil locally solvent
extraction units in addition to the import from foreign countries. The crude
that is locally purchased is not tested for the presence of mineral oil content
or Hydrocarbons. The industries shall carry out mineral oil test with every
batch of consignment locally procured aiso. These reports have to be
submitted to APPCB along with their compliance report

7. The industry shall provide online AAQ monitoring station to measure PM10
in the surrounding villages.

8. The porthole provided to the stacks for manual monitoring shall not be
utilized for online stack monitors. The units shall ensure that real time data
is directly transferred from analyzer to APPCB server without any interface.

9. The committee observed fly ash dumped towards North side of M/s . Emami
Agrotech Limited. All the 7 nos of edible oll industries directed to jointly
compact the fly ash and to cover with minimum 10 cm clay / soil cover to
prevent ambient dust.

10.The public roads surrounding the industries are in very poor condition due
to movement of heavy vehicles, M/s. Emami, M/s. Gemini and M/s. Adani

Witimar Unit shall collectivaly construct new concrete roads as part of CSR
activity.




11.The industry shall develop green beit all along the boundary and in vacant
spaces and ensure that the 33% of total area Is covered with green beit. In
addition as part of CSR activity the units can take up compensatory green
belt in publlc lands,

12.The industry shall ensure that proper segregation of varlous types of
hazardous wastes and provide provision with leachate collection.

13. The industry shall ensure that the storm water drainage system as below:

I. Entire effluent, including floor washings, spillages etc. shall be
sent to the ETPthrough pipes,

il. The first flush of storm water for the first 16 minutes shall he
collected androuted to the ETP.

fti. There shall not be any entry of contaminated wastewater into the
storm waterdrains.

14.The industry shall scrupulously comply with aill other recommendations
made by the Joint Committee in its reports dated 1.12.2020 and 10.08.2021

15. The industry shall extend the existing Bank Guarantee for further period of
one year

You are hereby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under Sec.33 {A) of Water (Prevention & Controt of Pollution)
Amendment Act, 1988 and Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of Public Health and Environment.

This Order comes Into effect from today i.e.,_23.09.2021.

i

sdf-
VIJAY KUMAR GSRKR IAS

SECRETARY TO GOVERNMENT

-

W

M/s. Adani Wilmar (Unit-il),

(Formerly Louis Dreyfus Commodities India Pvt. Ltd.},
Sy. No.1601, Epuru Bit-1B, APIC,

Pantapalem (V), Muthukur (M),

SPSR Nellore District.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)
SOUTHERN BENCH, CHENNAI 5. Na.,afl.éﬁwzyzozz
nl

ORIGINAL APPLICATION No. 221/2015 . ‘
° VIJAY C. SHAH
NOTARY

Isanaka Vedavathi : ,

G f )
H.No. 16-4-966, 3‘? gf f;“”ﬁ{ﬁr
Pinakini Avenue, 8
Near Apollo Hospital,

Nellore - 524 003 ...Applicant

versus

1. Union of India
(Represented by its Secretary),
Ministry of Environment, Forest and Climate change
111 Floor, Prithivi Wing, Indira Paryavaran Bhavan,
Jor Bagh, New Delhi-110 003. & Others

2. Andhra Pradesh Pellution Control Board
(Represented by its Member Secretary)
A-3, Parayavaran Bhavan, Sanath Nagar, Industrial Estate, Hyderabad,
Telangana State-500 018

3. The District Collector/ District Executive Magistrate
Collectorate Buildings, |
Nellore Town -524 002
SPS Nellore District, Andhra Pradesh

4. Andhra Pradesh Pollution Control Board,
(Represented by its Regional Officer)
Regional office, Floor, A.P.S.F.C Building, A K. Nagar,
Nellore Town & District-524 004, Andhra Pradesh

5. M/s Adani Wilmar Limited (Unit-1)
(Formerly M/s Krishnapatnam Oils & Fats Pvt. Ltd.),
Sy. No.292, 317, Pantapalem (V) (Epur 1B),
Muthukur (M), SPSR Nellore Dist.
Andhra Pradesh- 524 323

AHMEDABAD

6. M/s Saraiwwalaa AGRI Refineries Ltd | om\ BUJARAT STATE
G\ REGD. 2260/02
(Represented by its Managing Director) ' S
Pantapalem Village & Post (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,

Andhra Pradesh- 524 323

7% 177 °SRQR, ADANI WILMAR LIMITED
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7.

10.

11.

M/s Gemini Edibles & Fats India Pvt Ltd
(Represented by its Managing Director)
Pantapalem Village & Post, (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,

Andhra Pradesh- 524 323

M/s South India Krishna Oil & Fats (P) Litd
(Represented by its Managing Director)
Pantapalem Village & Post, (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,

Andhra Pradesh- 524 323

M/s Enami Biotech Ltd

(Represented by its Managing Director)
Pantapalem Village & Post (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,

Aundhra Pradesh- 524 323

M/s 3F Industrials Ltd

(Represented by its Manag‘ing Director)
Pantapalem Village & Post, (Via) Niduguntapalem,
Muthkur Mandal, SPS Nellore District,

Andhra Pradesh- 524 323

M/s. Adani Wilmar -(Unit-11)

Previously M/s. Louis Dreyfus Commodities India Pvt. Litd.,

Sy. No.1601, Epuru Bit-1B, APIIC,
Pantapalern (V), Muthukur (M), SPSR Nellore Dist
Andhra Pradesh- 524 323

173

... Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF 11! RESPONDENT IN RESPONSE TO

JOINT COMMITTEE REPORT DATED 10.08.2021

1, Asheesh Gupta, S/o Late Dr. M.L. Gupta, aged about 37 years, having registered office

state as follows:

at Fortune House, Near Navrangpura Railway Crossing, Ahmedabad-380 009 and residing at Flat

No. 801, Setu Elegance, Motera, Ahmedabad 380 005, do hereby solemnly affirm and sincerely

1 am the Senior Manager, Legal of M/s Adani Wilmar (Unit-II), the 11" Respondent

72

Page2 of 22

herein, and the authorized signatory of the 11™ Respondent. As such I am well acquainted with the

facts.of thergase. 1 am authorized to file this affidavit on behalf of the 11" Respondent herein.
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3. A Joint Committee comprising of Representatives of the Ministry of Environment, Forest
and Climate Change, Central Pollution Control Board (CPCB) and Andhra Pradesh Pollution

Control Board (APPCB) (henceforth: ‘1* Joint Committee’) had filed the “Committee Report in

the matter of OA No.221/2015 submitted in compliance of Hon ble NGT Order dated 16.03.2020
) # ', And 29.09.2020” (hereinafter: ‘Joint Committee Report-1') on 01.12.2020, a copy of which was
] gf received by the 11™ Respondent on 19.01.2021. The Joint Committee Report-I had stated that
, Environmental Compensation (henceforth: ‘EC’) of INR 81,30,000/- should be levied on the 117
Respondent for various acts of non-compliance.
4, It is submitted that subsequently vide Order dated 03.02.2021, this Hon’ble Tribunal while
granting time to file objections to the Joint Committee Report- | had further directed as follows:

“the committee can go into the objections and come with their findings

on that aspect, apart from filing their further action taken report, after

considering the objections fo the findings arrived at by them to this

Tribunal on or before 26.03.2021"

(emphasis supplied)

5 Pursuant thereto, aggrieved by the findings contained in the Joint Committee Report- I and
various incorrect observations made thereon, the 11" Respondent filed a detailed response in Reply
dated 18™ February, 2021 (henceforth: ‘Reply dated 18.02.2021°) with various material
documents indicating the fact that there has been no case of non-compliance as allegedly set out
in the report. The 11" Respondent was also aggrieved that the APPCB had forfeited an amount of
INR 7,50,000/- out of the Bank Guarantee furnished by the 11" Respondent in gross violation of
the principles of Natural Justice. Therefore, a detailed reply was filed by the 11" Respondent
setting out clearly that there was no non-compliance or violation on the part of the 11" Respondent;
praying for the deletion of the findings of the Joint Committee Report insofar as they are prejudicial
to the 11th Respondent, and praying for cancellation of EC levied under the Joint Committee
Report-I and to dismiss the above Original Application.
6. 1 submit that pursuant to the directions set out in this Hon’ble Tribunal’s order dated
03.02.2021, a mandate was fixed on the Joint Committee to go into the objections set out by the

11" Respondent and come out with their findings on the aspects raised by the 11" Respondent.

The mandate fixed by this Hon’ble Tribunal has been extracted in Paragraph 4 above.

7. Pursuant thereto and pursuant to the order dated 13.07.2021 a Joint Committee comprising

of the representatives of the Ministry of Environment Forest and Climate Change, Central

KOR, ADAN] WILMAR LIMITED
! &y
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Pollution Control Board (CPCB) and Andhra Pradesh Pollution Control Board (APPCB) had filed

areport titled the “Committee Report in the matter of O4 No.221/2015 submitted in compliance of

issued to the 11" Respondent.
8. At the outset, the 11 th Respondent denies al.l averments as contained in the Joint Committee
Report -1 to the extent they are prejudicial to the 11" Respondent un,iess they are specifically
admitted herein. I submit that the 11™ Respondent is fully compliant with the requirements under
environmental laws and therefore none of the alleged non-compliances as set out either in the Joint
Committee Report-1 or by the Joint Committee Report-II merit indulgence of this Hon’ble
Tribunal.

9. Without prejudice tc; the above submissions, the 11" Respondent is herewith setting out a
paragraph-wise reply to the contents of the Joint Committee Report- I1.

10.  Paragraphs1 and II of the Joint Committee Report are matters of record and arc prefatory,
and hence no response is required By the 11th Respondent. |
11.  Paragraphs 11(a), II(b), II(d) and II(e) details the compliance status of the other edible oil
refineries operating in the Krishnapatnam Port region and do not concern the 11th Respondent,
and thus requires no traversal. Ounly the contents of Paragraph 1I(¢) of the Joint Committee
Report- II are relevant in so far as the 11 Respondent is concerned.

12.  Inso far as Paragraph II{c) as contained in internal page 9 of the Joint Committee Report-
IT is concerned, the same are matters of admitted facts and no reply is warranted by the 11th
Respondent.

A. Submissions on unsustainability of Joint Committee Reports (I and II).

Al The Joint Committee Report-1I 1s cognizant of the mandate cast on it by this Hon'ble
Tribunal, as apparent in the Preamble (Paragraph I) itself. However, such understanding has failed
to percolate into the rcport as the objections of the 11"™ Respondent in the reply dated

18.02.2021against the Joint Committee Repori-I have not been addressed at any point.

Page 4 of 22
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A2 The Joint Committee has failed to discharge such mandate in as much as it has treated the
Joint Committee Report- 1 as sacrosanct and drawn up the Joint Committee Report- 1I by

completely ignoring all the objections of the 11™ Respondent. The Joint Committee Report-1I has

proceeded on a prejudiced and preconceived notion that the 11™ Respondent was already non-

ompliant and that it was required to verify ‘corrective measures’ implemented by the 11®

@ "A3  Ineffect, the mandate fixed by this Hon’ble Tribunal on the qunt Committec- II was given
a complete go-by. A copy of Joint Committee Report-II is enclosed as Annexure-1 to this Reply.
A4 I further submit that, even in the Joint Committee Report- I, the Joint Committee has
proceeded on an incorrect premise that the 11 Respondent is non-complaint and has erroncously
set out EC. Therefore, in the present Joint Committee Report-11, without considering the stand of
the 11" Respondent, the Joint Committee has portrayed a picture as if there has been compliance
by the 11™ Respondent pursuant to the recommendations of the Joint Committee Report-1.

A.5  Thetefore, the averments as set out in the Joint Committee Report- 11 are vehemently
denied by the 11" Respondent herein. It is submitted that the Joint Committee has erroneously
portrayed a compliant entity as non-compliant and has sought to impose EC without identifying
even a single instance of pollution caused by the 11% Respondent. The Joint Committee- II has
ignored the factum of compliance on the part of the 11" Respondent throughout. As a consequence,
the EC imposed by the Joint Committee Report-I and reiterated in the Joint Committee Report-II
is not valid and deserves to be ignored at the very threshold.

A6 It is further submitted that the Joint Committee Report-II ought to have verified the
aliegations in the Joint Committee Report-I dated 01.12.2020 against the submissions made by the
11" Respondent in Reply dated 18.02.2021 and tﬁen recorded factual findings to determine if any
non-compliance had actually taken place so as to warrant levy of EC. However, the Joint
Committee Report-11 has made no such effort and has merely repeated that EC should be levied
for alleged non-compliance when the very basis for levy of EC is being disputed by the 11"
Respondent. It is pertinent to submit that there 'is neither any response, nor demurer on the contents
of the reply dated 18.02.2020 filed by this 11" Respondent, and therefore, the contents of the reply
dated 18.02.2020 may be treated as not denied, and the same may be read as a part and parce] of
the present affidavit,

Vol A
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A.7  Further, the Joint Committee Report-11 also suffers from various factual inconsistencies,
and therefore, the findings relating to the EC recommended to be exacted from the 11" Respondent
descrves to be set aside for various reasons mentioned hereinbelow.

B. The 11" Respondent has always complied with the directions for storage and disposal
of Fly ash and the Joint Committee Reports (I and II) have erred in their findings.

B.1.  The Joint Committee Report- IT observed that “New silo of 120 MT is under installation. |
Presently, the existing silo of 40 MT is under use. The unit is disposing the fly ash on aliernate

days. Reported that the new silo will be made operational by September, 2021. No fly ash spillage

observed.” Consequently, the compliance status has been observed as “Yet to complied. Silo is

under installation”.

B.2. The 11" Respondent makes the following submissions in this connection:

. 11" .
Obse;;;z;:ons | Respondent’s Obse;:ia:;ons - 11t
OA 2212015 Committee objections in Committee Respondent’s
Report 1 Reply dated ReportII objections
port 18.02.2021 p
- Non-speaking
. on all counts.
f:i;’f;g - Disregards all
. Y submissions
- Photographs in made and s
Paragraph Report not of silent on all
Vl g (hl; 11" Respondent rébuttals of 11“‘h
- Fly ash ‘;pillage unit% Respondent ‘
was observed; | 11 Respondent - Submissions in
-Fly ash w,as generates 24 ‘Grolu‘rfd A of
No Allegation disposed on {\:;k fly c:sg Does not Reply  dated
against 11' alternate  days e : address 18.02.2021 are
" “ existing  silos P .
Respondent. whereas . -| submissions adopted in the
minimom with capacity of interost of
requirement 40 MT could ‘brevit» |
‘ q» e store fly ash for ,y'
was of 10 days B - In any event, R
storage I5 days. the 11
A - Even so, matter iy s s
capacity of record that Requpdent 15
ﬂy ash would be ".mSta]hng a
disposed of on 120.MI 1o
alternate days. capacity sto to
’ be operational
by 30.09.2021.

B.3. It is reiterated that the 11" Respondent is authorized to generate Fly ash upto 940 TPM
(Tons Per Month) under the Consent for Operation bearing reference
APPCB/VIA/NLR/161/CFO/HO/2019 dated 09.03.2019 (henceforth: ‘CFQO”) was also produced

by the 11" Respondent. The CFO was enclosed as Annexure-1 to the Reply dated 18.02.2021.

@%ﬁ&%
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B.4. The 11" Respondent had raised a specific objection that was generating only 24 MT of fly
ash, and extrapolated to 10 days, the fly ash output would have been only 34 MT. Thus, the existing
silos with storage capacity of 40 MT would have sufficed for complying with the mandate of

storing fly ash for 10 days and there was no requirement to install silos with 120 MT capacity.

Nonetheless, the 11" Respondent had commenced preparations to this end only to remain

a. the actual quantity of Fly Ash generated by the 11™ Respondent is far below the
permitted limit, even during the period from 17.01 2020 to 14.10.2020.

b. the Fly Ash is disposed to various brick manufacturing units as per Clause 16 of
the conditions relating to Solid Waste in the CFO.

 Without prejudice to the above, 1™ Respondent is not liable to EC

B.5. In any case, the requirement fof silos to store Fly Ash up to 30 days is a newly imposed
condition brought out for the first time by the APPCB directions vide reference No.
149/APPCB/UH-II/TF/NLR/2020 dated 17.01.2020, to be complied in three months and the 11™
Respondent immediately initiated the process for increasing storage capacity as required under the
APPCB directions dated 17.01.2020, and the same will be operational by 30" September, 2021._
B.6. Further, the observation in the Joint Committee Report that the 11% Respondent should
have installed silos capable of storing Fly Ash for 30 days must not be treated as final because the
APPCB’s instructions-wcr.e subjected to review [Para 3 of Overall observations in Page 38 of the
Joint Committee Report- I].

B.7.  The Joint Committee Report-11 is conspicuously silent on the status of review, and so the
position as on date is that pending completion of the review, this requirement to install silos
capable of storing Fly Ash for 30 days has not attained any finality to invoke any allegation of
non-compliance on the part of the 11" Respondent. In any event, the 120 MT silo is under progress
and the same has also been inspected during the visit of the members of the joint committee on
29.07.2021. Therefore, time and again the 11™ Respondent has stood compliant with the

requirements concerning storage of fly ash.

FOR, ADANI WILMAR
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B.8. Itistherefore submitted that the Joint Committee Report-1[ has wholly ignored the factum
of compliance of the 11™ Respondent and the explanation and submissions made by this 11%

Respondent vide Reply dated 18.02.2021. Therefore, where there is no specific denial of the 11"

Respondent’s submissions in reply dated 18.02.2021, the 11" Respondent’s stand is deemed ag
admitted and accepted by the Joint Committee. Therefore, the committee has erred in concludi’n'g
that there was non-compliance on part of the 11" Respondent in relation to Fly Ash storage. The .
Committee has also ignored the fact that the 11" Respondent was completely compliant at all . \;Sé
times. |
B.9. This demonstrates patent non-application of mind on part of the 2" Joint Committee and
lack of discretion in levying EC. Therefore, the finding in relation to storage of Fly Ash in both

the Joint Committee Report-1 and Joint Committee Report — II deserves to be set aside.

C. Observations of the Joint Committee Report in relation to the Effluent Treatment
Plant (ETP) :

C.1. The Joint Committee Report-11 records that the 11" Respondent is compliant with the

following observation:

“the unit has installed an ETP of 200 KLD capacity followed by RO plant of 10 KLH
capacity for treatment of LTDS. HTDS effluent is treated in three stage three stage MEE -
60 KLD followed by ATFD to meet ZLD. ETP is fully revamped. New MEE plant of 35 KL
is installed for treatment of HTDS effluent. Reported that the Cloggings from drains were
removed and treated in ETP. Presently storm water drains were clear. Flow meters and
totalizer installed”

C.2. The 11" Respondent makes the following submissions in this regard:
Observations - 11 Respondent's Observations - ]'1,,, Respondent’s
QA 2212015 Joint Committee | objections in Reply | Joint Committee ob.'s':?.n s
Report I dated 18.02.2021 Report-11 Jection
- Non-speaking on
‘ ) ‘ - Factually all counts.
Paragrg;;h vi.D incorrect; - Disregards all
- § - Photographs in submissions made
N fl;:x?(;‘;crly“as not Report not of 1% and is silent on all
. . ‘ ) . 4 Y
Al No §pec|ﬁc‘ maintained: Re;pon@cnt unit. Does not address rebuttals  of 11
egation against ETP  slud NEERE Respondent bimnissio Respondent.
11" Respondent. |~ T replaced the submissions - Submissions  in
* stored in the open; R
. Effluent carrvin ATFD which had Ground C of
dré{ins nzlcr% depreciated due to Reply dated
clogacd normal wear and 18.02.2021 are
8 tear. adopted.  in the
interest of brevity.
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C.3.  The 11" Respondent therefore submits that the observations made in the Joint Committee
Reports (I and TI) remain mere assertions without consideration of surrounding facts and
circumstances.

C.4.  Therefore, the findings arrived in the Joint Committee Reports (1 and II) are wholly without
My basis and reflect patent error on the part of the Joint Committees as there was never any

74
viglation in the first place, and therefore considerations in relation to. the ETP issue ought not to

ve even formed the basis for levy of EC.

7°C5. Thel1® Respondent further submits that though the compliance status has been recorded
as ‘complying’, it is pertinent to submit that even at prior periods, the 11% Respondent has always
been in due compliance of their obligations. This demonstrated that the Joint Committees had
presumed non-compliance on the part of the 11" Respondent.

C.6.  Itis submitted that the Joint Committee- IT has sought to justify the error committed in the
Joint Commmittee Report- 1 by portraying as if the alleged eatlier non-compliance has been
subsequently complied with, 1 submit that the joint Committee Report-II has sought to take
advantage of its own errors and inconsistencies, at the cost of the 11" Respondent by imposing a
huge environmental compensation even where there is no non-compliance whatsoever. Hence, no
liability can be cast on the 1™ Respondent to this extent. For this reason alone, the findings in
relation to non-compliance, as appearing in the Joint Committee Reports (I and II) deserve to be
set aside.

C.7.  Further, the factum of having based the findings of the Joint Committee Report- 1 on
photographs not belonging to the 11" Respondent’s unit was also specifically pointed out in the
Reply dated 18.02.2021. However, there is no observation whatsoever by the Joint Committee
Report-11, nor any demurer. Therefore, the Joint Committee Report- 11 fails the mandate prescribed
upon it by this Hon’ble Tribunal, and the absence of demurer indicates a deemed acceptance of
the error apparent in the Joint Committee Report- 1 which has been carried forward in Joint
Committee Report-I1. Tt is for this reason also that the reports deserve to be set aside in foto.

C.8. Further, insofar as the observations concerning flow meter is concerned (Page 11 of the
report), it has been observed that flow meters with totalizers are installed at raw water inlet, ETP
inlet, primary clarifier outlet, RO inlet, RO outlet, and MEE outlet, and the status to be complying.

In any event, it is submitted that there has been no case of non-compliance in relation to the same

.
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at any given point in time, and the 11" Respondent has always complied with the requirements

and would continue to remain compliant.

C.9.

the Joint Committee Report - 11 is concerned, it has been observed that the unit has installed onlir e 0
emission monitor system to measure SPM and is connected to APPCB server. It has further be-

obscrved that the last six months online data was verified and unit is found complying. 1

Insofar as the observauon concerning stack emission, as contained in internal page 11 of

connection with the same, it is submitted that, the 11" Respondent has always remained compliant

and would continue to remain compliant with the required requirements.

C.10. Therefore, the Joint Committee in their reports 1 and If and the EC so imposed in the Joint

Committee Report- 1 and II deserves no consideration.

D. With respect to the observations regarding hazardous waste generation, the 11

Respondent has always complicd with due directions for handling and discharging

hazardous waste.

D.1.

Insofar as the observation concerning hazardous waste generation as contained in internal

page number 12 of the Joint Committee Report-11 is concerned, it was observed that “3.5 TPD of

ATFD salts and ETP sludge are the hazardous wasltes generated from the unit and stored in

separate shed and disposed to Ramky TSDF, Nellore” and the compliance status has been observed

as “complying”.

D.2. The 11" Respondent makes the following submissions in this connection:
Observations - BT Respondent’s Observations - 11 Respondents
OA 221/2015 Joint Committee | objections in Reply | Joint Committee ob'c[c’ tions
Report I dated 18.02.2021 Report-11 .
- Factually
incorrect;
- Photographs in
Report not of 1i*
Respondent unit.
-the ETP sludge Non-speaking on
(being the
) all counts.
hazardous waste) Disrepards all
was taken out from submigs sio}1$ made
Paragraph VL.D sludge drying beds, and is silent on all
. A bagged in HDPE ~ i
No specific G b o rebuttals of 11
X . . ‘ ags, and kept near | Docs not address ) 4
Allegation against | - Hazardous waste . . Respondent.
,,, ‘ N the sludge drying submissions . .
11" Respondent. was found lying in beds so that the Submissions  in |
ETP aren., Y Ground G of |

could be shifted

into the separate

storage shed. The
ETP Sludge is then
dispatched to
‘Waste
Management
Entities for further
processing once in
every 90 days.

Reply dated
18.02,2021 are
adopted in the
interest of brevity.
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D.3.  Though the status reflects as “complying”, it is pertinent to submit that in the Joint
Committee Report-1, the observations in relation to the hazardous waste generation is incorrect
“and the same was already pointed out by the 11™ Respondent in ltheir Reply affidavit dated
18.02.2021.
D.4. It is submitted that none of the above stand of the 11" Respondent was even considered
while formulating the Joint Committee Report-II. In fact there is not a semblance of about the
apparent error of appending incorrect photographs not belonging to the 11" Respondent in the
Joint Committee Report- 1. Therefore, the Joint Committee Report- I is conspicuously silent in so
far as the objections pointed out in the 1th Respondent’s reply dated 18.02.2021. Therefore, the
Joint Committee- II has acted completely in derogation of the mandate prescribed by this Hon’ble
Tribunal vide order dated 03.02.2021.
D.5. It is therefore submitted that for reasons mentioned above, there has been no non-
compliance in this front on the part of the 11" Respondent, who continues to be compliant till date,
Therefore, the very basis of alleging non-compliance on the part of the 11" Respondent, as
recorded in the erstwhile report of the Joint Committee is unfounded and is wholly without any
basis whatsoever. The Joint Committee Report-If has soué,ht to justify the apparent error appearing
in the earlier report and has sought to reiterate the demand for levy of EC.
D.6. Isubmit that the Joint Committee has turned a blind eye to the fact that the 11" Respondent
diligently follows best practices in respect of hazardous waste management. In the instant case, it
is reiterated that the 11" Respondent was very well compliant with obligations concerning the ETP
sludge (being the hazardous waste).
D7, It is in fact submitted that, from the pictures, (Annexure 11 filed along fwith 1
Respondent’s reply dated 18.02.2021), it is evident that the ETP sludge is properly contained
within the bund created in the ETP area to avoid any leakages. Till date, no leakage of ETP sludge
has ever occurred on the 11™ Respondent’s plant. The actions of the 11" Respondent are
conscientious and compliant with the prescribed norms.
D.8. Itis therefore submitted that EC levied for the alleged contravention is without any actual
coniravention and is therefore unsustainable. The photographs referred by the Joint Committee

does not even belong to the 11™ Respondent. Therefore, it is prayed that the purported observations

182
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as made-in the earlier report of the joint committee, the observations made in the Joint Committee

Report-I1, along with levy of EC deserves to be set aside. The observations pertaining to the overall

compliance status and the environmental compensation levied deserves to be set aside.

E. The levy of EC of INR 81,30,000/- is illegal. The forfeiture of Bank Guarantee of INR ~
7,50,000/- is unsustainable.

E.l. It is submitted that the computation of EC in the absence of any violation is wholly
unwarranted and deserves to be set aside for the following reasons,

E.2. Inthis connection, it is pertinent to draw reference 1o the Report of the Central Pollution
Control Board In-house Committee on Methodology for Assessing Environmental Compensation
and Action Plan to Utilize the Fund issued by the Central Pollution Control Board in 2019
(enclosed as Annexure -3 to this Reply). The EC Report has specifically set out therein, morefully
vide Para 1.3, the cases for levying EC. None of these instances are satisfied in the instant case, as

detailed hereinbelow:

Table 1- No instances warranting levy of EC have occurred

Whether violated

Sl Acts warranting EC by R11

S Tier . . NQO. R11 is fully
Discharges in violation of consent conditions, mainly prescribed IS T

‘ . compliant with
a. | standards / consent limits
sent i terms of CFO.
Not complying with the directions issued, such as direction for closure
b. |due u;) nqn—mstallatxon of OCEMS, non-adherence to the action plans No Allegation.
submitted ete.
Intentional avoidance of data submission or data manipulation by
c. | tampering the Online Continuous Emission / Effluent Monitoring No Allegation.
systems.
Accidental discharges lasting for short durations resulting into damage ‘ .
! . & & & 8 No Allegation.
d. | 1o the environment

Intentional discharges to the environment - land, water and air .
e. . i , L No Allegation.
resulting into acute injury or damage to the environment.

Injection of trecated/partially treated/ untreated effluents to ground

No Allegation.
water

E.3. It is submitted that in the instant case, the Joint Committee(s) have applied the pollution
index without establishing any violation or non-compliance. The Joint Committee Report-I nor the

Joint Committee Report-Ii had established any damage, short-term or long-term, caused to the
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environment by the 11" Respondent. Therefore, at the very threshold, the environmental
compensation is incorrectly levied without any basis whatsoever and deserves to be set aside.
E.4. The formula applicd to compute the EC has been set out in paragraph 1.3.1, as EC=PIx N
x R x 8 x LF. The Joint Committee has applied the above formula without any justification for
~ ppplying Pl ie., Pollution Index as there is no contravention that can be attributable to the 11t
Jfr espondent. It is therefore submitted that the consequent imposition of EC of Rs. 81.30 lakhs for
, purported non-compliance during the period 17.01.2020 to 14.10.2020 is contrary to the well-
established principles governing the award of compensation.

E.5. It is further submitted that the period of computation of compensation is also arbitrary,
capricious and deserves no merit. The basis for computing the environmental compensation stood
on the issues concerning proper effluent transfer system, effluent clogging in drains, fly ash and
hazardous waste spillage, fly ash silo of storage capacity of two days against requirement of 30
days. It is pertinent to submit that the committee has taken a uniform basis of 271 days between
17.01.2020 to 14.10.2020, ignoring the fact that non-compliances if any in relation to the issue
concerning storage of fly ash is not to be reckoned from 17.01.2020. This is because, the APPCB
Guidelines dated 17.03.2020 had stipulated 3 months’ time for the 11'"* Respondent to complete
installation of the silos for storing Fly Ash for upto 30 days, which is also under review currently.
In any event, assuming but not admitting any purported non- compliance, the period of non-
compliance ought to be reckoned after 17.06.2020. Thercfore, the compensation has been
arbitrarily inflated by around 152 days. Further, the entire period of EC has been reckoned from
January, 2020 till October, 2020, which was the period during which the entire country was reeling
on account of the several total lockdowns imposed due to the COVID-19 situation. industry. While
the fact remains that the 11" Respondent has remained compliant all through, the calculation of
EC for the above period, ignoring the pandemic is wholly arbitrary and capricious, and for this
reason as well, the EC deserves to be ignored, especially in a situation where it is an inevitable
challenge for industries to source manpower to comply with newly imposed conditions. In any
event, despite the same, I submit that the 11" Respondent has remaincved completely compliant. It
is therefore submitted that that there is no EC attributable to the 11" Respondent, it is further

pertinent to mention that the computation of EC has also been arbitrarily arrived at and therefore,

/,

Page 13 of 22

O+

184

S\ FOR, ADANT WILMAR LIMITED

AUTHORISED SIGNATORY




185

the same deserves to be st aside in its entirety, especially when no justification has been provided

for such an arbitrary and inflated imposition of EC.

E.6.  Further, the EC has been set out based on incorrect facts, evidences not belonging to the
11" Respondent and merely based on surmises and conjeclfures of a purported non-compliance/
Therefore, the Joint Committee Reports (I and 1) along with the recommendations set out therei
deserves to be set aside to the extent they are prejudicial to the interest of the 11" Respondent.
E.7.  Therefore, the consequent levy of EC is illegal. Further the forfeiture of Bank Guarantee
to the tune of INR 7,50,000/- is contrary to the principles of Natural Justice and must be reversed
forthwith,

E.8.  Thelevyof EC is unsustainable for the factual and legal reasons set out hereinabove.

F. Forfeiture of Bank Guarantee is mala fide and violative of Natural Justice

F.I. It is submitted that while the fixation of environmental compensation is by itself without
any basis and deserves to be set aside, the forfeiture of the bank guarantee is mala fide, arbitrary
and contrary to the principles of natural justice and the same is to be reversed.

F.2.  The APPCB had issued a letter with reference Lr. No. N/855/PCB/RO-NLR/2020-657
dated 07.10.2020 to the Manager, HDFC Bank Ltd. requesting that INR 7,50,000/- be forfeited
out of the existing Bank ‘Guarantee of INR 20,00,000/- and a Demand Draft be furnished in favor
of the APPCB.

F.3. Thedletter dated 07.10.2020 references the APPCB Directions dated 28.09.2020. However,
the APPCB Directions dated 28.09.2020 did not make even a passing mention of Bank Guarantees
or their revocation thereof. The above correspondences are already enclosed as Annexures 17-18
to Reply dated 18.02.2021.

F.4.  1tis submitted that the conduct of the APPCB is arbitrary, untenable and reflects 2 high
handedness on the part of Respondents 2 and 4.

F.5. In this connection, it is highly pertinent to draw reference to the letter bearing reference
number No. N/855/PCB/RO-NLR/2020-657 dated 07.10.2020 addressed to the HDFC Bank
Limited, Vijayawada where the 2" and the 4" Respondent, represented through their
environmental engineer, had invoked the Bank Guarantee furnished by the 11" Respondent, to an
extent of Rs. 7.5 Lakhs. However, such conduct is wholly prejudicial and perverse, for the reasons
that such foffei ture was ordered even while this Hon’ble Tribunal was seized of the matter and that

FOR, ADANI MLMAR LIMITED
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too without ascertaining any contravention on the part of the 11" Respondent calling for the
invocation of the Bank Guarantee.

F.6. Inaddition to the above, the authority who had invoked the Bank Guarantee, subsequently
became a part of the Joint Committee which had issued Joint Committee Report-I clearly manifests
a plausibility of an inherent bias in the minds of the Joint Committee- I while formulating the
report recommending environmental compensation.

F.7.  Therefore, it is submitted that the same authority who invoked bank guarantee without any

substantial reasons subsequently justified the levy of EC without any basis, in the Joint Committee
Report- 1. The EC recommended without any preliminary basis was further affirmed by the Joint
Committee Report- 11 without any application of mind whatsoever,

F.8. It is therefore submitted that the Respondents 2 and 4 have deliberately and in complete
contravention of the principles of natural justice, acted as a judge of their own cause, by both
invoking the bank guarantee and subsequently being a part of the committee recommending EC to
be levied on the 11" Respondent. |

F.9. I therefore submit that, the 11" Respondent genuinely believed that the Joint Committee-
Il would exercise independent judgement and adhere to the mandate prescribed by this Hon’ble
Tribunal. However, sincev the Joint Committee- 1I did not adhere to the mandate prescribed and
has only reiterated the EC recommended by the Joint Committee Report- 1, 1 subrhit that the very
existence of the authority who invoked the bank guarantee in the Joint Committee Report- I, and
its report defeats the interest of justice. I submit that this Hon’ble Tribunal vide order dated
16.03.2020, vide Para 16 appointed the Joint Committee- I in the following terms:

“16 ...we appoint a joint committee, comprising of (1) a Senior Officer from the Central
Pollution Control Board, Regional Office, Bangalore (2) Senior Officer from the Regional
Office of MoEF & CC, Chennai and (3) Senior Scientist from Andhra Pradesh Pollution
Control Board to inspect the units in question and submit a factual as well as action taken,
if there is any violation found.”

F.10. Isubmitthat though this Hon’ble Tribunal had directed a senior Scientist as a representative
of the 2" and 4% Respondent, nevertheless, the appointment of the same person by the 2" and 4%
Respondent, to both invoke the bank guarantee and to be a part of the Joint Committee- I and

inspect the premises of the 11™ Respondent on 13.10.2020 and 14.10.2020, after invoking bank

ﬁ\ EESG0R, ADANT WILMAR LIMITED
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guarantee on 07.10.2020, and consequently recommend environmental compensation is contrary
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to the principles of natural justice. /, &/f\.
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F.11. The 11™ Respondent submits that the APPCB has violated the principles of natural Justice

by taking coercive steps to invoke the 11™ Respondent’s Bank Guarantee even prior to ; “\'

determination of EC by the Joint Committee and without so much as putting the 11" Respondent
on notice to this fact. The 11" Respondent wrote to the APPCB under communication dated
13.10.2020 registering their protest on the above count. In any event, the conduct of APPCB is
wholly unwarranted and arbitrary and contrary to settled principles governing invocation of bank

guarantees.

13. It is submitted that the Joint Committee Report-II observed that “the unit has taken steps
Jor improvement and has complied with the conditions sl{pu[aled‘ in CFO and directions issued by
APPCB. As per OCEMS records available with APPCB, the unit is found complying with APPCB
standards for Particulate Matter”. While the compliance on the part of the 11" Respondent is a
matter of fact, it is pertinent to submit that the Joint Committee(s) have failed to take note of the
fact that the 11" Respondent has been in continuous compliance and there is no instance of any
non-compliance with any of the environmental obligations of the 11" Respondent calling for the
levy of EC.

14, The 11™ Respondent submits that the Joint Committee Report (I and II) are marred by
inconsistencies and is based on unreliable evidences insofar as they allege non-compliance on part
of the 11 Respondent. The 11" Respondent vehemently denies the observation of any non-
compliance on the part of the 11" Respondent.

15.  The 11" Respondent reiterates that none of the pictures enclosed in Page 26 of the Joint
Committee Report-I dated 01.12.2020 belong to the 11" Respondent and the Joint Committee
ReportaII dated 10.08.2021 ought to have retracted these allegations and cancelled the EC imposed
thereof. |

16.  Instead, the Joint Commiittee Report-II has ignored all submissions to merely repeat the
demand for EC. The 11" Respondent submits that the APPCB (2"¢ Respondent herein) has
concluded non-compliance on part of the 11™" Respondent for the period 17.01.2020 to 14.10.2020

without heeding the 11" Respondents submissions on facts.
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17.  In the interregnum between Paragraph II and VII of the Joint Committee Report-li, there

are no contents relevant to the 11% Respondent and therefore no traversal is warranted.

AN

= » 18.  Paragraph VII of the Joint Committee Report-II lists out the action taken by the APPCB.

S

No response is warranted for the facts stated therein. However, in so far as the conduct of forfeiting

the bank guarantees are concerned (in paragraph V11.4), the same is vehemently objected to herein

as arbitrary and violative of principles of natural justice and deserves to be set aside.

19.  Paragraph VIII of the Joint Committee Report -II speaks of common issues jointly to be

addressed by all edible oil industries.

Table — 2- Specific rebuttals to the common issues

Paragraph
Vil

Observation

Response

Issue related to drawl of water from

tankers and ground water:

The committee has prayed that the
Hon’ble NGT direct the Andhra
Pradesh  Industrial  Infrastructure
Corporation (APIIC) and Department
of Industries, Nellore to provide water

supply to the industries.

While the recommendation concerns
with  APIIC, nevertheless, the 11™
Respondent submits that, as a part of the
11™  Respondent’s reply  dated
07.08.2021 addressed to the CPCB,
consequent to an inspection at the site of
the 11™ Respondent, it has been
specifically set out that recently all the
industries have obtained the permission
from Nellore Municipal Corporation for
drawing water through the pipeline.
Since laying of pipeline would take time,
it was proposed to take water by tankers
from Nellore till the completion of the
proposed pipeline. In this connection, the
permission from Nellore Municipal
Corporation and the common consent
from the industries were submitted. The
11"  Respondent’s  letter  dated
07.08.2021 along with the annexures
referred therein are appended herewith as
Annexure- 2.

Fly ash dumping: Fly ash is found
dumped in low lying area to an extent
of ten acres in vacant plot. All the
industries informed that they are not
responsible for the dumping. The
committee submits to Hon’ble NGT to
direct all seven industries to jointly
compact the fly ash and to cover with
minimum 10cm clay/ soil cover to

prevent ambient dust.

Fly ash dumping:

Insofar as this issue is concerned, there

has been no violation / allegation against
the 11" Respondent, and no direction
whatsoever as even the Joint Committee
Report 1 found fly ash dumped adjacent
to other units not being the 11%
Respondent.

However, in the interest of the 11
Respondent’s social commitment, in
good faith and as a part of the social
responsibility, all the industries have

Page 17 of 22
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| Par‘aliglrflph Observation Response 6/2 0‘%
A K S
agreed to fill clay or sand in the Ash i.nk\ &%‘@2‘)
on northeastern direction, on privateNang ‘2}‘%@
for the benefit of the society. The w—-wi:
common consent of all the industries is \\QQL};,
also appended as a part of Annexure -2 to
this reply.
Insofar the issue concerning oil skimmer
is concerned, the same has been raised for
the first time in the Joint Commitice
Augment capacity of oil skimming: To Rgp OIT-H rand has rfcver been alleged in
further effectively remove oil & grease the Joint C-omrmm“ee Report-l, énd
from effluent the committee suggested avemler.lts set out he,_r? only rf':ﬂect 2
the industries to enhance the capacity suggestion to al}gment 1h§ capacity, and
3 of oil skimming, The units have does not mdmatc :ny contravention. .In
collectively agreed to install one any event,' the .1 ]‘0 Respondent submits
additional skimmers for removal of oil 'fhag an oil skimser has alre?dy becx
& grease in ETP. mstalled as a part of the 11
Respondent’s technology, and that an
extra oil skimmer shall also be installed
for good separation of oil and greases. In
|any event, the 11" Respondent has
‘ o remained fully compliant.
Presently all edible oil units are fully
4 operating the physical refining process | No response is warranted by the 11%
while the units are operating the | Respondent.
chemical refinery at 50% capacity.
Units are yet to achieve 100% | The 11" Respondent is fully compliant.
compliance. All units shall make | The MEE Plant is being replaced due to
improvements in drains/ pipelines used | normal depreciation and this should not
5 for  transporting  effluent  from | be termed as wilful neglect of factory
production block to ETP. The units | machinery.  Therefore, the 11%®
shall ensure ihat storm water is not | Respondent has always remained
mixed with effluent. compliant.
The 11" Respondent has already
purchased the silos with enhanced
storage capacity. Without prejudice, no
-y . . « | ECshould be levied for the period till this
Units are not complying with APPCB N .
| Stipulation hat silos installed must | cCOmmendation is stll under review.
6 o The 11™ Respondent, in any event is
have gapaqlty to store Fly Ash for 30 setting up the 120MT capacity silo,
days. which is to be operational from
30.09.2021. Therefore, no non -
compliance whatsoever can be attributed
to the 11" Respondent.
APPCB’s continuous vigilance and [ The  11™  Respondent is  an
forfeiture of bank guarantees ensured | environmentally responsible company
7 that no effluent was discharged outside | with rigid standards of self-governance.
premises. Any allegation that supervision of
FOR, ADANI WILMAR LIMITED

o
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Paragraph

VITI Observation Response

APPCB has ensured compliance is only a
self-serving statement.
In any event, forfeiture of bank

natural justice.

guarantees is contrary to the principles of |

The 11" respondent is not an erring unit
as they are fully compliant with all
prescribed conditions. No EC is liable to
be affixed on the 11" Respondent.

8 EC has been affixed on erring units.

There has never been any specific
allegation against the 11" Respondent in
this regard. Nevertheless, in good faith
Fly Ash is being dumped in land | and in complying with social obligations,
adjacent to Respondents No. 7 and 9 all industries have collectively decided to
fill clay or sand in the Ash lying on
northeastern direction, on private land for
the benefit of the society.

All units to carry out performance
| evaluation of MEE Plant and RO plant. | 11" Respondent is already complying
| No unit to discharge RO reject without | and will continue to comply.

| treatment.

10

20.  Paragraph IV (appearing in seriatim after Paragraph VIII in the report) deals with the
ambient air quality monitoring. The report records that APPCB monitored ambient air quality in
nearby villages to verify whether the operations of the industries impact on air quality m
Pantapalem, Subbareddypalem, Daruvupalem, and Epuru villages. All four villages are complying
with ambient air quality standards. In this connection it is pertinent to mention that the 11
Respondent is equally responsible in ensuring ambient air quality and has remained compliant
throughout their operation and continues to remain so.

21.  Paragraph IX has recorded conclusions in respect of the findings in the report. The 11™
Respondent makes the following submissions against each observation specified therein, to the

extent applicable to the 11™ Respondent:

Table — 3- Specific rebuttals to the conclusion

Paragraph

X Conclusion Rebuttal

Construction 6f Commoh Effluent Treatment
i Plant (‘CETP’) is shelved as each unit has set up
their own ETP.

11" Respondent is not
required to respond to this.

The committee recommended to direct the Andhra | While the 117 Respondent has
Pradesh Industrial Infrastructure Corporation | been ready to participate in

SO

o,
N
4.

N

o
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Paragraph
IX

Conclusion

Rebuttal

(APIIC) and Department of Industries, Nellore to

| provide water supply to the industries.

| of other Respondents No. 5 to
| 10,

setting  up a com.m%
desalination plant, subject 1 N
permissions and cooperation

recommendations made
out to the APIIC requires no
traversal from the answering
Respondent. However, all the
industries have obtained the
permission  from  Nellore
Municipal Corporation for
drawing water through the
pipeline. Since laying of
pipeline would take time, it
was proposed 1o take water by
tankers from Nellore till the
completion of the proposed
pipeline.

Units have not disposed spent nickel catalyst 10
authorized re-processors stating that the small
quantity of waste is generated.

The 11" Respondent is not
required to respond to this as
no such specific allegation was
made against them.

During the inspection, the committee did not

observe any discharge of effluent into the-

Budhakaluva drain, Pantapalem irrigation channel
or into land outside the industry premises.

The 11" Respondent is not |
required to respond to this as
no such specific allegation was
made against them.

Units to maintain proper records for fullers earth
(bye-product) generated and oil recovered from
the ETP and its mode of its disposal.

11" Respondent is already
compliant and will continue to
comply.

Units must carry out mineral oil test on every
batch of crude oil which is procured locally.

11" Respondent is already
compliant and will continue to
comply.

The Committee has recommended
envirbnmental compensation payable by each of
the units and a sum of Rs.73,80,000/- was
recommended to be payable by the 11%
Respondent ’

an

For various reasons set out in
the above paragraphs the 11%
Respondent is not liable to pay
EC because 10 conditions
have been violated. Further,
Joint Committee Report has
made baseless conclusions due
to incorrect factual
understanding and incorrect
photographs.

The wunits have provided online emission
monitoring system to measure PMI0. The
porthole provided for manual monitoring are
utilized by the units to install online dust monitors.
The units shall ensure that real time data is directly
transferred from analyser 1o APPCB server
without any interface.

11" Respondent is already
compliant and the same has
also been recorded in the Joint
Committee Report- T and will |
continue to comply.
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SAMY ! Kar'ﬁ:aph Conclusion Rebuttal

;}g’? I Though no allegation is
Y / specifically levelled against
\ /7 the 11™ Respondent and the fly
e ! Fly ash is found d din low lying arca to an ash was found dumped
e Y ash 1s Tound dumped in ‘ow ymg area fo adjacent to other units not

extent of ten acres in vacant plot. All the industries
| informed that they are not responsible for the
9 dumping. The committee submits to Hon’ble
NGT to direct all seven industries to jointly

10cm clay/ soil cover to prevent ambient dust.

compact the fly ash and to cover with minimum |

belonging to 11" Respondent,
the 11" Respondent, in good
faith and in complying with
social obligations, all
industries have collectively
decided to fill clay or sand in
the Ash lying on northeastern
direction, on private land for
the benefit of the society.

Units to collectively construct new concrete roads

10 , o
as part of CSR activity and ensure green cover.

11" Respondent is already
compliant and will continue to
comply. In this connection, it
is pertinent to submit that vide
11™ Respondent’s letter dated
07.08.2021, it has been set out
that the 11" Respondent and
M/s. Emami Agrotech Limited
have jointly agreed to
undertake the activity of

making approach road on

priority, provided the
necessary  approvals  are
obtained. Further, the 11%
respondent has also been in
constant talks with he
authorities to ensure the above
activities undertaken,

22.  The 11" Respondent submits that severe prejudice has been caused to their case by virtue

of the Joint Committee Report, which has adduced unreliable evidences. Further, the Joint

Committee Report-11 has not considered any of the objections raised by the 11" Respondent and

has proceeded to rudimentarily levy environmental compensation without any basis whatsoever.

In this connection, the 11* Respondent seeks to place on record that the 11t Respondent, time and

again vide various affidavits, including vide the counter affidavit to the above Original Application

have elaborately set out the factum of compliance maintained throughout by the 11* Respondent

and no violation or non-compliance whatsoever can be attributable to the 11™ Respondent. The

various affidavits filed by the 11" Respondent from time to time may be read as part of the present

affidavit as the same are not elaborated herein in the interest of brevity.
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23.  Inthis connection, it is further pertinent to submit that the above Ori ginal Application does
not set out any of the allegations of pollution caused by the 11% Respondent. The allegations as
levelled in the Joint Committee Report- II ignoring the mandate fixed by this hon’blc Tribunal is
nothing but an afterthought attempt to portray a picture of non-compliance to justify the purported
environmental compensation. Therefore, such an attempt to portray non-compliance, ignoring the
factual position and recommendation of EC in the absence of any contravention merits no
indulgence. In any event, the 11" Respondent has set out a detailed counter to the averments set
out in the Original Application, establishing the compliant status of the 11% Respondent, and the
same is adopted herein.
24.  The 11" Responded craves leave to raise additional grounds and adduce additional
cvidences, should the need arise, during the course of the proceedings.
25.  1In these circumstances, it is prayed that this Hon’ble Court may be pleased to dismiss the
OA 221 of 2015 to the extent it is prejudicial to the case of the 11™" Respondent and thus render
justice.

PRAYER
It is, therefore, respectfully prayed that this Hon’ble Tribunal may be pleased to pass orders for-

@) Rejection of the recommendations of the Joint Committee Report(s) dated
01.12.2020 and 10.08.2021 insofar as they are prejudicial to the 11®
Respondent; ,

(ii)  Setting aside the Environmental Compensation imposed under the Joint
Committee Report dated 01.12.2020 and reiterated in the report dated
10.08.2021 insofar as the 11" Respondent is concerned;

(i)  Setting aside the forfeiture of bank guarantee and consequentially direct the
refund of Rs. 7,50,000/- by the 4™ Respondent;

(iv)  Dismissing the Original Application No. 221/2015 insofar as it concerns the
11* Respondent; and .

(v)  such other Orders as this Hon’ble Tribunal may deem fit and necessary in the

interests of justice. o AD AN\\VEMARLW ,

Solemnly affirmed at Ahmedabad on GRATORY,

0 HORISED
thisthe 24" September, 2021 -

L N

and signed his name in my Ay
Presence. BEFORE ME,
ADVOCATE, AHMEDABAD

SOLEMNLY AFFIRMED

BEFORE ML
N * [ VAY C. SHAH
Vid Al};(}(’l;”\ l—%’H AN - AHMED'AH?;; i
i JARAT §
GOVT. OF INDIA ‘ O ?::ZGN,NO‘ZZGO \‘q’
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To,

Date:03.10.2021

Sri Vijay. Kumar G.Stkr, LALS,

Member Secretary,

Andhra Pradesh Pollution Control Board,

D.No-33-26-14, D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari street, Kasturibaipet, Vijayawada - 521010

Email: membersecy@appceb.gov.in

Respected Sir,

Subject: Sceking for the opemtidn of the Order No. 149/APPCB/UH-X/TF/NLR/2018 dated
23/09/2021 t6 be kept in abeyance pending disposal of O.A. No. 221/2015 pending on the file of
the Hon’ble National Green Tribunal, Southern Bench.

Reference; 1. Consent For Operation Order issued in favour of M/s. Adani Wilmar (Unit-II) on

2,

S W

W Do

19/03/2018
Original Application No. 221 of 2015 filed by Ms. Isanaka Vedavathi before the
Hon’ble National Green Tribunal, Chennai
Order No.149/APPCB/UH-II/TF/NLR-2020-1813 dated 17.1.2020.
Reply of M/s. Adani Wilmar Limited (Unit- IJ) with respect to aforesaid Letter
dated 3" March, 2020 sent vis Email.

Order dated 16/03/2020 passed by Hon’ble National Green Tribunal, Chennai in
OA/221/2015. ‘
Task Force meeting Agenda dated 9™ September 2020- Meeting with all Industries.
Letter dated 09™ October, 2020 M/s, Adani Wilmar Limited (Unit- 11} replymg to
non-compliance highlighted in aforesaid Letter,

Order No.149/APPCB/UH-I/TF/NLR/2019 dated 28.09.2020.

Reply of M/s. Adani Wilmar Limited (Umt- 1I) dated 13" October, 2020 with

respect to aforesaid otder and also raising issue of illegal revocation of Bank

. Guarantee without giving any opportunity of hearing.

10. Joint Committee Inspection on 13.10.2020 and 14.10.2020
11. Compliance Report of M/s. Adani Wilmar Limited (Unit -II) submitted to Smt.

Mahima.T.Gowda, Scientist, Member, Joint Committee,

12. Joint Committee Report dated 01/12/2020
13, Reply dated 18/02/2021 of M/s. Adani Wilmar Limited (Unit -II) to Joint

Committee Report dated 01/12/2020

14. Order dated 03/02/2021 passed by the Hon’bie National Green Tn"bunal Chennai

in OAR22172015

15. Joint Committee Report dated 10/08/2021
16. Order dated 16/09/2021 passed by the Hon‘b]e National Green Tribunal, Chennai

in OA/221/2015

17. Letter dated 07/08/2021 issued by of M/s, Adani Wilmar Limited Unit-1 addressed

to the Central Pollution Control Board, Regional Directorate post Jomt Committee
+ Inspection on 29.7.2021 & 30.7.2021.

18. Reply of M/s. Adani Wilmar Limited (Unit- II) dated 24/09/2021 to the report of

the Joint Committee dated 10/08/2021

19. Order No. 149/APPCB/UH-II/TF/NLR/2018 dated 23/09/2021, a copy of which

Adani Wilmar Ltg
Survey No 1601 L
Viltage Pantapalem (Epuruig)

Sripottisricamulu, Neliore 524 323

Andhra Pradesh, indla
CiN: U15146GJ1899PL.C0O35320

was received by email on 29/09/2021.

Tel +91 8886641639/630
info@adaniwilmar.in
www.adaniwhmar.com
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1. T }us has reference to the Order dated 23/09/2021 (cited at Ref. 19) (‘Order”) issued by the Andhra
Pradesh Pollution Control Board (‘APPCB/You'), a copy of which was issued on 29/09/2021 to M/s. Adani
Wilmar Limited (Unit- II) (hereinafter referred to as ‘Unit’/*Company’) vide email id: ronir-
ee1@appeb.gov.in belonging to Sri Ch. Rajasekhar, Environmental Engineer, A.P. Pollution Control

Board, Regional Office, A. P. Pollution Control Board, 1st Floor, A P S F C Building, AK Nagar Nellore
- 524 004.

2. The Order dated 23/09/2021 signed by your good office had directed the Unit to immediately pay
the Environment Compensation (‘EC’) of Rs. 73,80,000/- within a week’s time, and further set out several
directions against the Company under Section 31(A) of the Air (Prevention and Contro! of Poliution)
Amendment Act, 1987 (‘Air Pollution Act’) and Section 33(A) of the Water (Prevention and Control of
Pollution) Amendtnent Act, 1988 (‘Water Pollution Act’). The Unit has preferred detailed objections to
the Joint Committee Reports dated 01.12.2020 (in Reply dt. 18.02.2021) and Joint Committee Report dated
10.08.2021 (in Reply dated 24.09.2021),previous directions issued by APPCB, Inspections conducted by
Joint Committee constituted by NGT, the submissions and replies by Unit in reference stated above may
be wreated as part of this reply, to the extent as may be applicable.

Order dated 23.09,2021 was veceived only on 29.09.2021
3 The Order dated 23/09/2021 had issued various directions the Unit, effective from 23.09.2021.

However, the Order was received by the Unit only on 29.09.2021, under E-mail dated 25/09/202] as

mentioned above.

4, 1t is submitted that no adverse action may be initiated for a situation where the Unit was not even

in receipt of the Ordet.

Order dated 23.09.2021 is premature & overlooks the fact that proceedings as mentioned in
references of Order dated 23/09/2021 are sub-{udice before Hon’ble NGT.

5. At the outset, without prejudice to the rights and contentiops of the Unit in the ongoing proceedings.
in OA. No. 221/2015 before the Hon'ble NGT, it is submitted that the Order is premature even as it has
directed the Unit to pay EC for allegéd violations which are pending adjudication before the Hon’ble NGT.

6. The Order dated 23.09.2021 (received on 29.09.2021) had directed the Unit to pay EC of INR
73,80,000/- within a week, without regard to the fact that the very same issue is under dispute before the
Hon’ble NGT in O.A. 221 of 2015 and that INR 7,50,000/ had been recovered by way of forfeiture of
adani WiBankiguarantee under Letter No. 3NV /FEBARGIR:R020-657 dated 07.10.2020. == -

info@adaniwilmar.in
Survey Np 1601 into®: i '
Village Pantapal em (Epuruis) wwiw.adaniwilmar.com
seipotcisriramuly, Nellare 524 223

Andhra Pradesh, Indi2
CiN: U153466J1895PLCO35320

Registered Office: Fortune House, Nf Navrengpurd Railway Crossing, Ahmedabad 380 0089. Gujarat, In
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‘l a
w l7. nllt?s!;mitted that even earlier as well APPCB had forfeited Bank Guarantees in hurry afier Task
Force meeting on 09.09.2020 with all Industries, to which Unit had specifically replied to all compliances
with status on 10.10.2020, The Bank Guarantees were forfeited after intimating to Bank about directions
dated 28.09.2020 (Sl.no.8 in reference above) which does not contain any indication for forfeiting Bank
guarantee. The Unit had responded to Task Force Meeting discussion held on 9% September and also to
Directions issued on 28.09.2020 followed by Letter dated 13.10.2020 praying for not revoking the Bank.
Guarantee without any opportunity of personal hearing, but unfortunately at that time also no opportunity
. or response was received to any of the Letters and Bank Guarantee was forfeited. The Unit have taken this
issue in reply to Joint Committee reports submitted by NGT and same is pending consideration before NGT.
The Unit hereby submits that, it has regularly submitted compliance status in time to APPCB and was

working under their instructions and directions.

On merits also, No EC is liable to be paid

8. In addition to and without prejudice to the above, the Order dated 23.09.2021 is a culmination of
proceedings initiated by Ms. Isanaka Vedavathi by way of OA. No. 22172015 (cited at Ref. 2 above) which
is pending on the file of the Hon’ble Nationa! Green Tribunal, Southern (‘ Tribunal’/NGT") as on date.
The OA 221 of 2015 is scheduled for hearing on 18.10,2021. It needs to be submitted that OA 221 of
2015 had raised main issue of discharge of water outside the factory against all Industries, but both the Joint
Committee Report of December 2021 and August 2021 had clearly mentioned that during the inspéction,
the committee did not observe any discharge of effluent into the Budhakaluva drain, Pantapalem irrigation ‘
channel or into land outside the industry premises. | '

9. The Unit has been arrayed as the 11" Respondent and the Unit has been contesting the proceedings
by way of elaborate written submissions at each opportunity afforded by the Hon'ble NGT. As on date,
the pleadings are pending consideration and adjudication by the Hon’ble NGT.

10.  In such circumstances, the Order dated 23.09.2021 is premature & the direction to pay INR
73,80,000/- is unsubstantiated, éspecially when the interests of your good offices are sufficiently protected
by virtue of the proceedings pending before the Hon’ble NGT. In addition to the above, no prejudice
whatsoever would be caused in the event that the operation of the captioned Order dated 23.09.2021 is kept
in abeyance pending final determination of the O.A. 221 of 2015, as the Unit has already provided bank
guarantee which is valid till March 2022. Thus, it is prayed that nio Jiability whatsoever may be fastened on
the Unit pending a final decision on the OA 221 of 2015 more specially on directions to deposit the EC

he J - ; . lh s '] 3 y

Qgirgmﬁg:amg oint Committee report dated {08 August Q21 specifically states in Clause-IX- Conclusions at
lafo@adaniwiimar.in ‘

Vilfage Pantapaiem (Epuru1B) W i .

Sripottisriramulu, Nellere 524 323 v adaniwlimer.com

Anghra Pradesh, India

CIN; UT5146GJ1998PLCO3S320

Registerec Office: Fortune House, Nt Navrangpura Railway Crossing, Abmedzbad 380 009, Gujarat, in
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Page.23 that “The committee submits to Hon'ble NGT to direct the units to pey Environmental
Compensation to APPCB as summarized below®.

Specific response to directions issued under the Order

11. A bare perusal of the Memorandum of Application in OA 221 of 2015 would reveal that there is
no specific allegation levelled against the Unit. The Unit has regularly filed its response as to status of
compliances to all direction and instructions given during physical inspections taken at the unit by APPCB
or NGT Joint Committee and have never received any dissatisfaction or counter to any of the replies sent
by the Unit. The Unit has filed their Counter Affidavit to the OA 221 of 2015. The Unit has filed their
Objections to the Joint Committee’s Report dated 01.12.2020 (in Reply dated 18.02.2021) and to the Joint

Committee's Report dated 10.08.2021 (in Reply dated 24.09.2021), which are pending disposal as part of
the QA 221 of 2015.

12.  Attheoutset, the Order dated 23.09.2021 is in contravention of the principles of natural justice and
the Unit is in the process of preferring legal remedies available under the applicable statutes. It is prayed
that no further steps may be taken pursvant to the Order dated 23.09.2021 without first affording an
opportunity of personal hearing to the Unit.

13. As far as the environmental obligations ate concerned, the Unit has always remained compliant. In
addition to response to Joint Committee Reports, Unit have been constantly updating APPCB regarding its
compliance status, The Unit makes the following statements in respect of the directions issued by your good
offices in the Order d. 23.09.2021: '

47 .'.‘r' j

ol Dxrecnons 1ssuedun Ordel‘ d;. n ‘ Cﬁmb"ﬁ“ce status

S 0830

The umt is contestmg the levy of EC

which is sub-judice before the
Hon’ble NGT and same is also
acknowledged in Joint Committee
Report dated 11™ August, 2021 and
Order of Hon’ble NGT dated 11
August, 2021 wherein itis specyﬁcally Unit is contesting all
! The industry shall immediately | states in Clause-IX- Conclusions at allegations forming
{ i. | pay the EC of Rs. 73,80, 000/- | Page.23 that “The committee submits the basis for levy and

K time, to Hon’ble NGT to direct the units to | _ e 00 ¢ C.
within a wes pay Environmental Compensanon to | OMPY

APPCB as summarized below”. This
direction may be kept in abeyance
until such time as the Hon'ble NGT
disposes of the matter.

Tel +91 §886641639/650

infb@ada}wiwumar.ln

WVW.adanivalmar.cam

Adani Wilnar W6 -
Survey N 160% -
Viitage Pantapalicm (Epury
Seipottisricemuty, Nellore 524 323
Andhrg Pradesh, Ingdis

CiN: U15146GJ1999PLCO35320

Registered Office: Fortune House, Nt Navrangpura Ratiway Crossing. Ahmedabad 380 009, Gujeratl. india
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' The eriterion of !evymg EC Tsnotas|
per guidelines issued by CPCB.

ii.

mar L
b 160

Land

The * industry shall  stop
procurement of water from the
outside agencies which was
tapped in illegal manner, They

shall meet water requirement

from government authorized

sources only.

Ld Tal +91

\ AMGaLLad.

That it is also acknowledged in
Joint Committee reports that the
available ground water resources
are not sufficient to meet the
industrial water requirements. It
was submitted to Hon’ble NGT to

divect ‘the Andhra  Pradesh
Industrial Infrastructure
Corporation {APIIC) and

Department of Industries, Nellore
to provide water supply to the
industries. There are seven edible
oil  industries operating in
Muthukur village, Krishnapatnam.
This was common point for all
industries. -

Recently, all Industries got the
Permission letter from Nellore
Municipal Corporation for drawing
the water through the pipeline.
Since laying pipeline will take
time, industry propose to take
water by tankers from Nellore till
completion of proposed pipeline.
All industries are working on this
proposal to start to get the water by
tankers on  priority  from
Municipality.  Parallely, the
industries are also e:(ploring other

BERHAPARIAAS as supgested in joint

» Ground B-Page$

(Reply dt. |
18.02.2021 to JC
Report 1)

* Paragraph 19, Page
17 (Reply  dt. |
24.09.2021 t IC
Report X1.)

/"\ //,

g NN

8864
‘"“@”dm“ report. A letter to that

Sripottisriramuly, Nelfore 524323
Andtira Pradesh, indie
CIN: U15146G1999PLCO35320

Registered Office: Fortune House, N7 Navrangpura Raliway Crossing, Ahmadabad 580 008, Gujarat, Indis \
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Dxrect;ons jsshied in Ordcr d_t.‘,ﬁ:”i L
“UF 23108 2021 K

s

& r‘«‘!a"»- v“

Comphan(:c sta(us

effect s

Corporation

Refiner’s

Krishnapatnam
Association (A copy of Letters
from Nellore

also submxttcd by
Edible  Qil

Municipal |

and

Krishnapatnam Edible Oils

Association are

enclosed as Annexures A and B

period.

iii. | comply with Hazardous Waste

Rules, 2016 and shall dispose the * No ,Spe‘fiﬁc allegations against

: . \ it. This was common point for
hazardous wastes as directed in Unit point 1o

the consent within 90 days

all industries,

respectively), .
The industry shall store spent " . R
nickel catalyst safely until its . , | * Ground M.3.- Page
o R « The Unit has always been| 15 (Reply dt
disposal to the authorized re- , , 4 P
rocessors ahd the unit shall compliant and will continue to| 18022021 to JC
p ' comply. Report )

* Paragraph  21.3-
Page 20 (Reply dt

Report11.)

24092021 to JC|

iv.

premises.

The industry shall not discharge
any treated/ untreated effluents
into the Budhakaluva drain,
Pantapalem irrigation channel or
into land outside the industry

comply.

common
industries.

point

« The Unit has always “been
‘ compliant and will continue to

s No allegation against Unit.

» At page 23 of Joint Committee
Report dated 10® August, 2021, it
is specifically stated in para.4, at
Cl. IX«Conclusions that, during
the inspection, the committee did
not observe any discharge of
effluent into the Budhskaluva
drain, Pantapalem
channe! or into land outside the
industry premises.

irrigation

This was
for all

* Ground M.4.- Page
15  (Reply dt
18.02.2021 w0 JC
Report 1)

» Paragraph  21.3-
Page 20 (Reply dt.
24.09.2021 to JC
Report 11.)

proper

The industry shall maintain
records
v. | earth (by- product) generated and |« No specific allegation agamst Unit
in Joint Committee report. This
was common point for all

oil recovered from the ETP and
| its mode of its disposal.

* The Unit

fullers comply.

industries.

7 has always been
compliant and will continue to

* Ground M.5.- Page
15  (Reply dt,
18.02.202) t IC
Repont 1)

= Paragraph  21.5-
Page 20 (Reply dt.
24.092021 w JC
Report 11.)

Adanl Wilmar Ltd
Survey No 1601
Village Pantapalem (Epury1B)

Sripottisriramuly, Nellore 524 323

Andhra Pradesh, India

CiN: U15146G/1999PLEO35320

Tel +91 888664163%/630
info@adaniwilmac.in
www.adaniwilmar.com

...I;. ~’UJ/’A\\

E.. 4"‘a-t“ ‘\,
'y )

Registered Office: Fortune House, Nt Navranqpvralnauway Crossing. Ahmedabad 380 009, Gujarat. indla
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$1ie) . t. i References .
palm & sunflower oil is not %ronngRI:Ip.]?- Pag:
te‘sted for the pmen_cz:)fmx{:eral This was common point for all| 18.02202] to JC

. g; content or Hydracarhons, industries. The Unit has always| Reportl)

Vi 'ofc?x:‘:i; ;h::tl ;ﬁ? xhe; :ge?cﬁ; been compliant and will submit the | » Paragraph  21.6-
have {0 be submitted to APPCB report to APPCB as mentioned. g‘? %; %gzchgy ;lé
along with their compliance Ré};oz:tn‘)
report. , ‘ .

This was common point for all
industries. '
This is completely new point
which was never raised in earlier
reports  submitted by Joint
Committee nor in any of directions
issued earlier, Unit shall be given
some time to ensure compliance.
As per Joint Committee reports of
August, 2021, it was observed that
The industry shall provide online ihn; sslil:: };fnitg,muegte;nhntg Paragraph  19-Page
i3 AAQ monitoting station to casure SPM and is syn ed 1 20 (Reply dt.
" |measwre  PMIO in  the| PORE connecied 19194092021 1o IC
L : server. The unit 1is
surrounding villages. complying with stack emissions Report IL)
and ambient air standards.
As per Joint Committee reports of
December, 2020, it was observed
that the Unit has installed online
emission monitor system to
measure SPM and is connected to
APPCB server. Last six months
online data was verified, and unit
is found complying. ,
* The Unit bhas always been
compliant and will continue to
™ X comply.
| The porthole provided to the This was common point for all o
stacks for manual monitoring industries. No allegstion against * }(’;roun& R N]”g;
shall not be utilized for online [  Unit, 1;%82 202§’ef°y ¢
viii| Stack monitors. The units shall | » As per Joint Committee reports of Re‘ o;t 1
't ensure that real time data is August, 2021, it waes observed that | | Paga raoh 218
directly  transferred  from | the unit has installed online Pa egzop (Repl &t
analyzer to APPCB server emission monitor system to 24%9 2021 foy JCE'
| without any interface. measure SPM and is connected to Ré o;tll)
APPCB server. The wnit is| ~ PO
Adani Wilmar thd Tet +91 basecaneshdny with stack emissions e 2,
Survey Np 160 . lnfo@ademwim.mt air standards. 1,/{&%Mm\ )
Srioomiaiame, Neore 524 323 e e, N
;mghra Pradesh, }ndi; ; Pbﬂtapnfem(\l} 7
CIN; U15146G1999PLCD35320 SPSR

Registered Office: Fortune House, Nr Navrangpurs Rallway Crossing, Ahmedabad 380 009, Gujarat, Ind
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BT e bl S et e ety DA e Syl ‘s
rectiong issued’in Orderdf. O AR
S “23108,2020 ¢ ol g, SOmpliancestatus 1ol
As per Joint Committee reports of
December, 2020, it was observed
that the Unit has installed online
emission monifor system 1o
measure SPM and is connected to '
APPCB server. Last six months
online data was verified, and unit
is found complying.
This was common point for all
industries.
All industries have agreed to fill | = Ground WL7.- Page
All  industries to  jointly ¢lay/ sand on the Ash lying on| 15 (Reply dt
‘ compact the fly ash and to northeastern direction on private |  18.02.2021 t JC
ix. | cover with minimum 10 cm land, for the benefit of saciety and | ReportI)
| clay / soil cover to prevent as part of their social | ® Paragraph  21.9-
{ ambient dust, responsibility. (A copy of Letters | Page 21 (Reply dt.
of Krishnapatnam Edible Oils | 24.09.202]1 to JC
Refiner’s Association is enclosed | ReportIL.)
as Annexunre-B),
Emami Agrotech Limited and
AWL, Unit-II jointly have agreed
to undertake activity of making
approach road on priority provided
we get necessary approvals in
Public roads surrounding the | ?)Ilggggor(\: o]gct;:“gpsge;] el?:r? * Ground ~ M.12-
industries are in poor condition | General Manager ,Distri et Indu str}: Page 19 (Reply dt.
due to movement of heavy | Centre (DIC) and Andhra Pradesh 18.02.2021 to IC
vehicles, M/s. Emami, M/s, . o Report1)
X -~ ; R Industrial Infrastructure | o " ,
Gemini and M/s, Adani Wilmar Corporation  (APIIC).  Andhra * Paragraph 21.10-
Unit shall coliectively construct Prargesh Pollution C o}{tro‘l Board | Page 21 (Reply dt.
new concrete roads as part of | . NGT may please give 24.09.2021 to JC
CSR activity. necessary directions for land Report 1)
clearance so that road making
. activity can be started on priority.
We are also in touch with APIIC
for the grant of land as per rules for
- faying road.
. ‘ The Unit has always been
The industry shall o:ge""‘t‘g’; compliant and will continue to | = Ground F- Page 13
g:; unda N ! comply. - (Reply dt. |
ry and in vacant spaces Unit has developed 9 il 02
and ensure that the 33 % of total nit has develope acres o 18.02.2021 w0 JC
. ; . belt, with 4 acres are within | ReponrtI)
Xi. | area is covered with green belt, green belt, . p
In addition, as part of CSR the  Unit's premises  and [ » Paragraph 21.10-
activity th e" anits can take up | SOmpensatory plantation of 5 acres | Page 21 (Reply dt.
‘ ‘¢ up tside Unit’s factory premises in |  24.09.2021 to JC
Adani Wi marctfompensawry green b?LS ‘+mgeasgzags rlitages du {y P © R‘ —.'1] °
survey rvh 160] public lands. info@ad n‘w“mamy £¢s due to space eportI1.) .
Village Plntepttem(Epuress) vt o sttt
Sripottisfiramulu, Nellore 524 523 o ST TINGINN
Andhta Pradesh, India T AP
CIN: U15146GN999PLCO35320 ‘ P

Registered Office: Forrune House, Nr Navrangpura Railway Crossing. Ahmedabad 380 009, Gujarat, India\}
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constraints at its unit. Joint
Committee Report in its repott
dated 10% August 2021 have not
mentioned this as non-compliance,
after clarification from AWL on 1*

xil.

The industry shall ensure that
proper segregation of various
types of hazardous wastes and
provide provision with leachate
collection,

Joint Committee’ report of
December, 2020.
» The Unit has alweys been

complient and will continue to
comply.

= The Joint Committee report dated

10" August, 2021 stated that 5.5
TPD of ATFD salts and ETP
sludge are the hazardous wastes
generated from the unit and stored
in separate shed and disposed to
Ramky TSDF, Nellore.

* Ground C.2.- Pages
10-11  (Reply du
18.02.2021 ¢ JC
Report 1)

Xiii.

The industry shall ensure that
the storm water drainage
system as below:
a) Entire effluent, including
floor washings, spillages ete.
shall be sent to the ETP
theough pipes.
b) The first flush of storm
water for the first 15 minutes
shall be collected and routed
to the ETP,
¢) There shall not be any
entry of  contaminated
wastewater into the storm
water drains.

Unit s fully compliant with Point (a)
and (b) as per 2™ Joint Committee
Report. Unit will continue to comply.

For point (c)- This is new point raised
for the first time and Unit shall
comply with the same.

* Ground L.2.- Page
17 (Reply dt
18.02.2021 to JC
Report I)

Xiv.

The industry shall scrupulously
comply  with all  other
recommendations made by the
Joint Committee in its reports
dated 1.12.2020 and
10.08.2021

Unit has installed silos with enhanced
capacity for storing Fly Ash though
this recommendation was subjected to
review in the JC report dated
01.12.2020.

Paragraph 19.6-
Page 18 (Reply dt.
24092021 to IC
Report11.)

XV.

The industry shall extend the
existing Bank Guarantee for
further period of one year.

Unit has already complied. The Bank
Guarantee is valid till March, 2022.

Proof is enclosed as
Annexure-C.

Adanl Wilmar Ltd

Survey No 1607

Village Pantepelem (Epuru1B)

Tel +91 8886641639/630

Info@adantwilmar.ln

Sripottistiramultu, Nellore 524 323

Andhta Pradesh,

india

CING U1S146G.11998PLLCO3S320

www.adaniwiimar.com
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14. Without prejudice to the generality of the foregoing paragraphs, the Unit reserves its right to

tespond in greater detail to each direction contatned in the Order dated 23.09.2021 in accordance with the
principles of natural justice, fairness, and equity. ‘

185. It is prayed that the Order No. 149/APPCB/UH-II/TF/NLR/2018 dated 23/09/2021 may be kept in
abeyance pending final determination of the O.A. 221 of 2015 failing which irreparable harm and prejudice
would be caused to the Unit as no EC may be liable to be paid, as the unit has always stood in compliance

with the extant laws and requirements.

16.  Ttistherefore sought that, the operation of the captioned Order dated 23.09.2021 issued by APPCB
may be kept in abeyance pending determination of the O.A 221 of 2015 in the interest of justice-and equity.

Sincerely,
For Adani Wilmar Limited i

T

Authorised Sign;\t‘b‘r

Cogv To

a) The Andhra Pradesh Pollutaon ontrol Board,
D.No. 33-26-14, D/2, Near Sunrise Hospital,
Pushpa Hotel Centre,
Chalamalavari Street Kasturibaipet, Vijayawada— 520010
b) Sri AK.Parida 1.A.S(Retd),
Chairman,
Andhra Pradesh Pollution Control Board,
D.No-33-26-14, D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari street, Kastunbaxpet Vijayawada - 521010
Email: chaitman@appch.gov.in
¢) Sri N.V.Bhaskar Rao, Joint Chief Environmental Engineer,
A.P. Pollution Control Board,
Zonal Office, Plot No. 41,
Gurunanak Road, Opp. State Bank of Hyderabad,
Sri Kanakadurga Ofﬂcer s COIOny, Vijayawada — 520.008. -
Email: zovja-jce
d) Sri Ch.Rajasekhar, Environmental Engineer
A.P. Pollution Control Board, Regional Office,
A.P. Pollution Control Board, 1st Floor, A P S F C Building,
A K Nagar Nellore - 524 004
Email: fonlr-eel@appch.gov.in
¢) Ms, Mahima.T. Gowda, Scientist-D
Adani Wilmar Lte Central Pollution Control Board, Regional Dxrectomte,
Servey No1601  Chennai (Joint Commmg&l\éébfg%i by NGT)
Village Pantepale«ﬁ%&tw adamwllmar com :

Stipottisriramuly, Nellore 524 323
Andhra Pradesh, indla
CIN: U15146GJ1999PLC035320 10

Registered Qfﬁ'ce; Fortune Hopse, Nr Navrangpura Railway Crossing, Ahmedabad 380 009. Gujarat, India



File No.NMC-EDDAGPT/150/2021-ASSTENG-NMCNLR, A NNEXDZE - A

-ty

CIPAL C ORA

From. To ' .

Sri.K.Dinesh RumarLA.S, The General Manager,

Commissioner Aadaani Willmar Unit - 1,

Municipal Corporation,. Muthukur,

Nellore. SPSR Néllore District.
Roc No: 54-4 /MAE/NMC/2020-21 Dt: .07.2021

Sub:  Nellore Municipal Corporation. ~ Water Supply — Permission to obtain
potable water from Sundaraiah Colony ELSR through tankers - Accorded
~ Regarding. ' :

Ref:  Review meeting held In the chambers of Commissioner, Nellore Municipal
‘Corporation on 29.01.2021

eeeRe

It 1s to inform: that, during the review meeting held in the
reference cited, you have requested this office to provide potable
water for operating the refineries, for running botlers, cooling the
towers top-up, gardening and drinking purposes of your industry
located in Pantapalem Panchayathy. .

This office after comprehensive study accepted in principle to
provide the wateér as required and in compliance with the ‘rates
stipulated in the by-laws of Nellore Municipal Corporation and on par
with the G.O.MS.No: 159 Dt: 17.05.2018 by MA&UD department i.¢
Rs.60/- per Kilo Litre.

During the review meeting, the group of companies situated in
Pantapalem Panchayathy have agreed to bare the cost for laying of
pipe line frorn the existing source under the supervision of Nellore
Municipal Corporation authorities, .

Singce, the laying of pipeline will take tirne, ‘permission is here
by accorded to draw the required water from Sundaraiah Colony
- ELSR, which shall be transported to the end point by making your
own filling and transportation arrangements. The concerned
parties shall edsure that the premises is maintained upto the
satisfaction of Nellore Municipal Corporation. Nellore Mumnicipal
Corporation resérves the right to revoke the permission to supply of
~water. The coniceined companies shall pay advance for 30 days,
only after settiing for 30 . days, NMC provides water for the nhext

period. ‘ .
Your's Faithfully,
Signed by Kathamasy Commissioner
inesh Kumar (A § .
g:';ifgs-‘é?gom 12:40:06 Nellore Municipal Qorpora.tion

Reason: Approved
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AnneEXLL - B

o

i

Krishnapatnam Edible Oils Refiners Association
203, Diamond House, Behind Topaz Building, Panjagutts, Hydeérabad - 500082, Telangana

(Regn. No. 1020/ 2014) ‘

|

To , Date: 7" August, 2021
M5: Mahima-T, Scientist-0 .
Central Pollution Curitrol Board, Regional Directorate,
Chennali (Jaint Committee Member)

- Dear Madam, : |

~ Reference is made to your recent visit to factories situated in Krishnapatham which are part of
association. We wish to submit that during the. visit and iIn joint committee report dated 01.12.2020 certain
"common issues related to all edible oil industfies were raised. ' We wish to submit our proposal with respect to
same. AS per NGT Ordér, joint committee fias bekn vested with mandate to-vigit nd inspect the factory sites
in quéstion. In continyation the site of varlous faclories was visited between 29™ July, 2021 to 30™ July, 2021
and varisus suggestions. were mads by your goodself in joint rieeting held at M/s Geminl, Post your visit, the.
industry associations have decidéd and mutually agreed fo take below measures o resolve the isstes stated
in the Joint committee repott.

Sl.No. | Common fssue raised in joint committée report | Proposed resolution

1 Issue related 10 drawl of water from. tankers Recently, all Industries got the Permission letter
and ground water. Industries .shall plan for | from Neflore Municipality for drawing the water
permanent. solution and get approvals and | through the pipeline. Since laying pipeline will

water from that source, ) take time, industry propose to take water by
) tankers from Neflore tll completion of proposed
’ pipeline. All industres are working on this

proposal to start o get the water by tankers on
priority flfom.  Murilcipsilty, Pataliefly, the
industries are also explaring other alterhatives
as suggested in jolht committee report.

2 1ssus-of Fly Ash lying on northeastern direction | All industries have agreed to fill tlay/ sand on
of M/s Emami Agrotech Lid in public tand | the Ash dumped nextto Emami Agrotech, for
adjacerit to Mfs Gemini Edible Olls and. Mis | the benefit of sociely and as part of their sdcigl
Emami Agtotech Ltd. tesponsibifity.

Note: Industy is selling ash only lo authorised
vendors.end are not eware of the source of ash
deposited on public land.

Therefore, in view.of the above for the two points it Is requested to please consider aforesaid proposal:

t )

Name:

Designation; ’ : ,

FOR KRISHNAPATNAM EDIBLE OILS REFINER'S ASSOCIATION

i1

B

ail: keorassocisighRemalLebiti/f )/
NP =\ gl |
- é”_\ %( |

©
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TO T A :

'ANOHRA PRADESH pou.unon ‘CONTROL
BOARD;" 0 .NO. 33-36+14, D/2, NEAR
“SUNRISE HOSPITAL," PUSHPA HOTEL g L
CENTRE,’ CHALAMALAVART STREET,~ - o . - -
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Deté of Amendment : 25-F£R.2021

AmendmentNo @2

To
ANDHRAPRADESH POLLUTION CONTROL
BOARD, D NO. 33-26.14; D/2, NEAR.
SUNRIS!: "HOSPITAL, PUSHPAHOTEL
CENTRE, CHALAMALAVARS STREET,
KAS‘IURIBAIPETVIJAYWADA~520010

Dear Sir,

Qur BGNo : 006GT02190850002
DatcofIssue  : 26~MAR+2019

BGAmount 5 INR12,50,000.00

Anpficant 1 ADANTWILMAR LIMITED
ExpiryDate ¢ 25-MAR-2021

Claim daite 1 25-MAR-2022

The ebove Bank Guartntée stands amended as under:
&) Tenor amendments «

Now Expiry date 1 25-MAR-2022
New Clum date @ 25-MAR-2023.

Notwithstanding anything contained berein.dbove,

1, Our-Jability under this guarantec:shial) 116t exosed INR12,50,000.00 (RUPEES TWELVE LAKH FIFTY
THOUSAND ONLY ), arid

2. This gusrantee-ghall be validup o 25 “MAR-2022 and

3.we are Jjable 1o poy the guoranteed ahount or-éiny-pact thereof undér this guarantee-nly and ooly If you serve upon
us aswriiten cluim or demarnd'in s of the guarentee on orbefore 25-MAR<2023 failing which the Bank shall stand
relensed and discharged from any liability whatsoever.under this Guarantee .

All clsims under this guaranioe will be payadle ot HDFC BANK LTD. 40-5-4A, Hdfe Bank House, 1SLFloor, TikKle
Rosd, Vijayawnda-520010

This guerantee will be refumed to:us es soonas the purpose forwhich it is issocd is fulfilied.
‘The BG confirmation letterno GTEE/874809  is an integral pirt of the 0060T02190850002. dated 26-MAR-2019

All olhcﬂcms :md conditions remain unchanged.

For,
Authomcd Signg Xfy Authorised ngnatof)"
h
K. SATISH . B BUAVAT
S11448 51133

Ce3%p
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BEFORE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH, CHENNAI
ORIGINAL APPLICATION No. 221/2015

ACTION TAKEN REPORT IN THE MATTER OF O.A. NO.221/2015 SUBMITTED TO
HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN BENCH, CHENNAI IN COMPLIANCE
TO HON’BLE NGT ORDER DATED 16™ SEPTEMBER, 2021.

INDEX
SI.No. ' Description Page nos
1 . Report of the Joint Committee in compliance to the| - 1-9

Hon’ble NGT southern bench order dated 16.09.2021.

2. Annexure-1- Hon’ble NGT order copy dated 03.02.2021 10-49

3. Annexure-ll- Directions issued to the Edible oil industries;  50-67
vide order dated. 23.09.2021 (6 nos)

4. Annexure-lll- Hon’ble NGT order copy dated 11.08.2021 68-71

5. Annexure-|V- Hon’ble NGT order copy dated 16.09.2021 72-74

Andhra Pradesh Pollution Control Board,

Regional Office Nellore
. ¢ NVIRONMENTAL ENGINEER
Date: 20.11.2021 AP, PGLLUTIONCONT ROL BOARD

. Regional Oftice
Place: Nellore. NELLORE




Committee Report in the matter of OA 221/2015 (SZ)
REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A. NO. 221/2015 IN
COMPLIANCE TO THE HON’BLE NGT SOUTHERN BENCH ORDER DATED 16.09.2021.
Eputu Biel-A
ke Agrotech Limited
iGamm cdibies and Fats Indu Pl LTd
aBF ndustnes Pl Lid
» &Adan Wimar Uant 1 ha
_‘ C _ : ‘ gA0ar: witmar Unit-2
‘ lSarftaEh:mala Oils
Soul> u_y-:d»al;;fi;fsnﬁa Ouis & Fals
Satellite image of Cluster of Edible Qil Industries in Krishnapatnam Port area, SPSR
Nellore district, Andhra Pradesh.
Submitted to
Hon’ble National Green Tribunal
Southern Bench, Chennai
20" November, 2021
ANOHRA PRADESH
. o B
| | W
Ministry of Environment Central Pollution Andhra Pradesh Pollution
Forest and Climate Change Control Board Control Board
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1. Preamble

Seven Edible Oil Industries are operating in Krishnapatnam Port region in SPSR Nellore
district. The applicant Smt. Isanaka Vedavathi submitted a representation stating
that pollution has been caused by edible oil units. Hon’ble National Green Tribunal
Southern Bench vide order dated 16.03.2020 appointed a joint committee comprising
of (1) a Senior Officer from the Central Pollution Control Board, Regional Office,
Chennai (2) Senior Officer from the Regional Office of MOEF&CC, Chennai and (3)
Senior Scientist from Andhra Pradesh Pollution Control Board to ascertain the status
of functioning of edible oil refinery units at Krishnapatnam. In compliance to Hon’ble
NGT order dated 16.03.2020, the committee inspected the edible oil units in October,
2020 and submitted the report during December, 2020. Out of seven units operating in
the region, five edible oil units raised objections to the committee report. Hon’ble
NGT vide order dated 03.02.2021 directed the committee to go into the objections
and come with their findings on that aspect. Copy of Hon’ble NGT order dated
03.02.2021 is placed as Annexure-I|.

In compliance to Hon’ble NGT order 16.03.2020 and 03.02.2021 the following

committee was composed:

1. Dr. Suresh Babu Pasupuleti, Scientist-C, Integrated Regional Office (IRO),
Ministry of Environment, Forest and Climate Change, Vijayawada.

2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional
Directorate, Chennai.

3. Sri. Rajasekhar, Environmental Engineer, Andhra Pradesh Pollution Control

Board, Regional Office, Nellore (Nodal agency).

The Committee has been vested with the mandate to review the objections raised by
the edible oil units on committee report, verify the compliance status. The
committee convened a meeting with the edible oil units on 25.03.2021 to understand
the issues raised by them. During the meeting the five edible oil units informed the
committee members that they have upgraded the treatment units, laid effluent
conveyance system and presently are fully complying with all the CFO conditions
stipulated by APPCB. In order to verify the ground level implementation of the
corrective measures the committee inspected five edible oil units which have filed

objections to committee report during 29" to 30™ July, 2021.

The committee after ascertaining the ground level implementation of the action plan,

the committee submitted second report during August, 2021.
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The Hon’ble NGT vide order dt: 11.08.2021 issued order that “Parties are at liberty to
file objection, if any, to the Committee report apart from filing their independent
reply to the allegations made in the application. In the meantime, the Pollution
Control Board is also directed to file the further action taken report on the basis of
the observations made by them along with the Committee at the time of the
inspection. Parties are directed to file the same on or before 11.08.2021 by e-filing in
the form of searchable PDF/OCR Support PDF and not in the form of Image PDF along
with necessary hard copies to be produced as per rules.” Copy of Hon’ble NGT order
dated 11.08.2021 is placed as Annexure-il.

Accordingly, the APPCB vide order dt: 23.09.2021 issued directions to the edible oil
units based on the observations and recommendations of the Committee and directed
Snos. of edible oil units to pay the environmental compensation to the APPCB within a
week. Copies of the directions issued to the edible oil industries are herewith

enclosed as Annexure - .

In the meanwhile, four industries again submitted objections to Hon’ble NGT against
the second report of the committee, which was submitted during August,2021.
Hon’ble NGT vide order dated 16.09.2021 directed the committee to consider the
objections and to give the opinion on the same and to file further report as well as
action taken report by 18.10.2021. Copy of Hon’ble NGT order dated 16.09.2021 is

placed as Annexure-|V.

2. Action taken by the Committee:

The Joint committee conducted a virtual meeting with the Edible oil industries,
Krishnapatnam Port area, SPSR Nellore District on 04.10.2021. During the meeting,
the committee interacted with all four industries that have raised objections to the
committee report. The committee reviewed the objections filed by the edible oil
industries by the individual industries on the joint committee report dated10.08.2021.
In compliance to Hon’ble NGT directions, the committee has considered the
objections raised by the industries and same is summarized in table 1. During
committee inspection the industry representatives were also present. The committee
has explained the about non-compliances observed during inspection to the industry
‘representatives for which the industry representatives assured to the committee
_members that they shall take corrective actions.
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Table 1: Review of objections raised by the industry against committee report of

December, 2020.

constitution of the
committee and mentioned
that all 7 units were
inspected in a single day.

constituted by Hon’ble
NGT and committee was
composed based on the
nominations received by
respective departments of
APPCB, CPCB & MoEF&CC.
The committee convened
online meetings and
inspected the units in
detail in two days.

In addition APPCB has
carried out ambient air
quality and source
emission monitoring

SI.No | Objection raised by the Decision of the Remarks
industry committee

I. M/s. 3F Industries Limited

1 Objected regarding | The committee was | Objection need

not be
considered.

2 Claimed that all units of
the ETP are in operation,
7 fat traps provided,
storm water drains are in
dry condition, spillage of
oil observed mainly at
tank form area due to
pump seal leaks and tank
form is built on concrete
floor.

On the day of committee
inspection, the ETP was
not in operation; oil was
spilled all over the plant
and in tank form area and
ETP areas; There was no
proper effluent transfer
system from production
block to ETP and storm
water drains were used for
transfer of effluent
instead of closed conduits.
Storm water drains were
clogged and filled with oil
waste.

Though the wunit bhad
installed seven traps but
they were not adequate
and were not effectively
functioning due to which
thich oil deposition was
observed in ETP
components and ETP was
not in operation. Photos
taken during inspection
were submitted along with
earlier committee reports

Non-complying
during
committee

inspection.

Objection need
not be

considered

3 Reported that they are
installing an  advance
version of skimmer for
removal of oil or solids
through DAF system.

The committee first
inspected the units during
October, 2020 and second
inspection was carried out
during July, 2021. Even
after a lapse of nine
months, unit had not

DAF system for
oil skimming not
installed at the
time of
committee
inspection.
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installed DAF system by
the time of inspection.
The unit reported that
they have placed the order
for procurement of DAF.

Found Non-
complying
during

inspection.

Objection need

not be
considered
Claimed that they are| During inspection, the | Non-complying
spent nickel catalyst to |unit is not able to produce | during
the authorized | the records i.e. Manifest | jhenaction.
reprocessors who are pertaining to disposal of Objection need

selling to their unit.

spent nickel catalyst to
authorized re-processors.
As per the HWM Rules,
2016, the unit shall
dispose the hazardous
wastes within 90 days.

not be

considered

Disposing fullers earth to
authorized incense
manufacturers.

Fullers earth and oil
recovered from ETP are
bye products of the unit.
The bye-products shall be
either utilized for further
beneficial purposes or
disposed safely.

The unit is supposed to
maintain records  for
fullers earth (by-product)
generated and oil
recovered from the ETP
and its mode of its
disposal. The  unit
informed that they are
disposing fullers earth to
incense sticks
manufacturers and soap
industries, however no
records were made
available to committee on
its utilization or disposal.

Objection need
not be
considered

The unit informed that

The committee reported

Objecﬁon need

they installing new | the status of the unit as on | not be
equipment in the ETP |date of inspection | copsidered
which will be i.e.30.07.2021, during
L which ETP was not in
commissioned by end of operation.
September,2021.
Requested to reject the | The committee inspected | Objection need
joint committee report | the industry in detail and | not be
and set aside the fine of | calculated the | considered.
Rs.1,10,06,000/- levied | ENvironmental Committee
without basis Compensation as per the submit t
: formula given by the , S °
CPCB. The unit is filing | Hon’ble NGT to
their objections to delay | direct the unit

the payment of the
Environmental

Compensation.

to pay EC of Rs.
1,10,06,000/- to
APPCB.
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M/s. South India Krishna Qil & Fats Pvt. Ltd.

8

The industry reported that
they are in the process of
improving the storm water
drains, issued work order
for rain water harvesting
system and placed order
for oil & grease skimmer.

The industry is supposed
to maintain the storm
water drains in such a way
that they shall be in dry
condition during sunny
days and storm water shall
not get contaminated with
rain water. But, on the
day of inspection, there is
no rain but contaminated
effluent was present in the
storm water drain. Rain
water harvesting system
not yet completed.
Further, oil & grease
skimmer also not vyet
provided. Hence  the
committee recommended
the unit to improve
wastewater handling and
also reported as partially
complied.

Partially
complied during
committee
inspection.

Objection need
not be
considered

The industry reported that
they have provided odour
control system.

The committee observed
severe odour nuisance
within the premises and
the same was reported.
However the unit assured
the committee that
corrective measures shall
be taken and odour will be
controlled.

Objection need
not be
considered

10

Objected the
Environmental
Compensation  of . Rs.
1,05,86,000/-

levy of

The unit is partially
complying but unit is in
the process of
implementing  corrective
measures. As there is some
improvement and some
more improvements are
under progress, the
committee has considered
R factor as Rs. 100/- only.

Objection need
not be
considered. Unit
was partially
complying
during
committee
inspection. EC is
assessed till
compliance  is
achieved. EC of
Rs.1,05,86,000/-
is assessed as
per CPCB
formula
considering the
improvements
made by the
unit.
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M/s. Emami Agrotech Limited

they complied in all
aspects as per the report
dt: 10.08.2021 and the EC
was levied.

EC was levied as the
industry complied with the
conditions. As there are
certain  non-compliances
during previous inspection
of the committee, the
industry is liable to pay
Environmental
Compensation of  Rs.
1,32,50,000/- to APPCB.

11 Objected regarding | The representatives of the | Objection need
constitution of the | APPCB, CPCB & MoEF&CC | not be
committee and mentioned | inspected the units as | considered.
that all 7 units were | nominated by the
inspected in a single day. | respective organizations.

The committee inspected
the units in detail in two
days.
11 The industry claimed that | It is clarified that no fresh | Unit is one of

the reputed &
largest industry

in the region.
Inspite of
directions &
notices  issued

by APPCB, unit
was found non-
complying
during first
inspection of
the committee.
EC was assessed
as per CPCB
formula.
Objection need
not be
considered.

M/s. Adani Wilmar Ltd (Unit-1l) (Formerly M/s. Louis Dreyfus India Pvt. Ltd.,)

12

The industry claimed that
they complied in all
aspects as per the report
dt: 10.08.2021 and the EC
was levied.

It is clarified that no fresh
EC was levied as the
industry complied with the
conditions. As there are
certain non-compliances
during previous inspection
of the committee, the
industry is liable to pay
Environmental

Compensation.

Objection need
not be
considered.

During meeting, the joint committee members has reviewed individual unit and
explained about their violations observed in detailed manner and directed to pay the

environmental compensation as per the directions of the Hon’ble NGT.

The representatives of the edible oil industries informed that they have compliéd with
“violations observed by the Joint committee during their inspections held during 29'" to
3ot October, 2020 and 29th to 30% July, 2021. Since the industries have taken
corrective measures and are currently complying with the stipulated standards and
with the directions issued by APPCB, on these grounds the industries requested the

Joint committee to waive-off the Environmental Compensation.
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The committee reviewed the objections filed by the edible oil industries by the
individual industries on the joint committee report dated10.08.2021. The
representatives of M/s. Gemini, M/s. Emami and M/s. Adani (Unit-1) informed that
they have complied with the directions and conditions insisted by the APPCB. The
Committee clarified that the Environmental Compensation is for the earlier period but
not for the recent period. APPCB are regularly monitoring the industries and have
issued directions vide order dated 15.02.2018 and 16.02.2018. |

Further APPCB has inspected the industries and issued modified directions on
17.01.2020. The committee inspected the units during October, 2020 and found that
the units are yet to comply with Directions issued by APPCB. The committee has
assessed Environmental Compensation for the non-compliance during January, 2020 to
October, 2020. In compliance to Hon’ble NGT directions dated 03.02.2021 and
16.09.2021, the industries have presently cleaned the drains, separated storm water
drains and effluent drains, not discharging effluent into storm water drains, oily
sludge removed from drains. The committee submits that present compliance of the
industries can’t be considered or represented as the units were complying with APPCB
directions during January to October, 2020. Hence the committee humbly submits to
Hon’ble NGT to direct the industries to pay Environmental Compensation to APPCB as
briefed in table 2.

Table 2 :

Sl. Name of the Unit EC to be paid in INR
1 M/s Gemini Edibles & Fats India Pvt. Ltd | 66,00,000/-

2 | M/s Emami Agrotech Limited 1,32,50,000/-

3 M/s. Adani Wilmar -(Unit-Il) 73,80,000/-

4 M/s South India Krishna Qil & Fats Pvt. 1,05,86,000/-

Ltd B 7
5 M/s. 3F Industries Limited 1,10,06,000/-

(Formerly Foods fats & Fertilizers Ltd.,)

Sri G. Prathap, Director of M/s. Gemini Edible oil industries Pvt. Ltd., representing
the Edible oil association has submitted that they are consistently improving the
industries and also solving the common issues. He informed that they had a meeting
with the District Administration & Municipal Corporation authorities for procurement
of raw water. The association is in positive to work together with authorities for

procurement of water to overcome this problem. The work is under progress.

The committee observed that the industries have taken lot of corrective measures
within a short time. Significant positive changes such as rain water harvesting pits and
complete recharge of ground water, installation of additional fat traps for efficient oil

recovery etc., are implemented by the industries for Environmental Protection.
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The industries collectively agreed to take up additional tree plantation. The
committee has identified the efforts made by the industry which will benefit both
industries as well as surrounding environment. But for the non-compliances observed
‘during the committee visit, the industries are liable to pay Environmental

- Compensation as recommended in the Joint Committee report dated. 10.08.2021.

Finally, the joint committee has opined that the industries shall pay the
Environmental Compensation as recommended by the Joint Committee in its report
dt: 10.08.2021 and directions issued by the APPCB dt. 23.09.2021.

3. Prayer:

The Committee humbly submits the Hon’ble national Green Tribunal to direct the
edible oil industries to pay the Environmental Compensation as recommended by the
Joint Committee in its report dt: 10.08.2021 and implement the directions issued by
the APPCB vide order dt. 23.09.2021.

Dr. Suresh Pasupuleti Mahima T

Scientist-C, Ministry of Envirohment Scientist-D, Central Pollution Control Board
Forest and Climate Change, Regional Regional Directorate, Chennai

Office, Vijayawada

Rl T

Ch. Rajasekhar

Environmental Engineer,

Andhra Pradesh Pollution Control
Board, Regional Office Nellore
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Item No.5:
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 221 of 2015 (S7)
(Through Video Conference)

IN THE MATTER OF:

Isanaka Vedavathi,

H.No. 16-4-966, Pinakini Avenue,

Near Apollo Hospital,

Nellore — 524 003.

' ... Applicant(s)
Versus
Union of India
Rep. by its Secretary,
Ministry of Environment, Forest & Climate Change,
New Delhi and Ors.
... Respondent(s)

Date of hearing: 03.02.2021.

CORAM: |
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): None.

For Respondent(s): Smt. Me. Saraswathy for R1.
Smt. Madhuri Donti Reddy for R2 to R4.
Sri. C. Seethapathy for RS.
Sri. D. Srinivasan for R6, R7, R9, R10.
M/s. Snegha represented
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M/s. Apparajitha Vishwanath for R8.
Sri. Parthasarathy represented
Sri. Lakshmi Kumaran for R11.

ORDER

1. As per order dated 07.01.2021, this Tribunal had directed the 5"
respondent to submit details regarding the change of identity of the 5t
respondent unit as according to them, it has been amalgamated with M/s.
Adani Wilmar Limited vide order of the Hon’ble High Court of Gujarat,
passed in Coﬁcpany Pétition No0.309 of 2015 dated 28.10.2015. We have
also directed the committee to submit a further report on the basis of the
observations made by them in the report filed and posted the case to
today for that purpose.

2. When the mafter came up for hearing today through Video Conference,
there was no representation for the applicant. Smt. Me. Saraswathy
represented 1% respondent, Smt. Madhuri Donti Reddy represented
respondents 2 to 4, Sri. C. Seethapathy represented 5" respondent, Sti. D.
Srinivasan represented respondents 6, 7, 9 & 10, M/s. Snegha represented
Sri. Apparajitha Vishwanath, learned counsel appearing for 8" respondent
and Sri. Parthasarathy represented Sri. Lakshmi Kumaran, the learned
counsel appearing for the 11" respondent.

3. The learned counsel appearing for the 11" respondent submitted that in

respect of 11" respondent also, there is a change in ownership and now
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the unit is amalgamated with M/s. Adani Wilmar Limited group and they
wanted some time to furnish the details regarding the same.
4. The report of the Joint Committee dated 01.12.2020 which was received

on 06.01.2021 by this Tribunal reads as follows:

“I _Preamble

Cluster of Edible Qil Industries are operating in Krishnapatnam
Portregion in SPSR Nellore district. The applicant Smt. Isanaka Vedavathi
submitted a representation stating that pollution has been caused by edible
oil units. Hon’ble National Green Tribunal Sout.hern Bench in order to
ascertain the present status of the functioning of the edible oil refinery
units and also to find out as to whether they are complying with the
conditions of ‘“consent” issued and whether the pollution control
mechanism provided by them are proper and sufficient and whether they
are complying with the norms and whether the “Zero Liquid Discharge”
system said to have been established by them are properly functioning and
whether there is any violation by any of the edible oil refinery units and if
so, what is the action taken by Pollution Control Board in this regard has
appointed a joint committee comprising of (1) a Senior Officer from the
Central Pollution Control Board,‘ Regional Office, Bangalore (2) Senior
Officer from the Regional Office of MoEF & CC, Chennai and (3) Senior
Scientist from Andhra Pradesh Pollution Control Board.

i Orders of the Hon’ble National Tribunal dated 16.03.2020 in
0A No 221/2015
Hon’ble NGT vide order dated 16.03.2020 has directed the following ** So

in order to ascertain the present status of the functioning of the edible oil
refinery units and also to find out as to whether they are complying with
the conditions of ‘“consent” issued and whether the pollution control
mechanism provided by them are proper and sufficient and whether they
are complying with the norms and whether the “Zevo Liquid Discharge”
system said to have been established by them are properly functioning and
whether there is any violation by any of the edible oil refinery units and if
so, what is the action taken by Pollution Control Board in this regard, we
appoint a joint committee, comprising of (1) a Senior Officer from the
Central Pollution Control Board, Regional Office, Bangalore (2) Senior
Officer from the Regional Office of MoEF & CC, Chennai and (3) Senior
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Scientist from Andhra Pradesh Pollution Control Board to inspect the units
in question and submit a factual as well as action taken, if there is any
violation found. The committee shall also go into the question as to
whether the units are strictly complying with the conditions imposed either
in the “consent to operate” or any other permission granted, whether there
is any violation in the use of surface water and whether necessary
permission has been obtained by the units for drawal of surface water for
their purpose, whether pollution control mechanism provided to suppress
the air pollution or water pollution are sufficient to meet the requirements
as has been provided under the Environment (Protection) Act, 1984,
whether these units are properly disposing the fly ash generated during
their manufacturing process and if there is any violation found, what is the
action taken, including the imposition of environment compensation
against the erring units on the basis of the guidelines given by Central
Pollution Control Board in this regard and also what is the status of the
implementation of the action plan if any, evolved during the review meeting
conducted by Pollution Control Board and whether those actions have
been brought into action by the units, as undertaken by them and if not,
what is the action taken by Pollution Control Board against those erring
units and submit a comprehensive report to this Tribunal within a period of
two months through e-mail at ngiszfiling@gmail.com.” Hon'ble NGT
order dated 16.03.2020 and 29.09.2020 is enclosed as Annexure-] and

Annexure-11 respectively.

I Composition and Scope of Commitiee

In compliance to Hon’ble NGT order, the following committee was
composed:
1. Smt. Mahima T, Scientist-D, Central Pollution Control Board,
Regional Directorate, Chennai
2. Dr. C. Palpandi, Scientist-C, Ministry of Environment Forest and
Climate Change, Regional QOffice, Chennai
3. Sri. M.Pramod Kumar Reddy, Environmental Engineer, Andhra
Pradesh Pollution Control Board, Regional Office Nellore (Nodal
agency)

The Committee has been vested with the mandate to visit and inspect the

site inquestion and vested with followingscope vide the Order dated
16.03.2020:

a. to ascertain the present status of the functioning of the edible oil

refinery units

(4]
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b.  to find out whether edible oil units are complying with the
conditions of “consent” issued and whether the pollution control
mechanism provided by them are proper and sufficient and
whether they are complying with the norms and whether the “Zero
Liquid Discharge” system said to have been established by them
are properly functioning

c. action taken by Andhra Pradesh Pollution Control Board

d.  to find out whether whether there is any violation in the use of
surface water and whether necessary permission has been
obtained by the units for drawal of surface water for their purpose

e. to find out whether pollution control mechanism provided to
suppress the air pollution or water pollution are sufficient to meet
the requirements has been provided under the Environment
(Protection) Act, 1984

1. to determine whether these units are properly disposing the fly ash
generated during their manufacturing process

g imposition of environment compensation against the erring units

v Site Visit by the Committee
The committee constituted by Hon’ble NGT vide order dated 16.03.2020

convened its first meetingon 27.07.2020 through video conference (VC)
with the officials of Regional office, Nellore and reviewed the status of
operation of Edible oil industries with respect to Pollution control
issues. The committee inspected the units on 13.10.2020 and 14.10.2020. As
per the scope vested on the committee, the information is compiled in
tables Via to Vig.

| 4 Process Description- Edible Oil Refining Process

V.a.General information:

Seven edible oil units are operating in KrishnapatnamPort region.
The units are involved in refining of crude palm and sunflower oil. The
Palm Oil extraction is to be done with the fresh Palm fruit to avoid the
deterioration of Palm Oil. Hence, palm oil is extracted in the countries
where it is cultivated to avoid its deterioration. All the seven edible oil
units are importing crude palm oil from Indonesia, Singapore and
Malaysia. Crude Palm Qil is yellow red or dark yellow in color and
contains certain impurities which are removed by physical refining. During
refining, Phospholipids, free fatty acids, colouring pigments (Carotenoids),
Moisture, oxidative material, metal impurities, and water soluble

impurities (glycerol, Phenols, Sugars) are removed. Crude sunflower oil is
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imported from Ukraine, Argentina, Malaysia. The crude palm oil is

physically refined while the sunflower oil is chemically refined. All units

are practising similar refining process with only minor modifications in the

stages of refining. (carotenoids).

Vb Physical refining of crude palm oil: Crude palm oil contains

3.5%t0 4.5% fatty acids that comes out as waste. Around 1% to 2% of fats
or oil is lost in bleaching section. Total loss will be around 4.5% to 6.5%.
The stages in physical refining are as follows:

a. De-gumming: It is the process of removal of gums or
phosphatides. It comprises the treatment of crude oil with water,
salts, enzymes, caustic soda, or dilute acids such as phosphoric
acid to remove phosphatides, waxes, pro-oxidants, and other
impurities.

b. Bleaching: Trace metal complexes such as iron & copper,
colouring pigments and oxidative produ:ts are removed by
adsorption using bleaching earth. Spent Earth 5 sold to soap
manufacturing unils.

¢. De-odorizer: Deodorization / De-acidification is done to remove
the volatile components, mainly aldehydes and ketones, which
causes smell in refined oil. In Deodorization process, firee fatty
acid removes in the form of Palm fatty acid distillate as a refining
waste. During deodorization, bleached palm oil is steam distilled
or boiled. The vapors from this section is the palm faity acid
distillate.

d.  Crystallization: Portion of palm oil will crystallize on cooling
and is known as palm-stearin or margarine and the other portion
remains as liquid and is called palm-olien or cooking oil.

Waste from physical refining: gums and other impurities and wastewater
Sfrom degumming section, refining waste from refining section. The waste
water contains oil and it is removed by centrifuge principles.

Ve Chemical refining_of Sunflower oil/ Sovbean oil: The steps

involved in chemical refining are as follows:
a. Neutralization: Addition of caustic to reduce FFA (gum/ phospho
lipid) from crude palm oil
b.  Bleaching: Removal of colouring pigments and other impurities
¢. De-waxing: The wax so removed is sold to cosmetic industry

d.  De-odovization: Removal of fatty acids and other volatile

components.

e. Fractionation: separation of hard fraction from refined palm oil

. [6]
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VI. _The status of edible oil industries is as follows

Vlia Compliance Status of M/s Gemini Edibles & Fats India Pvt Ltd
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Name & complete address of the unit

M/s Gemini Edibles & Fats India Pvt Ltd,
Sy.No. 1607/2, Industrial Park, Pantapalem (V), Muthukur
(M), SPSR Nellore district

Contact Details

Sh. Prathap
Vice- President Operations
+91 -9866556188

Geo-cordinates

14°15'36.3"N 80°04'19.0"E

Area

15.2 acres

Status of CFO & Authorizations and its

compliance

The combined Consent and Authorization issued by APPCB is
valid till 30.06.2021. '

Year of commissioning

2010

Production capacity

Refined Vegetable Oil (Physical refining)-550TPD
Refined Vegetable Oil (Chem.ical refining)-250 TPD
Fractioned vegetable oil- 600 TPD

Interesterified fats- 125 TPD

Vanaspathi-100 TPD

By-products

Distilled fatty acids-13386 Tons Per annum

Acid 0il-1690 Tons Per annum

Coal and flyash storage measures taken

to control fugitive emissions

The unit has constructed separate shed Jor coal storage but
however, it was observed during inspection that the size of the
shed is small and coal was stored in open. The unit has
installed water sprinklers in storage yard.

The unit has installed flyash silo of capacity 100 Tonnes (10
days storage capacity against the direction of APPCB to install
silo for 30 day storage.The flyash is sold to brick
manufacturers.

Partially complied.

Source of water and quantity of water

used per day

Through water tankers and bore wells.

The total water requirement of the unit is 610 KLD including
domestic requirement, v
Quality of water will be having TDS of more than 1200 ppm,
which has to be treated through RO.

Ground water and water audit department has given
permission to the unit to utilize 350 KLD of ground through
four bore wells but three of them have become dry and the unit
has constructed three new bore wells and is drawing 180 KLD

of ground water and has obtained. fresh permission to draw
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additional 70 KLD of water. The unit has permission to utilize
250 KLD of ground water by 10hrs of pumping from the filter
points. But however the major water requirement is met by

procuring water in tankers.

Effluent generation

Around 30 KLD of effluent is generated from physical refining
and is Low TDS effluent which is treated in ETP of capacity
200KL. ETP comprises of collection tank=> oil recovery
system > primary seltling tank D2DAF aeration tank=>
secondary clarifier 2 RO. Raw water is treated in two stage
RO system and RO rejects (70 KLD) is also treated in MEE.
Outlet effluent from ETP is treated in RO of 200 KLD capacity.
RO permeate is taken to cooling tower and for dust
suppression. RO reject is taken to MFEE.20 KL of HTDS
effluent is generated from chemical refining section and after
oil recovery it is treated in MEE followed by ATFD .ATFD
salts sent to TSDF. MEE condensate is used for gardening and
dust suppression.

There is no proper effluent conveyance system, the open drains
carry both effluent and storm water. Though the effluent
generation is only 30 KLD and capacity of ETP is 200
KLD.The industry has not given justification for providing
higher capacity of the ETP and RO even the industry is
generating 30 KLD and 20 KLD of LTDS and HTDS effluents,
hence it prevails the industry is operating ETP in phased
manner. During storage in collection tank, settling and
putrefaction of effluent takes place which is likely to emanate
odour.

There is no proper mechanism for sludge collection -and
transferring to sludge drying beds. Sludge was haphazardly
stored in ETP area.

Part of sewage generated from the unit is also treated in ETP

even the industry provided STP of 30 KLD capacity.

Not complying
TableVl.a 1: Analysis results of samples collected by APPCB during 30.06.2020
1 [[SNo | Parameter | APPCB | Inlet of | Outlet of | MEE MEE MEE RO RO
in  mg/L | standard | ETP SJeed condens | concentr | permeat | reject
except pH ate ate e
1 pH 55-90 |726 8.85 8.53 10.09 6.74 835
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2 7SS 200 184 136 201 12 186 4 76

3 DS 2100 3256 4018 10170 2486 52500 90 7240

4 COD 250 960 196 928 192 19680 <10 116

5 BOD 100 364 62 350 56 6152 BDL 34

6 Oil & | 10 12.6 8.4 25 47 226 BDL 4.0
grease

The results indicate that MEE condensate is not complying with discharge standards stipulated by APPCB.
Therefore MEE condensate shall be treated in RO. ETP outlet is around 30 to 35 KLD and RO capacity is 200 KLD,
treated effluent is stoved in a tank and RO is operated once in a week during which oxidation may take place
resulting in BOD & COD reduction. RO reject is having TDS of 7240 mg/L against APPCB stipulated standard of
2100mg/L. Hence RO reject will be treated in MEE.

k

Installation of magnetic flow meters with

totalizer

Partially complied

The unit has installed flow meters and totalizer at the inlet and
outlet of ETP but however the unit has not.installed flow meter
at raw water inlet. Since both ground water and water from
tankers is utilized, the unit has not quantified the total water
consumption and water used for various utilities.

Partially complied

Air pollution sources and type of
APCDs, status of stack, porthole,
OCEMS installation, location

Boiler of capacity 20 TPH Multi cyclone dust

Thermic fluid heater of capacity collector followed by
16.0 Lakh k.cal/hr (2Nos.-6.0
Lakh K cal/hour + 10 Lakh

K. cal/hour capacity)

Bag filters

Acoustic enclosures with

silencer & Muffler

3x 1000 KVA DG Sets

OCEMS has been installed at 24 mtr height of chimney.
Not complying

TableVI9a.2: Stack monitoring at M/s Gemini Edibles by APPCB on 30.06.2020

Source

SPMmeasured value

APPCB emission standards

Stack attached to 20 TPH boiler

129.7 mg/Nm’

115 mg/ Nm’

TableVIa.3: Ambient air quality monitoring at M/s Gemini Edibles by APPCB on 3(.06.2020

Source

PM 10 measured value

APPCB emission standards

Near the main gate within unit

premises

132.2 ug/m’

100 ug/m’

m

Status of installation of online stack

monitoring equipment

The unit has installed online continuous stack monitoring

system to measure SPM and it is connected to APPCB server.

Status of green belt

Partially complied.
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The unit has developed green belt in an area of 3.5 acres
against the vequirement of 5.0 acres (33%) with avenue plants.
It was informed to the committee that the unit has taken
compensatory plantation in their own 32 acres of land in other
area. Rain water harvesting pit of 50MtrX40mtr is established
inside the plant.

0 Hazardous waste generation Unit is generating MEE salts, ETP sludge, used oil and spent
nickel catalyst. MEE salts and ETP sludge are disposed to
TSDF. The quantity of MEE salts & ETP sludge sent to TSDFis
around 9 to 10 MT every three months against consented
quantity of 10 MT / month.

ETP sludge is not properly removed and stored. Used oil and
oil recovered from ETP is sold to soap manufacturers/ oil
reclamation units, however no records were shown to
committee.

No records were shown to the committee on disposal of spent

nickel catalyst. There is no proper covered shed for hazardous

wasle storage.
p Actions taken by APPCB during last one | The APPCB has issued directions to the industry 15.02.2018,
year 27.12.2018, 17.01.2020. The APPCB has forfeited Bank

Guarantee of Rs.5.0 Lakhs on 17.01.2020 for non-compliance
of Board directions.

Directions were again issued on 28.09.2020.

The APPCB has again forfeited Bank guarantee of Rs 10.00
lakhs on 28.09.2020 for non compliance of the Board

directions.

Overall Compliance status

APPCB issued directions to the unit vide order dated 15.02.2018. The unit has taken steps for improvement but
partially complied with few of the directions as detailed above. Bul the committee observed that APPCB has not
received specific complaints against the unit for discharging of effluent outside the industry premises. As per
OCEMS records available with APPCB, the unit is not complying with APPCB standards for Particulate Matter.
ZLD system installed. The actual waler requirement of the unit is more than available waler resources in the region.
Since the unit is partially complying the committee calculated environmental compensation using CPCB
JormulaEC=PIx NxRx Sx LF

SN Period of PI A LF R (Rs) N Environmental
noncompliance _ compensation (Rs)
(days)
1 17.01.2020 to 80 1.5 7 250/- 270 81,00,000/-
13.10.2020*
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Total EC for violation 270 81,00,000/-
Compensation levied by APPCB from 17.01.2020 onwards 15,00,00
Net Compensation to be paid by M/s Gemini Edibles 66,00,000/-

Rupees Sixty-Six Lakhs Only

List of major non-compliances

¢ stack emission and ambient air not complying with APPCB standards w.r.t SPM and PM 10 respectively

e  MEE condensate and RO reject which is used for green belt development/ dust suppression is not
complying with APPCB discharge standards w.r.t TDS and O&G

*  No proper effluent conveyance system from production block to ETP

VI9b Compliance Status of Emami Agrotech Limited

a Name & complete address of the unit M/s Emami Agrotech Limited, Sy No.s 501, 502/1 etc.,
Pantapalem (V), Muthukur (M), SPSR Nellore

b Contact Details Sri M.V.Narayana Murthy- Unit Head
Mobile: 9677167862

c Geo-cordinates 14°15'40.2"N 80°04'23.2"E

d Area 29.78 acres

e Status of CFO & Authorizations and its | The CFO and Authorization are valid till 30.11.202]

compliance

Year of commissioning

g Production capacity

2013
Refined Palm oil 1886 TPD
Sunflower oil 186TPD
Interesterfied oil 100 TPD
Hydrogenated Oil 100 TPD
Vanaspathi 200 TPD
Refining of Soft Palm oil 130 TPD
Palmolein 800 TPD
Bakery Fat 210 TPD
Palm stearine 200 TPD

By Product

Distilled Palm Fatty Acids 106.325TPD
Distilled sunflower Fatty acids 0.5 TPD
Acid Oil 14 TPD
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Coal and flyash storage measures The unit has constructed separate shed for storage of rice husk
and coal however it was stored both inside and outside the
shed. 41 TPD of ash is generated per day. The unit has
installed a silo of 150 Tonnes (roughly six days storage
capacity) against APPCB direction of 30 days storage
capacity. Fly ash spillage was observed in the area.The fly ash
is also dumped in North east side of the industry.

On the day of inspection, chemical refining plant was not in

operation

Not complying
Source of water and quantity of water The total water requirement of the unit is 902 KLD and
used per day majority (80 to 90%)of the water requirement is met from

tankers. The total water consumed is not quantified by means
of flow meter but however the units have maintained registers
Jor the no. of tankers of water received. The quantity of water
drawn from borewells is amounted by no. of pumping hours

which is not accurate.

Effluent generation Source Wastewater generation

Process & Washings 23.0KLD

Acid Oil Plant 6.0 KLD

Boiler Bleed off 28.0KLD

Cooling Tower Blow 32.0KLD

down .
RO Reject 60.0 KLD
Domestic 6.0 KLD

The quantity of the effluent collected in the ETP

is nol proportionate with their production and waler
consumption. The effluent is transferred in open drains from
production block to ETP and committee observed that effluent
spillage, over flow into adjoining areas. Storm water drains
were filled with effluent and drains were clogged. The MEE
and Sludge Centrifuge were not in operation since chemical
refining was not taking place.

STP is provided for treatment of sewage.

Installation of magnetic flow meters with | Flow meters installed at inlet and outlet of ETP& STP but total

totalizer water consumed is not quantified

) ) ) The ETP is very poorly maintained. The aeration was not in
Quantity of effluent discharged and

operation. Sludge is not removed and oily sludge was
mode of disposal. Components of ETP. v 8 Y gew

accumulated in all components of ETP and which results in
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improper operation of ETP . The unit has to first scrap and
remove the accumulated sludge and send it to TSDF. After
sludge removal, the mixing chambers and aerators has to be
repaired and ensure that ETP is properly operated.
Presently, effluent from filter press is pouring down and not
recycled into ETP and sludge is lying below the filter press.
Periodically, the sludge is manually removed, packed in bags
and stored in ETP area. The unit has not provided dedicated
storage shed for storing hazardous wastes. Provision shall be
made to recycle the effluent from filter press into ETP. A bin
will be provided to collect the sludge from filter press. MEE
condensate and RO permeate as well as RO reject is used for
dust suppression and green belt development.

A periphery drain carrying the effluent and storm water drain

"| was found to join the creek at south-east corner of the unit.

Though it is temporarily closed but during heavy rains, there
are likely chances of effluent joining the drain.

Not complying

TableVIb 1. Analysis results of samples collected by APPCB during 18.06.2020

S.No Parameter in | APPCB | Inlet of | Outlet of | MEE feed | RO RO reject
mg/L.  except | standard ETP ETP permeate
pH

I pH 5.5-9.0 6.63 7.29 2.00 7.30 7.54

2 7SS 200 132 118 156 4 120

3 DS 2100 2352 2798 11955 198 5137

4 coD 250 1960 320 7800 <l0 176

5 BOD 100 627 104 2496 BDL | 40

6 Oil & grease 10 13.4 10.8 15.8 BDL 12.0

The unit is using RO reject for dust suppression and green belt. From the analysis resullts it is found that RO reject

is not meeting APPCB discharge standards and hence the unit will treat RO reject in ETP. The outlet of ETP

/treated water of ETP not meeting the APPCB stipulated standards.

m

Air pollution sources and type of
APCDs, status of stack, porthole,
OCEMS installation, location

Source Air pollution control device

installed

Mullti cyclone dust

FBC Boiler of capacity 16
TPH

Thermic fluid heater of
capacity 8.0 lakh k.cal/hr
(Coal or husk fired)

collector followed by Bag
filters and attached to
Common stack of height
30m '
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Thermo siphon of capacity | Bag filters
20 lakh k.cal/hr
Thermic fluid heater of Bag filters
capacity 6.0 lakh k.cal/hr

(Coal or husk fired)

DG sets of 1x750 KVA, Acoustic enclosures

Ix1500 KVA

FBC Boiler of capacity 36 | Electro-static

TPH precipitators(ESP)- 3 no. of
fields with stack height of
35 mtrs

Thermo siphon of capacity | Bag filter:

20 lakh k.cal/hr
TableVI1b.2: Stack monitoring at M/s Emami Agrotech Limitedby APPCB on 18.06.2020
Source SPM measured value APPCB emission standards
Stack attached to 36 TPH boiler 123.5 mg/Nm’ 115 mg/ N’

TableVI.b.3: Ambient air quality monitoring at M/s Emami Agrotech Limited by APPCB on 18.06.2020

Source

PM 10 measured value APPCB standards

Near the main gate within unit

premises

125.5 ug/m’

100 ug/m’

The unit is not complying with stack emissions and ambient air standards. Odour problem was also observed in

the industry.

n

Status of installation of online stack

moniloring equipment

FBC boilers are connected with continuous online PM

monitors and connected to APPCB servers

o Status of green belt Reported that the unit has planted 7000 trees along the unit
boundary but is not complying with 33% green belt. Unit shall
Sfurther develop green belt in vacant spaces.

p Hazardous waste generation MEE Centrifuge salts and ETP sludge are the hazardous

wastes generated from the unit. As per the production records
and as per consent, the unit has to generate 30TPM of MEE-
centrifuge and 8.4 tons of ETP sludge but from the hazardous
waste manifest copies it is observed that the unit has
despatched only 10-15 tons of hazardous waste to TSDF. This
implies that either the unit is not properly operating ETP and
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MEE&MEE Centrifuge or the hazardous waste so generated is
haphazardly disposed. It was observed that sludge was lying in
open in the unit premises. There is no dedicated hazardous
waste storage shed.

Oil recovered from ETP is sold to soap manufacturers.

Actions taken by APPCB during last one

year

APPCB has vide order dated 17.01.2020 issued directions for
not complying with APPCB discharge and emission standards
and for exceeding the consented production in terms of
chemical refining. The unit was again inspected by APPCB
officials on 31.01.2020 & 04.02.2020 and found non-
complying. APPCB vide order dated 20.03.2020issued
directions to the unit to ensure compliance. APPCB carried out
analysis and monitoring on 18.06.2020 and found non-
complying. Directions were issued on 28.09.2020.The APPCB
has forfeited Bank guarantee of Rs 10.00 lakhs on 28.09.2020

Sfor non compliance of the Board directions.

Overall Compliance status

APPCB issued directions to the unit vide order dated 15.02.2018. The unit has taken steps for improvement like

replacement of old MEE with new MEE and installation of Centrifuge in place of ATFD which is not adequate for

converting MEE concentrate in to salts. During APPCB inspections during January and February, 2020, unit was

found discharging effluent into adjoining drains.

Further, the unit is not complying with effluent discharge and emission standards stipulated by APPCB, with

APPCB directions dated 20.03.2020, no proper effluent transfer system. Since the unit is partially complying the

committee has assessed environmental compensation using CPCB formula EC=PIx Nx Rx Sx LF

S.N Period of PI S LF R (Rs) N Environmental
noncompliance compensation (Rs)
(days)

1 17.01.2020 to 80 1.5 1 250/- 63 18,90,000/-
20.03.2020*

2 | 21.03202000 | 80 1.5 I 250/- 206 |61,80,000x 2 (for
13.10.2020 ‘lrepeated violation)

"1=1,23,60,000
3 Compensation levied by APPCB on or after 17.01.2020 10,00,000/-
Total Environmental Compensation for violation 269 1,32,50,000/-
Rupees One Crore Thirty-two lacs fifty thousand Only

Major Non-Compliances
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The unit has not achieved ZLD. Instead of MEE-ATFD the unit has installed MEE-centrifuge which is not

adequate to convert MEE concentrate to salls.

The unit is not complying with effluent discharge and emission standards stipulated by APPCB. No proper

effluent transport system is provided, the drains are completely clogged. The effluent generated and

hazardous waste generated is not matching with the production details and water consumption.

Flyash is found dumped adjacent to the unit in north-eastern direction

During APPCB inspections in January and February, 2020, the unit was found discharging the effluent

into storm water drains located outside the industry.

VI.C. Compliance Status of M/s Adani Wilmar Limited (Unit-1)
a Name & complete address of the unit M/s Adani Wilmar Limited (Unit-1) (Formerly
M/sKrishnapatnam Oils & Fats Pvt. Lid), Sy. No.292, 317,
Pantapalem (V) (Epur 1B), Muthukur (M), SPSR Nellore Dist.
b Contact Details Sri. Vishal Jain, Unit Head
Email: Vishal.Jainl @adaniwilmar.In Mobile
No.: 8886060496
Geo-cordinates 14°15'27.14"N 80°03'16.38"E
d Area 14.91 acres
e Status of CFO & Authorizations andits | The CFO and Authovization are valid till 31.03.2021
compliance
Year of Commissioning 2011
g Production capacity
Refined vegetable Oils (Physical 600 TPD
Refining)
Interesterfied Vegetable Fats 100 TPD
Hydrogenated Vegetable Oils 100 TPD

Refined vegetable Oils (Chemical 200 TPD
refining)

Bakery Fat 145 TPD
By Products
Distilled Fatty Acid 45.55 TPD
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h Coal and flyash storage measures taken

to control fugitive emissions

The industry has provided shed for storage of coal with water
sprinklers.

The unit is generating 480 TPM of flyash and unit has installed
ash silo of 100MT (around seven days’ storage capacity)
against APPCB direction of installing silo of 30 days’ storage
capacity. Reported that unit is disposing the flyash on alternate

day basis.

i Source of water and quantity of water

used per day

The total water requivement of the unit is 260 KLD and
additional 4KLD is recycled from RO plant. The unit is having
permission from Ground Water and Water Audit department to
draw 150 KLD of ground water. But due to high salinity the

unit 75% of water requirement is met from tankers.

J Effluent generation

The unit is generating 90 KLD of effluent. Low TDS effluent is
treated in ETP of 115KL capacity comprising of Fat trap,
equalisation tank, chemical dosing tank, primary settling tank,
aeration, Secondary settling tank, Aeration tank2, clarifier,
Tube settler and filter press. Treated effluent from ETP is
Jurther treated in RO. It is a ZLD plant.

Source Wastewater
generation
Process & washings include ( 73.0 KLD
Boiler Bleed Off, Cooling Towers blow
down, RO rejects)

Acid wash 8.0KLD
Domestic i 10.0KLD

High TDS effluent is treated in three stage MEE-15KL capacity
followed by ATFD.

Sewage is treated in septic tank followed by soak pit.
Rainwater harvesting pits and Summer storage tank Iis

available. Summer storage tank capacity is 180MT

k Installation of magnetic flow meters with

totalizer

Flow meters installed at inlet and outlet of ETP and MEE feed
tank. Flow meter is not installed to quantify raw water

consumption.

Table VI.C 1: Analysis results of samples collected by APPCB during 23.06.2020
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S.No | Parameter | APPCB | Inlet of | Outlet of | MEE MEE MEE RO RO
in  mg/L | standard | ETP ETP Seed condens | concentr | permeat | reject
except pH ate ate e

1 pH 5.5-90 | 642 7.22 5.56 4.09 5.94 6.5 7.69

2 7SS 200 200 122 136 12 200 20 120

3 TDS 2100 2642 1380 28925 208 38051 740 4990

4 COD 250 1712 260 34000 24 67200 32 112

5 BOD 100 420 60 8500 2.6 16800 52 28

6 oil & |10 20.2 16.4 28.2 BDL 20 BDL BDL
grease

MEE condensate is not complying with discharge limits stipulated by APPCB for pH. The unit shall neutralize the

MEE condensate before discharging.

RO reject is not complying with APPCB discharge limits for TDS. RO reject shall be treated in MEE before

discharging. RO permeate is complying with standards.

From the analysis resulls it is found that RO reject is not meeting APPCB discharge standards and hence the unit

will treat RO reject in ETP.

/

OCEMS installation, location

Air pollution sources and type of

APCDs, status of stack, porthole,

Boiler of capacity 1 x 16 TPH

Lakh. K.Cal/ hour & 1 x 10
Lakh. K. Cal/hour

Mechanical dust
collectors fol.by bag
Boiler of capacity 1 x 12.0 TPH Sfiliers
Thermic Fluid Heater 2 x 6 Dust collectors

Thermo siphon of capacity 4
lakh k.cal/hr

DG sets of 1x1250 KVA, 2x625
KvA

Acoustic enclosure

Table VI.C.2: Stack monitoring by APPCB on 23.06.2020

Source

SPM measured value

APPCB emission standards

Stack attached to 36 TPH boiler

101.8 mg/Nim’

115 mg/ Nm®

Table VI.C3: Ambient air quality monitoring at M/s, Adani Wilmar Limited (Unit-I)

| on 23.06.2020

by APPCB

Source

PM omeasured value

APPCB standards

Near the main gate within unit

premises

95.5 ug/m’

100 ug/m’®
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The unit is complying with stack emissions and ambient air standards.

m

Status of installation of online stack

monitoring equipment

Stack attached to boiler is provided with continuous online PM

monitors and connected to APPCB servers

n Status of green belt The unit has developed green belt in around 4acres of land.
0 Hazardous waste generation MEE salts (0.2 TPD) and ETP sludge (0.4 TPD) are the
' hazardous wastes generated from the unit and it is stored in 40
MT covered shed and it is disposed to TSDF
p Actions taken by APPCB during last one | APPCB has vide ovder dated 17.01.2020 issued directions for

year

not complying with APPCB discharge and emission standards.
The unit was again inspected by APPCB officials on
27.07.2020 and found non-complying. Directions were issued
on 28.09.2020.The APPCB has forfeited Bank guarantee of Rs
7.50 lakhs on 28.09.2020 for non compliance of the Board

directions.

Overall Compliancerstdtus:'

As compared to other units in the region, M/s Adani Wilmar Unit-I has implemented lot of corrective measures.

There were proper effluent transfer system, Emissions are complying with APPCB norms.

Major non-compliances observed in the unit are

MEE condensate is not meeting the APPCB stipulated standards w.r.t pH. The unit shall be directed to

check for pH and neutralize the effluent before final discharge.

Illegal drawal of ground water through tankers from outside agencies.

Not provided ash silo for 30 days storage capacity

VId.  Compliance Status of M/s. Adani Wilmar -(Unit-II)
a Name & complete address of the unit M/s. Adani Wilmar -(Unit-1I) Previously M/s. Louis Dreyfus
Commodities India Pvt. Ltd., Sy. No.1601, Epuru Bit-1B,
APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore Dist
b Contact Details S¥i G. Sreenivasulu, Plant Head
+91- 9444398011
sreenivasulu. gundarapu@adaniwilmar.in
Geo-cordinates 14°15'20'N 80° 04’ 25.9'E
d Area 15.58 acres _
e Status of CFO & Authorizations and its | The CFO and Authorization are valid till 29.02.2024
compliance ‘ ‘
Year of Commissioning 2011
g Production capacity S.N | Products Quantity
01 | Physical Refining Refined Vegetable 600 TPD

Qil (Palm Qil, Palmolein, Palm

Stearin)
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02 | Chemical Refining Refined Vegetable | 200 TPD
Oil (Soya bean Oil, Sunflower Oil,
Groundnut Oil, Rice Bran OQil, Cotton !
Seed Qil, Mustard Qil, Rapeseed Oil,
Sesame Oil)
02 | Fractionated Vegetable Oil 800 TPD
03 | Interesterified Vegetable Oil 150.0 TPD
04 | Vanaspathi 150.0 TPD
Co-Product
I Paimstearin 167.0 TPD
By-products
1 Distilled Fatty Acids (Physical 48.0 TPD
refining) (Palm Qil, Palm kernel,
Palmolein)
2 Distilled Fatty Acids (Chemical 0.8 TPD
refining)
(Soya bean Oil, Sunflower Qil,
Groundnut Oil, Rice Bran Oil, Cotton
Seed Oil, Mustard Oil, Rapeseed Oil,
Sesame Oil)
3 | Acid Oil 4.0 TPD
4 Soap Stock 4.0 TPD
5 Acid Sludge 0.6 TPD
6 Gums 9.0TPD

Coal and flyash storage

The unit is generating 940 TPM of flyash and unit has installed
silo of 40 tonnes (voughly around Two days storage) against
APPCB direction of 30 days storage capacity storage capacity.
Lot of Fly ash spillage was observed in the area.

Reported that unit is disposing flyash on alternate days. The

unit should have had minimum of 10 days storage capacity.

Source of water and quantity of water

used per day’

Source Water

consumption

physical refining process, inter-

esterfied fats, vanaspathi unit

Floor washings,plant washings firom 15.0KLD

Process

Chemical refining Manufacturing 25.0KLD
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Washings in chemical refining (Acid 30.0 KLD
Oil Wash)

DM/ Softener 5.0KLD
Boiler R.O. (Fresh water for Boiler 275.0 KLD
Sfeed-210 KLD)

Cooling towers (Non contaminated) 70.0 KLD
Cooling towers (contaminated) 60.0 KLD
Gardening 30.0KLD
Domestic 20.0 KLD
Total 530

Though the unit has obtained permission to withdraw 380 KL
of ground water but 75% of the water vequirement is met from

tankers.

Effluent generation

Process & Washings physical and 100.0 KLD
chemicals, Cooling tower, Boiler blow
down
Feed water RO Reject & DM/ Softener 70.0 KLD
back wash
Acid Oil Wash 30.0KLD
Domestic 15.0KLD

The unit has installed an ETP of 200 KLD capacity followed
by RO plant of 10 KLH capacity for treatment of LTDS. HTDS
effluent is treated in three stage three stage MEE -60 KLD

Jollowed by ATFD to meet ZLD system but ATFD is completely

worn out and is not in operation. Sewage is treated in Septic
tanks followed by soak pits. But it was observed that ETP is not
properly maintained, ETP sludge is stored in the ETP section
in open and leachate was flowing. ETP comprises of Fat Trap,
Equalization tank, Chemical Dosing tank, Primary Clarifier,
Collection tank, Aeration tank, Secondary Clarifier, secondary
Collection tank, Filter Press (2No.). Effluent carrying drains
were clogged.

Unit has constructed rainwater harvesting pits and summer

storage tank of 1600 KL capacity.

Installation of magnetic flow meters with

totalizer

Flow meters with totalizers at ETP inlet, Primary clarifier

outlet, RO inlet, RO outlet, MEE outlet.

Table VI.d 1: Analysis results of samples collected by APPCB during 18.06.2020
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S.No Parameter in | APPCB Inlet  of | Outlet of | MEE MEE MEE
mg/L  except | standard ETP ETP Sfeed condensate concentrate
pH

1 pH 5.5-9.0 5.27 7.64 7.13 8.08 6.24

2 7SS 200 186 122 206 4 180

3 DS 2100 4279 2516 5100 80 22840

4 CcoD 250 772 360 404 BDL 58020

5 BOD 100 290 114 136 BDL 14876

6 Oil & grease | 10 18.2 12.6 15 BDL 158

On the day of APPCB inspection RO was not in operation and treated effluent was directly discharged without

treating in RO. The outlet of ETP /treated water of ETP not meeting the APPCB stipulated standards

!

Air pollution sources and type of
APCDs, status of stack, porthole,
OCEMS installation, location

Atr pollution source

Air pollution control

device provided

FBC Boiler of capacity 20.0 TPH

Multi cyclone dust
collector followed by
Bag filters

Thermic fluid heaters of capacity
5.0 lakh k.cal/hr, 12.5 lakh
k.cal/hr & 6.0 lakh K cal/hr ;

Chimney to disperser

the flue gases

FBC boiler of Capacity 7.0 TPH

Dust Collector & Bag

Silter

Thermo Syphon Ix15 Lakh.k.cal | Mechanical dust
collectors fol by bag
Silters

DG sets of 1x1010 KV A, Acoustic enclosure

Ix1250KVA .

The unit has installed online emission monitor system (o

measure SPM and is connected to APPCB server.

TableV1.d.2: Stack monitoring at by APPCB on 30.06.2020

Source

SPM measured value

APPCRB emission standards

Stack attached to 7 TPH boiler

85.5 mg/Nm’

115 mg/ Nm®

| TableVI1.d.3: Ambient air quality monitoring by APPCB on 30.06.2020

Source

PM;p measured value

APPCB standards
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premises

Near the main gate within unit 90.5 ug/m’

100 ug/m’

The unit is complying with stack emissions and ambient air standards. Odour problem was observed in the

industry.

m

Status of installation of online stack

monitoring equipment

FBC boilers are connected with continuous online SPM

monitors and connected to APPCB servers

Status of green belt

Unit has planted trees in vacant spaces and along roads in the
unit. The unit has developed green belt to an extent 3.5 to 4.0

acres against APPCB requirement of 5 acres (33%)

Hazardous waste generation

5.5 TPD of ATFD salts and ETP sludge are the hazardous
wastes generated from the unit. Though there is separate shed
but hazardous waste was found lying in ETP area.

Oil recovered from ETP is sold to soap manufacturers.

Spent earth is disposed to incense sticks manufacturers

Actions taken by APPCB during last one

year

APPCB has vide order dated 17.01.2020 issued directions for
not complying with APPCB discharge and emission standards.
The unit was again inspected by APPCB officials on
28.07.2020 and found non-complying. Directions were issued
on 28.09.2020.The APPCB has forfeited Bank guarantee of Rs
7.50 lakhs on 28.09.2020 for non compliance of the Board

directions.

Overall Compliance status

APPCB issued directions to the unit vide order dated 15.02.2018. Further, the unit is not complying with APPCB

directions dated 17.01.2020, no proper effluent transfer system, effluent clogging in drains, flyash and hazardous

waste spillage, flyash silo of storage capacity of Two days against requirement of 30 days. Since the unit is partially

complying the committee has assessed environmental compensation using CPCB formula EC=PIx NxRx Sx LF

S.N Period of PI S LF R (Rs) N Environmental
noncompliance compensation (Rs)
(days)
/ 17.01.2020 to &80 1.5 1 250/ 271 &81,30,000/-
14.10.2020
EC for violation 271 81,30,000/-
EC levied by APPCB after 17.01.2020 7,50,000/-
Total EC to be paid by unit 73,80,000/-

Rupees Seventy-Three lacs and Eighty thousand Only
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VILE  Compliance Status of M/s South India Krishna Oil & Fats Pvt.Ltd
a Name & complete address of the unit M/s.South India Krishna Oil & Fats Pvt.Ltd.,
Sy.No.275,279,280 & 281, Epuru Bit - 1B, Pantapalem (V),
Muthukur (M), SPSR Nellore Dist
b Contact Details Sri B. Muthu Krishnan, GM
+91-7799800065
vincent.paul@sioils.com
Geo-cordinates 14°15'19.7"N 80°02' 50"E
d Area 16.12 acres
e Status of CFO & Authorizations and its | The CFO and Authorization are valid till 31.03.2022
compliance
Year of Commissioning 2014
Production capacity Refined Oil (Physical Refining) 1000 TPD
RBDPailmolein 800 TPD
TBD Stearine 200 TPD
Vanaspathi 200 TPD
Palm Powder 72 TPD
Palm Flakes 50TPD
By Product
Distilled Fatty Acid (Physical 42 TPD
Refining)
Refined Vegetable Oil 192 TPD
(Soyabean,Sunflower, Round Nut,
Ricebean, Cotton Seed, Mustarad,
Rape Seed by Chemical Refining)
By Product
Distilled Fatty Acid (Chemical 0.488 TPD
Refining)
Acid Oil 40 TPD
Soap Stock 8.0 TPD
Wax 2.05 TPD
Coal and flyash storage Unit is generating 14 TPD of flyash and is equipped with ash

pneumatic conveying system for conveying ash from different
points to ash silos and ash shed to avoid the ash escaping into

the air.

Ash storage yard having a capacity of 30 days including silo &
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closed storage shed. Lot of fugitive dust is emitted while

loading from storage shed into trucks.

Source of water and quantity of water

used per day

Source of water Consumption in
KLD

Process & washings (physical & 21.0KLD
chemical)

Cooling Make up 319.0KLD
Boiler 586.0 KLD
Domestic 23.0KLD

Total 949 KLD

Though the unit has obtained permission to withdraw 360 KL

of ground water but entire water requirement of 949 KLD is

met from tankers.

Effluent generation

Source Effluent generation
Trade effluents ( Boiler & 7 7
Cooling tower blow down,
136.0 KLD

Process, Primary dual RO, back
wash)
HTDS effluents from Acid plant

7 s P 53.0KLD
and dual RO rejects
Primary RO rejects 93.0 KLD
Domestic 16.0 KLD

ETP of 300 KLD & Dual RO Plant, MEE of 18 KLD followed
by ATFD provided to meet ZLD . STP of 20 KLD provided for
domestic purposes. ETP comprises of Collection tank, Oil &

grease trap, Equalization tank, Primary clarifier,

Aeration tank 1 & 2, buffer tank, Secondary clarifier, Sludge

drying beds &

Filter Press, Pressure Sand filter, activated carbon filter etc.

The effluent is transferred in drain which is completely

clogged. Thick oily scum is accumulated on the surface of

aeration and clarification tank. Aerator was not working.

Effluent and oil spillage in production block and ETP section.

The unit has not installed rain water harvesting pits.
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Table Vl.e 1: Analysis results of samples collected by APPCB during 18.06.2020

S.No Parameter in { APPCB Inlet of | Outlet of | MEE feed | MEE MEE
mg/L  except | standard ETP ETP condensate | concentrat
pH e

) pH 5.5-90 6.99 7.02 4.89 6.99 5.62

2 78S 200 132 86 156 12 145

3 TDS 2100 2982 1874 32669 128 36278

4 CoD 250 456 216 90800 72 38000

5 BOD 100 146 68 29056 16 12160

6 Qil & grease | 10 12.4 6.2 16.5 --- 17.0

From the analysis results it is evident that MEE is not properly operated, the concentration of COD and BOD is

high in MEE feed rather than in MEE concentrate. There is only slight variation in TDS concentration in MEE feed

and concentrate.

J

Installation of magnetic flow meters with

totalizer

Flow meters with totalizers at ETP inlet, Primary clarifier

outlet, RO inlet, RO outlet, ATFD inlet, MEE outlet.

Air pollution sources and type of
APCDs, status of stack, porthole,
OCEMS installation, location

Boiler of capacity 1x24 TPH | Mechanical dust
collectors fol by bag
Silters

Boiler of capacity 1x15.0 TPH

Thermo Syphon 1x20
Lakh.k.cal.

Thermic Fuel Heater 2x6 Lakh. | Mechanical dust

K.calthour collectors fol.by bag
Silters
4x750 KVA D.G. Sets Acousic enclosures

The unit has installed online emission monitors to measure

SPM and is connected to APPCB server.

Table: Stack monitoring by APPCB on 16.06.2020.

Source

SPM measured value APPCB emission standards

Stack attached to 16 TPH boiler

105.8 mg/Nm® 115 mg/ Nm®

Table: Ambient air quality monitoring by APPCB on 16.06.2020

Source

PM,o measured value APPCB standards
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Near the main gate within unit

premises

89.5 ug/m’

100 ug/m’

The unit is complying with stack emissions and ambient air standards. Odour problem was observed in the

industry.

1

Status of installation of online stack

monitoring equipment

OCEMS installed in both the chimnies attached to Boiler -24
TPH & common chimney provided to 15 & 16 TPH boilers
which is connected to APPCB Server.

m

Status of green belt

Unit has planted trees in vacant spaces and along roads in the
unit. The unit has developed green belt to an extent 3.5 acres
against APPCB requirement of 5 acres (33%). The unit has
developed 1.0 Acre of green belt towards South Side outside
of the industry.

Hazardous waste generation

0.6 TPD of ATFD salts and 0.037 TPD of ETP sludge are the
hazardous wastes generated from the unit. Though there is
separate shed but hazardous waste was found lying in ETP
area.

Oil recovered from ETP is sold to soap manufacturers.

Spent earth is disposed to incense sticks manufacturers

Actions taken by APPCB during last one

year

APPCB has vide order dated 17.01.2020 issued directions for
not complying with APPCB discharge standards. The unit was
again inspected by APPCB officials on 28.07.2020 and found
non-complying. Directions were issued on 28.09.2020.The
APPCB has forfeited Bank guarantee of Rs 10.0 lakhs on
28.09.2020 for non compliance of the Board directions.

Overall Compliance status

APPCB issued directions to the unit vide order dated 15.02.2018. The unit has taken steps for improvement like

compliance of stack, AAQ and ETP discharge standards.

MEE shall be operated properly

Further, the unit is not complying with APPCB directions, no proper effluent transfer system, effluent clogging in

drains, flyash and hazardous waste spillage, flyash silo of storage capacity of Five days against requirement of 30

days. Since the unit is partially complying the committee has assessed environmental compensation using CPCB

formula EC=PIx NxRxSxLF

S.N Period of PI A) LF R (Rs) N Environmental
noncompliance compensation (Rs)
(days)
1 17.01.2020 to 80 1.5

14.10.2020

1 250/- 271 81,30,000/-
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EC for violation 271 81,30,000/-
EC levied by APPCB on or after 17.01.2020 10,00,000/-
Total EC to be paid by the unit to APPCB 71,30,000/-
Rupees Seventy- One lacs and thirty thousand Only
VILF  Compliance Status ofM/s. Santhoshimatha Qils and Fats Private Limited
a Name & complete address of the unit M/s. Santhoshimatha Oils and Fats Private Limited, Sy.No.252,
Epuru Bit-IB, Pantapalem Village, Muthukur Mandal, SPSR
Nellore District
b Contact Details Sh. Ganesh Vidhun Kota
ganeshvk@smoils.com
9963329792
Geo-cordinates 14°15"18.1"N 80°02'39.1"E
d Area 5.52 acres
e Status of CFO & Authovizations and its | The CFO and Authorization are valid till 31.01.2022
compliance
Year of Cor;z;;zissionii1g 2016
g Production capacity Refined Palm oil 225 TPD
By product
Distilled Fatty Acids 15TPD

h

Coal and flyash storage

Unit is generating 8 TPD of flyash and has installed ash silo of
30 tonnes(4- 5 days storage capacity). In addition a covered

shed is provided for flyash storage.

Source of water and quantity of water

used per day

Source Water consumption

Process & Wash I12KLD

Boiler Feed & Cooling 70 KLD

Tower Make up

Domestic 8.0 KLD
Total 90 KLD

The unit has obtained permission from Ground Water and

Water Audit Department, Government of Andhra Pradesh vide |

order dated 01.10.2020 to draw 70 KLD of ground water.
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Previously the water requirement was met through tankers. As
per the Ground water report the quality of ground water is
moderate saline in nature. The water is procured through
tankers.
Jj Effluent generation
Trade effluents 20 KLD
Domestic 5.0KLD
The unit is involved in only physical refining and only LTDS
effluent is generated. The effluent is treated in ETP of 50 KLD
Sfollowed by RO Plant. ETP comprises of bar screens, oil &
grease trap, equalization cum neutralization tank, aeration
tank, primary clavifier, aeration tank, secondary clarifier, sand
Silter, carbon filter, sludge drying beds. ETP outlet is treated in
RO plant of Sm3/hr capacity. The treated effluent is utilized for
green belt development and RO reject is used for ash
quenching.
TableV1f 1: Analysis results of samples collected by APPCB during 19.06.2020
S.No Parameter in | APPCB Inlet of | Outlet  of | RO feed RO RO reject
mg/L  except | standard ETP ETP permeate
pH

1 pH 5.5-9.0 4.94 6.69 7.56 7.11 7.28

2 7SS 200 183 150 160 140 120

3 DS 2100 4506 2844 1310 521 3460

4 coD 250 860 320 104 20 96

M BOD 100 326 112 22 2.8 15

6 Oil & grease | 10 224 18.3 40 BDL BDL

The unit is not complying with effluent discharge standards with respect to TDS, COD, BOD and Oil & Grease. The

RO reject is having TDS higher than the APPCB discharge limits and hence RO reject shall be recycled back to

ETP for treatment.

k Installation of magnetic flow meters with | Flow meters with totalizers at inlet and outlet of ETP
totalizer
) Boiler of 8.0 TPH Mechanical dust
ir j d
Air pollution sources and type of collectors fol.by bag
APCDs, status of stack, porthole, .
Thermic Fluid Heatér -15 Jilters

OCEMS installation, location

Lakh. K.cal/hr
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DG sets of 1x750 KVA, I1x125 | Accoustic enclosures
KVA

Table VIf 2: Stack monitoring at by APPCB on 16.06.2020

Source SPM measured value APPCB emission standards

Stack attached to 8TPH & boiler 92.5 mg/ Nm3 115 mg/ Nm3

Table VIf3: Ambient air quality monitoring by APPCB on 16.06.2020

Source PMI10 measured value APPCB emission standards
Near the main gate within unit 118.5 ug/m’ 100 ug/m’
premises

The unit is not complying with ambient air standards.

M Status of installation of online stack

monitoring equipment

The industry has installed small boiler of 8.0 TPH , hence not

installed Online Stack monitoring.

n Status of green belt

Unit has planted trees in vacant spaces and along roads in an
extent of 1.4 Acres. But unil is yet to develop green belt in 0.4

acres of land to meet 33%.0f Green belt area.

0 Actions taken by APPCB during last one

year

APPCB vide order dated 17.01.2020 issued divections for not
complying with APPCB discharge and emission standards. The
unit was again inspected by APPCB officials on 28.07.2020
and found non-complying. Directions were issued on
28.09.2020.The APPCB has forfeited Bank guarantee of Rs
5.0 lakhs on 28.09.2020 for non compliance of the Board

directions.

p Overall Compliance status

refinery section with 225 TPD capacity.

The industry is not a respondent in the hon’ble NGT OA No 221/2015 as the industry was not
established at that time. But as it is located in the cluster at present, the APPCB issued directions to the

unit vide ovder dated 15.02.2018. This is small scale edible oil refinery unit operating with only physical

The unit has taken steps for improvements. Further, the unit is not complying with APPCB directions,
flyash silo of storage capacity of Four days against requirement of 30 days, not meeting the effluent

discharge standard and ambient air quality.

: VI.LG  Compliance Status of M/s. 3F Industries Limited

a Name & complete address of the unit M/s. 3F Industries Limited (Formerly Foods fats & Fertilizers
Ltd.,) Sy.No. 1604, APIIC- IALA, EPURU I-B Pantapalem (V)
Muthukuru (M) SPSR Nellore Dist.

b Contact Details P. Srinivasa Rao, Plant Manager
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91-9642225502

Srao co.in
Geo-cordinates 14°15'28.8"N 80° 04' 09.4"E
Area 11.62 acres

Status of CFO & Authorizations and its

The CFO and Authorization are valid till 31.03.2022

compliance
Year of Commissioning 2011.
Production capacity Refined Edible Oils 670.166 TPD
(Physical Refining)
Refined Edible Oils (Chemical 100 TPD
Refining)
Vanaspathi & Bakery Shortenings 90 TPD
Margerine 30 TPD
Faity Acids 200 TPD
Toilet Soap Noodles 50 TPD
BY PRODUCT
Fatty Acids 27.74 TPD
Glycerine 18 TPD
Pitch Oils 7 TPD
Filter Cake/ Spent Earth 1.22 TPD
Fatty acids/ Acid Oils 3.35TPD

Coal and flyash storage

Unit is genefbting 27 TPD of flyash. Unit has providéé’ ash
silo of 60 Tonnes capacity which is sufficient for ash storage

for 2 days against APPCB direction of 30 days storage.

Source of water and quantity of water Source Water consumption
used per day Process & Washings 50.0KLD
Boiler make up & Cooling 360 KLD
tower make up
RO reject water (used for 253 KLD
cooling tower makeup)
Total 663 KLD
Entire water requirement of 663 KLD is met from Tankers.
Effluent generation Source Quantity of
effluent
Process & Washings Boiler blow down, 152 KLD
Co-oling tower bleed off, Acid Oil plant '
waste water
Fresh Water RO rejects 110 KLD
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Domestic 15 KLD

ETP of 200 KLD & RO plant, MEE-100 KLD provided with
ATFD to meet ZLD system. Septic tanks followed by soak pits
are provided for treatment of domestic effluents.

On the day of inspection, it was observed that the ETP was not
in operation. Thick Sludge was deposited in ETP section. The
oil was spilled all over the plant. MEE and ATFD were not
properly operated. The pumps were not working and effluent
was leaking. There was no proper effluent transfer system from
production block to ETP. There were lot of temporary

arrangements.

TableVl.g 1: Analysis results of samples collected by APPCB during 23.06.2020

S.No Parameter | APPCB Inlet  of | Outlet of | MEE feed | Ro feed RO RO reject
in mg/L | standard | ETP ETP ‘ permeate
except pH

I PH 5.5-9.0 5.34 6.85 7.92 7.53 7.09 5.74

2 7SS 200 160 90 204 76 54 4

3 DS 2100 3772 1248 3826 1248 3134 430

4 COD 250 1580 232 3580 128 368 12

5 BOD 100 410 68 1124 40 106 1.8

6 Qil & |10 22.4 9.0 20.8 1.8 1.2 BDL
grease

The Qutlet of ETP is meeting the Board stipulated standards. The MEE is not in operation during the Board officials

inspection and sample collection. ON the day of committee inspection MEE was not in operation.

K Installation of magnetic flow melers with | Flow meters with totalizers at ETP inlet, MEE inlet and outlet
totalizer
L Boiler of capacity 1x35 TPH ESP
Boiler of capacity 1x2.0 TPH Bag filters
Boiler of capacity 1x8 TPH; Fuel: Bag filters
Coal/Husk
i Thermo Fluid heater of capacity
Air pollution sources and type of
1x20.0 Lakh.k.cal/hr; Fuel: Bag filters
APCDs, status of stack, porthole, |
Coal/Husk
OCEMS installation, location
Thermo Fluid heater of capacity
Bag filters
1x40 Lakh.k.cal/hr; Fuel: Coal/Husk
Thermic Fluid heater of capacity Dust collectors
1x6 Lakh.k.cal/hour,;Fuel :
Coal/Husk
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Coal Mill of capacity 10 TPH Bag filters
DG sets of 3x750 KVA Acoustic enclosure

The unit has installed online emission monitors to measure

SPM and is connected to APPCB server.

Table VIg 2: Stack monitoring at by APPCB on 23.06.2020

Source

SPM measured value APPCRB emission standards

Stack attached to 35TPH boiler

133.5 mg/Nm3 115 mg/Nm3

Table VI g 3: Ambient air quality rﬁom’toring by APPCB on 23.06.2020

Source

| PM10 measured value APPCB emission standards

Near the main gate within unit

premises

138.6 pg/m’

100 ug/m’

The unitis not complying with stack emissions and ambient air standards. Odour problem was also observed in

the industry.

M Status of installation of online stack OCEMS installed in the stack connected to 35 TPH boiler and

monitoring equipment connected to APPCB Server.

N Status of green bellt The plantation is very sparse and is not complying with 33% of
green belt.

o Hazardous waste generation The unit is generating 1 TPD of MEE salts and 0.034 TPD of
ETP sludge. The quantity of sludge generated is very less and
sludge is not properly disposed.

P Actions taken by APPCB during last one APPCB has vide order dated 16.02.2018 issued certain

year

directions to the industry and forfeited Bank Guarantee of
Rs.5.0 Lakhs for non-compliance of the directions. The APPCB
has again issued modified directions on 17.01.2020 for not
complying with APPCB discharge and emission standards. The
unit was again inspected by APPCB officials on 28.07.2020
and found non-complying. Directions were issued on
28.09.2020.The APPCB has forfeited Bank guarantee of Rs
10.0 lakhs on 28.09.2020 for non compliance of the Board

directions.

Overall Compliance status

The committee observed major violations in the unit w.r.t effluent handling and treatment and sludge disposal. ETP

was accumulated with sludge. The unit is not complying with emission monitoring, ambient air quality.

The industry has constructed and commissioned hydrogenated ~stearine and stearine beads manufacturing plant

inside the existing industry without obtaining consent for establishment and consent for operation of the APPCB.

Since the unit is partially complying the committee has assessed environmental compensation using CPCB formula

EC=PIxNxRxSxLF

S.N

Period of PI A

noncompliance

LF R (Rs) N Environmental
(days) compensation (Rs)
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1 17.01.2020 to 80 15 1 250/~ |255 76,50,000/-
28.09.2020
2 29.09.2020 to 80 1.5 1 250/- |15 4,50,000/- * 2 for
14.10.2020 repeated violation
Total EC for violation 271 85,50,000/-
EC levied by APPCB on or after 17.01.2020 ' 10,00,000/-
EC to be paid by unit to APPCB 75,50,000/-

Rupees Seventy- Five lacs and Fifty thousand Only

viI

vin

Actions taken by APPCB

The APPCB is continuously reviewing the status of air pollution/ water pollution
control equipments provided and compliance of the APPCB standards etc for
control of pollution problems from the edible oil industries operating at
Krishnapatnam port area from last Five years in connection with the O.A. NO.221
of 20135 filed before the Hon'ble NGT.

The status of industries with regards to compliance of the directions are reviewing
before External Advisory Committee meetings held at Board office, APPCB and
issuing directions time to time. It is to submit that the status of implementation of
action plan by the edible oil units was reviewed before Task Force Committee at
Board Office during its meetings held on 25.06.2016, 15.07,2016, 05.08.2016,
27.08.2016, 16.09.2016, 30.09.2016, 11.11.2016, 03.12.2016, 30.12.2016,
20.01.2017, 04.02.2017 & 09.11.2017. .
The board has issued directions to the Edible oil industries on 15.02.2018,
17.01.2020 & 28.09.2020.

The APPCB has also forfeited Bank Guarantee amount of Rs.65 Lakhs in the year
2020 from the above 7 nos of Edible oil industries for non compliance of the
APPCB directions.

QOverall Observations

Presently all edible oil units were operational but on the day of comniittee
inspection ponly physical refining of palm oil was in operation.

The units have made improvements, augmentation of ETP and air pollution control
devices. The units have installed facilities like ETP followed by RO, MEE & ATFD
to achieve “ Zero Liquid Discharge” but there are no proper effluent transport
system. But units are yet to achieve 100% compliance to consent conditions of

APPCB.All units shall make improvements in drains/ pipelines used for transporting
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effluent from production block to ETP. The units shall ensure that storm water is not
mixed with effluent.

The flyash generated from the units is sold to brick manufacturers. The units have
provided ash silo and covered shed for storage of flyash. But the units are not
complying with APPCB condition of 30 days silo capacity. The units represented to
the unit that installation of such large silo is difficult. The flyash is sold to brick
manufacturers at frequency of two to three days in a week. Since the condition was
imposed by APPCB, the committee suggests APPCB to review the condition.
APPCB is continuous vigil on the edible oil units and issued directions, forfeited
bank guarantees due to which no discharge of effluent outside the unit premises was
observed during committee inspection.

Based on CPCB formula the committee has assessed environmental compensation
on the the erring units for violating the directions issued by APPCB vide order
dated 17.01.2020.

Fly ash is being dumped in the North-Eastern Direction of M/s Emami Agrotech Ltd
in public lands adjacent to M/s Gemini Edible and M/s Emami Agrotech. The land
does not belong to any edible oil unit, and none of the industry are ready to take
responsibility for removing the flyash. Since the flyash is dumped in land adjacent to
M/s Emami and M/s Gemini, both of these industries as part of CSR activity will
take complete responsibility to remove the dumped flyash and send it to brick
manufacturers.

The committee submits to Honble NGT that the units shall carry out performance
evaluation of ETP and ZLD system. Based on the TDS concentration in RO reject,
the unit shall either treat RO reject in ETP or MEE. (If TDS> 5000mg/l in RO
reject, it may be treated in MEE or else in ETP). The units in any case shall not

discharge the RO reject without further treatment.

Conclusions

Construction of CETP: Previously all the units had proposed for construction of
common effluent treatment plant but the district administration and the units could
not find a suitable land for construction of CETP. Currently all seven units have
established their individual effluent treatment plants and hence the proposal of
CETP is shelved. '

As per the Ground Water and Water Audit Department, Government of Andhra
Pradesh, the ground water in the region is saline in nature due to sea water
intrusion. The units have to treat the ground water in RO system for use for
domestic and industrial purpose. Due to high salinity there are high chances of
Jfrequent clogging of RO membranes. In addition, the available ground water

resources are not sufficient to meet the industrial water requirements. Considering
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this the committee recommends that all edible oil units in Krishnapatnam Port area
to install common desalination plant thereby sea water may be drawn, treated and
to be used by all edible oil indusiries by requesting the management of the
Krishnapatnam port Ltd who is nodal agency for importing the crude edible oil on
behalf of the edible oil industries management. Thereby withdrawal of ground water
and procurement of water from tankers will be avoided. The units shall install
desalination plant within a period of one year and entire water reéuirement has to
be met from desalination only. The units shall install electromagnetic flow meters

with totalizer to quantify the water consumption.

The units have not disposed spent nickel catalyst to authorized re-processors stating
that the small quantity of waste is generated. The committee submits to Hon'ble
NGT to instruct APPCB to direct APPCB to safely store the spent nickel catalyst
and to dispose the same to authorized re-processors. The units shall be directed to
comply with Hazardous Waste Rules, 2016 and shall dispose the hazardous wastes

as directed in the consent within 90 days period.

During the inspection, the committee did not observe any discharge of effluent into
the Budhakaluva drain, Pantapalem irrigation channel ov into land outside the
industry premises. But however, in all the units except M/s Adani Wilmar unit-I,
there is no proper effluent conveyance system/ pipelines to transfer effluent from
production blocks to effluent treatment plant. The committee observed that open
drains were used for effluent transfer and during rains, effluent and rain water may
overflow into the peripheral drains (drains are provided all along the boundary of
the units to collect the effluent). The units informed that during rains, water/effluent
is taken to ETP from peripheral drains and no effluent is let out of the unit. The
units shall be directed to close the peripheral drains at the exit point near unit
boundary. The drains used for transfer of effluents from production block to ETP
are clogged, thick oily scum is floating on top and sludge is settled at bottom of
drains. Under these circumstances very little effluent may be transferred to ETP and
effluent may overflow into area/ soil adjacent to the drains. The committee submits
to Hon’ble NGT to instruct APPCB to direct the industries to establish proper
effluent pipelines within a period of two months of adequate size to transfer effluent
Jrom production block to ETP and for utilization of treated effluent. The pipelines
shall be periodically cleaned and cleaning water shall be routed to ETP (o prevent
any clogging. The status of cleaning shall be submitled to APPCB while submitting

compliance reports.

The units shall maintain proper records for fullers earth (bye-product) generated

and oil recovered from the ETP and its mode of its disposal. Though all units
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informed that the same were disposed for incense sticks manufacturer and soap

industries, however no records were shown to committee.

The unils are importing crude palm oil and sunflower oil from Malaysia, Singapore
and Indonesia. The Port Authorities are testing the crude oil for presence of any
mineral oil and after ensuring that no mineral oil is present, the consignment is
handed to the units. While verifying the documents, the committee observed that the
quantity of the imported crude is around 60% to 70% of the unit production. The
units are locally procuring crude oil from other industries (it was reported that
these industries purchase palm and sunflower from farmers and extract crude and
sell to edible oil refineries in Krishnapatnam). The crude that is locally purchased is
not tested for the presence of mineral oil content or Hydrocarbons. The committee
humbly submits to Hon’ble NGT that the units have to carry out mineral oil test with
every batch of consignment locally procured also. These reports have to be

submitted to APPCB along with their compliance report.

The flyash generated from the industries are sold to brick manufacturers. APPCB
directed the units to install flyash silo of 30 day storage capacity with an objective
that during rainy season, if the ash is not taken by the brick manufacturers on a
datly or weekly basis, the ash could be safely stored in silo for a period of atleast 30
days and from silo it can be transferred directly into trucks. But all seven units have

not complied with this condition and have installed a silo of capacity handling

flyash for period varying from seven to ten days. Further it was informed to the’

committee that the units are disposing the flyash on alternate days and is not stored
in the unit beyond a week. The committee submits to Hon’ble NGT to direct APPCB
to hold a meeting with edible oil units, brick manufacturers, flyash transporters and
any other flyash users and review the direction. Fly ash is being dumped in the
North-Eastern Direction of M/s Emami Agrotech Ltd in public lands adjacent to M/s
Gemini Edible and M/s Emami Agrotech. The land does not belong to any edible oil
unit, and none of the industry are ready to take responsibility for removing the
flyash. Since the flyash is dumped in land adjacent to M/s Emami and M/s Gemini,
both of these industries as part of CSR activity will take complete responsibility to

remove the dumped flyash and send it to brick manufacturers.

The units have not made proper arrangements for flyash storage and loading into
the trucks. It was observed during inspection that lot fugitive dust was emitted
during loading operations. The units shall ensure welting or water spraying al the

time of loading of flyash and also the feeding hopper is covered.

(37]
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9.

The committee has assessed environmental compensation for serious violationand
for not meeting conditions stipulated in the consent. The units shall pay

Environmental Compensation to APPCB as summarized below:

SI. No

Name of the Unit Environmental
Compensation to
be paid by the unit
to APPCB in INR

M/s Gemini Edibles & Fats India Pvt Ltd 66,00,000/-

M/s Emami Agrotech Limited 1,32,50,000/-

M/s. Adani Wilmar -(Unit-1I) 73,80,000/-

M/s.South India Krishna Oil & Fats Pvi.Ltd 71,30,000/-

Ll A W] N~

M/s. 3F Industries Limited (Formerly Foods fats & 75,50,000/-
Fertilizers Ltd.,)

10.

11.

12.

The units have provided online emission monitoring system to measure PM10. The
porthole provided for manual monitoring are utilized by the units to install online
dust monitors. The Committee submits that Hon'ble NGT instructs APPCB to direct
the units to establish fresh points for online dust monitors. The units have to ensure
that all the stacks connected to boilers are provided with APCD’s and OCEMS
including the stand-by boilers. The units shall augment their pollution control
devices so as to ensure that they comply with the standards stipulated by APPCB.
The units shall take measures to prevent fugitive dust generated during loading,
unloading of raw materials, products, flyash etc so as to meet the National Ambient
Air Quality Standards.

The units shall upgrdde the effluent treatment plants, periodically remove the
accumulated sludge and oil from the tanks and send the same to TSDF. The uniis
shall properly operate the ETP and ensure that they comply with the effluent
discharge standards stipulated by APPCB.

The public roads surrounding the industries are in very poor condition due to
movement of heavy vehicles. All the edible oil units shall collectively construct new
concrete roads as part of CSR activity. The units shall develop green belt all along
the boundary of the units and in vacant spaces and ensure that the 33% of total area
is covered with green bell. In addition as part of CSR activity the units can take up

compensatory green belt in public lands.”

(38]
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5. The 5™ respondent has filed their objection to the report of the Joint
Committee along with certain documents to shoW that the observation
made by the committee regarding the alleged insufficiency of the system
that is being operated in their unit is not correct.

6. Though the applicant is absent, we feel that on the basis of the objections
raised by the 5" respondent regarding the change in ownership of the 5"
respondent unit, we direct the office to substitute the name of the 5t
res',pondent}as M/s. Adani Wilmar Limited represented by its Managing
Director héVing its registered office ét Fortune House, Near Navrangpura
Railway Crossing, Ahmedabad — 380009, Gujarat, India.

7. The Ofﬁce is directed to carry out the amendment in the cause title.

8. Other respondent units who have not filed their objections to the
commivttee report are directed to file their objections within a period of 15
(Fifteen) days to this Tribunal by e-filing with a copy to the committee so
that the committee can go into the objections and come with their
findings on that aspect, apart from filing their further action taken report,
after considéring the objections to the findings arrived at by thefn to this
Tribunal on or before 26.03.2021 by e-filing in thé form of Searchable
PDF/OCR Supportable PDF and not in the form of Image PDF along

with necessary hardcopies to be produced as per Rules.

(39]




9. The Registry 1s directed to communicate this order to the members of the
committee by e-mail immediately so as to enable them to comply with the
direction.

10.For consideration of further report, objections if any, to the report, post

on 26.03.2021.

........ ST B ' ¢
(Justice K. Ramakrishnan)

................................. E.M.
(Shri. Saibal Dasgupta)

0.A. No0.221/2015,
03™ February, 2021. Mn.




ANDHRA PRADESH POLLUTION CONTROL BOARD
D Nu.33-26-14, D2, Near Sunrise Hospltal. Pushpa Hotsl Cantre,
Chatamalavart strest Kasturibaipet, Vijayawads ~ 520 010

Phons. 0856-2463200.
- Grams - Kalusya Nivarana
Websile ;pw.appcb ap.nic.in
Order No. 14/APPCB/UH-IITFINLRI2018- Date: 23.09,2021,

DIRECTIONS

Sul:  peR . HQ - UH-Il = TF - M/s.3F Industries Limited {formerly Mis.Foods Fats &
Fartilizers Ltd ) Sy No. 1604, Epuru 1-B, Pantapalem (V), Muthukuru (M), SPSR
Neliore District ~ The Hon'ble NGT (8Z), Chennal order dated 11.08.2021 n O A
Np 221 of 2015 - Non-compliance of Board directions - Legal hearing held on
07 .09 2021- Directions — Issued — Reg.

Ref: 1. CFO order issued to the industry on 23.07.2016.

2 Memorandum of Application No 221 of 2015 filed by Smt. sanaka

Vedavathi Rio Daruvalapalem, Muthukur Mandal, SPSR Nellore District

before the Hon'ble National Green Tribunal, Chennai.

Order No.149/APPUBIUN-ITFINLR/2020-1813 dt 17.01.2020.

The Hon'ble NGT order dated 16.03.20201n O A. No 221 of 2015,

Order No. 149APPCB/UH-I/TFINLR/2018, di. 28.08.2020

Joint commiites inspaction on 13.10.2020 & 14,10.2020 and committee

reportdated.01.12.2020

The Hon'ble NGT order dated 07.01.2021in O.A. No 221 of 2015,

Joint committee inspection on 29.07.2021 & 30 07.2021 and committee

raporidated. 10 08.2021

9. The Hon'ble NGT order dated 11.08.2021 in O.A. No 221 of 2015,

10. External Advisory Committee (Task Farce) Meeting held on 07.09.2021

P oo w

N

4+ & *

WHEREAS you are operating an edible oil refinery unit in the name & style'of Mis. 3F
Industries limited (formerly M/s Foods Fats & Ferlilizers Lid.) at Sy, No, 1604, Epury 1-B,
Pantapalem (V), Muthukuru (M}, 5PS Nallore District.

WHEREAS the Board vide reference 15! cited, issued consent for operation to the industry on
23.07.2016 for a period upto 30.06.2021 to preduce Refinedd Vegetable Qils (Physical) —
670.18 Tons/day, Refined Vegetable Oif (Chemical) - 100 Tons/day elc.

YWHEREAS vide reference 2™ cited, an application was filed by Smt. isanaka Vedavathi, R/o.
Oaruvulapalem, Muthukyr Mandal, SPSR Nellore District before the Hon'ble National Green
Tribunal, Chennal against Poliution problems caused by the above edible oil industnes |
8I.Nc.1 1o 7) vide O.AN0.221 of 2015. The Board is reviswing the industries and issuing
directions time {o time.

WHEREAS the Board vide reference 3™ cited, reviewed the adible oil industries existing naar
Krigshnapatnam erea and issued directions on 17.01.2020.

WHEREAS vide reference 4t cited, the Hon'ble NGT, SZ Chennai vide orderdt,
18.03.2020 in C.A. No. 221 of 2015 has appointed a juint committes to inspect the sdible cil
industries located naar Krishnapatnam area. SPSR Nellore district to submit a factual report.

WHEREAS the Board vide referance 5%  cited, reviewed the edible oil industries exisling
near Krishnapatnam area and issued directions dated 28.08.2020,

WHEREAS vide reference 6 cited, the joint commities inspected the Edibie Oit industries
on 13 10.2020 & 14.10.2020 and submitted repori to the Hon'ble National Green Tribunal on
01.12.2020

WHEREAS vide reference 70 cited, the HMon'ble NGT vide ordar dated 07.01.2021 directed
the A.P Pollution Control Board to serve the copy of the report to the respondants so that they
can flie their objechons, if any, to the NGT,
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WHEREAS the M/s.3F Industres Limited (formerly M/s.Foods Fats & Fertilizess Lid ) Sy No
1604, Epuru 1-B, Pantapalem (V), Muthukuru (M), SPSR Nellore District submitted their
objections on joint committee repon.

WHEREAS Gise rf=peroe 81N cited, the committee again inspected the edible cil industry on
20 07 2021 & 30.07.2021 and submitted inspection report on 10.08.2021 to the Hon'ble NGT
(52), Chenna ..

WHEREAS vide reference StM cited, the Hon'ble NGT heard the case on 11.08.2021 and
diracted the Board o take necessary action.

WHEREAS vide reference 10t cited, legal hearing was conducted before the External
Advisory Committee (Task Farce) of A.P. Poliution Control Board on 07.09.2021. The
reprasentatives of the Edible oil units and EE RO Nellore attended the mesting through VC.
The representatives attended the meeting and could not propose the psrmanent water source
to cater requirement of edible oil industries, despite of ample opportunity and lime. Further.
thery o nfd nol oble to explain the reasons for delay in repairing of common roads to villages
and also reported progress of other conditions.

After detailed discussions, the committee recommendad that the edible oil units shall pay the
Enwircnmsntal Compensation as recommended by the NGT Committee, shall complywith all
recommendations of the Committee and also to come up with detailed time bound action plan
on utiization of surface waler. The committee observed that the industries were given several
opportunities for compliance and the committee by the NGT after considering the objections
have Inspected the industries again and finally recommended levying EC and to issue
drections Thus, having already given ample opportunity, the EAC committeerecommended to
wsue tollowing directions and to levy Environmental Compensation as recommended by the
NGT Committee. The Board hereby issue the following directions under Sec.33 (A) of Water
(Pravention and Contra! of Pollution) Amendment Act, 1988 and under Sec.31 (A) of Air
{Prevention & Contro| of Poilution) Amendment Act, 1987:

1. The industry shall immedIately pay the EC of Rs.1,10,06,000/- within a week
time ,

2. The Industry shall stop procurernent of water from the outside agencies
whichwas tapped in illegal manner. They shall muet water requirement from
government authorized sources only,

3. The industry shall store the spent nickel catalyst safaly until its disposal to
the authorlzed re-processors. The industry shall dispose the waste within 90
days from date of generation and shall comply with other provisions of
HoWM Rules, 2016 for transportation and disposal.

4. The industry shall not discharge treated/ untreated effluents into the
Budhakaluva drain, Pantapalem irrigation channel or into land outside the
industry premises.

5. The industry shall maintain proper records for fullers earth {by-product)
generated and oil recovered from the ETP and its mode of disposal.

6. The industry shall maintain test results for mineral oil in v/v% in the cruds
palm & sunflower oil procuring from indigenous sources and from the
crude edible oil being imported from foreign countries. The proof of test
reports for every consignment submitted to Food Quality Dept.,/ regulatory
bodies shall be produced to Regional QOffice, Nellore for every 3 months.

7. The industry shall provide onling AAQ monitoring station ta continuocusly
monitor PM10, SO2 & other critical poliutants in the upward and cross wind
directions at surrounding villages, in network with othar adible oil industries

8. The porthole provided to the stacks for manual monitoring shall not be

utilized for online stack monitoring. The units shall enaure that real time data

is directlytransferred from analyzer to APPCB server without any Interface.

The committee ohserved fly ash dumped towards North side of M/s Emami

Agrotech Limited. All the 7 nos of edible oll industries directed to jointly

compact the fly ash and to cover with minimum 10 cm clay / soil cover to

prevent ambient dust. The compliance of the above shall be submitted to the

Board within 15 days along with photographic evidence.

10. The industry shall develop green beit all along the boundary and in vacant
spaces and ensure that the 33% of total area is covered with green beit In
addition as part of CSR activity the units can take up compensatory green
belt in public lands.

11. The industry shall ensure that proper segregation of various types of

w0
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hazardous wastes and shall provide with lsachate collaction systam and to
route the run-off f leachate to ETP for treatment.
12. The industry shall ensure that the storm water drainage system as below: 264

i. Entire effluent, including floor washings, spillages setc, shall be sent to
the ETP through permanemt pipeline network laid above the ground
jevel with appropriate color coding.

ii. The first flush of storm water for the first 15 minutes shaill be collected
and routed to the ETP. Implementation plan of action shall be furnished
to the Board within 15 days.

iil. Thare shall not he any entry of gontaminated wastewater into the
stormwater drains

13. The industry shall scrupulously compiy with all other recommendations made
by the Joint Committee in its reports datsed 1.12.2020 and 10.08.2021,

14. The industry shall extend the existing Bank Guarantees for further perlod of
oneg year

You are hersby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under Sec.33 (&) of Water (Pravention & Control of Pollution)
Amendment Act, 1988 and Sec.31 (A) of Air (Pravention & Conlrol of Pollution) Amendment
Acl, 1887 without any further rolice, in the interast of Public Health and Environment.

This Order comes into effect fram today l.e., 23.08.202

Sd/-
VIJAY KUMAR GSRKR 1AS
SECRETARY TO GOVERNMENY

{5&’{3

Mis.3F Industries Limited

{formerly M/e. Foods Fats & Fertilizers Ltd.)
Sy. No. 1604, Epuru 1-B,

Pantapalem (V), Muthukuru (M),
5PBRNellore District

I TCF.BO./

 SENIOR ENVIRONMENTAL ENGINEER
UH-II




[ ANDHRA PRADESH POLLUTION CONTROL BOARD
w——;g D0.N0.33-26-14, B/2, Near Sunrise Hosplal, Pushpa Hotel Centre,
% Chalamalavar! street, Kasturibalpet, Vijayawada - 520 010

Phone 0B66-2463200.
Grams - Kabeys Nivarana
Webxite 'www 1ppch ap.micin
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Order No. 148/APPCB/UR-1I/TF/NLR/2018- " Date; 23,09.2021.
DIRECTIONS

Sub!  peB . HO — UH.Il = TF - Mis. Adani Wilmar Limited (Unit =1}, {formery Mis
Krishnapatnam Oils & Fats Pvt. Ltd.), Sy.No.292,317, Pantapalem (V) (Epur 1B),
Muthukur (M), SPS Nellore District — The Hon'ble NGT (§2), Chennai order dated
11.08 2021in O.A. No.221 of 2015 - Non-compliance of Board directions - Legal
hearingheld on 07.08.2021 ~ Directions - Issued ~ Reg.

Ref: 1. CFO order issued to the industry on 16.03 2016.

2. O.ANo. 221 of 2015 filed by Smt. Isanaka Vedavathl, R/o. Daruvidapalem,
Muthukur Mandal, SPSR Nellore Distnct before the Han'ble National Green
Tribunal, Chennai.

Order No.149/APPCB/UH-IFTF/NLR/2020-1813 dt.17.01.2020

The Hon'ble NGT orger dated 16.03.2020 in O A. No.221 of 2015.

Order No. 149/APPCB/UN-I/TF/NILR/2018, Date:28.09.202C.

Joint committea inspection on 13.10.2020 & 14,10.2020 and committee
reportdaled 01.12.2620.

The Horn'ble NGT order dated 07 01.2021 in O.A. No.221 of 2015.

Joint committe inspection on 29 07.2021 & 30.07.2021 and commitiee
reportdated. 10.08.2021.

9. The Hon'ble NGT order dated 11.08.2021 in O.A. No 221 of 2015,

10. External Advisory Committee (Task Force} Meeting held on 07.09.2021.

@ m pw

>~

LR

WHEREAS you ars operating an edible oil refinery unit in the name & style of M/s Adani
Wilmar Limited {formery M/s. Krishnapatnam Oils & Fats Pvt. Lid.) at Sy. No.292, 317,
Pantapalem (V) (Epur 1B), Muthukur (M), SPS Nellore District.

WHEREAS the Board vide reference 15! cited, issued conseni for operation 10 the industry on
19.03.2016 for a period uplo 30.03.2021 lo produce Refined Vegetable Oils (Physical}- 600
Tons/day, Interestified Vegetabla fats - 100 Tons/day, etc.

WHEREAS vide reterence 20 cited, an application was filed by Smt. 1sanaka Vedavathi, R/c.
Daruvulapalem, Muthukur Mandal, SPSR Neliore District before the Hon'ble National Green
Tribunal, Chennai against Pollution problems caused by the ahove edible cll industries (
Sl.No.1 to 7) vide O.A.No.221 of 2015. The Board is reviewing the industries and issuing
directions {ime ta time.

WHEREAS the Board vide referance 3™ cited, reviewed the edible oil industries existing near
Krishnapatnam area and issuad directions on 17.01.2020.

WHEREAS vide reference 4iN cited, the Hen'ble NGT, S2, Chennai vide order dt.
18.03 2020 in O.A. No 221 of 2015 has appointed a joint committas to inspect the edible o
industries locatad near Krishnapatnam area, SPSR Nellore district and directed 1o submit a
factual report,

WHEREAS the Board vide reference 5! citad, reviewed the edible oil industries existing
near Krishnapatnam area and issued directions dated 28.08.2020.

WHEREAS vide reterence 610 cited, the joint committee inspectsd tha Edible Qil tndustries
on 13.10.2020 & 14.10.2020 and submitted report to the Hon'bie National Green Tribunal on
01.12.2020.

WHEREAS vide reference 7! cited, the Hon'ble NGT vide order dated 07 01.2021 directed
the A.P. Pollution Control Board to serve the copy of the report to the respondents so that they
can file their objections, if any, to the NGT.
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WMEREAS the M/s Adani Wilmar Limited (Formerly M/s. Krishnapatnam Oils & Fats Pvt. Ltd.), 266

Sy.No 282, 317, Pantapalem (V). Muthukuru {M), SPSR Nsllore District submitted their
objsclions on joint committee report.

WHEREAS vide reference 8! cited, the commitiae again inspected the edible oil industry on
29.07.2021 & 30 07.2021 and submitied inspection report on 10.08.2021 to the Hor'ble NGT
{S2), Chennai .

WHEREAS vide reference 9! ciled. the Hom'ble NGT heard the case on 11 08.2021 and
directed the Board to take necessary action

WHEREAS vide reference 10t cited, legal hearing was conducted before the External
Advisory Commitlee (Task Force) of AP. Pollution Control Board on (7.09.2021. The
representatives of the Edible oil units and EE RO Nellore attended the meeting through VC.
The representatives attsnded the mesting and could not propose the permanent water source
to cater requiremsnt of edible oll industries, despite of ample opportunity and time. Further,
they could not able to explain the reasons for delay in repairing of commaon roads to villages
and also reported progress of other conditions.

After delailed discussions the committee recommended that the edible oil units shall pay the
Environmental Compensation as recommanded by the NGT Committes, shall comply with all
recommendations of the Commiltee and algo to come up with detailed time bound action plan
on utilization of surface water. The committee observed that the industries were given several
opportunities for compliance ,and the committee by the NGT after considering the objections
have inspecied the industries again and finally recommended levying EC and to issue
directions Thus, having already given ample opportunity, the EAC committee recommended to
issue following directions and to levy Environmental Compensation as recommended by the
NGT Committee Ths Board hereby issue tha following directions under Sac 33 (A) of Water
(Prevention and Control of Pollution) Amendment Act, 1988 and undar Sec.31 {A) of Air
{Prevention & Control of Pallution) Amendment Act, 1887

1. The industry shall stop procurement of water from the outside agencies which
was tapped in illegal manner. They shall meet water requirement from
government authorized sources only.

2. The Industry shall store the spant nickel catalyst safsly until its disposal to the
authorized re-processors. The industry shall dispose the waste within 90 days
from date of generation and shall comply with other provisions of HWM Rules,
2016 for ransportation and disposal,

3. The industry shall not discharge treated/ untreated effluents into the
Budhakaluva drain, Pantapalem irrigation channel or into land outside the
industry premises.

4, The industry shall maintaln proper records for fullers earth (by-product}
generated and oil recovered from the ETP and its made of disposal.

5. The industry shall maintain test results for mineral cil in viv% in the crude
paim & sunflower oil procuring from indigenous sources and from the crude
edibleoll being imported from foreign countries. The proof of test reports for
svery consignment submitted to Food Quality Dept./ regulatory bodies shail
be produced to Regional Office, Neilors for every 3 months.

6. The industry shall provide online AAQ monitoring station tc comtinuously
monitor PM10, SO2 & other critical pollutants in the upward and cross wind
directlons at surrounding villages, in network with other edible oll industries

7. The porthols provided to the stacks for manual monitoring shall not be utilized
for online stack monitoring. The units shall ensure that real time data is
directlytransfervod from analyzer to APPCB server without any interface.

8. The committes observed fly ash dumped towards North side of M/s . Emami
Agrotech Limited. All the 7 nos of edibie oil industries directed to jointly
compact the fly ash and to caver with minimum 10 cm clay / soil cover to
prevent ambient dust, The compliance of the above shall be submitted to the
Board within 15 days along with photographic evidence.

The public roads surrounding the industries are in very poor condition due
to movement of heavy vehicles. Mis, Emami, M/s. Gemini and M/s, Adani
Wilmar Units shall collectively construct new concrete roads as part of CSR
activity.

10.The industry shall develop green belt all along the boundary and in vacant
spaces and ensure that the 33% of total area is covered with green belt. in
addition as part of CSR aclivity the units can take up compensatory green belt
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in public lands.

11.The industry shall ensure that proper segregation of various types of
hazardous wastes and shall provide with Jeachate collection system and to
route the run-off / leachate to ETP for treatment.

12.The industry shatl ansure that the storm water dralnage system as below:

i. Entlre effluent, including floor washings, spillages etc. shall be sent to the
ETP through permanent pipeline network laid above the ground level with
appropriate color codinp.

il. The first flush of storm water for the first 15 minutes shall be collected
and routed to the ETP. Implementation plan of action shall be furnished to
the Board within 15 days.

ifi. There shall not be any entry of contaminated wastewater into the storm
water drains.

13.The industry shall scrupulously comply with all other recommendations made
by the Joint Committee in its reports dated 1.12.2020 and 10.08.2021.

You are haraby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under Sec.33 [A) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec 31 (A) of Air (Prevention & Contral of Pallution} Amendment
Act, 1887 without any further notice, in the interest of Public Health and Environment.

This Order comes inte effect from foday i.e.,_23.09.2021.

Sd/-
VIJAY KUMAR GSRKR IAS

SECRETARY TO GOVERNMENT

M/s. Adani Wilmar Limited (Unit ),

{formerly M/s. Krishnapatnam Qils & Fats Pvt. Ltd.),
Sy.N0.292,317, Pantapalem (V) (Epur 1B),

Muthukur (M}, SPS Nellore Distric

{iITCFBO. #
oL : co, -
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,é}}S'ENFOR ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD
0.Na 33-26-14, D72, Near Sunrise Hospital, Pushpa Hotel Centre,
Chatamalavari street, Kasturibalpet, Vijayawada ~ 520 010
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Phone(866-2463200,
Bonll SRl B Grame * Kalusya Nivarana
v “-n Webwte www apoch aomicin
OrderNo. 149/APPCB/UH-IUTFINL R/2018~ Data: 23.09.2021.

DIRECTIONS

Sub: PCB - HO - UH-l = TF - M/s. Adani Wilmar (Unit-ll) (Formerly Louis Dreyfus
Commodities India Pvt, Ltd.), Sy. No. 1601, Epuru Bit-18, APIIC, Pantapalem (V),
Muthukur (M), SPSR Nellore District — The Hon'ble NGT (8Z), Chennai order dated
11.08.2021in O.A No0.221 of 2015 - Non-compliance of Board directions - Legal
hearing held on 07.09.2021 - Directions - Issued ~ Reg.

Ref: 1. CFO order issued to the industry on 19.03.2019. '

2. Memorandum ol Application No, 221 of 2015 filed by Sm?. Isanaka Vedavathi,

R/o. Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the

Hon'ble National Graen Tribunal, Chennas .

Order No. 149/APPCB/UH-IFTF/NLR/2020-1813 ¢dt.17.01, 2020

The Hon'ble NGT order datad 16.03.2020 in O.A. Ng.221 of 2015,

Order No. 148/APPCB/UH-IFTF/NLR/2018, dt. 28.08.2020.

Joint committee inspection on 13.10.2020 & 14 10.2020 and commities

reportdated.01.12 2020.

The Hon'ble NCT order dated 07.01,.2021 in O.A, No 221 of 2018,

8. Joint committee inspeclion on 28.07.2021 & 30.07.2027 and commiltes

reportdated.10.08.2021.

9. The Hon'ble NGT order dated 11.08.2021 in O A. No.221 of 2015,

10. External Adviscry Committee {Task Force) Maeting held on 07.08.2021.

& ;bW
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WHEREAS you are operaling industry in the name & style of M/s. Adani Wilmar Limited (Unit-
) (formerly Mfs. Louis Dreyfus Company India Pyt (1d.) an sdible oil refinery unit at Sy.
No.1601, Epuru Bit-1B, APIIC, Pantapalem (V}, Muthukur (M), SPSR Nellore District.

WHEREAS the Board vide referance 15! cited, issued consent for opevation to the industry
dated 18.03.2019 valid upto 28.02.2024 to produce Physical refining of Refined Vegetable Qils
{Palm oil, Pelmplein, Palmstearin) - 600 Tons/day, Chemical refining Rafined Vegstable Oil
{Soyabeen oit, Sun flower oil, Ground nut oil, Rice bran oil, Cotton seed oil, Mustard oil,
Rapeseed oil, Sesame oil) - 200 Tons/day elc,

WHEREAS vide reference 2Nd cited, an application was filad by Smt. Isanaka Vedavathi, Rio
Daruvulapalem. Muthukur Mandal, SPSR Nellore District before the Hor'ble National Green
Tribunal. Chennai against Pollution problems caused by the above edbdle oil industries {
SiNo.1 lo 7) vida Q.AN0.221 of 2015. The Board is rw:ewmg the industries and issuing
directions ime o time

WHEREAS the Board vide reference 39 cited, reviewed the edible oil industries existing
near Krishnapatnam area and issued directions on 17.01 2020.

WHEREAS vide refarence 4l cited, the Hon'ble NGT, $Z, Chennai vide order dt.
18.03.2020 in O.A. No, 221 of 2015 has appuinted a joint committee to inspect the edible oil
indusiries located near Krishnapatnam area, SPSR Nellore district and direcled to submit a
factual! report.

WHEREAS the Board vide reference sth cited, reviewed the edible oil industries existing
near Krishnapatnam aregg and issued directions dated 26.08.2020.

WHEREAS vide reference 81 cited, the joint committee inspected the Edible Ol Industries
on 13.10 2020 & 14.10 2020 and submitted report to the Hon'ble National Green Tribunal on
D1 12.2020.

WHEREAS vide reference 7i! cited, the Honble NGT vide order dated 07.01.2021 directed
the A P. Polution Controt Board to serve the copy of the report to the respondents so that thay
gan file thair objections, if any, to the NGT.




WHEREAS the Mis. Adani Wilmar (Unit-li) (Farmery Louis Dreyfus Commodities India Pwvt.
Lid ), Sy. No.1601, Epuru Bit-1B, APIC, Pantapalem (V), Muthukur (M), SPSR Nellore Dist
submitted their objections on joint committee report.

WHEREAS vide reference 81 cited, the commitiee again inspected the edible oil industry on
29.07.2021 & 30.07.2021 and submitted inspection report on 10.08.2021 tc the Honble NGT
(S2), Chennali,

WHEREAS vide reference oth cited, the Hon'ble NGT heard the case on 11 08.2021 and
direcled the Board to taks necessary action.

WHEREAS vide reference 101 cited, legal hearing was conducted before the External
Advisory Committee (Task Force) of AP. Pollution Control Board on 07.09.2021. The
representatives of the Edible oil units and EE RO Nellors alttended the meeting through VC.
The representatives attended the meeting and could nol propose the permanent waler source
1o cater requirement of edible gil industries, despite of ample apportunity and time. Further,
they could not abls to explain the reasons for delay in repairing of common reads 1o villages
and also reported progress of ather conditions.

After detailed discussions, the committea recommended that the edible oil units shall pay the
Environmental Compensation as recommsended by the NGT Committee, shall comply with all
recommendations of the Committee and also to come uUp with detaited time bound action plan
on utilization of surface water, The committee observed that the industries were given several
opportunities for compliance ,and the committee by the NGT after considering the objections
have inspected the industries again and finally recommended levying of EC and issus of
directions Thus, having already given ample opportunity, the EAC committee recommended
to issus following directions and to levy Environmenial Compensation as recommended by
the NGT Committee. The Board hereby issue the following directions under Sec.33 (A} of
Water (Prevention and Coatrol of Pollution) Amendmant Act, 1988 and under Sec.31 (A) of Air
(Prevention & Control of Pollution) Amendment Act, 1987:

1. The industry shall immediately pay the EC of Rs. 73,80,000/- within 8 week
time

2. The industry shall stop procurement of water from the outside agencies
which was tapped in illegal manner. They shall meet wator requirement from
government authorized sources only.

3. The Industry shall store the spent nicksl catalyst safely until its disposal to
the autharized re-processors and the unit shall comply with Hazardous
Waste Rules, 2018 and shall dispose the hazardous wastes as directed in the
consaent within 80 days period.

4. The industry shall not discharge any treated/ untreated effluents into the
Budhakaluva draln, Pantapalem irrigation channel or into land cutside the
industry premises.

5. The industry shall maintain proper records for fullers earth (by-
product} generated and oil recoverad from the ETP and its mode of its
disposal.

6. The industry are purchasing crude palm & sunfiower oil locally solvent
extraction units in addition to the import from foreign countriea. The crude
that is locally purchased is not tested for the presence of mineral gil content
or Hydrocarbons. The industrles shall carry out mineral oil test with every
batch of consignment locally procured also. These reports have to he
submitted to APPCB alang with their compliance report

7. The Industry shall provide online AAQ monitoring station tc measure PM10
in the surrounding vlllages.

8. The porthole provided to the stacks for manual monRtoring shall not be
utilized for online stack monitors. The units shall ensure that real time data
is directly transferred from analyzer to APPCB sarver without any Interface.

9. The committes obsorved fly ash dumped towards North side of M/s . Emami
Agrotech Limited. All the 7 nos of edible il industries directed to jointly
compact the fly ash and to cover with minlmum 16 cm clay / soll cover to
prevent ambiant dust.

10.The public roads surrounding the industries are in very poor condition due
to movemant of heavy vehicles. Mis. Emami, M/s. Gemini and M/a. Adani
Wilmar Unit shall collectively construct new concrete roads as part of CSR
activity.
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11, The industry shall develop green belt all along the boundary and in vacant 270
spaces and ensure that the 33% cof total area is covered with gresn helt. In
addition as part of CSR activity the units can take up compensatory green
belt in public lands.

12.The industry shsll ensurs that proper segregation of various types of
hazardous wastes and provide provision with ieachate collection.

13. The industry shali ensure that tha storm water drainage system as helow:

i. Entire effluent, including floor washings, spillages etc, shall be
sent to the ETPthrough pipes.

#. The firat flush of storm water for the first 15 minutes shall be
collectod androuted to the ETP,

iil. There shall not be any entry of contaminated wastawater into the
storm waterdrains,

14.The industry shall scrupulously comply with all other recommendations
made by the Joint Committee in its reports dated 1.12.2020 and 10.08.2021

15. The industry shall extand the existing Bank Guaramtee for further period of
one year

You are hereby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under Sec.33 (A) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.31 (A} of Alr {Prevention & Control of Pollution} Amendment
Act, 1987 without any further notice, in the interest of Public Health and Envircnment.

This Order comes intc effect from foday i.0., 2308.2021.

Sdi-
VIJAY KUMAR G5RKR 1AS

SECRETARY TO GOVERNMENT

v"fﬁ
Mis, Adant Wilmar (Unit-il),
(Formarly Louis Dreyfus Commodities India Pvt, Lid )},
Sy. Nu.1601, Epuru Bit-1B, APINC,

Pantapalem [V}, Muthukur (M},
SPSR Nellore District.
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ANDHRA PRADESH POLLUTION CONTROL BOARD
0.N0.33-28.14, D/2, Near Sunrigs Haspital, Pushpa Hotal Centre,
Chalamalavari atreet, Kasturlbalpat, Vijayawada — 20 010

Phone:0866-2453200.
Grams : Kalusys Nivarana

g _ Website :.www.800cb 80.nic, n

Order No. 149/APPCB/UH-IITF/NLR/2018- Date: 23.09.2021.
DIRECVIONS

.Sub; PCB - HO - UH-ll - TF - M/s. Emami Agrotech Limited {formerly M/s Emami Biotech
Limiled), Sy. Nos.501, 502/1, etc. Pantapalem (V), Muthukur (M), SPSR Nellore
District = The Hon'ble NGT (82), Chennai order dated 11.08.2021 in C.A. No.221 of
2015 - Non-compliance of Board directions - Legal hearing held on 07.08.2021 -
Directions — Issued - Reg.

Ref: 1. CPO order issued to the industry on 08.12.2015.

2. Memorandum of Application No. 221 of 2015 filed by Smt. isanaka
Vedavathi,R/o. Daruvulapalem, Muthukur Mandal, SPSR Nellore District
before the Hon'ble Nationa! Green Tribunal, Chennai.

Order No.148/APPCB/UH-I/TF/NLR/2020- di.20 03.2020.

The Hon'ble NGT Orders dated 16.03.2020 in O.A. No.221 of 2015.

Order No. 148/APPCB/UH-IIFTF/NLR/2019, dt 28.08.2020.

Joint committae |nspection on 13.10.2020 & 14.10.2020 and committes
reporidated 01 12.2020.

The Hon'ble NGT order dated 07 01.2021 in O.A. No.221 of 2015.

Joint committae inspection on 28.07 2021 & 30.07.202% and committes
reportdated.10.08.2021.

9 The Hon'ble NGT order dated 11.08.2021 in O.A. No.221 of 2015

10. External Advisory Committee (Task Force) Meeting held on 07 08.2021.

ove
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WHEREAS you arg operating industry in the name & style of M/s. Emami Agrotech Limited
(formerly M/s. Emami Biotech Limited) established & operating an Edible oil refinery unit at Sy
Nos.501, 502/1, ete. Pantapalem (V), Muthukur (M}, SPSR Nellore District.

WHEREAS the Board vide reference 15! cited, issued consent for operation o the industry on
09.12.2015 (amendment order dated.24.02.2018), 26.12.2016 {(expansion} & 13.11.2018
{existing) for a pariod upto 30.11.2021 to produce Refined Palm Oil - 1886 Tons/day,Sunflower
oil — 186 TPD slc.

WHEREAS vida reference 2" cited, an application was filed by Smt. {sanaka Vedavathi, Rfo.
Daruvulapalem, Muthukur Mandal, SPSR Naliore District before the Hon'ble National Green
Tribunal, Chennai against Pollution problams caused by the above edible oil industries {
SI.No.1 to 7) vide O.ANo 221 of 2015 The Board is raviewing the industries and issuing
diractions time (o time,

WHEREAS the Board vide raference 3'0 cited, reviewad the edible oil industries existing near
Krishnapatnam area and issued directions to the industry dt 20.03.2020 induding submissionof
additional Bank Guarantee of Rs.10.0 Lakhs.

WHEREAS vide reference 40 cited, the Hon'ble NGT, SZ, Chennai vide order dt.
16.03.2020 in O A No. 221 of 2015 has appointed a joint committea to inspact the edible oil
industries located near Krishnapatnam area, SPSR Nellore district and directed o submit a
factual report.

WHEREAS the Board vide reference 5N cited, reviewed the edible oll industries existing
near Krishnapatnam area and issued diractions dated 28.09.2020.

WHEREAS vide reference 6! cited. the joint committee inspected the Edible Ol Industries
on 13.10.2020 & 14.10.2020 and submitted raeport to the Hon'ble National Green Tribunal on
Q1.12 2020, '

WMEREAS vide reference 7! cited, the Hon'ble NGT vide order dated 07.01.2021 directed
the A.P. Pollution Control Board to serve the copy of the report to the respondents so that they
can file thelr objections, if any, to the NGT
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WHEREAS the M/s. Emami Agrotech Limited (formerdy M/s. Emami Biotech Limited), Sy
Nos.501, 502/1, etc. Pantapalem (V), Muthukur (M), SPSR Nellore Distri¢t submitted their
objections on joint commitlee report.

WHEREAS vide reference 8!" cited, the committee again inspected lhe edible oil industry on
29.07.2021 & 30.07.2021 and submitted inspection report on 10.08,2021 to the Hon'bie NGT
(SZ}, Chennai

WHEREAS vide referance 9”’ cited, the Hon'ble NGT heard the case on 11.08.2021 and
directed the Board to {ake necessary action.

WHEREAS vide referencae 10"" cited, legal hearing was conducied before the External
Advisory Committee (Task Force) of A.P. Pollution Control Board on 07.09.2021. The
representatives of the Edible oil units and EE RO Nellore attended the meeting through VC.
- The representatives attended the masting and couid not propose the permanent water source
lo cater requirement of edible oil industries, despite of ample opportunity and time Further,
they could not able to explain the reasons for delay n repairing of common roads to villages
and also reported progress of other conditions,

After detailed discussions , the committee recommended that the edible @il units shall pay
the Environmental Compensation as recommended by the NGT Committee, shall complywith
all recommaendations of the Committee and also to come up with detailed time bound action
plan on utilization of surface water. The commitiee observed that the industries were given
several opportunities for compliance , and the committee by the NGT after considering the
objections have inspected the industries again and finally recommended levying of EC and
issue of directions. Thus, having already given ample opporiunity, the EAC commiltee
racommended lo issue following diractions and to levy Environmental Compensation as
racommended by the NGT Committes. The Board hereby issue the following directions under
Sec.33 (A) of Water (Prevention and Cantrol of Pollution) Amendment Act, 1988 and under
Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment Act, 1987:

1. The industry shall immediately pay the EC of Rs,1,32,50,000/- within a
weoklime

2. The Industry shall stop procurement of water from the outside agencies
which was tapped In Illegal manner. They shall meet water requirement
thraugh surface water sources from government authorized agencies only.

3. The industry shall store the spent nickel catalyst safely until its disposal to
the authorized re-processors. The industry shall diapose the waste within 950
days from date of ganeration and shall comply with other provisions of
HowWM Rules, 2016 for tranaportation and disposal.

4. The industry shall not discharge treated/ untreated effluents into the
8udhakaluva drain, Pantapalem irrigation channel or into land outside the
industry premises.

5. The Industry shall maintain proper records for fullers earth {by-product)
gensrated and oil recovered from the ETP and its mode of disposal.

6, The industry shall maintain test resuits for mineral oil in viv% in the crude

palm & sunflower oil procuring from indigenous sources and from the

crude edible oil being imported from foreign countries. The proof of test
reports for every consignment submitted to Food Quality Dept.,/ regulatory
bodies shall be produced to Regional Office, Nellore for every 3 months.

The industry shall provide online AAQ monitoring station to continuously

monitor PM10, SO2 & other critical pollutants in the upward and cross wind

directions at surrounding villages, in network with other edible oll industries

8. The porthole provided to the stacks for manual monitoring shall not be
utiiized for oniine stack monitoring. The units shall ensure that real time data
is diractiytransferred from analyzer to APPCB server without any intecface.

9. The committes observed fly ash dumped towards North side of M/s . Emami
Agrotech Limited. All the 7 nos of adible oil industries directed to jointly
compact the fly ash and to cover with minimum 18 cm clay { soil cover to
prevent ambient dust. The compliance of the above shall be submitted to the
Board within 15 days along with photographic evidence.

10. The public roads surrounding the industries are In very poor condition due to
movement of heavy vehicles. Mis. Emami, Mfs. Gemini and M/s. Adani Wilmar
Units shall coliectively construct new concrete roads as part of CSR activity.

11. The industry shall develop green belt all along the boundary and in vacant
spaces and ensure that the 33% of total area Is covered with green beit.
Inaddition as part of CSR activity the units can take up compensatory green

N

272




273
belt in public lands.
12, The industry shall ensure that proper segregation of various types of
hazardous wastes and shall provide with leachate collection system and to
route the run-off / leachata to ETP for treatment.
13. The industry shall ansure that the storm water drainage system as below:

i. Entire effluent, including floor washings, spillages etc. shall be sant to
the ETP through parmanent pipeline network laid above the ground level
with appropriate color coding.

if. The first flush of storm watar for the first 15 minutes shall be collected
and routed to the ETP. Implementation plan of action shall be furnished
to the Board within 15 days.

i, Thera shall not be any entry of contaminated wastewater into the storm
water dralns

14. The industry shall scrupulously comply with all other recommaendations made
by the Joint Comrmittee in its roports dated 1.12.2020 and 10.08.2021.

15. The industry shall extend the Bank Guarantee of Rs. 50 lakhs dt. 06.10.2020
for further period for one more year i.e 05.10.2022.

You ars hereby diracted to note that, should you viclate any one of the directions mentionsd
above, your unit will be closed under Sac.33 (A) of Water (Prevention & Cantrol of Poliution)
Amendment Act, 1888 and Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment
Act. 1987 without any further notica, in the interest of Public Health and Environment.

This Order comes into effect from today l.e., 23.09.2021.

Sd/-
VIJAY KUMAR GSRKR IAS
SECRETARY TO GOVERNMENT

To

“Mis. Emami Agrotech Limitad
{formeriy M/s. Emami Blotech Limited),
Sy. Nos.501, 5021, etc, Pantapalem (V),
Muthukur {M}, SPSR Nellore District.
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ANDHRA PRADESH POLLUTION CONTROL BOARD
0.N0.32.28-14, D2, Near Sunrise Hospital, Pushpa Hote! Centre,
Chalamalavari street, Xasturibaipet, Vijayawada — 520 010

Phone: 3866-2463200.
< < Grams : Kalusya Ninargna
Ny ;WW Website wwi.a0Rch anic.n 274
Ordler No. 149/APPCB/UH-ITFINLRI2018- Date; 23.09.2021,

DIRECTIONS

Sub: PCB .+ HO -~ UMl - TF - Mfs. Geminl Edibles & Fats India Pvt. Ltd., Sy No.1607/2,
Industrial Park, Pantapalem (V). Muthukur (M), SPSR Nellore District — The Hon'ble
NGT (82}, Chennai order dated 11.08.2021 in O.A No.221 of 2018 - Non-compliance
of Board Direclions - Legal hearing held on 07.08.2021 - Directions ~ {ssued — Reg.

Ref: 1. CFO order issued to the industry dated 15.07.2021.

2. NMemorandum of Application No. 221 of 2015 filed by Smt Isanaka Vedavathi,

R/o. Daruvulapalsm, Muthukur Mandal, SPSR Nallore District before the

Hon'ble National Green Tribunal, Chennal.

Ordar No.149/APPCB/UH-II/TF/NLR/2020-1813 dt.17.01.2020

Tha Hon'ble NGT order dated 16.03.2020 in QA No.221 of 2015,

Order No 149/APPCE/UH-IFTF/INLR/2019, dt. 28.09.2020.

Joint Committee Ingpection on 13.10.2020 & 14.10.2020 and Commiltee

reportdated.01,12.2020.

The Homble NGT Orders daled 07.01.2021 in O.A. No.221 of 2015.

Joint Commiftee Inspeciion on 28.07.2021 & 30.07.2021 arnd Committee

reportdated.10.08.2021

9. The Hon'ble NGT Orders dated 11.08.2021 in Q. A. N0.221 of 2015.

10 External Advisory Committee (Task Force} Meeting held on 07.09.2021.
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WHEREAS you are operating the industry in the name & styls of M/s. Gemini Edibles & Fats
India Private Limited, at Sy.No 1607/2, Industrial Park, Pantapalem (V), Muthukur (M), SPSR
Nellore district and sngaged in the production of edible oil.

WHEREAS the Board vida reference 15t cited, issued consent for operation to the industry
dated 15.07,.2021 for a pericd upto 30.08 2028 to produce Refined Vegetable Qils {Physical)-
700 Tonsiday, Refined Vegetahle Ol {Chemical) - 400 Tons/day, Fractioned Vegstable oil -
6800 Tons/day, Interestified fats - 125 Tons/day and Vanaspali - 100 Tons/day: and by
products: Distilled Falty Acids ~ 49.176 TPD, Acid Oil - 6.42 TPD and Spent earth — 8.68 TPD,

WHEREAS an application was filed by Smt isanaka Vedavatti, R/a. Daruvulapalem,

Muthukur Mandal, SPSR Nellore District vide reference 2Nd cited, before the Horble
National Graen Tribunal, Chennal against Pollution problems caused by the above edible oil
industries { SINo.1 to 7) vide O.A No.221 of 2015, The Board is reviewing the indusiries and
issuing directions time to time.

WHEREAS the Board vide reference 39 cited. reviewed the edible il industries existing in
Krishnapatnam area and issued directions on 17.04.2020.

WHEREAS the Hon'ble NGT, SZ, Chennai vide order dt. 16.03,2020 in O A. No. 221 of 2016
has appointad a joint committes to inspect the edible oil industiries localed in Krishnapatnam
area, SPSR Neliore district and directed {o submit a factual report.

WHEREAS the Board vide reference 5  cited, reviewed the edible oil industries existing
near Krishnapatnam area and issued directions dated 28.09.2020.

WHEREAS the joint committee vide reference gth cited, inspecied the Edible Qll Industries
on 13.10.2020 & 14.10 2020 and submitted report to the Hon'dle National Green Tribunal on
01.12.2020,

WHEREAS the Hon'ble NGT vide order dated 07.01 2021 directed the AP Pollution Control
Board to serve the copy of the report {0 the respondents so that they can file their objections,if
any, to the NGT.

WHEREAS the M/s. Gemini Edibles & Fats India Pvt. Ltd., Sy No 180712, Industrial Park,
Pantapsiem (V), Muthukur (M), SPSR Nsllore District submitted thelr objsctions on joint
commilies report.
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WHEREAS the committee vide reference 8!0 cited, again inspected the edible oil industry on
28.07.2021 & 30.07.2021 and submitted inspection raport on 10.08.2021 to the Hon'ble NGT
(SZ), Chennai .

WHEREAS vide reference 9! cited, the Hon'ble NGT heard the case on 1108.2021 and
directed the Board to 1ake necessary actian.

WHEREAS legal hearing was conducted befare the External Advisory Committee {Task Force)

of AP Pollution Control Board on 07.09 2021 vide reference 10N cited. The representatives of
the Edible Qil Units and EE RO Nesllore attended the meeting through VC. The representatives
attended the maeting and could not propose the permanent water source o cater requirement
of edible oil industries, despite of ample opportunity and ime provided by the board since
2018.. Further, they could not able explain the reasons for delay in repairing of common roads
to villages and also reported prograss of other conditions.

After delailed discussions, the commiittee recommended that the edible oil units shall pay the
Environmental Compansation as recommended by the NGT Committee, shall complywith all
recommendations of the Committee and alsc to come up with detailed time bound action plan
on utilization of surface water. The committee observed that the industries were given several
opportunities for compliance , and the committee by the NGT after considering the objections
have inspected ths industries again and finally recommended levying of £EC ang issus of
directions. Thus, having already given ample opportunity, the EAC commitiee recammended to
issue following directions and to levy Environmental Compensation as recommended by the
NGT Committee The Board hereby issue the foliowing directions under Sec.33 (A) of Water
(Prevention and Control of Poliution) Amendment Act, 1988 and under Sec 31 (A) of Air
(Prevention & Control of Poliution) Amendment Act, 1887;

1. The industry shall pay the EC of Rs.66,00,000/- within a week time

2. The industry shall stop procurement of water from the outside agencies which
was tapped In illegal manner. They shall meet water requirement through
surface water sources from government authorized agencies only.

3. The industry shall store the spent nickel catalyst safely until its disposal to the
authorized re-processors. The Industry shall dispose the waste within 90 days
from date of generation and shall comply with other provisions of HWM Rules,
2016 for transpoartation and disposal.

4. The industry shall not discharge treated/ untreated effluents into the
Budhakaluva draln, Pantapalem Irrigation channel or into land outside tha
industry premisas.

5. The industry shall maintain proper records for fullers earth (by-product)
genarated and oil recovered from the ETP and its mode of disposal.

6. The industry shall maintain test results for mineral oil in v/v% in the crude
paim& sunflower oil procuring from indigenous sources and from the crude
edible oil being imported from foreign countries. The proof of test reports for
every consignment submitted to Food Quality Dept. ./ regulatory bodies shall
be produced to Regional Office, Nellore for every 3 months.

7. The industry shall provide online AAQ monitoring station to continuously
monitor PM10, SO2 & other critical pollutants in the upward and cross wind
directions at surrcunding vlllages, in network with other edible oil Industries

8. The porthole provided to the stacks for manual monitoring shall not be utillzed
for online stack monitoring. The units shall ensure that real time data is
directlytransferred from analyzer to APPCB server without any interface.

9. The committee observed fly ash dumped towards North side of M/s. Emaml
Agrotech Limited. All the 7 nos of edible oil industries directed to jointly
compact the fly ash and to cover with minimum 16 cm clay / soil cover to
prevent amblent dust. The compliance of the above shall be asubmitted to the
Board within 15 days along with photographic evidence,

10. The public roads surrounding the industries are in very poor condition due to
movemant of heavy vehicles. M/s. Emami, M/s. Gemini and M/s. Adani Wilmar
Units shall collectively construct new concrete roads as part of CSR activity.

11. The industry shall develop green belt all along the boundary and in vacant
spaces and ensure that the 33% of total area is covered with green beit. In
addition ,as part of CSR activity, the units can take up compeansatory green
bait in public lands.
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12. The industry shall ensure that proper segrepation of various types of
hazardous wastes and shall provide with lsachate collection system and to
route the run-off / leachate to ETP for treatment.

13. The industry shall ensure that the storm water drainage system as below;

i. Entire effluem, including floor washings, spillages etc. shall ba sent to the
ETP through permanent pipeline network laid above the ground level with
appropriate calor coding.

i, The first flush of storm water for the first 15 minutes shall be collected
androuted to the ETP. implementation plan of action shall be fumished to
the Board within 15 days,

ili. There shall not be any sntry of contaminated wastewater into the storm
waterdrains.

14. The industry shall scruputously comply with all other recommendations made
tiy the Joint Committee in its reports dated 1.12.2020 and 10.08.2021.

15. The industry shall extend the existing Bank Guarantees for further period of
one yaar,

You are hereby directed to nola that, should you viclate any one of the diractions mentioned
above, your unit will be closed under Sec.33 (A) of Water {Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further natice, In the interest of Public Heaith and Environment,

This Order comes into effect from today i.e., 23.08.2021.

Sdi-
VIJAY KUMAR GSRKR IAS
SECRETARY TO GOVERNMENT

e 1)

" Mls. Gemini Edibles & Fats India Pvt. Ltd.,
Sy No.1607/2, Industrisl Park,
Pamtapalem {V), Muthukur (M),

SPSR Nullore District.
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e omsa— ANDHRA PRADESH POLLUTION CONTROL BOARD
(mf& D.No.33-26-14, D2, Near Sunrige Hospital, Pushpa Hotel Centre,
S Chalamalavarl straet, Kasturibalpet, Vijayawada ~ 520 010 P hone-03RE- DAEAZOU,

W Grans , Kelusya Nivatana
ST Website :www, pppcb.ap.nic.in
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Order No. 148/APPCB/UH-IITF/NLR/2018- " Date: 23.00.2021,
DIRECTIONS

Bubt  pem . HO - UM-I - TF - Mfs. Saraiwwalaa Agr. Refineries Limited, Sy.No. 256
25711, 25712A, 267128, 271, 272, 2T3/A, 274, Pantapalem (V), Muthukuru (M), SPSR
Nellore District — The Hon'ble NGT (82), Chennai order dated 11.08,2021 in O A.
No.221 of 2015 - Non-compiiance of Board directions - Legal hearing heid on
07.08.2021 - Directions ~ Issued — Reg.

Ref: 1. Order No N-143/APPCB/ZO-VJAICFOMWEA/2012-606, dt.14.06.2016.

2. OANo. 221 of 2015 filed by Smt. lsanaka Vedavatht R/o
Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the
Hon'ble National GreenTribunal, Chennai.

3. Order No. 148/APPCB/UH-HI/TF/NLR/2018, dated 15.02.2018.

4. The Hon'ble NGT order dated 16.03.2020 in O.A. No.221 of 2015.

5. Joint committee inspaction on 13.10.2020 & 14.10.2020 and committee
reportdated.01.12 2020.

8. The Hon'ble NGT order dated 07.01.2021 in O.A. No.221 of 2015.

7. The Hon'’ble NGT order dated 11.08.2021 in O.A. Nu.221 of 2015.

8. External Advisory Committee (Task Force) Meeting held on 07.09.2021.

*es N
WHEREAS you are operating an edible oil refinery unit in the name & style of M/s
Saraiwwalaa Agrr. Refineries Limited, Sy No. 256, 2571, 257/2A 257/2B 271 272 273/A
274, Pantapalem (V), Muthukuru (M), SPSR Nellore District.

WEREAS the Board vide reference 15! cited, issued Consent for operation and Hazardous
Waste Authonzation to the industry on 14.06.2018, which is expired on 31.05 2021 subject tothe
compliance of standards and conditions stipulated therein.

WHEREAS vide reference 2"d cited, an application was filed by Smi. Isanaka Vedavathi. R/o
Daruvulapatem, Muthukur Mandal, SPSR Nellore District before the Ron'ble National Green
Trenrm' Chennar agamst Pollution problems caused by the above edible ol industries (
SINo.1 16 7) vide O.AN0.221 of 2015,

WHEREAS the Board vide reference 3’9  cited, reviswed the edible oil industries existing
near Knshnapatnam area and issued directions dated 15.02.2018.

WHEREAS vide reference 4" cited, the Hon'bls NGT, SZ, Chenna vide orderdt.
16.03 2020 in O.A. No 221 of 2015 has appointed a joint committee to inspect the edible o
mndustnes located near Krishnapatnam area, SPSR Nellore district and directad to submit a
factual report.

WHEREAS vide reference 5N cited, ihe joint committee inspected the Edibte Oil industries
pr 13 Q2020 & 14 10 2020 and submitted report to the Hon’ble National Green Tribunal on
0112 2020

WHEREAB vide reference 6! cited, the Hon'ble NGT vide order dated 07.01.2021 directed
the A P Pollution Control Board to serve the copy of the report to the respondents so that they
can file their objections, if any, to the NGT. ‘

WHEREAS the Joint committee has again submitted Inspection report on 10.08 2021 to the
Hon bie NGT (S2Z), Chennai .

WHEREAS vida reference 71N cited, the Hon'ble NGT heard the case on 11.08.2021 and
directad the Board to take necessary action.



WHEREAS vide raference 8'"' cited, legal hearing was conducted before the External Advisory
Committee (Task Force) of AP Pollution Control Board on 07.08.2021. Tharepresentatives of
the Edible oil units and EE RO Nellore attended the maeting through VC. The representatives
altended the meeting and could not propose the parmanent water source 10 cater requirement
of edible oil industries, despite of ample opportunity and time. Further, they could not able to
explain the reasons for delay in repairing of common roads to villages and alsc reported
prograss of other conditions,

Afler detalad discussions the committee recommended that the edible oil units shall pay the
Environmental Compensation as recommended by the NGT Committee, shall comply with ali
recommendations of the Commitiee and also to come up with detailed time bound action plan
on utilization of surface water. The commitiee cbsarved that the industries were given several
opportunities for compliance and the committee by the NGT after considering the objections
have inspacted the industries again and finally recommended levying EC and to I1ssue
directions Thus, having already given ample opporiunity, the EAC commiftee recommended to
issue following directions and to levy Environmental Compensaltion as recommended by the
NGT Committee. The Beoard hereby issue the follwwing directions under Sec.33 (A) of Water
t{Prevention and Control of Poliution) Amendment Act, 1988 and under Sec.31 (A) of Arr
{Pravention & Control of Pollution) Amendment Act, 1987:

1. The industry shall stop procurement of water from the outside agencies which
was tapped in illegal manner. They shall meet water requirement from
government authorized sources only.

2. The industry shall store the spent nicke| catalyst safely until its disposal to the
authorized re-processors, The industry shall dispose the waste within 30 days
from date of genaration and shall comply with other provisions of HoWM
Rules, 2016 for transportation and disposal,

3. The industry shall not discharge treated/ untreated effluents into the
Budhakaluva drain, Pantapalem irrigation channel or Into land outside the
Industry premises.

4. The industry shall maintain proper raecords for fullers earth (by-product)
generated and oil recovered from the ETP and its mode of disposal.

5. The industry shall maintaln test results for mineral oll in viv% in the crixie
palm & sunflower oil procuring from indigenous sources and from the crude
adible oil being Imported from foreign countries. The proof of tast reports for
every consignment submitted to Food Quallty Dept.,/ regulatory bodles shall
be produced to Regional Office, Nellore for every 3 months.

6. The industry shall provide online AAQ monlitoring station to continuously
monitor PM10, $02 & other critical pollutants in the upward and cross wind
directions at surrounding villages, In network with other edible ail industries

7. The porthole provided to the stacks for manual monitoring shall not be utilized
for online stack monitoring. The units shall ensure that real time dais is
directiytransferrad from analyzer to APPCB server without any Interface.

8. The committee observed fly ash dumped towards North side of M/s . Emamu
Agrotech Limited. All the 7 nos of edible il industries directed to jointly
compact the fly ash and to cover with minimum 10 cm clay / soll cover to
pravent ambient dust. The compliance of the above shall be submitted to the
Board within 15 days along with photograpbhic evidence

8. The industry shall develop green balt all along the boundary and in vacant
spaces and ensure that the 33% of total area Is covered with green beit. In
addition as part of CSR activity the units can take up compensatory green belt
in public lands.

10.The industry shall ensure that proper segregation of various types of
hazardous wastes and shall provide with leachate collection system and to
route the run-off / leachate to ETP for treatment.

11. The industry shall ensure that the storm water drainags system as below:

i. Entire sffluent, including floor waghings, spillages etc. shall be sent to the
ETP through permanent pipelline network laid abave the ground level with
appropriate color coding.

ii. The first flush of storm water for the first 15 minutes shall be collected
and routed to the ETP. Implementation plan of action shall be furnished to
the Board within 15 days.

ili. There shall not be any entry of contaminated wastewater into the storm
water drains.

12. The industry shall scrupulously comply with all other recommendations made
by the Joint Committee in its reports dated1.12.2020 and 10.08.2021
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You are hereby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under Sec 33 (A) of Water {(Preventian & Control of Pollution)
Amandment Act, 1988 and Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of Public Health and Environment

This Order comaes into effect from today i.e., 23.09.202%.
Sd/-
VIJAY KUMAR GSRKR IAS
SECRETARY TO GOVERNMENT

o
L M/s. Saraiwwalaa Agrr. Refinerles Limited,

Sy.No. 258, 287/1, 257/2A, 25712B, 271, 272, 2T3A, 274,
Pantapalem (V}, Muthukuru {M},

SPSR Nelloma District.

#TCFBO./

AR R
ﬂ""& i,J FEE V= N

SENIOR ENVIRONRENTAL ENGINEER
Lo LRl
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Itemt No.11:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNALI

Original Application Na. 221 of 2015 (SZ)
(Through Video Conference) '

IN THE MATTER OF:

lsanaka Vedavathi,

Union of India and Ors,

For Applic
FFor Responde
aman for RS
D. St ,R7;R9,R10.
5. Sneha for Ms. Apparajitha Vishwanath for
Ms, Krithika for Sri, Lakshmi Kumaran for
R11. o
ORDER

1. The above case has been posted to today for Committee to file the report
as dir_ccicd by this Tribunal.
S o
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2. When the matter came up for hearing today through Video Conference,

there is no representation for the applicant. Smt. Me. Saraswathy
represented 1* respondent, Ms. Madhuri Donti Reddy represented
respondents 2 to 4, Mr. P.R. Raman through Sni. C. Seethapathy
represented 5 respondent, Sn. D. Srinivasan represented respondents 6,
7,9 & 10, Ms. Sneha for Ms. Apparajitha Vishwanath represented 8
respondent and Ms. Krithika for Sri. Lakshmi Kumaran represented 11%

respondent. Scrviccfis complctx %

The Commg‘iee has f led a reporr dated 10.08. 2021 F t1ledion the same

S \ .
date andlrc wed toda} with the followmg conclusion:

P

IX Conclusions: N
JConstrucnon of CETP: Previously all the units had propogg‘dégr
constructzonwf common effluent treatment plant but.rhe district
administration and the units could not’ find a sultable land for
oons(mczzon'of CETP. Currenily a!l seven units have estczbhshed
iR individual efftuent treatment plants ard henoe the pmposal
of ’CETF is shelved The individual ETP’s established in the unts
are fully operatwnat »~ et .

2. Ws per. the *Ground Water, and Water Audit Depuﬂment
Govemmem of 4ndhm Pradesh the g ground water m the regton s
salinain ncmme due to™; sea water mtmuon"‘?‘he wuts Hévejto treat
the groundhvater in RO susrem foq use for domesnc and'mdustrial
purpose. Due_ 10" hiyh satinity” there are high chances,of frequent
clogging of RO membuanes. n additiongthe adgilable ground
water resources are¥not sufficient to meet” the industrial water
requirements. Thereby withdrawal of ground water and
procurement of water from tankers will be avoided. The committee
humhble submits to Hon'bie NGT to direct the Andhra Prodesh
Industrial Infrastructure Corporation (APILC) and Department of
Industries, Nellore to provide water supply to the industries, There
are seven edible oil industries operating in Muthukur viliage,
Krnishnapatnam.

3. The units have not disposed spent nicke! catalyst to authorized
re-processors  siating that the small guantity of waste is
generated. The commitiee submits w ilon'ble NGT fo instruct
APPCB to direct the industries to safely store the spent nickel
catalyst and to dispose the same to authorized re-processors. The

(2]
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uruts shall be directed to comply with Hazardous Waste Rules,
2016 and shall dispose the hazardeus wastes as directed in the
consent within 90 days period.

4. During the inspection, the committee did not observe any
discharge of effluent into the Budhakaluva drain, Partapalem
irrigation channel or into land autside the industry premises.

5. The units shall maintain proper records for fullers earth (bye-
product) generated and otl recovered from the ETP and its mode of
its disposal. Though all units informed that the same were
disposed for incense sticks munufacturer and soup industries,
however no records were shown ta committee.

6. The unils are importing crude palm ol and sunflower ol from
Malaysia, Singapore and Indanesia. The Port Authorities uare
testing the crude ol for presence of any mineral ol and after
ensuring that no mineral oil is present, the consignment is handed
fo the units. While wverifymng the documents, the committee
observed that the quantity of the imported crude is around 60% to
70% of the Production. The units are locally pritltring crude o1l
from otfer tndustries (it was reported that these thdustries
purchas im and sunflower from farmers and exiractsctt
self to e oil refineries in Krishnapatnam). The ctidle that is
focdi urchused is not«1e¥ied 167 thespresence of marw% oif
{iWor Hydrocarbons. The committee humbly sr

e NGT that the units have to carry out mineral ofl test with

batch of consignment locally procured also. Theseyepdh
be siibmitted to APFCB along w:t@g their,compliance re é,:. 4
7. Based offsthe m.spt-. on durmg Octobe . “2020 t@ rommittee
had ) ”ssessed environmental compensation for non oomplranues
"7 the penad 17.012020 to je1"“1‘3}‘30 2020. The commzﬂe

inSpected a‘urfng July, 202%(51 considering the. tmpmu Mis
and r phanaes/ non-compli s the ccmmrtteaﬁgs asrtamed
E commu‘tee submits togfon'ble NG1' to_direct thelll 1S to

puay nvxmrzmcma? CompenBa ation "to" APPCﬁ us’ summarwed
belozﬁ e

S No Ve 6?‘ he Umt TR, ¥y "‘Envimnmnra! 4
* : é %W %ﬂ (nnmemﬁ'on 0 be paid by
% ; ' B A 1 10 ABPCA m INR
1. | M/s. Gemini glﬁzzj & Fats lndm Pv:E66500,000/~
jad i
2. | Mis, Emami Agrotech Limited 1,32,50,000/-
3. | M/s. Adani Wilmar ~(Unit-il) 73,80,000/-
4, | Mis.South India Krishng Oil & Fats | 1,05,86,000/-
Pyt Lid
5. | M/s. 3F Industries Limited 1,10,06,000/-
{Formerly Foods fats 8 Fertilizers
itd.,)

8. The units have provided onfine emission monitonng system to
measure PM10 The porthole provided for manual monitoring are
utilized by the units to install online dust monitors. The units shall

(3]
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ensure that real time data is directly transferred from analyser to
APPCB server without any interface.

8. Fly ash 1s found dumped in low lying area to an extent of ten
acres in vacant plot. All the mdustries informed thut they are not
responsible for the dumping. The commiltee submits (o Hon’ble
NGT to direct ull seven industries tu jointly compuct the fly ash
and to cover with mintimum !0cm clay/ soil cover to prevent
amblent dust.

10. The public roads surrounding the industries are in very poor
candition due fto movement of heavy vehicles. M/s. Emami, M/s.
Gemini and M/s. Adani Wilmar Unit shall collectively construct
new concrete roads as part of CSR activity. The units shall develop
green belt all along the boundary of the units and in vacant
spaces and ensure that the 33% of total areu is covered with green
belt in addition as part of CSR activnity the units can take up
compernsatory green bell in public lands.

4. Parties are at l_@f to tile objection, if any, to fﬁ“éigommiﬂee report

Ps
apart from¥filing their indcpendent reply to the allcgaiior&adc in the
applicai"%m. {n the meantime, the Pollution Control Board igjalso dirccied
to ﬁl'%’a ther further action takcn report on the basis of the obscrir"‘ations
= .o . o
m,,,, —— i

made b ithem along mth the Commmce at the%nmc of the mspcctlon

g i o N
I’ames are dtrccted to file the same.on‘ar before 11.08°2021 by e-filing in

w, u%:

the f'o I' sedrchable PDF/QCR Su ort PDF .md not mlthciform of
* ; ﬁ*\ PP et
Image PDFileng wnh necessary hard coples‘!c be produuedlas per rules.

LA S CTIEARL

5. For cumplclwr@plcadmg 4nd consideration of Iurggy:r reporls, post on

-

16.09.2021.

................................... J.M.
{Justice K. Ramakrishnan)

(Shri. Dr. K. batyagopal)
0O.A.No.221/2015,
11" August, 2021. AM.

(4]



Item Noa.5:

BEFORF. THE NATIONAL GRFEN TRIBUNAT.
SOUTIHERN ZONE, CHIENNAL
Original Application No. 221 of 2015 (SZ)
(Through Video Conference)

[N THE MATTER Ol
(sanaka Vedavathi,
H.No. 16-4-966. Pinulani Avenue,
Near Apollo Hospital,
Nellore - 524 003.
: Applnnt i 4y
Yemur

.
’ v

(Injon of india

Rep. by its Secretary,
Min~=rv 0! Ernin
New Dziis aox

Dute of hearing: 16.09.2021.

’ o A Tl ‘JE: p Ed . - i
v
f 0
CORAM: S .
f % Wﬁ?‘w% »&q«;”'&v&@% o

HON'BLE.MR! anﬂ' K RAMAKRISHNAN "N ILICIAL ﬁwﬁsi

me&&w&mm- EXIMC| MEMBTR g L

For Applice Niwe, S '
or Applic mt(s) . \f"% ', | é?/ iy
For Respondemisg L Rlara 19 fue && / .‘
u J?& adluu tkaHlm uz 4%
‘ A *: " RE

w ,bll b. bnm»asan for R6 R7 m
it Shwetha V'\sud Lprasmtcd
Ms. Apparajitha \mnwandth for K8,

Ms. Kaithika represented

Sri. Jakshmi Kumaan for R,

ORDER

1. 'I'he abave case has been posted today for filing ohjections to the report

of the committee and also for completion of pleadings.

11



2.

7.1

The respondents 9 and 10 filed their objections to the commiccee report.
We feel it appropriute to direct the commurttee to consider the objections
filed hy the respondents 9 and 10 and also sbiections. if any, to be filed
by the 11" respondent before them within a week after filing the same
before this Tribunal within that time.

The respundents 9 und 10 are wlsu directed 10 submit their copy of the
objections filed by them before the members of the comniittee, so that

they can consider the same as directed by this Tribunal.

The 11" géspondent is directed 1o “file his/her 'o%jeﬁions to the

mmmlfieek; hafore one week, hefore chis Tri buna] ana alsg to serve
. v, e S

g \ i

~

b mpy ¢ same 1o the membors of the committee within that time

The wmmmeem dll‘l:‘(lt.‘d Lo consider these objections, and 'n- their
o~ ot

the,.

opinion regardmg the same, so that that can also be %wde:ed
1

N AR, )
Tribufial at the titfic of consideringWhic mateer dunn;‘}mdl hcanng
L *"’"

The iz 'nuix*zi @s—‘n*in,; AgShis Préé Dl . <

&Mvit@@ﬁmgﬁ?&t 1ﬁe/f url hému taken,

cereain dlsruw(m: werg, mado with.the umt d-rc‘to mendations have

Borm o

been made to the Board and it is for the Board to take some decision,
and if some time is granted, they may be able to file the further action
taken veport in rhis regard.

he committee as well as the Andhra Pradesh Pollution Control Board

must understand the fact that the matter is of che year 2015, and it is

12]
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pending for last six vears now and it will have to be completed at the
earliest possible time, as the entire proceedings will have to be
completed within six wonths from the dale of upplication and as per the
provisions of the National Green fribunal Act.

8. The committee as well as the Andhra Pradesh Pollution Control Bouard.
(APPCB) are also directed to file their farther 1epore as well as further
action taken report respectively, to this Tribunal on or before
18.10.2021 by c-filing in the form of scarchable PDF/OCR Support PDF

¥

and not in ie form of Image PDF along with necessary hard copies to be
L i

e

¢ Tle W i directed to communicate this order to the't

committee ~us well us the official respondents. «nd ﬁf%t) t
¢ an, Andhra Pradesh Pollution Control Board (APPCH) along with

5
o oo ] - o g
the copy of the application imme%#tely chrough c-mail, so as

2

K Vf&if&?%‘ﬁ”’ f? ;‘i“*}%)

them talg

Appwun Qf deyey bt taken repdnt, post on

I8.10.2021.

T

AT TYIINT XL RY Y FT R

(Justice K. Ramaukrishnan)

Sd/ -
EUTSTORIUTUURINURUPTPRIT L9 ) R
(Dr. K. Satyagopal)
0O.A. No.221/2015,
16.09.2021. Sr.
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Item No.13:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 221 of 2015 (SZ) &
ILA. Nos 155 & 156 of 2021 (SZ) &

ILA. Nos. 174 & 175 of 2021 (SZ)
(Through Video Conference)

IN THE MATTER OF:

Isanaka Vedavathi,

H.No. 16-4-966, Pinakini Avenue,
Near Apollo Hospital,

Nellore —~ 524 003.

Date of helt
CORAM:

For Applicantoy -
For RespondenM

r. P.R. Raman for Ro.
Mr. D.-Sreenivasan for R6 & R7

Ms. Sneha Parthasarathy represented

Mrs. Aparajitha Vishwanath for R8/1.A. No.
156/2021

Mr. M. Ravindran Sr. Advocate along with
Mr. D. Srinivasan for R9/1.A. No. 175/2021
Mr. M. Ravindran Sr. Advocate along with
Mr. D. Srinivasan for R10/1.A. No. 174/2021
Mr. Radhakrishnan Sr. Advocate along with
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Mr. D. Sreenivasan for R10

Mr. Raghavan Ramabadran represented

M/s. Lakshmi Kumaran & Sridharan Attorney, R.
Raghavan for R11/ I.LA. N0.155/2021

ORDER

1. As per order dated 11.08. 2021”‘thls}Tr1buna1 had considered the
J\ )\ fv_"f ‘,‘r‘
conclusion portion of the Jomt Commlttee report dated 10.08.2021

o~ z'\-\

2k
i
which was extracted in Para (3) of the order and posted the case to

'{"‘
16.09.2021 /)or@g their objectlon ta the same. ‘Qn)16,09.2021, this

o -«-—Jr
Tribunal ha rected the commlt}ee o' go into ;\h\e ob_]ectlons filed by

o ‘ U .
the reQBon’dents’Q and 10 to the earlier réport and also\diteeted the 11°
~_ N~

resp bﬁdenf to file their objections before this Tribunal within'a we/e and
t — — csem '\,l \\\_/
I E T

'
to serve a copyspf the same to the Joint Committee and' directed the

\ ! - L!J ! e
Jom@)o‘mmltteei consider thatuobg CthIl also and then posted the case

4

- A - /; I
to 181 O@Zl\fc;%onsmeratlon of\further actigfifjtaken re\lérft. On

18.10. ZOZQ:Jthe matteﬁ): been adJourne%oﬁggoday/by not1f1catlon
T‘RﬁB
2. There was no represent@ for the apphcant

-~ -

3. The Joint Committee has filed a further report in compliance with the
order dated 16.09.2021 dated Nil. e-filed on 23.11.2021 and received

today (24.11.2021) which reads as follows:-



Committee Report in the matter of OA 221/2015 (SZ)

1. Preamble

Seven Edible Oil Industries are operating in Krishnapatnam Port region in SPSR Nellore
district. The applicant Smt. Isanaka Vedavathi submitted a representation stating
that pollution has been caused by edible oil units. Hon’ble National Green Tribunal
Southern Bench vide order dated 16.03.2020 appointed a joint committee comprising
of (1) a Senior Officer from the Central Pollution Control Board, Regional Office,
Chennai (2) Senior Officer from the Regional Office of MoEF&CC, Chénnai and (3)
Senior Scientist from Andhra Pradesh Pollution Control Board to ascertain the status
of functioning of edible oil refinery units at Krishnapatnam. In compliance to Hon’ble
NGT order dated 16.03.2020, the committee inspected the edible oil units in October,
2020 and submitted the report during December, 2020. Out of seven units operating in
the region, five edible oil units raised objections to the committee report. Hon’ble
NGT vide order dated 03.02.2021 directed the committee to go into the objections
and come with their findings on that aspect. Copy of Hon’ble NGT order dated
03.02.2021 is placed as Annexure-I.

In compliance to Hon’ble NGT order 16.03.2020 and 03.02.2021 the following

committee was composed:

1. Dr. Suresh Babu Pasupuleti, Scientist-C, Integrated Regional Office (IRO),
Ministry of Environment, Forest and Climate Change, Vijayawada.

2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional
Directorate, Chennai.

3. Sri. Rajasekhar, Environmental Engineer, Andhra Pradesh Pollution Control

Board, Regional Office, Nellore (Nodal agency).

The Committee has been vested with the mandate to review the objections raised by
the edible oil units on committee report, verify the compliance. status. The
committee convened a meeting with the edible oil units on 25.03.2021 to understand
the issues raised by them. During the meeting the five edible oil units informed the
committee members that they have upgraded the treatment units, laid effluent
conveyance system and presently are fully complying with all the CFO conditions
stipulated by APPCB. In order to verify the ground level implementation of the
corrective measures the committee inspected five edible oil units which have filed

objections to committee report during 29" to 30™" July, 2021.

The committee after ascertaining the ground level implementation of the action plan,
the committee submitted second report during August, 2021.

20f9
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Committee Report in the matter of OA 221/2015 (SZ)

The Hon’ble NGT vide order dt: 11.08.2021 issued order that “Parties are at liberty to
file objéction, if any, to the Committee report apart from filing their independent
rep(y to the allegations made in the application. In the meantime, the Pollution
Control Board is also directed to file the further action taken report on the basis of
the observations made by them along with the Committee at the time of the
inspection. Parties are directed to file the same on or before 11.08.2021 by e-filing in
the form of searchable PDF/OCR Support PDF and not in the form of Image PDF along
with necessary hard copies to be produced as per rules.” Copy of Hon’ble NGT order
dated 11.08.2021 is placed as Annexure-Il.

Accordingly, the APPCB vide order dt: 23.09.2021 issued directions to the edible oil
units based on the observations and recommendations of the Committee and directed
5nos. of edible oil units to pay the environmental compensation to the APPCB within a
week. Copies of the directions issued to the edible oil industries are herewith

enclosed as Annexure - Ill.

In the meanwhile, four industries again submitted objections to Hon’ble NGT against
the second report of the committee, which was submitted during August,2021.
Hon’ble NGT vide order dated 16.09.2021 directed the committee to consider the
objections and to give the opinion on the same and to file further report as well as
action taken report by 18.10.2021. Copy of Hon’ble NGT order dated 16.09.2021 is

placed as Annexure-1V.

2. Action taken by the Committee:

The Joint committee conducted a virtual meeting with the Edible oil industries,
Krishnapatnam Port area, SPSR Nellore District on 04.10.2021. During the meeting,
the committee interacted with all four industries that have raised objections to the
committee report. The committee reviewed the objections filed by the edible oil
industries by the individual industries on the joint committee report dated10.08.2021.
In compliance to Hon’ble NGT directions, the committee has considered the
objections raised by the industries and same is summarized in table 1. During
committee inspection the industry representatives were also present. The committee
has explained the about non-compliances observed during inspection to the industry
representatives for which the industry representatives assured to the committee

members that they shall take corrective actions.

3of9
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Committee Report in the matter of OA 221/2015 (SZ)

Table 1: Review of objections raised by the industry against committee report of
December, 2020. |

that all 7 units were
inspected in a single day.

SI.No | Objection raised by the Decision of the Remarks
industry committee
I. M/s. 3F Industries Limited
1 Objected regarding | The committee was | Objection need
constitution of the | constituted by Hon’ble not be
committee and mentioned | NGT and committee was considered.

composed based on the
nominations received by
respective departments of
APPCB, CPCB & MoEF&CC.
The committee convened
online meetings and
inspected the units in
detail in two days.

In addition APPCB has
carried out ambient air
quality and source
emission monitoring

Claimed that all units of
the ETP are in operation,
7 fat traps provided,
storm water drains are in
dry condition, spillage of
oil observed mainly at
tank form area due to
pump seal leaks and tank
form is built on concrete
floor. ‘

On the day of committee
inspection, the ETP was
not in operation; oil was
spilled all over the plant
and in tank form area and
ETP areas; There was no
proper effluent transfer
system from production
block to ETP and storm
water drains were used for
transfer of effluent
instead of closed conduits.
Storm water drains were
clogged and filled with oil
waste.

Though the unit had
installed seven traps but
they were not adequate
and were not effectively
functioning due to which
thich oil deposition was
observed in ETP
components and ETP was
not in operation. Photos
taken during inspection
were submitted along with
earlier committee reports

Non-complying
during
committee

inspection.

Objection need
not be

considered

Reported that they are
installing an  advance
version of skimmer for

. . . of

removal of oil or solids during July, 2021. Even time "

through DAF system. after a lapse of nine f:omml : ee
months, unit had not | INspection.

The committee first
inspected the units during
October, 2020 and second
inspection was carried out

DAF system for
oil skimming not
installed at the
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installed DAF system by
the time of inspection.
The unit reported that
they have placed the order
for procurement of DAF.

Found Non-
complying
during
inspection.

Objection need

Claimed that they are
spent nickel catalyst to
the authorized
reprocessors who  are
selling to their unit.

During inspection, the
unit is not able to produce
the records i.e. Manifest
pertaining to disposal of
spent nickel catalyst to
authorized re-processors.
As per the HWM Rules,
2016, the unit shall
dispose  the hazardous
wastes within 90 days.

not be
considered
Non-complying
during
inspection.
Objection need
not be
considered

Disposing fullers earth to
authorized incense
manufacturers.

-land its

Fullers earth and oil
recovered from ETP are
bye products of the unit.
The bye-products shall be
either utilized for further
beneficial purposes or
disposed safely.

The unit is supposed to
maintain records for
fullers earth (by-product)
generated and oil
recovered from the ETP
mode of its
disposal. The  unit

informed that they are|

disposing fullers earth to
incense sticks
manufacturers and soap
industries, however no
records were made
available to committee on
its utilization or disposal.

Objection need
not be
considered

The unit informed that
they installing new

equipment in the ETP
which will be
commissioned by end of
September,2021.

The committee reported

the status of the unit as on
date of inspection
i.e.30.07.2021, during

which ETP was not ‘in
operation,

Objection need
not be
considered

Requested to reject the
joint committee report
and set aside the fine of
Rs.1,10,06,000/- levied

| without basis.

The committee inspected
the industry in detail and
calculated the
Environmental

Compensation as per the
formula given by the
CPCB. The unit is filing
their objections to delay
the payment of the
Environmental

Compensation.

Objection need

not be
considered.
Committee
submits to

Hon’ble NGT to
direct the unit
to pay EC of Rs.
1,10,06,000/- to
APPCB.
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M/s. South India Krishna Oil & Fats Pvt. Ltd.

8

The industry reported that
they are in the process of
improving the storm water
drains, issued work order
for rain water harvesting
system and placed order
for oil & grease skimmer.

The industry is supposed
to maintain the storm
water drains in such a way
that they shall be in dry
condition during sunny
days and storm water shall
not get contaminated with
rain water. But, on the
day of inspection, there is
no rain but contaminated
effluent was present in the
storm water drain. Rain
water harvesting system
not yet completed.
Further, oil & grease
skimmer also not yet
provided. Hence the
committee recommended
the unit to improve
wastewater handling and
also reported as partially
complied.

Partially
complied during
committee
inspection.

Objection need
not be
considered

The industry reported that
they have provided odour
control system.

The committee observed
severe odour nuisance
within the premises and
the same was reported.
However the unit assured
the committee that
corrective measures shall
be taken and odour will be
controlled.

Objection need
not be
considered

10

Objected the
Environmental
Compensation of  Rs.
1,05,86,000/-

levy of

The unit is partially
complying but unit is in
the process of
implementing  corrective
measures. As there is some
improvement and some
more improvements are
under progress, the
committee has considered
R factor as Rs. 100/- only.

Objection need
not be
considered. Unit
was partially
complying
during
committee
inspection. EC is
assessed till
compliance  is
achieved. EC of
Rs.1,05,86,000/-
is assessed as
per CPCB
formula
considering the
improvements
made by the
unit.
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M/s. Emami Agrotech Limited

11

Objected regarding
constitution of the
committee and mentioned
that all 7 units were
inspected in a single day.

The representatives of the
APPCB, CPCB & MoEF&CC
inspected the units as
nominated by the
respective  organizations.
The committee inspected
the units in detail in two
days.

Objection need
not be
considered.

11

The industry claimed that
they complied in all
aspects as per the report

It is clarified that no fresh
EC was levied as the
industry complied with the

Unit is one of
the reputed &
largest industry

dt: 10.08.2021 and the EC | conditions. As there are :zspittr:ee reglog%
was levied. cerFain ngn-cornplianges directions &
during previous inspection | notices  issued

of the committee, the
industry is liable to pay
Environmental
Compensation  of  Rs.
1,32,50,000/- to APPCB.

by APPCB, unit
‘'was found non-
complying
during first
inspection of
the committee.
EC was assessed
as per CPCB
formula.
Objection need
not be
considered.

M/s. Adani Wilmar Ltd (Unit-1l) (Formerly M/s. Louis Dreyfus India Pvt. Ltd.,)

12

The industry claimed that
they complied in all
aspects as per the report
dt: 10.08.2021 and the EC
was levied.

It is clarified that no fresh
EC was levied as the
industry complied with the
conditions. As there are
certain

Objection need
not be
considered.

non-compliances
during previous inspection
of the committee, the
industry is liable to pay
Environmental
Compensation.

During meeting, the joint committee members has reviewed individual unit and
explained about their violations observed in detailed manner and directed to pay the

environmental compensation as per the directions of the Hon’ble NGT.

The representatives of the edible oil industries informed that they have complied with
violations:observed by the Joint committee during their inspections held during 29" to
30" October, 2020 and 29th to 30" July, 2021. Since the industries have taken
corrective measures and are currently complying with the stipulated standards and
with the directions issued by APPCB, on these grounds the industries requested the
Joint committee to waive-off the Environmental Compensation.
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The committee reviewed the objections filed by the edible oil industries by the
individual industries on the joint committee report dated10.08.2021. The
representatives of M/s. Gemini, M/s. Emami and M/s. Adani (Unit-1) informed that
they have complied with the directions and conditions insisted by the APPCB. The
Committee clarified that the Environmental Compensation is for the earlier period but
not for the recent period. APPCB are regularly monitoring the industries and have
issued directions vide order dated 15.02.2018 and 16.02.2018.

Further APPCB has inspected the industries and issued modified directions on
17.01.2020. The committee inspected the units during October, 2020 and found that
the units are yet to comply with Directions issued by APPCB. The committee has
assessed Environmental Compensation for the non-compliance during January, 2020 to
October, 2020. In compliance to Hon’ble NGT directions dated 03.02.2021 and
16.09.2021, the industries have presently cleaned the drains, separated storm water
drains and effluent drains, not discharging effluent into storm water drains, oily
sludge removed from drains. The committee submits that present compliance of the
industries can’t be considered or represented as the units were complying with APPCB
directions during January to October, 2020. Hence the committee humbly submits to
Hon’ble NGT to direct the industries to pay Environmental Compensation to APPCB as
briefed in table 2.

Table 2 :
Sl. Name of the Unit - EC to be paidin INR
No :
1 M/s Gemini Edibles & Fats India Pvt. Ltd | 66,00,000/-
2 M/s Emami Agrotech Limited 1,32,50,000/-
3 M/s. Adani Wilmar -(Unit-1l) 73,80,000/-
4 M/s South India Krishna Qil & Fats Pvt. 1,05,86,000/-
Ltd

5 M/s. 3F Industries Limited 1,10,06,000/-
(Formerly Foods fats & Fertilizers Ltd.,) ’

Sri G. Prathap, Director of M/s. Gemini Edible oil industries Pvt. Ltd., representing
the Edible oil association has submitted that they are consistently improving the
industries and also solving the common issues. He informed that they had a meeting
with the District Administration & Municipal Corporation authorities for procurement
of raw water. The association is in positive to work together with authorities for

procurement of water to overcome this problem. The work is under progress.

The committee observed that the industries have taken lot of corrective measures
within a short time. Significant positive changes such as rain water harvesting pits and
complete recharge of ground water, installation of additional fat traps for efficient oil

recovery etc., are implemented by the industries for Environmental Protection.
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The industries collectively agreed to take up additional tree
plantation. The committee has identified the efforts made by the industry
which will benefit both industries as well as surrounding during the
committee visit, the industries are liable to pay Environmental
Compensation as recommended in the Joint Committee report dated.

10.08.2021.

Finally, the joint commlzggxe 'has \opmed that the Environmental

-

Compensation as recommended by the JOI-I}t Committee in its report dt:
10.08.2021 and directions lssu\eii b): the APPCB dt. 23.09.2021.

Lo e ‘f
Prayer: The Committee humgly _\;L\/bm\(ts the Hon’ble national Green
Tribunal to direct the edible‘%fl in'dustries\td Joint Com'mittee in its report

dt: 10’08 2021 and implement the dlrectlons issued b fie APPCB vide

A2 T[] T
order-dt. ‘23.0/.?/.:2021. ’ ~
/4

4. The/And a//Pradesh Pollution Control Board (APPCB)\?al o fﬁed an
&

e T2 T R
action taken re ort dated 17.11.2021, e-filed on..,ﬁ23i :11:2021 and

recelved,todz;‘y @ 11.2021) whi .48

_tedds as follows: f/// .

}t{\n takenme(psrt 5 / Gﬂ
Iz&hj}.}naltt\er of @@éng 2015 ﬁ]gdgbﬁgmtﬁsan@/ﬁavatm
R/o0. Daruvulapalem, Muthukun\Man a],;SPSR e]lore“Dzstnct in
comph;;@\/to \o‘n’ble “NGT= duectz nsﬂdateé/'16 03.2020 &
29.09.2020, the Joint) Committee 1nngg§ed seven edible oil units
during 13.10.2020 to 14.10.2020 and .submitted the report to the
Hon’ble National Green Tribunal during December, 2020. Five
edible oil units raised objections to the committee report. Hon’ble
NGT vide order dated 03.02.2021 directed the committee to go
into the objections and come with their findings on that aspect. In
order to verify the ground level implementation of the corrective
measures, the committee reinspected five edible oil units during
29th to 30th July, 2021 which have filed objections to committee
report and submitted report to the Hon’ble NGT on 10.08.2021
through e-filing.




The Hon’ble National Green Tribunal, Southern Bench vide its order dated
11.08.2021 has directed the following:

“Parties are at liberty to file objection, if any, to the Committee report apart
from filing their independent reply to the allegations made in the application.
In the meantime, the Pollution Control Board is also directed to file the further
action taken report on the basis of the observations made by them along with
the Committee at the time of the 1nspect1on Parties are directed to file the
same on or before 11. 08 2021+ by é -£iling n\the form of searchable PDF/OCR

fce ﬁon on the ind

i ezf"%servauons “the APﬁCB placed*t

he Committee
Downd action plan on 8t1hzat10n of su1fa
comi%g Jervefj that the i 4

for cogplidy &\{1 e

ob;ectz

the NGT Commm

Accordingly, the A.P. Poll Control Board sued directions to the
edible oil industries on 23. 09 2021 in-which the unit shall pay the
Environmental Compensation as recommended by the Joint Committee
constituted by the Hon’ble NGT. Copies of the directions issued to the edible
oil industries are herewith enclosed as annexure-III for kind perusal.

Based on the directions issued by the APPCB, the following edible oil units has
to pay environmental compensation to APPCB as below:

SI. No

Name of the Edible oil industry

Environmental Compensation to be paid

M/s. Gemini Edibles & Fats India Pvt. Ltd Rs. 66,00,000/-
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M/s. Emami Agrotech Limited Rs.1,32,50,000/-

M/s. Adani Wilmar -(Unit-II) Rs. 73,80,000/-

M/s. South India Krishna Oil & Fats Pvt. Ltd Rs.1,05,86,000/-
M/s. 3F Industries Limited

(Formerly Foods fats & Fertilizers Ltd.,) Rs.1,10,06,000/-

The Hon’ble National Green Tribunal, Southern Bench vide its order
dated 16.09.2021 in the matter of O.A. No. 221/2015 has directed the
following:

The Committee is directed to cons1der these objections and give their
opinion regarding the same, so that can also be considered by this
tribunal at '

the time of considering the matter during final hearing. . The learned
counsel appeal regarding for the ‘Andhra Pradesh Pollution Control
Board, (APPCB) syb ’”‘:tted certain discussions were madt th the units

rther action taken  report in this regard i
ittee as well as the Andhra Pradésh Pollution Cori a g0l
and the fact that the matter is of the year 2015, a’
last six years now and it will have to be complete ;
: sible Hime, as the entire proceedings will have tobe completed
w1th1n six montﬁ@from the date of application and as pe;%e prov151ons
g’ona] Wien Tribunal Act The committee as well.a$ the
Bﬁﬁ are also d1recﬁ:1 to fjﬂ

taken report regpi

The following industries submitted their replies to the directions dated
23.09.2021 issued by the APPCB stating that the matter of Environmental
Compensation is pending with the Hon’ble National Green Tribunal,
South Zone, Chennai and their submissions are under consideration.

It is pertaining to mention that the following industries have made objections

on the Joint Committee report dated. 10.08.2021.
. M/s. 3F Industries Limited (formerly M/s.Foods Fats & Fertilizers Ltd.)

Sy. No. 1604, Epuru 1-B, Pantapalem (V), Muthukuru (M), SPS Nellore
District




. M/s. South India Krishna Oil & Fats Pvt. Ltd., Sy. No.275, 279, 280 &
281, Epuru Bit — 1B, Pantapalem Village, Muthukur Mandal, SPSR Nellore
District.

M/s. Adani Wilmar Ltd (Unit-II) (M/s. Louis Dreyfus India Pvt. Ltd.,
(formerly M/s. Louis Dreyfus Commodities India Pvt. Ltd.,) Sy. No.1601,
Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore District.
. M/s. Emami Agrotech Limited (formerly M/s. Emami Biotech Limited),
Sy. Nos.501, 502/1, 502/2, 503/1, 503/2, 504, 505/2, 507/2, 509/1,
509/2, 510/1 & 510/2, Pantapalem (V) Muthukur (M), SPSR Nellore
District.

A virtual meeting was conducted on 04.10.2021 with the representatives
of Edible oil industries who have filed objections on the Joint committee
report dated. 10.08.2021 submitted to the Hon’ble NGT (SZ). The
official’s of the Jomff committee comprising from MoEF&gC CPCB and
Jec the virtual meeting. After discussions, ‘the Gommittee

Enwronmental Compensation after conducting inspection of the mdust‘; 5
the ]oﬁ{f: commzf?ée reinspected the industries based on :the objé: ‘

m\é»\sz R

raised on%the c??nnuttee report; and the external adv1sox:y comm1ttee

rce) .of AIgPCB reviewed the report of the joint ééﬁ)mztﬁ”
11 eﬁded tow pose Env1ronme%§a1*"ﬁompensat1on to{'the 1ndﬁ$ gt

i

/

delay the® CES.%« Hené ,%gt“ is humb]y saﬁzﬁ?tz?'éd tl;at "
National Green\ Tr ,na] to issue dfiec‘%zb?i%%‘t‘é the ed1bfw ]
pay the Envzroﬁméhtal Gompensation ‘and  impl i
23.09.2021 without any

. The respondents 8 to 11 have filed I.A. No. 155 of 2021 (SZ), I.A. No.
156 of 2021 (SZ), I.A. No. 174 of 2021 (SZ) and I.A. No. 175 of 2021

(SZ) respectively for staying the direction to pay compensation received
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from the Andhra Pradesh Pollution Control Board (APPCB) during the
pendency of the ongoing application.

. The matters are pending from 2015 onwards we feel that the question of
compensation also can be considered by the Tribunal itself, after giving

an opportunity to the parties to file their objections to the Joint
AN

Committee report. K R

IS /. .
. The respondents against whom- compenSatlon has been imposed by the
‘\ -a’ iy
subsequent Joint Committee report after con51der1ng the objections filed
‘i,_‘: :

;@' Vi R

nﬁcon; rol Board (TNPCB) before this Tribunal Wlt\hlm ' jW
i \\\ A
.Int we.direct_the Andhra Pradesh Pollutlon Control Board

° N N x Q%

(AP%@B o keggi the direction to pay the compensat m} 1ssued{aga1nst

; Qi i,
the respondents '1mabeyance tllm hearing datgyThe'interim order
i:' U = %

%

‘ws

if an passed‘byrthlsc’;nbunal ifs ff‘ecessggy can be’éxte{{ded; "'

N4,

thithe ab‘g}"e’ ob&r@tlops% AZNS. TAGH

s

P

2021 (SZ), LANNo.- 156 f‘2021~(SZ) T @Nomlﬁbof 2021 (SZ) and

L.A. No. 175 of 2021 (SZ) a_r‘f:Ad_lsposegl of.

. The parties are directed to file their objection to the present report
submitted by the Joint Committee as well as the Andhra Pradesh
Pollution Control Board (APPCB) regarding the quantum of

compensation and also the reasons given by them for reiterating their



findings regarding the assessment of compensation on or before

08.12.2021 and get ready with the Original Application on 16.12.2021.
10. The committee as well as the Andhra Pradesh Pollution Control

Board (APPCB) are also directed to file their further report to this

Tribunal on or before 01.12.2021 by e-filing in the form of searchable

(Dr. K. Satyagopal)
0.A. No.221/2015 &
I.A. Nos.155 & 156/2021 &
174& 175/2021(SZ)24.11.2021. Sr.
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